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LOK SABHA DEBATES 

LOK'SABHA 

Thursday, February 24, in 1994 Phslguna 
5,1915 (Saka) 

The Lok Sabha met at Eleven 
of the Clock 

[MR. SPEAKER in the Chait] 

WELCOME TO THE PRESIDENT OF THE 
ITALIAN SENATE 

[English] 

MR. SPEAKER: Hon'ble Members, at 
the outset. I have to make an announce-
ment 

On my behalf and on behalf of the 
Hon'ble Members of the House, I have great 
pleasure in welcoming His Excellency Prof. 
Giovanni Spadolini, President of the Senate 
of Italy who is in a visit to India as our 
honowed guest. 

He arrived Delhi last evening. He is now 
seated in the Special Box. We wish him a 
happy and fruitful stay in our country. Through 
him we convey our greetings and best wishes 
to the President the Senate, the Government 
and the friendly people of Republic of 
Italy. 

[Translation] 

11.02 hrs. 

ORAL ANSWERS TO QUESTIONS 

J & K Situation 

*41. SHRI DHARMANNA 
MONDA YYA SADUL: 

SHRI P.C. THOMAS: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether he visited Jammu and 
Kashmir recently; 

(b) if so, the details thereof including 
the areas visited by him; 

(c) whether the situation in the State 
has deteriorated recently and the militant 
activities have increased; 

(d) if so, the steps taken/proposed to 
be taken to improve the situation; and 

(e) the decision taken by the Govern-
ment regarding holding of elections in the 
State? 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) to (e). A State-
ment is laid on the Table of the House. 
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STATEMENT 

1. The Union Home Minister visited 
Jammu. Doda and Kishtwar on 28-30 Janu-
ary. 1994. During this visit. he held detailed 
discussions with the Governor and senior 
State Government officials wherein matters 
pertaining inter alia to the reactivisation of 
the State administration; the financial prob-
lems of the State; measures required for 
stepping up developmental activities and 
close physical and financial monitoring were 
reviewed. He also reviewed the obtaining 
security situation with the officials of the 
State/District administration. the Army and 
Central para Military Forces. In Jammu. the 
Home Minister met a large number of del-
egations representing diverse shades of 
opinion and visited two migrant camps. In 
Doda and Kishtwar also, s large number of 
delegations met him. 

2. While violence has continued at a 
high level. there is in overall terms. an 
improvement In the situation. During recent 
months. steps to check infiltrationlexfiltration 
of men and materials and to flush out the 
militants in the hinterland have been inten-
sified further and action has also been taken 
to bring in greater coordination between the 
operatior.s of the security Forces in the 
Slate. Sustained pressure on the militants is 
being continued. 

3. The aim of the Government is to 
reduce the fear of the gun, motivate the 
people to come into the mainstream, acti-
vate the local administration and the politi-
cal elements and to create conditions con-
ducive to holding free and fair elections at 
the earliest. 

[Translation] 

SHRI DHARMANNA MONDAYYA 
SADUL: Mr. Speaker, Sir, the reply given by 

the hon. Minister regarding the main ques-
tion shows that the Government is taking 
necessary steps for improvement in the 
Administration and to establish peace in 
Jammu and Kashmir. It is necessary for any 
Government. But it is matter of great con-
cern that Pakistan has taken this issue to 
the international !oram and trying to malign 
the image of India. I would like to know the 
plan of action of the Government Of India 
has chalked out to safeguard the image of 
the Country at international level. What ac-
lions the Government is taking in this 
regard. 

{English} 

SHRI S. B. CHAVAN: All the Missions 
have been properly briefed in this matter 
and all of them were called to Delhi and they 
lIvere properly briefed as to what our exact 
date is so that they are able to put across to 
their counterparts in their respective coun-
tries. So also, a plan of action is being 
prepared by a Group of Ministers which is 
going to prepa, e the details about how to 
counter the kind of disinformation campaign 
which the Pakistan Government has been 
carrying against India. 

{Translation] 

SHRI DHARMANNA MONDAYYA 
SADUL: Mr. Speaker, Sir, the Hon.Prime 
Minister has appointed a Sub-Committee of 
seven Ministers under the Chairmanship of 
hon.Home Minister which will &uggest the 
steps to be taken regarding the Kashmir 
problem, I would like to on know from the 
hon. Minister as to what scheme has been 
prepared by this committee to improve the 
situation in Kashmir and what is its plan for 
the balanced development of three regions 
of Kashmir i.e. Kashmir valley, Laddakh and 
Jammu. 
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Secondly, today approxlmatelytwo lakh 
Kashmiri Pandits are living in Jammu and 
their plight is deplorable. What is the Gov-
ernments plan to send them back to their 
native places? 

{English] 

SHRI S. B. CHAVAN: Sir, about the first 
part of the question, we have not yet been 
able to finalise the whole thing. The Group 
of Ministers had met once. There was an-
other meeting fixed but due to the kind of 
information that we expected from the Kash-
mir Government, that status report, some-
how had not reached the Government of 
India so far and, that is why we had to 
postpone that meeting. There after, when 
the meetings were called, some of the Min-
isters concerned were not m Delhi and, that 
is why we had to postpone the same. This 
evening we are going to have the meeting of 
the Group of Ministers. 

About the second part of the question, 
there is no doubt that Jammu and Kashmir 
have the imbalances in deffenent areas and 
Governmet is trymg its level best to see that 
allo the areas are properly developed. 

The third issue is about the migrants. I 
will be very happy if hon. Members from all 
sides of the House were to give their fullest 
cooperation in sending back the Kashmiri 
pandits. Not only pandits, but even Muslims 
have also come out from the valley. If they 
are sent back, we are prepared to give them 
all the assistance that they require in that 
direction. 

SHRI P.C. THOMAS: You have stated 
in your written answer that while violence 
has continued at high levels, there is in 
overall terms an improvement in the situa-
tion. In Punjab, there was violence anti 
many found that there was improvement in 

the situation. The Government of India was 
very wise to conduct the General ElectIOn. 
We find that the political process that has 
been initiated in Punjab has given good 
results. I was just thinking whether the situ-
ation is now conducive enough to think of an 
election in Kashmir and, secondly, if it is not 
so, what steps are being taken up 10 an 
election In the State of Kashmir? 

SHRI S. B. CHAVAN: The ultimate 
objective of thp Government is to see that 
near normalcy conditions are created in that 
area so that we succeed in holding the 
elections. But whenever we talk of holding 
elections in that area, the situation gets 
escalated and Pakistan and their agents 
create conditions in which more disorder in 
being created in order to see that we do not 
succeed in holding the elections. 

I am in full agreement with the hon. 
Member that we have to start the political 
process. Actually, we have started the same 
but it has not reached to such an extent that 
it gets reflected on the ground. I have been 
able to discuss with the leaders of all the 
political parties. But unless all the political 
parties make their presence felt in that area, 
politrcal process will not be activated. We 
are trying to streamline the administration, 
making it more responSive to the aspirations 
of the people. We are also trying to take 
necessary measures so that the fear of gun 
is reduced to the maximum extent possible. 

[Translation] 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Speaker. Sir, the hon.Home Minister has 
claimed that there is improvement in the 
situation. I regret to say that I cannot agree 
with him. Terrorist activities are spreading In 

other parts of Kashmir valley. The Home 
Minister himself visited Docla and Kishtwar. 
Yesterday there were bomb explosions in 
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Janwary and many people were kifled there. 
I would like to know whether it is the sign of 
improvement of deterioration in the situa-
tion. The Home Minister has also said that 
there IS a large number of Hindus and a few 
Muslims among migrants. Now full co-op-
eration should be given to the Government 
in sending them back to their places. It is the 
responsibility of the Government to create 
such situation there that they could return 
and lead safe and respectable life. 

I would like to know whether the Home 
Minister IS in a position to say that such 
situation has been created in the valley. 
Nobody leaves his house on one's own will 
but the pecple were compelled to do so. 
They are living in deplorable conditions in 
camps and the Government is not dOing its 
duty for these people. Now,in place of dis-
charging its responsibility the Government 
is seeking our help to persuade them to go 
back to their places. We can not ask them to 
Jump in to a death trap. Unless the Govern-
ment controls terrorism in the State how can 
we ask them to go back to their homes. 

Mr. Speaker, Sir, a petty case of setting 
up a cantonment is pending with the Gov-
ernment since long, the Government is also 
not taking any action regarding up a canton-
ment at Bhdravah. Under these circum-
stances how can we know that the Govern-
ment IS serious about the situation In Jammu 
and Kashmir. Sir, the House has taken up 
a great responsibility by passing this resolu-
tion. And now if the Government will not 
work according to it's spirit we would be 
compelled to say that it would be the con-
tempt of the House. 

[English] 

SHRI S.B. CHAVAN: About the first 
part of the statement, I may inform the hon. 
House that we will have to live with the kind 

of violence that we find in Jammu and 
Kashmir. What I have been teHing is, we 
have to create not full normaly but near 
normal Conditions because so long as inter-
face from across the border is going to be 
there, incitement is bound to be there. When 
camps are being run, equipments are being 
provided and everything is being done, I 
cannot possibly say that there is going to be 
a total normalcy in that area. Once it is 
there, only then we can think in terms of 
either holding elections or asking all other 
people who have migrated from that area to 
go back. (Interruption) The distinctive change 
that I find in the situation is .... (Interruptions) 
will you kindly listen to what I have to say? 
If you want, you may ask me the supple-
mentary. But there is no point in interrupting 
like this. In fact, ~~ere is a qualitative change 
in the situation in Jammu and Kashmir. I 
had gone to Jammu, I had gone to Srinagar, 
I had gone to Kistwar and Doda also. And for 
the first time, the feeling I got from the local 
people the hundreds of deputationists who 
had seen me was that everybody was very 
keen to remain in the mainstream. This was 
never the situation before. 

They were emphasising what kind of 
employment opportunities need to be pro-
Vided, how the situation can be improved, 
and categorically they stated befor, me that 
they are Indians and that they are going to 
die as Indians. And, in fact they are not 
interested either in merger with Pakistan or 
in the independence of Kashmir. This IS the 
kind of statement that they have made 
before me, and from September onwards, 
the situation is slowly becoming possibility. 

SHRI ATAl BIHAR I VAJPAYEE: I re-
ferred to the creation of a cantonment in the 
Jammu region'. This matter has been pend-
ing since long. 

SHRI S.B. CHAVAN: This matter has 
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been pending since tong. I have been writ-
ing to the Defence Ministry and requesting 
the Army Chief to create, if not a full-fledged 
cantonment, at least, some kind of a mHitary 
establishment because Pir Panlal happens 
to be a haven for all those, who, in fact would 
like to come from the Valley to the Jammu 
area and vice versa. So, the best course is 
to have some kind of an establishment 
created on behalf of the army. I am in full 
agreement with him or this point. Again, I will 
personally take tip this matter with them. 

[Translation] 

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, all the people and political 
parties support the Government unani-
mously on the issue of Kashmir. But what IS 

happening in Kashmir, especially the way 
action being taken by the Government and 
contradictory signals being sent from Delhi, 
in the light of all these issues I would like to 
know whether the Government is going to 
have a definite policy to start political pro-
cess in Kashmir ? Is there any conflict in 
Home Ministry on this issue. The impact of 
such type of contradictory signals is always 
bad on the officers and officials working in 
Kashmir. 

SHRI S.B. CHAVAN: There is no con-
flict in the Home Ministry and no contradic-
tory signals are being sent 
there ... (lnten-uptions).. I understand, what 
you want to say. 

SHRI ATAL BIHAR I VAJPAYEE: Mr. 
Speaker, Sir, there is no conflict in the Home 
Ministry but that is between the Ministers. 

SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
I would like to tell in this respect that no 
contradictory signals are being sent there 
and all the necessary steps will certainly be 
taken to improve the situation. Political pro-

cess is one of the important step, which has 
been started and gradually you will find a 
change in the situation. 

{linglish1 

SHRI MOHAMMAD YUNUS SALEEM: 
Mr. Speaker, Sir, it is very good that the han. 
Home Minister could find time to visit Jammu 
and Kashmir personally to see the things 
with his own eyes and he had met certain 
representatives of the Jammu and Kashmir. 

Recently, we have read in the papers 
that a few Ambassadors of some foreign 
countries have also visited Jammu and 
Kashmir and that they had been to Srinagar 
also. I want to know from the hon. Minister 
whether they have communicated to the 
Home Ministry about their reaction and their 
assessment of the situation. It has been 
said in different quarters that the Govern-
ment of I ndia was not allowing the people to 
visit Jammu and Kashmir. So, I want to 
know from the hon. Minister what is thelf 
assessment because their assessment will 
go a long way in assessing the situation in 
Jammu and Kashmir. 

SHRI S.B. CHAVAN: Some of the dip-
lomats visited Jammu and Kashmir and 
they had extensive discussions with the 
local people. Actually, there was no inhibi-
tion in their going anywhere in Jammu and 
Kashmir and speaking to any section of the 
society. In fact, it was not at our instance, 
but on their own, they had gone there and 
they wanted to give feedback to their re-
spective Governments. And since nothing 
adverse has been communicated to us by 
them at least, my feeling is that they were 
fully satisfied about the conditions prevailing 
in that area. 

SHRI SUDHIR GIRl: Mr. Speaker, Sir. 
as far as we are aware, there is fear in the 



11 Oral Answers FEBRUARY 24, 1994 Oral Answers 12 

minds of the people of Jammu and Kashmir 
about preserving their identity and self-re-
spect. 

What steps have the Government 
taken or contemplate to take insofar as to 
preserve the identity and self-respect of the 
Jammu and Kashmir people? 

SHRI S.B. CHAVAN: I am in full agree-
ment with the hon Member. The Govern-
ment has done nothing to obliterate their 
Kashmirian identity, as they would like to call 
it. If the hon. Member feels that any particu-
lar step goes contrary to what this Govern-
ment is stating, certainly we are prepared to 
reconsider it. But we fully believe that their 
identity and their self-respect needs to be 
maintained. 

SHRI CHANDRAJEET YADAV: The 
House unanimously passed a resolution on 
the situation of J & K. That Itself is a very 
important step tl1e House in its wisdom 
decided to take. I see that a right kind of 
message has also gone with the unanimity 
on this issue. In view of what the Home 
Minister has said when he visited there 
many local people suggested certain mea-
sures for employment and certain neces-
sary steps to be taken to strengthen the 
administration to create insurgency and in 
view of another issue raised by Shri Atal 
Bihariji about the rehabilitation of the people 
who left the Kashmir Valley and have gone 
to different parts of the country, will the 
Minister consider the possibility - again I 
hope and think that the president's rule is 
going to be extended there - of having an 
advisory committee of the Parliament here 
in Delhi, so that all these questions about 
the employment, the strengthemng of ad-
ministration, rehabilitation and the larger 
polillcal aspect of Kashmir can be consid-
ered in that committee? 

SHRI S.B. CHAVAN: Actually I have 
already conceded that such an advisory 
committee needs to be appointed. so that 
on such an intricate issue if I were to get the 
feedback from different sections if would be 
really for the benefit of the Government. the 
only point was whether it should be confined 
to the Members of Parliament or there are 
some outsiders also who may be in a better 
position to give their own feedback also. 
That is the only point which was still under 
the consideration and might be in a few 
weeks time we will be able to finalise the 
idea. 

lSI Activities In North-East 

*42. SHRI MANORANJAN 
BHAKTA: 

SHRI INDRAJIT GUPTA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have any 
information regarding lSI activities in the 
North-East; 

(b) if so, the details thereof: 

(c) the steps taken to check such 
activities in the region: 

(d) whether any assistance has been 
provided to these States for modernisation 
of police forces during 1993-94; 

(e) if so, the details thereof, State-wise; 

(f) whether the Governments of North-
Eastern States have-asked for Central 
assistance, financial or otherwise, to meet 
the situation in the recent past; 

(g) if so, the details thereof, State-wise: 
and 
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(h) the action taken by the Union Gov-
emm~nt in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) . (a) to (h). A Statement is laid on 
the Table of the House. 

STATEMENT 

(a) to (c). There are reports of certain 
insurgent groups 10 the North-East being 
supported by the pak lSI agents In 

Bangladesh for the provision of safe ha-
vens, traIning. weapons etc. The major in-
surgent/extremIst groups stand declared as 

"unlawful" and the affected areas notifiad as 
"disturbed" area. The situation is being 
closely monitored by the Central Govern-
ment and review meetings are held with 
senior officers of the N.E. States. Home 
Minister personally revIewed the security 
related issues in a meeting with the Gover-
nor of Manipur and the Chief MinIster of the 
N.E. States on 22nd January. 1994 at 
Shillong. 

(d) to (h). For modernisation of state 
police Forces of N.E. States following grants 
have been sanctIoned by the Government 
of India dunng 1993-94.-
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Besides what has been given under the 
scheme for Modernisation of the Police 
Force, special Financial Assistance to the 
tune of Rs. 27.10 crores during 1993-94 has 
been released to the following states to 
tackle insurgency :-

Assam Rs. 14.70 crores 

Na'baland Rs. 7.40 crores 

Manipur Rs. 5.00 crores 

Rs. 27.10 crores 

SHRI MANORANJAN BHAKTA: I am 
sorry that in reply that we have got enough 
seriousness has not been shown in dealing 
with this question. We are aware of the 
country's experience about the lSI activities 
in Indian as to how they are trying to 
destabilise the India political scenario. If 
what has been reported in the Press not only 
in the country but outside also is taken into 
account, it is a very serious situation the lSI 
design and how they are trying to involve 
themselves in Indian internal matters to 
destabilise this country. 

MR. SPEAKER: Please come to the 
question. 

SHRI MANORANJAN BHAKTA: It is 
astonishing that a country like Bangladesh 
were we have no historical animosity is also 
involves in training. arming. funding. shel-
tering of these insurgents form their coun-
try. I do not know whether there are some 
other countries also involved in this. In view 
of this, I would like to know from the hon. 
Home Minister whether the Government is 
aware of the report prepared by the US 
House of Representatives in this matter 
which indicate the involvement of the lSI in 
the northeastern region of India. Assam CM 
and Manipur CM have repeatedly over a 

number of years written to the Horne Minis-
try in this cooOPrnion. What action has been 
taken in this regard? I would like to know 
whether the Government of India is having 
the report ..... 

MR. SPEAKER: Not like this, please. 

SHRI MANORANJAN BHAKTA: Sir, I 
am asking the question. 

MR. SPEAKER: You have to ask co-
herent questions, not questions on two ex-
tremes. 

SHRI MANORANJAN BHAKTA: I am 
asking the question. I would like to now 
whether the Government of India has taken 
up in the international forum or the SAARC 
forum regarding this kind of patronage to 
the lSI activities in the northeastern region 
by our neighbouring countries. 

SHRI P.M. 3AYEED: It is true that there 
are reports of certain insurgent groups in the 
northeastern region being supported by lSI 
agents in Bangladesh for provision of safe 
haven and training and giving weapons, etc. 
The major insurgent extremist groups stand 
declared unlawful and the affected areas 
notified as disturbed areas. But the situation 
is being closely monitored by the Central 
Government and review meetings are held 
with senior officers of the northeastern 
States. The Home Minister himself person-
ally reviewed the security related issues in a 
meeting recently. He also met the Governor 
of Manipur and the Chief Ministers of the 
northeastern States on 22nd January 1994 
at Shillong to meet effectively this problem 
in the northeastern region. 

THE MINISTER OF HOME AFFAIRS: 
(SHRI S.B. CHAVAN): May I supplement 
sir? Actually not only Bangladesh but there 
are some other countries. It would not be in 
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the public interest to reveal the names of the 
countries. We would like to have good 
nelghbourly relations with all the countries. 
But the at diplomatic level we have taken up 
these Issues all the countries. 

SHRI MANORANJAN BHAKTA: I would 
like to know whether the Government of 
India has decided to set up unified com-
mand to deal effectively and to control the 
lSI conspired Insurgency in the northeast-
ern region of the country. As for the reply 
which has been given that assistance pro-
vided to the States for modernisation of their 
forces, there it has been said that the sec-
ond instalment will be released on receipt of 
one hundred percent utilisatIOn certificate 
the funds released during 1992-93. I would 
for like to know whether the country's secu-
rity will for the utilisatIOn certificate in thiS 
country. Naturally wherever It IS necessary 
for the modemlsation, Government win have 
to go in a bigger v/ay. 

SHRI P.M. SAYEED: He is relcrnnJ to 
the assistance given to the those States 
under the modernisatlOTl scheme. ThIS IS an 
on-going scheme. This IS not specially to 
meet the insurgents to the northeastern 
States. Particularly in the States of Assam. 
Nagaland and Manipur, special assistance 
has been given to the time of Rs. 27.1 0 
crore. So in the case of modernisation of 
State forces the first instalment has already 
been paid to aU the seven States. In the case 
of four State only, the 100 per cent utilisation 
certificate for the funds released has been 
asked for because the certificates are 
ponding for the year 1992-93. But the m0-

ment we receive it. of course the funds 
would be released. 

SHRI MANORANJAN BHAKTA: I would 
like to know whether the Government is 
going to set up the unified command. 

SHRI P.M. SAYEED: Yes. 

SHRIINDRAJIT GUPTA: My interest in 
this question arose ou! of the tact that there 
is a report that the Chief Minister or Assam. 
Mr, Hiteshwar Saikia, addressing some 
pressmen In January this year IS reported to 
have said that as soon as he came to know 
abut the activities of the lSI, Pakistan Mili-
tary Intelligence Agency, in Assamtn 1992. 
he wrote to the Home Minister about this 

Since then, he has been clamouring 
for reinforcement of Central para-military 
forces to take on this problem there !';om-
plaining that he has had no response. Some 
money has been given, of course. There IS 
a table of financial assistance. But he was 
asking specifically for additional compantes 
of para-military forces. 

He says that in 1992, he dad come to 
know about the activity of the 151 -Pakistan 
military intelligence agency - In Assam and 
had informed the Home Ministry about it. On 
the basis of whatever Information Mr. Saikia 
may have given to the Centre, are they 
convinced are not conVinced that this intel-
'Jence agency is working In Assam and In 

other States in the North-East or have they 
just dismissed the Chief Minister's state-
ment as not being worth bothering about? 

SHRI S.B. CHAVAN: Actually, I am 
thankful to the hon. member that he has not 
quoted the other statement which the Assam, 
Chief Minister has made and which con-
fronted him on 22nd when I was there in the 
North-Eastem region. At Shillong we had a 
meeting of all the economic mini Stries and 
also the meeting of the NEC. I confronted 
him with that statement: "Has he ever made 
this kind of statement? He denied the same. 

From 1992 onwards, in fact all our para-
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military forces were engaged in different 
parts of the country. It is not that intention-
ally we were not trying to give. That is not 
corect. But as soon as we get the forces 
back. we send them to different areas physi-
cally, without giving them even a day:S rest. 
They are being taken to different areas. 
Assam also got the same but not to the 
extent he has been assing. As soon as are 
get the forces back, certainly we will be 
sending them. 

SHRI BIJOY KRISHNA HAND10UE: 
Mr. Speaker, Sir, may. I know from the han. 
Minister whether a Bombay mafia don sus-
pected to be connected with Bombay blasts, 
was recently arrested on Ir',flo·Bangladesh 
border? 

If so, may I know whether Government 
is investigating to frnd out if his presence in 
this region indicates any possible attempt at 
RDX entry in our country along the North-
Eastern border with the help of the lSI 
agents based in Bangladesh? Has any clue 
been found out ? (Interruptions) 

SHRI P.M. SAYEED: We do not have 
the information just now available with us, 

SHRI BIJOY KRISHNA HANDIOUE: It 
was reported in aU the newspapers. 

SHRI YAIMA SINGH YUMNAM: Sir, 
whether the Government is aware of the 
fact that on account of certain factors, the 
activities of our police force is ineffective. 
These factors are: the sophisticated weap-
ons are available with the insurgents and 
terrorists organised in the State of Manipur. 

Secondly, the Government could not 
arm our police force with the sophisticated 
weapons. At the moment, they are armed 
with outdated weapons. 

Thirdly, the Government announced 
that ex gratia grant will be given to the 
victims or to those police personnel who are 
killed while encountering the. extremists but 
they are not paid. 

Fourthly ...... 

MR. SPEAKER: You have to ask only 
one supplementary. 

SHRI YAIMA SINGH YUMNAM: .... al-
though the funds are made available, yet 
the Government is not so sincere in raiSing 
the police force to face the extremists. 

Are these facts? 

SHRI P.M. SA':'EED: The first part of 
his question relates t, the sophisticated 
weapons available with :he insurgents. That 
is true. 

And that IS tnc ,,,,af .-n why we are also 
moderniSing our toree, ~\ little while ago, I 
read out the figures In this regard. There-
fore, this is one thing that the Government 
has uppermost in lis mind, namely, to 
modernise our :0"(;[; to match any such 
eventualities coming from the insurgents. 

Secor,dly, With regard to the ex-gratia 
payments to the pCJilce personnel killed rn 
the encounter. If he has any c;)se, I will look 
into it.n principle, ex-gratia payment IS made. 

MR. SPEAKER: Do not walt for the 
information form then. You gel it yourself 
and pay it please. The police force IS With 
you. 

SHRI P.M. SA YEED: The local police is 
In the State. 

MR.SPEAKER: You get it please. 

SHRI P.M. SAYEED: Yes, Sir. 
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SHRI S. B. CHAVAN: About the first 
part of the question, it is a tact that the local 
police did not have sophisticated weapons. 
In certain areas, we did give sophisticated 
heapons to the local police but infortunately, 
Instead of using those weapons, they have 
lost their weapons to the insurgents. That 
also happend in Manipur. That is the kind of 
situation which, in fact, will add to our diffi-
cuHy. So, we are rather careful to see that 
sophisticated weapons have to be provide 
but they will have to be properly trained 
before sophisticated weapons can be given 
to them. 

The last part of the question which the 
hon. Member asked is about raising of the 
Indian Reserve Police. Actually. orders have 
been issued and 100 per cent. it is now given 
to them immediately. But It is for them to 
raise the force. give the proper training and 
utilise the force In their security arrange-
ments. 

[Translation] 

Pension to Freedom Fighters 

'43. SHRI KASHIRAM RANA: 
SHRI MAHESH KANODIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the State-wise number of freedom 

Category 

fighters receiving pension from the Union 
Government, category-wise: 

(b) the annual expenditure being in-
curred on payment of pension to the free-
dom fighters; 

(c) whether the applications from free-
dom fighters seeking pension are bring re-
ceived even now; 

(d) if so, the number of cases pending 
with the Union Government, State-wise; 

(e) whether the Government have re-
ceived any complaints of bogus claims; and 

(f) if so, the action taken thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAM 
LAL RAHI): (a) to (f). A Statement is laid on 
the Table of the Sabha. 

STATEMENT 

1. From the inception of the scheme. 
pension has so far been sanctioned to 
1.61,630 freedom fighters, Including their 
dependants. statement showing State-wise 
number of freedom fighters who have been 
sanctioned pension by Central Government 
IS attached as annaxure I. Freedom Fight-
ers' Pension has been sanctioned to the 
following categories of freedom fighters: 

No, Of Freedom Fighters 

1. 
2. 

Ex-Andaman political prisoners 
Freedom fighters who suffered 5 years 
imprisonment in mainland jails and 
outside British India 

285 
8 

3. 

4. 

Freedom Fighters who have been granted 
freedom fighters, pension suo motu 
Others 

TOTAL 

279 
1.61,058 

1,61,630 
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2. For the current financial year, othere 
is a budget provision of Rs. 165.00 crores 
for meeting the expenditure on payment of 
pension to freedom fighters. The reported 
expenditure upto 31.12.1993 is Rs. 58.00 
crores. 

3. Even though the last sate of receipt 
of applications for grant of pension was 
31.3.1982, fresh applications to be received 
even now. Such claims are being consid-
ered for pension if accompanies by accept-

able documentary evidence in support of 
the claimed sufferings. A statement indicat-
ing State - wise number of applications 
pending consideration of central Govern-
ment, as 1.02.1994. is attached asAnnaxure 
II. 

4. Complaints regarding bogus claims 
are receIVed and enquiries are conducted 
where necessary. Since the inception of the 
Scheme pension has been suspended In 

2867 cases and cancelled in 1313 cases. 
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[Translation] 

SHRI KASHIRAM RANA: Mr. Speaker, 
Sir, han. Minister in his reply to the question 
has given State-wise number of applica-
tions pending for consideration of the Cen-
tral Government for grant of pension as on 
1.2.1994 Including two applications from 
Daman and Diu. I have been persuing this 
matt~r tor the last two years and would like 
to know from the hon. Minister that when 
these 42 applications were received by the 
Government. The criterion fixed for grating 
pension I.e. the person must had under-
gone imprisonment for a minimum period of 
6 months. But many of these cases have 
been rejected for non availability of records. 
As hon. Minister might be aware of the fact 
that during the freeoom struggle of Daman 
there was heavy bombardment and due to 
that all the documents were destroyed. I 
would like to know ihat keeping ill view this 
tact whether the Government will take a 
suo-moto decision to grant pension to 279 
applicants of Daman and Diu as they are all 
genuine cases and due to lack of documen-
tary proof these cases are still pending with 
the Government. 

MR. SPEAKER: You have asked a very 
relevant question. But don't make It too 
long. 

SHRI KASHIRAM RANA: Let me com-
plete my question and I am completing ,I In 

one sentence that some cases have been 
rejected and in some cases the Govern-
ment have sanctioned the pension suo-
moto, on the same analogy, after necessary 
investigation, will the Government take any 
suo-mota decision on these applications 
and sanction pension to them also? 

MR. SPEAKER: Your question is .very 
good but it IS 100 long. . 

THE MINISTER OF HOME AFFAIRS 

(SHRI S.B. CHAVAN): In this regard if infor-
mation is sent to us by the administration of 
Daman and Diu that all the records were 
destroyed and if we receive some other type 
of evidence which proves this and if these 
people fit under the explanation of freedom 
fighter, only then their cases can be consid-
ered again. 

[English] 

SHRI KA5rliRAM RANA: May I know 
from the han. Minister, through you Sir, as 
to whether the Government has received 
any representation from the Freedom Fight-
ers Association or Organisation for some 
facility or concession. I want to know their 
demands, the steps that have been taken to 
grant those demands of the freedom righters 
and whether the Government is considering 
to augment the Swatanthra Sang ram pen-
sion or not. 

[Translation] 

SHRI RAM LAL RAHI: Mr. Speaker. 
Sir, I would like to tell the han. Member that 
no application are asked for from the differ-
ent organisations of States. Application for 
grant of pension is sent individually. 

SHRIMATI BHAVNA CHIKHLlA: These 
are not asked for but did you receive or not? 

SHRI RAM LAL RAHI: We have not 
received yet but if some suggE!sstion are 
given replies to these are given by the 
Government. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the reply given by the Government is not 
correct because it has been stated in the 
reply that only 777 applications are pending 
for grant of pension. I have myseH sent 
more than 100 letters about the pending 
cases recommended by the Government of 
Bihar. They all are pending I have written 



letters to the Minister, Minister of State and 
to the Deputy Minister. Except acknowledg-
ment no reply has been received. The reply 
given on the floor of the House has no 
mention of Bihar. Mr. Speaker, Sir, I would 
also like to submit that the whole Lok Nayak 
Bhawan is a den of corruption. The people 
who go there are asked to pay money. 
People are moving from pillar to post. We 
made several requests to the Minister but 
no action has been taken. Mr. Speaker, Sir, 
I can show you the. copies of letters sent to 
he hon. Minister by me and by the hon. 
Members. You can yourself see as to what 
is the truth. The Government is misleading 
the House. Therefore, I would like to know 
through you as to what action has been 
taken on the applications recommended by 
the State Governments al"d how many are 
still pending and whether the Government 
will give the correct supply. I would also like 
to know by when final decision will be taken 
in this regard. 

[English] 

SHRI S.B. CHAVAN: Pendency as it 
has been given in the statement is correct. 
First of all, applications had to be filed before 
1982. All cases are not to be re-opened but 
we ourselves have taken a decision that if it 
was not filed before 1982 but if it was a 
genuine case, it needs to be looked into. If 
the documentary evidence is available, then 
those cases can definitely be considered. I 
am personally prepared to look into the 
matter as to why it has not been shown here, 
if there are number of applications pending 
from Bihar. 

SHRIMATI GEETA MUKHERJEE: 
Honourable Speaker, Sir, I also refer to the 
same annexure statement. I have the mis-
fortune of writing to the present Home 
Minister, present Minister of State, the ear-
lier Minister of State umpteen number of 

letters fully documented and recommended 
by the West Bengal State Advisory Commit-
tee. May I know whether they will call for the 
relevant documents and fix a time to call the 
Jaya Prakash Narain people and give a 
definite assurance that those who have 
been recommended by their respective com-
mittees and have the documents will be 
dealt with properly within a time frame? 

SHRI S.B. CHAVAN: Whether the case 
has been recommended by the local com-
mittee or not is totally irrelevant. So long as 
it is well documented and comes within the 
norms which the Government has pre-
scribed, and if any such case is pending, 
then certainly the Government is prepared 
to look into the matter. 

SHRI K.T. VANDA Y AR: There are many 
freedom fighters whose jail certificates have 
been either lost or destroyed by the British 
Government. Will the Government of India 
consider such real political sufferers for 
pension? 

SHRI S.B. CHAVAN: Yes Sir. If there IS 
no record available and a certificate can be 
given by a co-prisoner with he was in jail, 
such cases can certainly be considered. 

[Translation] 

SHRI RAM NAIK: Mr. Speaker, Sir, not 
a single freedom fighter of Dadara and 
Nagar Haveli has been granted pension till 
now. It has been stated in the reply that only 
one applicati0!l is pending. In 1955 more 
than 200 youth:; of Dadara and Nagar Haveli 
including famous musIc director Shri Sudhlr 
Phadake, Character writer of Chatrapati 
Shivaji former vice Chancellor of Pune Uni-
versity Dr. Gupta, participated in the free-
dom movement of the Dadra and Nagar 
Haveli. This area was annexed In the union 
of India in 1962. Such persons have sent 



their applications to the Government collec-
tively. I have also passed all the information 
to the Minister of Home Affairs in this regard. 
The Government of Maharashtra have also 
given awards to such freedom fighters. 
Whether the Union Government have taken 
any decision that they will also be granted 
pension? 

MR. SPEAKER: This is a specific ques-
tion. If the Minister can reply, he may do so. 

SHRI S. B. CHAVAN: I have already 
replied to this question in the beginning. 
Government is prepared to consider these 
cases provided our norms are totally ful-
filled. 

SHRIMATI MALINI BHATTACHARYA: 
Pension to freedom fighters is given as a 
taken of the nation's respect and affection 
for them and not as a favour. And yet, we 
hnd that the process of granting pensions is 
so bureaucratized and lengthy that very 
often, old freedom fighters find it very insult-
Ing to go through It. Just because there are 
a few cases which are not genuine, why 
should the freedom fighters have Is go to the 
MPs- who are now enjoying the fruits of 
their struggle-again and again so that we 
the MPs can raise the matter in Parliament? 
ThiS IS not right. I would like to know from the 
hon. Minister as to what they are doing to 
see that this bureaucratized system of grant-
ing pensions is simplified so that the Gov-
ernment itself takes notice of such genuine 
freedom fighters and deals with their cases 
expeditiOUsly. If this can be ensured, pen-
sion will be granted to the freedom fighters 
Without their having to beg for it continu-
ously. 

{TranslatIon} 

SHAI RAM LAL AAHI: II is correct that 

these han. Freedom fighters are our Na-
tional asses. The pension Which is given to 
them is a taken of respect. As an hon. 
Member has said that these guidelines are 
very though. I do not think so. I think that the 
pension which is being given to more then 
1 lakh 61 thousand freedom fighters given 
on the basis of these guildelines on which 
the appiications were received. 

Several hon. Members have said that the 
applications from their States are still pend-
ing and those have not been considered. 
They may be correct but it seems that these 
pending petitions are those which have been 
given as reminders (Interruption) 

SHRIMATI MAlINI 
BHATTACHARAYA: How many cases are 
pending? 

(Interruption) 

SHRI RAM LAL RAHI: Those have 
been considered. The petitions supported 
with documentary evidences have been 
accepted and the others have been rejected 
for want of documentary evidence. 

SHRI VIJOY KUMAR YADAV: Is it a 
fact that a few persons have been granted 
pensions whose names appeared in the 
FIR while others have been denied. The 
cases of others also stood on the same 
footing. They are facing a lot of difficulty and 
their pensions are not being granted due to 
this reason. 

SHRI RAM LAL RAHI: Mr. Speaker. 
Sir, what the hon. Member is saying is totally 
wrong. The petitions which are given with 
reference to the C.R. or F.I.R. are accepted 
only if the concerned person's name is 
included in the C.R. or F.I.R. Otherwise, 
they are rejected. 
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SHRIMATI GEETA MUKHERJEE: We 
sincerely request you to take up this ques-
tion. You may please take it up with them. 
We are feally flooded with such pitiful let-
ters. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker. Sir, Shri NitlSh Kumar has raised a 
very important question here. Shri Rahiji 
may recall .. (lnterruptions) 

MR. SPEAKER: Paswanji, please ask 
your question. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir. I telephoned him in regard to 
7-8 cases These cases were sent by the 
Bihar Government and were accepted. The 
concerned persons were called to the 
Loknayak Bhawan to give clarification. But 
same of these cases are not in the list of 
Bihar. So. the list provided by the Hon. 
Minister is wrong and those cases should be 
rejected. The freedom fighters, who go to 
the Loknayak Bhawan to narrate th~lr griev-
ances find no one there to listen to them. I 
would like to know whether the government 
will appoint a haison to listen to the 
grievancesthese people, Separate counter 
should be opened for this purpose. Besides 
this a date should be fixed lor disposal 01 
such cases. Any date 10 April, May, June 
can be fixed. 

SHRI RAM LAL RAHI: Mr. Speaker. 
Sir. the hon. Member has said something 
about our office situated in Lok Nayak 
Bhawan. I think that it is not true. Whenever 
hon. freedom fighters come to our office 
their grievances are heard and proper ac-
tion is taken on their requeSts. I think there 
is no question of appointing a liaison offICer. 

SHRI S.B. CHAVAN: ~ay I submit. sir, 
that I am prepared to accept the suggestion 
given by Shri Paswan. We will have a liai-
son Officer apPOinted there, who will look 
into the grievances. 

SHRI P.C. CHACKO: I am very sorry to 
say that subject of freedom lighters is being 
treated in such a manner that the whole 
House is unhappy. I myself have recom-
mended 50 such applications to the Home 
Minister. 

Sir, in the list supplied along with the 
answer. there is no pending application 
from the State of Kerala. The total number 
of pending applications from the whole coun-
try is shown as 777 and no application IS 

pending Irom Kerala. The whole House IS 

distressed to see that the matter of this kind 
is being dealt with like this. I would like to 
know whether the Government will have a 
fresh look at the administration of this 
scheme. It is an expression of gratitude 
towards freedom fighters and it should not 
be allowed to continue like this. I want to 
know whether the Government will have a 
fresh look at thi:; scheme; whether a Con-
sultative committee of Members of Parlia-
ment will be formed to iook into the whole 
matter to reconsider this matter so that a 
systematic arrangement can be made. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEE D): Mr. Speaker, Sir, regarding these 
pending cases, there is a misunderstanding 
among the Members here. 

Sir. in 1982. when the second Revised 
Scheme was evolved a deadline was fixed. 
Afterwards, we have not seen such applica-
tions. We have received six lakhs and odd 
applications. We have processed 1.61,000 
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applications and pensions have been sanc-
tioned. 

The word 'pending' is mentioned here. 
That means, the review petitions and not the 
original petitions. 

[Translation] 

SHRI NITISH KUMAR: The hon. Minis~ 
ter IS not stating the fact. These are original 
petitions. You have to admit our privilege 
motion in this regard because what he is 
saying is totally incorrect. 

SHRI ANNA JOSHI: Mr. Speaker, Sir, 
the persons who took part in the Goa libera-
tion movement have been recognised as 
freedom fighters by the Central Govern-
ment. The Maharashtra Government has 
also decided to give them the pension and 
other facililles being given to the freedom 
fig~jers. If these cases are referred to the 
Central Government will these Cases be 
considered ? 

SHRI S.B. CHAVAN: Since records of 
several persons of the Goa freedom fighters 
were not available. some of the cases have 
been decided suo-motu and those fit in our 
criterion have been grated pensions. 

SHRI ANNA JOSHI: Maharashtra Gov.-
emment has already checked it. 

SHRI S.B. CHAVAN: Maharashtra Govern-
ment and the Central Government have 
separate norms in this regard. We will 
accept those cases which fit in our 
norms .. " (Interruptions) 

{EnglIsh] 

SHRI HARISH NARAYAN PRABHU 
ZANTYE: I want to know whether there is a 
proposal to enhance the pension for free-

dom fighters and the details thereof. I also 
want to know whether the revised rates are 
applicable to all types or categories of free-
dom fighters covered under the Central 
scheme automatically and uniformly, in-
cluding, freedom fighters for liberating Goa 
and details thereof. 

{Translation] 

SHRI RAM LAL RAHI: Mr. Speaker, 
Sir, the pension was increased just last 
year. There is no proposal to increase pen-
sion at present. 

[English] 

SHRI B.N. REDDY: While on the rec-
ommendations of the border camps, thou-
sands of bogus cases have been sanc-
tioned but genuine cases pertaining to the 
battlefields have not been sanctioned so far. 
So. I want to know whether any inquiry will 
be instituted to give justice to the genuine 
cases. 

SHRI S.B. CHAVAN: There is hardly 
any case for 1TlP. to enquire. 

MR. SPEAKER: The Question Hour is 
over. 

WRITTEN ASNWERS TO QUESTIONS 

[Translation] 

Fire in New Kenda Coal Mine 

"44. DR. SAKSHIJI: 
SHRI SHARAD DIGHE: 

Will the Minister of COAL be pleased to 
state: 

(a) the number of miners died/injured 
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due to the recent fire accident in the New (iii) Special Ex-gratia Rs. 50,000/- } 
Kenda Coal Mine at AsansoJ under the Paid to nominees of 34 victims. 
Eastern Coalfields Limited; 

(b) the estimated loss as a result of 
fir£;; 

(c) the amount of compensation paid to 
the affected persons I families; 

(d) whether any inquiry has been con-
ducted regarding the causes of fire; 

(e) if so, the details and outcome thereof; 

(f) the action taken thereon; and 

(g) the measures taken by the Govern-
ment to check such incidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) 55 miners got trapped in New Kenda 
Colliery of ECL on 25th January, 1994.37 
bodies have been recovered till 16.2.1994. 

(b) The estimated loss of revenue by 
may of coal production since 25.1.1994 till 
16.2.1994 is Rs. 110.81 lakhs. 

(c) Apart from paying terminal benefits, 
compensation payable under the workmen's 
Compensation Act amounting to Rs. 37.89 
lakhs approximately in respect of all 55 
victims has been deposited with the Com-
pensation Commissioner upto 22-02-94. In 
addition, as on 22-02-94 the following ben-
efits have been provided tor each of the 
victims' dependents: 

(i) Funeral expenses Rs. 2000/- } 
paid to nominees of all 55 victims 

(ii) Ex-gratia Rs. 10,0001-

Rest to be paid when other 
nominees arrive from their native 
place. 

(iv) Job to the widow or a dependent 
of the deceased worker, failing 
which, the widow has the option 
to draw pension of Rs. 3,0001 
p.m., till she attains the age of 
60 yp,\rs } Offered to all who 
reported after cremation, now 
numbering 32. 

(v) Transport facility at the cost of 
the company for the widow or the 
next of kin for taking the body 
to their place of choice for last 
rites. } Given to all who required. 

(vi) Dependent children of deceased 
employees will be given free 
education with boarding and 
lodging upto the age of 18 years 
in any Rama Krishna Mission or 
Mother Teresa schools at the cost 
of ECL. Preliminary study made 
by Rama Krishna Mission Purulia. 

(d) to (f). The Ministry of Labour has 
constituted a Court of Inquiry headed by Mr. 
Justice Shamsuddin Ahmed, formerly Judge 
of the Calcutta High Court, to hold an inquiry 
into the accident. 

(g) Apart from reiterating strict obser-
vance of the safety provisions of Mines Act, 
1952 and Coal Mines Regulations. 1957 by 
the coal. companies, Govt. have ordered a 
safety Audit of all the coal Mines. giving first 
priority to the underground mines, to indentify 
and remove deficiencies if any, in the safety 
aspects. 
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Abduction Incidents In DeIhl out; six have been filed as untraced; three 
have been instituted in the Court; and 34 are 

·45. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRIMATI 
CHIKHLlA: 

BHAVNA 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether there has been an increase 
in the incidents of abduction, Specially of 
businessmen, and extortion of ransom by 
mafia gangs in Delhi recently; 

(b) if so, the number of such cases 
reported in Llelhl during the last four months; 

(c) how does the same compare with 
the figure for the same penod during the 
previous year; 

(d) the number of cases solved and 
those and those pending; 

(e) the number of persons arrested In 

this connectIOn; and 

(f) the action taken to check such cases 
in Delhi? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN):(a) to (f). 55 cases of 
abduction were reported in Delhi during the 
last four months I.e. from 1.10.1993 to 
31.1.1994 as against 54 cases 01 abduction 
during the period from 1.10.1992 to 
31.1.1993. 

Out of the 55 cases of abduction, two 
related to abduction of businessmen. Ac-
cording to the Delhi police, ransom was 
demanded in one of these cases. 

Out 01 the 55 cases, 12 cases have 
been cancelled as no offence was made 

pending investigation. Apart from the three 
cases have been worked out and are in final 
stages of investigation. 33 persons have 
been arrested in these cases. 

To check the crime of abduction kid-
nappers and other criminals having previ-
ous history are kept under surveillance. 
Intelligence gathering machinery has also 
been geared up. Motorcycle patrolling as 
well as Police Control Room Surveillance 
have been intensified. In addition to the 
existing squad for investigating abduction 
cases, a special cell has been set up in the 
Crime Branch for dealing With cases of 
abduction for ransom. 

[English} 

Prices of Petroleum Products 

·46. SHRIMATI SAROJ DUBEY: 
SHRIMATI GIRIJA DEVI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have re-
cently increased the pnces 01 petrol, diesel 
and LPG cylinders; 

(b) if so, the circumstances leading to 
the hike in prices when the prices of the 
petroleum products have shown downward 
trend in the international market; 

(c) the details of the increase made in 
the prices of these items, State-wise; 

(d) its likely overall impact on the con-
sumers, and 

(e) the member of times the prices of 
these items have been increased since 
January, 1993, 



THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) In the current prices of petroleum 
products, the full costs of operation involv-
ing explorabon, production, processing and 
marketing are not being recovered. 

(c) and (d). The increase in the prices of 
petroleum products at any ex-storage point 
is uniform. the prices of the product at any 
other location would vary on the distance of 
the location from the ex-storage point and 
the local taxes levied by the State/Jocal 
authorities. 

(e) The last revision in the prices of 
petroleum products was effected during 
Sept.. 1992. There has been no increase till 
the recent price revision during Januaryl 
February, 1994. 

[Transla,,(mj 

'47. 

Decontrol of Coal 

SHRI LOKANATH 
CHOUDHURY: 

SHRI SANDIPAN BHAGWAN 
THROAT: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government propose 
to decontrol and deregulate the prices of 
certain varieties of coal; 

(b) if so, the details there of and the 
reasons therefor; 

(c) whethN the Government propose 
to import modern mining machinery; and 

(d) if SO, thE> rletails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). Bureau of Industrial Costs & 
Prices, who have taken up a study of coal 
industry in their interim policy recommenda-
tions have recommended decontrol of prices 
of coking coal and some grades of non-
coking coal. The argument in favour 01 the 
proposal is that the decontrol will help the 
Coal Companies to fix their price in time with 
the market conditions and also improve the 
performance of the loss making companies. 

(c) and (d). Import Of modern mining 
machinery by coal companies is normally 
resorted to when it is commercially and or 
economically advantageous in compari&"l 
to indigenous availability or where the equip-
ment is to be imported under the proviSions 
of bilateral or multilateral credit/loan agree-
ments. 

Indian Systems of Medicine 

'48. DR. RAM KRISHNA 
KUSMARIA: 

SHRI BRIJ SHUSHAN 
SHARAN SINGH: 

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether the Government are aware 
that a large number of persons in the 
country are preferring Indian Systems of 
Medicines to allopathic medicines; 

(b) if so, the steps taken or proposed to 
be taken to encourage the research and 
popularise the ayurvedic and homeopathic 
system of medicines; and 

(c) the funds earmarked for this pur-
pose during the Eighth Five year plan? 



THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Indian system of 
Medicine and Homeopathy are very popular 
in India. 

(b) Varioos measures including setting 
up of Research Councils, National Institutes 
of Ayurveda/Homoeopathy, Rashtriya 
Ayurveda Vidyapeeth etc. have been taken 
to encourage research and development of 
these systems. 

(c) The Eighth Plan provision for Indian 
System of Medicine and Homeopathy is Rs. 
88 crores. 

[English] 

L.P.G. Connections 

"49. DR. KARTIKESWAR PATRA: 
SHRI CHANDRESH PATEL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of applications for LPG 
connections pe,lding till the end of January, 
1994, State·wise, and 

(b) the time by which all the applicants 
in the waiting list are likely to be provided 
LPG connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) A statement is attached. 

(b) While it is difficult to indicate the 
exact time by which the waiting list can be 
cleared fully efforts are constantly on to 
release LPG connections to as many appli-
cants and as early as possible subject to 
product availability. the present waiting list 
is liltely to be exhausted by 1997·98. 
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Storage of Flood Water A total of 36 water transfer links, 17 

·50. SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whetherthe Union Government 
have formulated any scheme for the stor-
age of flood water for future use; 

(b) if so. the details thereof? 

(c) whether any Central Agency 
has been set up for this purpose: and 

(d) if so. the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) and (b). A 
National perspective for Water Resources 
Development prepared by Government en-
visages inter-linkages between various Pen-
Insular rivers and Himalayan rivers sepa-
rately tor transfer of water from water rich 
basins to water short baSins for optimum 
utilisation of water resources. National Per-
spective envisages. additional irrigation ben-
efit of 35 millions hectares and generation 
of 40 million kilowatt hydropower in addition 
to flood control and water related benefits. 

Government has established National 
Water Development Agency (NWDA) under 
Society Registration Act. 1860. in 1982 un-
der the Chairmanship of Union Minister of 
Water Resources with Chief MinisterslMin-
isters in-Charge of Irrigation of State Gov-
ernments. apart from Central/State Gov-
ernment officials as members and with a 
technical secretariat to firm up these pro-
posals. 

under Peninsular component and 19 under 
Himalayan component have been identified 
by National Water Development Agency. 
While office studies of 12 links under penin-
sular component have been completed, 
studies of balance Peninsular links and all 
links under Himalayan component have been 
included in VIII plan. In addition, investiga-
tion of kinks of Peninsular component and 3 
links of Himal!:,~lan component have been 
included in the VII I plan Programme of the 
Agency. 

'51. 

Irrigation Projects 

SHRI SOBHANADREES-
WARA RAO VADDE: 

SHRI KRISHNADUTT 
SULTANPURI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the number of medium and major 
on-going irrigation projects as on Februal)'. 
28.1993, State-wise? 

(b) whether the amount allocated for 
irrigation projects has been continuously 
reduced during the last three years; 

(c) if, so the reasons therefor; and 

(d) the amount sought from world Bank 
for irrigation projects during 1992-93 and 
1993-94 and its allocation. State-wise? 

THE MINISTER OR WATER RE-
SOURCES AND MINISTERS OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) to (d). A 
statement is attached. 
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Chakma Refugees Will the Minister of HEALTH AND 

52. DR. KRUPASINDHU BHOI: 
SHRI SANAT KUMAR 

MANDAL: 

WiD the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the steps taken by the Government 
for the repatriation of chakma refugees re-
siding in India at present; 

(b) the time by which the repatriation 
would commence and be completed; 

(c) whether the Government propose 
to repatriate other Bangladeshis, apart from 
Chakmas, she"ered in the country, espe-
cially in the North-Eastern states: and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) The Government 
of India and Bangladesh have held several 
meetings both at official and ministenal lev-
els in recent months to finalrse the repatria-
tion programme of the Chakma refugees 
residing in India. 

(b) The repatriation commenced from 
15 February 1994. About 400 families are 
expected to be repatriated by 22 February 
1994. further programme for the repatria-
tion of the remaining chakma refugees is 
being drawn-up. 

(c) and (d). The other Banglaseshis, 
who are illegal immigrants, are being dealt 
with as per provisions of the Foreigners, 
Act. 

Effects of use of Tobacco 

53. SHRI S.M. LALJAN BASHA: 

FAMILY WELFARE be pleased to state: 

(a) whether the Government have con-
ducted any study on the effects of use of 
tobacco on forms other than Cigarettes: 

(b) if so, the details thereof; and 

(c) the outcome of the study? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANANO): (a) to (c). As per a 
recent study report published by ICMR in 
May June, 1993 the use of tobacco in any 
form is harmful to health and leads to can-
cer, heart disease, obstructive lung dis-
ease, still=births, low birth weight etc. 

Water-logging in Command Areas 
of Dams 

54. SHRI ARJUN CHARAN SETHI' 
Will the MInister of WATER RESOURCES 
be pleased to state: 

(a) whether due to inadequate drain-
age system in the command areas of major 
dam projects water logging has been a 
major problem; 

(b) if so, the details of the areas water-
logged in the country in the command ar-
eas; and 

(c) the steps taken or proposed to be 
taken during the Eighth plan in this regard? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) Inadequate 
drainage system may be one of the causes 
of water logglo III alongwith seepage and 
improper water management to the com-
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mand areas of Major Dam projects. of Irrigation Water set up by the Planning 

Commission in October, 1991 submitted its 
(b) The working Group constituted by report in September, 1992. 

the Goverment of India. which submitted its 
report in April, 1992, has assessed that an 
area of 2.46 million hectares is waterlogged 
in the country In the command areas. 

(c) To tackle the problem ofweterlogging 
,n the command areas, the Government 
have launched a Centrally sponsered com-
I.land area Development programme 
':lteralia for on-farm Development works 
,ncludlng the construction of field drains and 
.vorks Including the construction of field 
drains and works Banks assisted National 
IVater management project (NWMP) for 
oetter functioning of main irrigation distribu-
tion system. These programmes are in-
cluded In the 8th plan. 

Restructuring of Water Rates 

*55. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Committee on restruc-
turing of water rates for agriculture has 
submitted its report; 

(b) if so, the main recommendations 
thereof; 

(c) the steps taken for implementation 
of these recommendations; and 

(d) the reaction of the State Govern-
ments thereto? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): 

(a) Yes, Sir. The Committee on Pricing 

(b) The suggestions of the Committee 
include teating water rates as users charge; 
the objective of water charges is ultimately 
to recover cost: linking reviSion of water 
rates to the improvement of the quality of 
service ; reviSion and improvementation of 
water rates in phases; consolidation of the 
system of farmer group management; up-
grading the system to higher level efficiency 
in water use and productivity; setting up 
experts group at the State level for working 
out norms for operation and maintenance 
and or ocedure for periodic review; setting 
up of autonomous boards at the State level 
to review policy regarding cost of water; 
revising water rates and introducing a mini-
mum financial return criteria. 

(c) and (d). The copies of the Commit-
tee' report have alredy been sent to all 
states for their comments. The Planning 
CommiSSion has meanwhile set up a Group 
of offecials to go into the report of the 
Committee. 'Irrigation' being a state sub-
ject, deCISion on water rates can be taken 
only in consultation with the State Govern-
ments and Union Territories. 

Spinal Injuries Centres: 

'56. SHRI SHANTARAM 
POTDUj<HE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state; 

(a) whether the Government have 
Signed any agreement with the U.S. Na-
tional Institute of Disability Research and 
Rehabilitation to establish spinal injuries 
centres in the country; 

(b) if so, the details thereof; 



69 Written Answers PI;ALGUNA 5, 1915 (SA.KA) Written Answers 70 

(c) the places identified for establish- [Translation] 
ment of the centres; and 

(d) the funds provided by the U.S. to 
establish the above centres? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANANAD): (a) and (b). A Re-
search and Training Collaboration Agree-
ment was signed on 20th December, 1993 
between the National Institute on Disability 
and Rehabilitation Research, United States, 
Indian Spinal Injuries Center, New Delhi 
and the Ministry of Welfare, Government of 
India, for technical assistance and expertise 
in training and research, with a view to 
providing injury comprehensive and 
specialised rehabilitation to the Spinal injury 
patients and manpower development in this 
field. 

(c) Indian Spinal Injuries Centre, New 
Delhi. 

(d) The assistance would be of the 
order of Rs. 122.9 lakhs over a period of 3 
years. 

57. 

AIDS Control 

SHRI D. VENKATESWARA 
RAO: 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) the funds provided to each State by 
National AIDS Control organisation dunng 
1992-93 under AIDS Control programme; 

(b) the funds utilised by each State 
during this period; 

(c) whether several States were un-
able to utilise the In full; 

(d) If so, the reasons therfor; and 

(e) the steps taken by the Government 
fort the effective utilisation of these funds? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 8. 
SHANKARANAND): (a) to (e). A statement 
IS attached. 
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[English] of National Capital Territory of Dethi regard-

ing releasing of more water to Delhi from 
Gas Pipeline From Oman Haryana; 

'58. SHRI SHANKERSINH 
VAGHELA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the techno-economic fea-
$ibility of gas pipeline from Oman to India 
has been established; 

(b) if so, the quantum of gas likely to be 
delivered through this pipeline; 

(c) the first landfall pOint of this pipeline 
in India; and 

(d) the requirements of gas as pro-
jected by the various states? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The phase I of the 
feasibility study for transporting 57.0 
MMSCMD of gas from Oman to India has 
been completed by the Oman Oil Company. 

(c) The land fall point will be decided on 
techno-economic considerations. 

(d) A total demand of 260 MMSCMD 
has been registered with GAIL from the 
various States. 

Allocation of Water to Delhi 

"59. SHRI ATAL BIHARI 
VAJPAYEE: 

KUMARI FRIDA TOPNO: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Union Govemmenthave 
received any request from the Government 

(b) if so, the action taken by the Union 
Government thereon; 

(c) whether the Government of Na-
tional capital Territory of Delhi has also 
urged the Union Government to set up a 
upper Yamuna River Board, 

(d) if so, the response of the Union 
Government thereto; and 

(e) the steps taken or proposed to be 
taken by the Union Government to provide 
due share of river water to Delhi? 

THE MI"'ISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) and (b). Yes, 
Sir. Union Government have been receiving 
request from Delhi for releasing more water 
to Delhi from Haryana. Such requests have 
been referred to Haryana for favourable 
consideration. 

(c) and (d). The co-basin States of 
Yamuna basin have agreed in principle to 
set up an Upper Yamuna River Board A 
headed by Member (WP), Central Water 
commission with members from the CG-

basin states has prepared the draft consti-
tution and function of the Upper Yamuna 
River Board. 

(e) Delhi is already receiving Its due 
share of surplus Ravi-Beas waters from 
Bhakra Beas Management Board through 
Bhakra Main Line and Canal systems In 

Punjab and Haryana Allocation of Yamuna 
waters upto Okhla based on mean annual 
availability has been discussed by the co-
basin states. There has been a general 
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agreement on the of water to be allocated to 
each of the States However quantity there 
has been no agreement on the time frame 
for Its Implementation 

Rigs For Oil Exploration 

'60 SHRI CHITIA BABU Will the 
MInister of PETROLEUM AND NATURAL 
GAS be pleased to state 

(a) whether ONGC hires a large num-
ber of rigs for 011 exploration, 

(b) If so, the number of rigs of different 
countries hired and the rent paid dUring the 
last three years year-wise, 

(c) the average rate of rent In the Inter-
nal market dUring each year 

(d) whether indigenous rigs are avall-

able In the country; 

(e) If not, whether any attempt has 
since been made to manufacture ngs 111 the 
country, 

(f) whether the Government propose to 
withdraw the rigs from West Bengal, Bihar 
and Tnpura, and 

(g) If so, the reasons therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) at present 31 charter hired 
ngs are working for ONGC 

(b) The number of ngs hired from differ-
ent foreign countries and total rent paid 
durmg the last three years IS as follows 

Total number of 
ngs hired 

Total rent paId 
(Rs Icrores) 

1990-91 12 

1991-92 6 

1992-93 6 

(c) The Internal market rates for ngs are 
not availabk> since ONGC hires ngs against 
global tendering and the rates receIVed are 
Internationally competitive rates 

(d) Yes, Sir 

(e) Does not a lse 

(f) and (g) AS Per ONGC IS Vilith five 
year plan. a reductIOn In the number of 
dniling ngs IS planned for West Bengal and 
no drilling IS planned In Bihar No change IS 

13689 

9298 

16876 

planned In the number of employment of 
dniling ngs In Tnpura 

Sale of Non-Iodised Salts 

439 SHRI RAM NAIK Will the Mln-
Ister of HEALTH AND FAMILY WELFARE 
be pleased to state 

(a) whether the Government have di-
rected the State Governments to Impose 
complete ban on the sale of non-Iodlsed 
salts, 
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(b) jf so, the reasons therefor; 

(c) the steps taken/proposed to ensure 
that the small scale salt producers are not 
adversely affected by this total ban; and 

(d) the steps taken/proposed to ensure 
that the persons who do not suffer from 
iodine deficiency are not affected by con-
sumption of iodised salt? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 
The State Governments have been advised 
to impose ban on sale of non-iodised salt 
with a vIew to ensure that iodine reaches the 
entire population, through the medium of 
salt, on a regular basis. 

(c) To ensure that the small scale salt 
producers are not adversely affected by the 
ban. the Ministry of Industry (Salt Depart-
ment) have developed batch type iodised 
salt plants which can be Jointly operated by 
a co-operative of small manufacturers. 

(d) The level of iodine prescribed 
for salt under the Prevention of Food Adul-
teration Rules, 1955 is well within the safe 
limits. 

Year Cash 

Rs. in lakhs 

92-93 130.00 

93-94 117.00 

In additlOll to above, following funds 
have also been released for MDT:-

92-93 Rs. 175.51 lakhs 
93-94 Rs. 145.64 lakhs 

[Translation] 

Leprosy Eradication Centres 

440. SHRI SHIV RAJ SINGH 
CHAUHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the number of leprosy eradication 
centres functioning in Madhya Pradesh; 

(b) the assIstance provided to these 
centres by the Union Government during 
1992-93 and 1993-94; 

(c) whether patients are being pro-
vided medicines fiee of charge in these 
centres; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKAR ANAND): (a) 715 Leprosy cen-
tres are functioning in the State of Madhya 
Pradesh. 

(b) The following assistance was given 
by the Central Government to the State 
Government of Madhya Pradesh during 92-
93 and 93-94:-

Kind Total 

Rs in lakhs Rs In lakhs 

69.00 199_80 

176.40 293.40 

(c) and (d). Yes, Sir. Anti-leprosy drugs 
Rifampicin, Clofazimine and Damson are 
supplied free through State Governments. 
Necessary funds are also provided to State 
Governments for purchase of other sup-
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Seizure of Mldlclnes 

441. SHRI ANAND AHIRWAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
captioned KDillie ke aspataloon ki dawaian 
Hariyana mein baramad" appearing in the 
Jansatta dated January 22. 1994; 

(b) if so, the reaction of the Govern-
ment thereto; and 

(c) the action taken against the persons 
found guilty ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 
B.SHANKARANAND): (a) to (c). Yes, Sir. 
The State authorities have informed that 16 
drugs stamped "ESI supply and not for sale" 
have been seized and a case has been 
registered. 

[EnglIsh] 

Nationals of Neighbouring Coun-
tries 

442. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred question No. 4617 on August 
26,1993 regarding nationals of neighbouring 
countnes and state: 

(a) whether the reqUISite Information 
has Since been collected; 

(b) if so, the details thereof; and 

(cl if not, the reasons for delay in this 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (c). Some State 
Governments have not furnished the 
requi=site information so far. 

Blood Banks 

443. SHRI SHRAVAN KUMAR 
PATEL: Will the minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the total number of blood banks in 
the country at present; 

(b) the number of banks out of these 
using AIDS test aquipm9nts; 

(c) the programmes to equip all the 
Blood Banks with such equipments and the 
extent of assistance available to the States 
in this matter; and 

(d) whether it is proposed to make it 
mandatory to supply only AIDS free blood 
by these Banks? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) There are 1018 
Blood Banks in the country. 

(b) and (c). Since it is not possible for all 
the Blood Banks to establish in house HIV 
testing facilities in their premises, Govern-
ment have establishE'd 150 Zonal Blood 
Testing Centres to do the HIV testing for all 
Blood Banks in the country. Linkages have 
been provided to all the Blood Banks to 
facilitate this process. The Zonal Blood Test-
ing Centres (ZBTCs) have been provided 
with HIV testing equipments, kits and other 
necessary technical and administrative sup-
port (including staff support) in order to 
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enable them to discharge their responsibili- plants, provision of LPG import facilities, 
ties. In addition '372 District Level Blood Postal installatbns etc. The approved out-
Banks, which are basically transfusion cen- lay of the Eighth plan for the projects 
tres, are being provided rapid test kits for 
blood screening before transfusion. 

(d) Testing of every unit of Blood for HIV 
infection has already been made manda-
tory. 

executed by the public sector undertakings 
under this Ministry is Rs. 26,552 crores. 

Narco Terrorism in North East 

445. DR. SUDHIR RAY: Will the 
Minister of HOME AFFAIRS be pleased to 

Participation of Private sector in state: 
Oil Field 

444. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the partiCipation of private 
parties in the oil sector has been increasing: 

(b) if so, the reaction of the Govern-
ment thereto; and 

(c) the details of new projects proposed 
to be taken up through public sector oil 
companies dUring Eighth five year plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA) :(a) Yes, Sir. 

(b) In keeping with the liberalised eco-
nomic policy, the Government has been 
encouraging and facilitating private particI-
pation in the oil sector 

(c) The projects planned by the public 
sector undertakings under this Ministry for 
execution during the Eighth plan mainly 
relate to the exploration and production of 
crude oil and natural gas. crude oil, natural 
gas and product pipeline. setting up of jOint 
venture refineries. modernisation/ 
debottlenecking/expansion of some of the 
existing refineries. setting up of bottling 

(a) whether the Union Governmenthave 
issued instructions to the Government of 
North Eastern states to check narco terror-
ism; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). According to reports. 
isolated cases of a few members of some 
insurgent groups have been seen to assist 
smuggling of drugs in their bid to augment 
resources. The obtaining situation in the 
North Eastern States has been reviewed at 
various levels and the concerned state Gov-
ernments have been sensitized in the mat-
ter to take appropriate action. 

Brahmi Herb 

446. SHRI R. JEEVARATHINAM: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state. 

(a) whether Brahmi herb which im-
proves memory of human being is likely to 
be marketed shortly; 

(b) il so, the steps taken by the Govern-
ment to popularise this drug; 

(c) whether any trials were conducted 
on the efficacy of this drug; and 
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(d) If so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) and (b) 'Brahm!" IS 
a well known Ayurvedlc "Medhya Rasayana" 
(Bram Tomc) popular among valdyas 

(c) and (d) Drugs Controller (India) has 
granted permission to Central Drug Re-
search InstlMe, Lucknow tor limited phase-
1 clinical tnal of two constituents of Brahml 
VIZ, Bacoclte 'A' and '8' to evaluale safety 
and tolerance of the drug Department of 
SCientific and Industnal research (Council 
of Scientific and Industnal Research) have 
reported that actIVe preparation from Brahml 
developed by Central Drug Research Insti-
tute, Lucknow IS likely to take at least three 
years for marketing 

Medical Colleges 

447 DR K 0 JESWANI Will the 
MInister of HEALTH AND FAMILY WEL-
FARE be pleased to state 

(a) the number of medical colleges 
opened In the Seventh and Eighth five year 
plan 

(b) the number 01 these medical col-
leges recogmsed at present and 

(c) the sleps taken by the Government 
for the recogOlsaflon of test of the colleges? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 8 
SHANKAR ANAND) (a) As per mformatlOfl 
furnished by MedICal Council of India 31 
medical college were opened dUTlng the 7th 
and 8th fIVe year plans 

(b) out of these Medical colleges, 5 are 
recogmsed, 3 are temporanly recogmsed 
and 1 IS permitted to conduct M B B S 
course 

(c) process pi recogmsatlon/lnspecllon 
of the 14 Medical Colleges IS undel consld 
erallon of the Medical Council of India No 
request has been received In the Council 
through the concerned University/State 
Govt In case of the remaining 8 medical 
colleges 

Centres for Street Children 

448 SHRI R SURENDER REDDY 
Will the MIOIster of WELFARE be pleased to 
state, 

(a) the location of Centres for taking 
care of the needs of the street children of the 
country opened dunng the current year 
State/Union Tenlory-wlse 

(b) the total expenditure Involved In 

opening and mamtaln,ng these centres and 

(c) the number of centres proposed to 
be opened dUring the next two years? 

THEMINISTER OF WELFARE(SHRI 
SITARAM KESAI) (a) A statement contain 
Ing the reqUired information IS attached 

(b) The total expenditure Incurred on 
these centres IS Rs 90 08 lakhs as on 
31 1 94 dunng Ihe current financial year 

(c) II has been decided to cover Cities 
with population of above one million and 
also remaining Stale Capllals The lotal 
number of Cities including the eXisting 11 
cities would be 37 
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449. SHRI MULLAPPALL Y 
RAMCHANDRAN; Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the districts declared polio free as 
on January 1.1994; 

(b) the assistance provided to other 
districts for total eradication of poliO; and 

(c) the time by which polio is likely to be 
eradicated completely? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) No district has been 
declared polio free on 1.1.94 as per WHO 
norms. 

(b) Assistance is provided in kind to all 
the States and UTs for the Immunisation 
Programme in the form of vaccines. cold 
chain equipment vehicles, syringes and 
needles. Cash assistance is also provided 
to all States and UTs for the salaries of some 
staff under the Immu!lisation Programme. 

(c) The goal is to achieve eradication of 
polio by the year 2000 A.D. in the country. 

[Translation] 

Police Commissioner System in 
Delhi 

450. SHRI SURENDRAPAL 
PATHAK: Will the Minister of HOME AF-
FAIRS be pleased to state; 

(a) whether the Government of Delhi 
has submitted any proposal to the Union 
Government to abolish the Police Commis-

sioner system in Delhi; 

(b) if so, the date on which this proposal 
was received by the Union Government; 
and 

(c) the time by which the deCision is 
likely to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) No, Sir. 

(b) and (c). Do not arise. 

LPG Connections 

451. PROF.RASASINGHRAWAT: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of persons on the wait-
ing list of LPG connections at present in 
Rajasthan; 

(b) the number of connections released 
during each of the last two years; 

(c) the target fixed for providing new 
LPG connections during the current year; 

(d) the number of gas agencies func-
tioning at present; 

(e) whether the Government have re-
ceived any representation for opening of 
more gas agencies at new places; and 

(f) if so, the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS(CAPT SATISH KUMAR 
SHARMA): (a) As on 1.1.1994, there were 
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7.45 lakh applicants on the waiting Ii.sf in 
Rajasthan. 

(b) The requisite information is as be-
low 

Year 

1991-92 

1992-93 

No. of connections 
released in Rajasthan. 

48867 

37086 

(c) Allotment of new gas connections is 
not made on State wise basis and as such 
no State-wise target has beer fixed. 

(d) As on 1.1.1994 the number of LPG 
distributors functioning in Rajasthan was 
174. 

(e) and (f). Representations are re-
ceived from time to time for selting up more 
distributorships at new places including those 
in Rajasthan. Accordingly, 25 new LPG 
distributorships have been included in the 
current LPG marketing plan 1992-94 for 
Rajasthan. 

(English] 

Dressing Rooms 

452. SHRI AMAR ROYPRADHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose 
to provide dressing rooms for other system 
of Medicines as it is available only for 
allopathy at present in C.G.H.S. dispensa-
ries: 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) and (C). The dress-
ing room facilities available in C.G.H.S. 
allopathic dispensaries are for all categories 
of CGHS beneficiaries. 

Heart Diseases 

453. SHRI MRUTYUNJAYA 
NAYAK: Wi" the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state; 

(a) whether a conference on New Sys-
tem of Medicine for the treatment of heart 
diseases was r.:cently organised in Madras; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to adopt this new system of medicine? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) to (c). Information 
is being collected and wi" be laid on the 
Table of the House. 

Production of Petroleum Products. 

454. DR. K. V. R. CHOWDARY: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state : 

(a) the total demand of petroleum prod-
ucts and natural gas in the country; 

(b) the percentage of total requirement 
of petroleum products and natural gas being 
produced in country: and 

(c) the steps taken to meet the de-
mand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS(CAPT SATISH KUMAR propagated through vanous InformatIOn 
SHARMA) (a) The total demand of petro-
leum products for 1993-94 has been esti-
mated at about 60 76 MMT and the total 
registered demand of natural gas IS 260 
MMSCMD 

(b) About 87,}o of the lotal requirement 
ot petroleum products and 17% of the total 
reqUirement of natural gas are being pro-
duced In the counlry 

(C) The full demana IS met by Increasing 
the indigenous production and Import of the 
petroleum products To meet the demand 
of Natural Gas, ItS Import through a pro-
posed plpehne from Oman/Iran under con-
Sideration 

[English] 

Family Planning Programme for 
Scavengers 

455 DR VISWANATHAM 
KANITHI Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleaseo to state, 

(a) the percentage of target In the 
couples of scavengers opting for perma-
nent methods for small family norms, 

(b) the steps being taken to lure them 
to adopt family planning method and 

(e) the percentage of education of the 
scavengers In thiS regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) Caste or occupa-
tion-wise data IS not malntamed 

(b) and (c..) The programme IS appli-
cable among all sectIOns of the society 
Adoption of Family Planntng methods IS 

Education and communtcatlon activities 
Involvement of OplntOnS, NGs, Voluntary 
Organtsatlons IS sought to promot aware-
neslPamong eligible couples 

Development of Desert Areas 

456 SHRI GIRDHARI LAL 
BHARGAVA Will the Mlntster of WATER 
RESOURCES be pleased to state 

(a) whether a group of experts from 
Israel had vIsited Rajasthan recently to study 
the Irngatlon problem of desert areas, 

(b) If so, the details thereof, 

(c) whether any efforts have been made 
by the Uillon Government to avail the ben-
efits of the techntque being followed for the 
development nf desert areas In Israel, and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) to (d) Yes, Sir On the 
inVitation of the Mlntstry of Agnculture (De-
partment of Agnculture and Cooperation) 
two Israeli experts accompanted by their 
Agriculture Mlntster Vistted Rajasthan from 
17th to 24th December, 1993 Subsequently, 
three Israeli experts accompanted by their 
Indian counterparts conducted a JOint sur-
vey of Rajasthan canal Area whICh com-
menced at Jodhpur on 24 1 94 and con-
cluded at Jalpur on 31 1 94 In general, the 
Indo-Israeli delegation favoured the neces-
sity of better utilIsatIOn of the scarce water 
resource by resorting to pressure Imgatlon 
In the IndIra (;.andhl Nahar Project Com-
mand Area, as also motrvaoon the farmers 
for changmg over to cash crops 
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Cholostrol In Coconut 011 creation of "Uttaranchal Pradesh" has been 

received since the new Government has 
457. SHRI RAMESH 

CHENNITHALA: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether it has been scientifically 
proved that coconut oil has higher levels of 
cholostrol as compared to other vegetable 
oils; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) and (b). No, Sir. 
However, people consuming Oils contain-
ing higher Concentration of saturated fals 
e.g. Coconut oil, tend to have higher levels 
of cholesterol in their blood. 

[Translation] 

Uttaranchal Pradesh 

458. SHRI DEVI BUX SINGH: 
SHRI BALRAJ PASSI: 
SHRI SURENDRA PAL 

PATHAK: 

Will the Minister of HOME AF-
FAIRS be pleased to State: 

(a) whether the Government of Uttar 
Pradesh has recently submitted ar,y pro-
posal to the Union Government for consti-
tuting 'Uittaranchal Pradesh' comprising of 
eight hilly districts of the state; 

(b) if so, the details thereto; and 

(C) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P.M. 
SAYEED): (a) No formal proposal regarding 

taken over in Uttar Pradesh in December, 
1993. 

(b) and (c)., Do not arise. 

Evacuation in VIP Areas 

459. SHRI BHERU LAL MEENA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether servants, washermen and 
other homeless people working in VIP areas 
are being evacuated by Delhi Police due to 
security reasons: 

(b) if so, the names of the areas where 
such evacuation has been carried out; 

(c) whether any incident of harassment 
of such persons by Delhi Police has come to 
the notice of Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) No, Sir. 

(b) Does not arise. 

(c) The Delhi Police has reported that 
no such complaint has been received by 
them. 

(4) Does not arise. 

(English] 

Irrigation Projects of Maharashtra 

460. SHRIMATI SURYA KANTA 
PATIL: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the details of medium aAd major 
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Irrigation projects of Maharashtra pending (b) The cJearance of the projects de-
with the Union Government for clearance, 

(b) the time by which these projects are 
likely to be cleared, 

(c) whether the Union Government pro-
pose to proVide more financial assistance to 
Maharashtra for Irrigation, and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) Out of 14 major and 22 
medium Irrigation projects of Maharashtra, 
11 major, projects namely, GOSI Khurd (Indira 
Sagar), Warna,Karwa Koyna-Knshna Lift, 
Wan, Arunavatl, Sanagola Branch Canal, 
Tlhan, Bawanthadl, Punad and Lower 
Wunna and 14 medium projects namely, 
Sakal Ralgavan, Jangamhattl Lift, Jam, 
Morna Gureghar, Masalga, Kar, Hetwane, 
Upper Manar, Beneture, Tembhapun, 
Sh,vna Takll, Chandrabhaga and Pentakll 
Tank have been techno-economically ex-
amined by Central Water Commission and 
found acceptable by the AdvIsory Commit-
tee subject to compliance of certam obser-
vations such as obtaining environment/for-
ests/rehabilitation & resettlement aspects' 
clearances, concurrence of the State FI-
nance Department etc by the State Gov-
ernment The consideration of Dudhganga 
major Irrigation project was deferred by the 
AdVisory Committee due to non-clearance 
of the project form environment and forests 
angles On remaining 2 major projects 
namely Human and Tultuh and 8 medium 
projects namely Salkl-Makardhokra, Bor-
Dahegaon, Tajnapur LIft, Kordmata, Oara, 
Lower Panzara, Nagan and Bramangaon 
Lift the State Government IS reqUIred to 
sort oUI various techno-economic Issues 

pend upon how soon the State Government 
comphes With the observations of the Cen-
tral Appraising Agencies and obtainS clear 
from the Ministry of Environment & Forests 
from environment/forests angles and from 
the Ministry of Welfare on rehabilitation & 
resettlement aspects etc 

(c) and (d) The Planning Commission 
has approved an outlay of Rs 2391 54 
Crores for major and medium Irrgatlon 
Maharashtra fv, the VIII plan The ap-
proved outlays for 92-93 and 93-94 are Rs 
374 00 crores and Rs 568 23 crores re-
specllvely There IS no proposal to proVide 
more financial assistance 

Old Achukat and Canal System 

461 SHRI A VENKATESH NAIK 
Will the Minister of WATER RESOURCES 
be pleased to state 

(a) the progress made under National 
Water Management Scheme for Improving 
the performance of the old Achtuket and 
Canal system In Karnataka, and 

!til the Irrigation potential of the Upper 
Knshna Project stages I & II? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) 34 Irrigation schemes With 
a total culturable command area of 377 8 
thousand hectare at an estimated cost of 
Rs 106 79 Crored are Included under world 
Bank assisted national Water Management 
Project (NWMP) In Karnataka Out of these 
34 schemes, 15 schemes were Included 
under NWMP recently In September, 1993 
Out of the remaining 19 schemes, works In 

2 schemes have been completed and works 
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in 4 schemes, and 13 schemes are likely to has resulted in increased irrigation cover-
be completed by the end of March, 1994 age and improved productivity in the com-
and March, 1995 respectively. The details 
of these schemes and status of completion 
of work are given in the statement enclosed. 
The total expenditure since inception (i.e. 
1987-88) upto 31 st January, 1994 in these 
schemes under NWMP in Kamataka isabout 
Rs. 60.64 crores. Implementation of NWMP 

mand areas of irrigation schemes covered 
NWMP .. 

(b) The envisaged ultimate irrigation 
potential of the Upper Krishna Project State 
I & II are 459 thousand hectares and 242 
thousand hectare respectively. 
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Ayurvedic Cure For Aizhelmers 

462 SHRI R ANBARASU Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state 

(a) whether the attention of the Govern-
ment has been drawn to the news-rtem 
captioned "Ayurvedlc cure for AlZhelmers" 
appeanng In the Times of India' dated 
December 29,1993, 

(b) If so, whetherthe cllnICSI tnals ware 
conducted for thiS Ayurvedlc Drug, and 

(c) the time by Which It IS likely to be 
avatlable In the market? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) to (c) Aswagandha 
IS a very old ayurvedlc Rasayana drug whICh 
IS known to have antt-aglng properties and 
could combat tYPical symptoms of 
Aizheimers disease and such other matunty 
onset daseases It IS readIly available In the 
market 

According to available Informatton clini-
cal tnals for rts use as an allopathIC medt-
cine have not yet been conducted 

{Translation] 

Irrigation ProJects In M.P. 

463 SHRI KHELAN RAMJANGDE 
Will the MInister of WATER RESOURCES 
be pleased to state 

(a) the funds provided by the World 
Bank and other foreign organisatIons for 
Implementation of Irrtgatlon projects to 

Madhya Pradesh dunng 1990-91, 1991-92 
and 1992-93, and 

(b) the present status of on 9O'ng Irriga-
tion proJects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) In Madhya Pradesh, two 
projects VIZ Madhya Pradesh Major Irriga-
tion Project with World Bank assistance and 
Madhya Pradesh Minor Irngatlon ProJect 
with United States Agency for Internattonal 
Development (USAID) assistance IS also a 
participating State In the World Bank as-
sisted Naltonal Water Management Project 
(NWMP) and Om Safety Assurance and 
Rehabtlltatlon ProJect (DSARP) under which 
the World Bank IS providing assistance to 
the projecl as a whole, cornpnslng several 
States 

However, the funds prOVided by the 
World Bank and other foreign organtsattons 
for Implementation of lITIgation projects In 
Madhya Pradesh dunng 1990-91, 1991-92 
and 1992-93 are as under, 
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(b) During the current financial year 

upt031.12.1993utilisation if the World Bank 
assistance was US$15.423 million and USS 
0.500 million fir National Water Manage-
ment project and Dam Safety Assurance 
and Rehabilitation Project, respectively. 

[English] 

Vacancies for SCslSTs in ONGC 

464. SHRI RAM VILAS PASWAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total number of employees in the 
Oil and Natural Gas Commission category 
wise; 

(b) the percentage of representation of 
SCslSTs in each category; 

(c) the number of vacancies reserved 
for SCslSTs at present category-wise; 

(d) the measures taken to fill the vacan-
cies; and 

(e) the time by which the reserved 
vacancies are likely to be filled up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). The requisite informa-
tion is given below: 
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(d) Vacancies in various groups are 

advertised in the Employment News, other 
national dailies and category 'C' vacancies 
are notified to the local Employment ex-
changes and SC/ST Associations 
recognised by the Central Govemment. 

(e) In consonance with Govemment 
instructions on the Special Recruitment drive, 
all efforts have been made to fill up the 
vacancies by 31st March, 1994. 

[Translation] 

H.B.J. Pipeline 

465. SHRI BHAGWAN SHANKAR 
RAWAT' Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether his Ministry haw received 
any representation in regard to extension of 
H.B.J. pipeline upto Shikohabad Ferozabad 
to extend the pipeline to Shikohabad, 
ferozabad and the Taj Trapazeum area of 
Agra; and 

(b) if so, the action taken Govemment 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS(CAPT. SATISH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) The allocations along the HBJ are in 
excess of the availability of gas. It has 
therefore, not been considered feasible to 
extend the pipeline to Shikohabad, 
Ferozabadfeasible andtheTajTrapeazeum 
area of Agra. 

C.G.H.S. Dispensaries 

467. SHRt RAJVEER SINGH: 
SHRI GOPI NATH 

GAJAPATHI: 

PROF. SAVITHRI 
LAKSHMANAN: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be please to state: 

(a) whether the Govemment propose 
to open more dispensaries in various parts 
of the country; 

(b) if so, the details of the locations 
identified so far; 

(c) the criteria followed for setting up 
these dispensaries; and 

(d) the time by which these dispensa-
ries are likely to be made functional ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) T rivandrum and Guwahati have been 
identified for coverage of CGHS. 

(c) The scheme is to be extended to 
cover all the State capital cities having 7,500 
or more beneficiaries in a phased manner, 
subject to availability of funds. 

(d) As early as possible. 

{English] 

Crimes In Delhi 

468. SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRI UDAYSINGRAO 
GAIKWAD: 

Will the Minister of HOME AFFAIRS be 
pleased to Slate: 
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(a) the number of cases of kidnappings, lootings reported dunng the last four months 

murders, attempted murders, robberies, (i.e from 1.10.93 to 31.1.94 month-wise and 
thefts, dacoities, riots and looting which took 
place in Delhi during the last four months, 
month-wise and Zone-wise; 

(b) the comparative figures forthe same 
period dunng the previous year; 

(c) the number of cases solved and 
those pending; 

(d) the number of persons arrested and 
the action taken against them: 

(e) whether the Government propose 
to take some drastic steps to check increas-
Ing crimes in Delhi; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P.M 
SA YEED): (a) and (b). The number of cases 
of kidnappings, murders, attempted mur-
ders, robberies, thefts, dacoities riots and 

zone-wise and forthe Corresponding period 
from 1-10-92 to 31-1-93 is given In the 
statement-I enclosed 

(c) and (d). Out of the cases reported In 
the aforesaid period, the number of cases of 
kidnappings, murders attempted murders, 
robberies, thefts, dacoities riots and loollngs 
worked out, pending investigation and num-
ber of persons arrested In Delhi are given In 
the Statement-II enclosed. 

(e) and (f). The Government has al-
ready taken several steps to check the 
crime these Include Increased patrolling; 
posting of pickets at strategic points: 
strengthening of intelligence, frequent raids 
at the hideouts of criminals, Increased sur-
veillance; coordination meetings with the 
oflecials of the neighboring States; training 
of police officers in handling modern weap-
ons. Introducllon of sCientific methods of 
investigatIOn, modernisation of communl-
calton network, etc. 
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Agreement With China 

469. SHRI K.PRADHANI: 
SHRI RAM SINGH 

KASHWAN: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will the MInister of COAL be pleased to 
state: 

(a) whether any agreement has been 
signed between India and China In the f,cln 
of coal mining; 

(b) if so the details thereof; Cllid 

(c) the details of new coal areas Ilk"ly to 
be exploited with the cooperation ul C;llll1d') 

THE MINISTER OF- STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA). 
(a) and (b). Yes. S,r. DUring the bilateral 
discussIOns held In January, 1994, both 
sides agreed to the cooperation between 
Chinese and Indian Coal Industnes along 
with related manufacturing activities. A JOint 
Working Group on Coal has been sel up for 
providing a formal framework In Identifying 
areas of cooperation as well as to review the 
progress made from time to time and take 
steps to promote mutual cooperation In 
order to promote mechanization of under-
ground coal mines In India, the Chinese Side 
have offered to supply longwall equipment 
and services of Chinese technicians for 
erection and training. In order to ensure that 
Chines underground mining technology gets 
absorbed fast in Indian Coal Mines and 
Indian Mines can depend over years pro-
gressively on the supply of Indigenous min-
mg equipment alongwith focal supphes of 
spares and services, Chines National Coal 
Mining Equipment and Jessop & Co. of India 
have Signed an agreement for co-manufac-
turing of equipment. This agreement covers 
longwafl equipment to be manufactured In a 
phased manner m India. 

(c) Churcha west, Behrabandh and 
Patherkhera underground mines of Coal 
India Limited and Padmavati Khani and R.K 
New Tech mmes of Singareni Collieries 
Company limited have been identified for 
introduction of Chinese longwall technol-
ogy. 

Demand of Gail 

470. SHRI K.H MUNIYAPPA: 
SHRI K.G. SHIVAPPA: 
SHRI V. KRISHNA RAO: 

Will the Mlnlsler of PETROLEUM AND 
NATURAL GAS be pleased to st<1te: 

\a) whether there IS a demand by the 
gas Authority of India Limited (GAIL) to take 
up diStribution work also and 

(b) If so, the reacllon of the Govern-
ment In this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA)' (a) and (b). The Government 
Ilave received a proposal from the Gas 
Authority of India Limited to from a COIn! 
Venture Company to Implement the Bombay 
City Distribution project 

National T.B. Control Programme 

471. SHRI MOHAN RAWLE: Will the 
MlnJster of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) if so, the details thereof reasons 
thereof; and ImplementatIOn of the 
programme? 

(b) if so, the details thereof and reasons 
therefor; and 

(c) the ramedlal steps taken up by the 
Government for effective implementation of 
the programme? 
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THE MINISTER OF HEALTH AND the country; and 
FAMilY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). A joint 
evaluation by Government of India-world 
Health Organisation and Swedish Interna-
tional Development Agency high lighted the 
need for greater use of microscopy for 
diagnosis, necessity of ensuring treatment 
completion through better case holding and 
training of staff, as well as improved during 
supply and upgradatton of monitoring and 
supervision. 

(c) The Budgetary allocations for Tu-
berculosIs Control Programme has been 
enhanced substantially from a level 01 Rs. 
15.25 crores in 1991-92 to Rs. 37.5 crores 
In 1993-94. A proposal for World Bank as-
sistance with emphasIs on ensuring high 
cure rate IS under finalisation. 

{TranslatIOn] 

472. 

Sperm Banks 

SHRI VILASI1AO NAGNATH-
RAO GUNDEWAR: 

SHRI DATTA MEGHE: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-Item 
captioned 'Dilli meln vlrya bank kl sthapana 
hogl' appearing In the Navabharal Times of 
December 16, 1993; 

(b) if so, the reaction of the Govern-
ment thereto; 

(c) the steps proposed to be taken by 
the Government to this regard; 

(d) whether such sperm banks are likely 
to be be set up In other matropolitan cities of 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND): (a) Yes Sir. 

(b) to (e). No Sperm banks have been 
set up by the Central Government. nor IS 
there any proposal to do so. 

Kupwara Incident 

473. SHRI BRAHMANAND MANDAL: 
Will the Mlntster of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons killed and 
Inlured In the inCident of firing between 
militants and security personnel In Kupwara. 
Jammu and Kashmir on January 27,1994, 

(b) the amount of compensation paid to 
the affected persons/families; 

(c) whether any foreign hand IS sus-
pected to be being the Incident; 

(d) if so. the details thereof; 

(e) whether any InqUiry has been or-
dered Into the Incident and: 

(I) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
RAJESH PILOT): (a) to (f). As per available 
Information on 27.1.1994 an Army convoy 
passing through Kupwara town was attacked 
by the militants, In ensuing exchange of lire, 
21 persons Includmg three Stale Police 
personnel. where killed and 15 others In-
lured 
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Relief of rupees two Iakhs each has THE MfNISTER OF STATE IN THE 

been ordered to be paid to the farniliesofthe MtNISTRY OF HOME AFFAIRS (SHRI 
three Police personnel and rupees one lakh RAJESH PilOT): (a) to (g). Investlgations 
each to the families of others who were conducted so far by the CBI In the Bombay 
killed. The State Government has an- bomb blasts (March 1993) as well as train 
nounced a magisterial inquiry into the incl- bomb blasts (December. 1993) have estab· 
dent. lished involvement of Pak lSI in organising 

subversive activities in the country. 
Bomb Blasts 

474. SHRI BARt: lAl JATAV: 
SHRI DILEEP BHAI 

SANGHANI: 
KUMARI FRIDA TOPNO: 
SHRIMATI DIPIKA H. 

TOPIWALA: 
SHRI BOLLA BULLI 

RAMAIAH: 

Wifl the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that CBI has 
unearthed a terronst organisation In con-
nection with the bomb blasts that rocked the 
country last year; 

(b) if so. the details thereof; 

(c) whether any evidence involving for-
eign agencies/countries in these operations 
has been found: 

(d) if so, the details thereof; 

(e) whether a conspiracy on the part of 
the Pakistani Intelligence Agency, Inter 
ServICes Intelligence to make a series of 
bomb blasts in India has also been un-
earthed recently; 

(f) if so, the details thereof; and 

(9) the concrete measures taken to 
counter such moves ? 

The Investigations has revealed thnt 
some of the accused persons involved It 

executing Bombay blasts were !mined II 

Pakistan. 

There are reports Indlcatmg that PClk 
stan 151 is trying to organise more blasts 
the country. 

The Government is alive to the situa-
tion. Steps like sharing of intelligence, coor-
dination between Central and State agen-
cies, intensified patrolling on the coast as 
well as in etc. have been Imtiated. 

{EngliSh] 

Irrigation Projects in Gujara! 

475. SHRI ARVIND TRIVEDI: 
SHRJ DILEEPBHAI 

SANGHANI: 

Will the Minister of WAT.ER RE-
SOURCES be pleased to state: 

(a) whether the work on the ongoing 
Irrigation projects have come to stands till in 
GUlarat due to lack of funds; 

(b) if, so, the total funds provided so far 
by the Union Government for these projects; 

(c) whether the Government of Gujarat 
has requested for additional funds for 
completion of these projects; and 
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(d) If so, the steps takenlpropaeed tobe fbI and (e). Do not arise. 

taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K 
THUNGON): (a)aJ;Id(b). The Planning Com-
mission has approved an out lay of Rs. 3756 
crores for Irrigation Sector in the VIII plan. 
The approved oullay for 92-93 and 93-94 
are Rs. 473 crores and Rs. 503 crores 
respectively. 

(c) and (d). Consequent to disengage-
ment of Sardar Sarovar Project from World 
Bank assistance, it has been agreed to 
provide additional Central assistance of Rs. 
550 crores to the Government of GUJarat for 
timely completion of Sardar Sarovar Project. 

(Trans/atlon] 

Shortage of Nurses 

476. SHRIMATI KRISHNENDRA 
KAUR (DEEP A): Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the GO'lfernment are aware 
that there IS an acute shortage of nurses at 
present in All India Institute of Medical Sci-
ences and other leading hospital in Delhi; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
to fill up the vacant posts of nurses? 

THE MINtSTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI B. 
SHANKARANAND): (a) No such shortage 
has been reported in Govt. hospitals 

[English] 

World Bank Assistance to Gujarat 

477. SHRI RATILAL VARMA: Will 
the MInister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether any World Bank assistance 
has been sought by the Government 01 
GUlara! for the family planning programme 
durmg the last two years and current year: 

{b) if so. the details thereof; 

(C) whether the state Government has 
utilised all the assistance dunng the abov~ 
period; and 

(d) if not. the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B 
SHANKARANAND): (a) and (b). A World 
Bank assisted India Population Projects is 
being Implemented in the State of Gujarat at 
a cost of Rs. 43.90 crore w.e.!. November, 
1990 for a pef10d of 5 years. 

(c) and (d). Funds released by Govern-
ment of India for Implementation of the 
project have been fully utilised by the State 
Government. 

[rranslationj 

Laser Treatment 

478. SHRt SATYA DEO SINGH: 
SHRI RAJENDRA 

AGNIHOTRI: 

Will the Minister of HEALTH AND FAM-
Il Y WELFARE be pleased to state: 
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(a) whether the Government are aware 

that the laser treatment ~~3yS a vital role in 
eye treatment; 

(b) whether under this treatment there 
IS no need of operation and takes only a few 
minute; and 

(c) if so, whether the Government pro-
pose to encourage the laser treatment in all 
the malor hospitals of the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes Sir. 

(c) Under the proposed World Bank 
Assisted Project for control of Blindness 
there is a proVision for upgrading eye care 
services including laser treatment in medi-
cal college hospitals falling within the Prolect 
area. 

Shortage of LPG 

479. SHRI DILEEP BHAI SANGHANI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government are aware 
thatthere is huge shortage of LPG in Gujarat 
particufar1 in Amreli district; 

(b) if so, the reasons thereof; and 

(c) the rernecleal steps taken or pro-
posed to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (a) and (b). According to the LPG 

marketing oil companies, the demand of 
existing customers of Gujarat for LPG is 
being met by and large in full. There is no 
backlog in Amreli District at prescnt. 

(c) Temporary backlogs are cleared by 
augmenting supplies through operation of 
LPG bottling plants dunng extended hours 
and on Sundays and holidays for meetmg 
the full demand of LPG in the affected 
markets. 

{Eng/ish] 

Assessment of cauvery River 
Water 

480. SHRI C.P MUDALA GIRIYAPPA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Union Government have 
set up any Standing Committee to assess 
the inflows and outflows of water 01 Cauvery 
river; 

(b) if so, the details of Its composition; 
and 

(cl the main oblectlves of the said Com-
mittee ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGAN): (a) to (c). A standing commit-
tee of experts has been constituted in Janu-
ary 1994, with following composition and 
functions:- . 
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Composition 

1. Chief Engineer (Southern Region), CWC Chairman 
Coimbatore. 

2. Chief Engineer (Water Resources Development 
I/C-Cauvery, Karnataka Member 

3. Chief Engineer (Irrigation & Plannlng/, 
Tamil Nadu. Member 

4. Chief Engineer (Inveshgation & Planning). 
Kerala. Member 

5. Principal Engineer (Irrigation), 
Pondlcherry. Member 

6. Superintending Engineer, Cauvery and 
Southern Rivers Circle, CWC, Bangalore. Secretary 

The Committee would assess and rec-
oncile the inflows at Billigundlu hydrological 
Station of Central Water Commission up-
stream of Mettur reservoir on Karnataka 
and Tamil Nadu border as well as inflows 
Into Mettur reservoir. 

Assistance by W.H.O. 

481. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) total funds assured by W.H.O. in 
1993-94: 

(b) lotal funds released by W.H.O In 
1993-94 upto January 31,1994; and 

(c) the P,rogrammes for which funds 
have been earmarked? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The WHO assis-
tance IS a btennial programme. TheJunds 
prOVided for the years 1992-93 were US$ 
1.376 crores and for the years 1994-95 are 
US $ 1.599 crores. 

(b) As on 31.12.1993, an amouDt of US 
$ 1.395 crores have been utilised for the 
biennium 1992-93. 

(c) The priority areas for the biennium 
1994-95 include:-

(i) health in changing environment; 

(ii) proper food and nutrition for a 
healthy life; and 

(iii) Integrated dISease control as part 
of overall health care and human 
development. 
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(Translation] leprosy by 2000-AD which would mean that 

the prevalence rate would be brought down 
Leprosy Eradication to less than one per 10,000 population. 

482. SHRI SIMON MARANDI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the assistance provided by the Union 
Govemment under the National Leprosy 
Eradication Programme during each 01 last 
three years; 

(b) the number 01 leprosy patients re-
habilitated under the programme in Bihar 
during each of last three years; and 

(c) the time by which the disease IS 

proposed to be eradicated Irom the coun-
try? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The details of as-
sistance provided by the Govemment under 
National Leprosy Eradication Programme 
during the last three years are as under:-

Year Rs. in lakhs 

1990-91 2225.54 

1991-92 2208.14 

1992-92 3336.02 

(b) 6.41.723 cases have been dis-
charged as dtsease cured in Bihar upto the 
end of March. 1993. Adequate medical re-
habilitation services are available to the 
needy leprosy patients. No separate data 
on the number of rehabtlitated patients are 
collected. 

(c) The National Leprosy Eradication 
programme aims to achieve elimination of 

{English] 

Grants to NGOS in Kerala 

483. PROF. (SMT.) SAVITHRI 
LAKSHMANAN: Will the MINISTER 01 
WELFARE be pleased to state: 

(a) the number 01 applications received 
for grant of Iinancial assistance from the 
various voluntary organisations from Kerala 
since 1.4.1991 till date; 

(b) the number of applications cleared 
and sanctioned the financial assistance; 

(c) the number of applications pending 
for want of clarificallon; and 

(d) the time by which these are likely to 
be cleared? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a). 228 

(b) 165 cleared and 16 rejected. 

(c) 47. 

(d) It is difficult to indicate time limit lor 
final dISposal of all pending cases as they 
can be considered only when the proposals 
are complete in all respects and state gov-
ernment recommendations are also avail-
able. 

[Translation] 

Demand and Suppty of LPG 

484. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI BIR SINGH MAHATO : 
SHRI RAMCHANDRA 

VEERAPPA: 
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Will the MINISTER of PETROLEUM 

AND NATURAL GAS be pleased to state: 

(a) the number of persons on the wait-
Ing list for LPG connection in the country at 
present; 

(b) the LPG required to meet the de-
mand of consumers in 1993-94; 

(c) the total quantity of LPG produced 
during this period; 

(d) the measures being adopted by the 
Government to bridge up the gap between 
demand and supply. 

(e) whether the Government are im-
porting LPG gas at present; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) As on 1.1 1994. there were 
113.2 lakh persons on the waiting list in the 
country. 

(b) The LPG required to meet the de-
mand of the LPG customers of pubhc sector 
,"I companies Including Inventory dutlng 
1993-94 is expected to be 3086 TMT. 

(C) The quantity of LPG likely to be 
produced In the country dunng 1993·94 is 
;!690 TMT. 

(d) Higher LPG supply IS planned by 
increasing the capacity of eXisting sources. 
putting up new plants and augmenting the 
supplies through Imports. 

(e) Yes. Sir 

(f) The quantity of LPG likely to be 
Imported by the public sector all compullies 
dUring the year 1993-94 is 396 TMT. 

[English} 

Closure of Cath Lab 

485. SHRI TARA SINGH: 
SHRI TARA CHAND 

KHANDELWAL: 
SHRI V. SREENIVASA 

PRASAD: 
Will the MINISTER of HEALTH AND 

FAMILY WELFARE be pleased to state: 

(a) whether the atlention of the GOV-
ERNMENT has been drawn to news-Item 
captioned "Government stalls functioning of 
hospital labs "appearing In the Statesman 
dated January 24. 1994; 

(b) if so. whether the cath lab set up in 
the Dr. Ram Manohar Lohia hospital has 
been closed down; 

(c) if so, the reasons therefor: "nd 

\d) the expenditure Incurred in setting 
In o;eltlng up the lab? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes Sir 

(b) and (c). The Cath Lab will be com-
missioned by appolntmg cardia' -therocic 
surgeon as early as if possible. 

(d) The total cost at the cath Lab IS Rs. 
1.35 crores. 

Barter System in M.P. 

486. SHRIMATI DIPIKA H. TOPIWALA 
Will the MINISTER OF wELFARE I, 
pleased to st3te 

(a) whetilorthe I :lllon Government are 
aware thallhp ",II tel' systPI11 IS stili preva· 
lent In the distant tribal ;)reas of Madhya 
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Pradesh Perpetuating the explOitatIOn of AND MINISTER OF STATE IN THE MINIS-
local people by traders 

(b) If so whether the Union Govern-
ment Propose to take any effective steps In 

tandem with the Government of Madhya 
Pradesh to eliminate this system and bnng 
the tnbals In the main stream of social 
system, and 

(c) If so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) Yes Sir 

(b) and (c) The Government of Madhya 
Pradesh IS contemplating to establish a 
Corporation 10 deal with the non-nationalised 
Minor Forest Produce like Mahua, Imll Amla 
etc with a view to protect the tnbals from 
explOitation of small traders Tnbal Coop-
erative Marketing Development Federation 
CJf India Limited (TRIFED) set up by Govt of 
India could then consider assisting the pro 
rosed Corporation III marketing the tnbal 
produce 

TranslatIOn} 

World Bank Aided Tubewell 
Projects In GUJarat 

487 s,~q N J RATHVA Will the 
f.!l'nlste 'J f WATER REsr'uHc" 
pleased to state 

(a)whetherthe Union Government to l\e 
"leased II-Ie amount for the World RanK 

lied tubewell projects In GUJar2t partlcu 
arly WI tnbal dlstncts 

(t If so the details there of, and 

(Cl II not the time by which the said 
:lrnount IS likely to be released ? 

THE MINISTER OF STATE IN THE 
'NJISTRY OF LlRBAN DEVELOPMENT 

TRY OF WATER RESOURCES (SHRI P K 
THUNGONl (a) In so far as the MInistry of 
water resources IS concerned no World 
Bank assisted tubewells profect for Irnga-
tlon purpose IS under Implementation In 

GUJarat 

(b) and (c) Do not arise 

[English] 

Scholarships for SCsiSTs 

488 SHRI GEORGE 
FE'RNANDES 

SHRI LALIT ORAON 

Will the Minister of WELFARE be 
pleased to state 

(a) the funds allocated by the Union 
Government under the scholarship schemes 
for SCs/STs dUllng each of the last three 
Years State/Union Terntory-wlse, 

(b) the rate of scholarships being paid 
to SCs/STs at present and 

IC) the time by and extent to which the 
Increase In amount of scholarships IS likely 
to be made? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) Details of central 
assistance allocated dunng the last three 
fears to the State Governments and Union 
T erntory Administrations under the Cen-
trally Sponsored Scheme of Post Matne 
Scholarships for Scheduled Castes and 
Scheduled T nbes students are given In the 
attached statement-II 

(bl The rail'S of Scholarship under the 
Scheme are given '" the attached State-
ment-I 

(Cl No Increase In the Scholarship rates 
has Yet been approved by the Planning 
Commission 
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TranslatIOn] 

Water Resources In Bihar 

489 SHRI RAM KRIPAL YADAV 
SHRI MOHAMMAD ALI 

ASHRAF FATMI 

Will the Minister of WATER RE 
SOURCES be pleased to state 

(a) whether the Union Government have 
conducted any survey lor surlace and un 
1erground water resources which could be 
lItlliserJ for Irrloatlon In Bihar 

fb) If so the details thereof and 

(c) If not the time by which such survey 
IS likely to be conducted? 

THE MINISTER or STATE IN THE 
MINISTRY OF URBAI\! DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) to IC) Irrigation being a 
State subject surveys for water resources 
development are camed out by the State 
Governments However for Inter-State rlV 
ers hydrological observations are conducted 
by the Central Water Commission which 
Include rivers In Bihar also The Centri"l 
Ground Water Board have carned out sur 
vey and exploratl1)n, the annual replenlshable 
groundwater resources of the State of Bihar 
has been assessed as 2 84 million hectare 
matres 

[EnglIsh] 

151 Hand in Train Blasts 

490 SHRI BOLLA BULL! 
RAMAIAH Will the Minister of HOM[ Ar 
FAIRS be pleased to state 

(a) whether the hand of the Pakistani 
Intelligence Agency Inter Services Intelli-
gence (lSI) has been suspected In the inCI-
dents of bomb blasts that took place In two 
dlfterent compartments of the Llnl-. Express 
ilt Laksar and Hardw3r Railway Stations 
recently 

(I,) If so til(' details thu eof lIld 

(c) the aC'lon being tdhLl1ln the mattpl? 

THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (Sl-fAl P 
M SAYEED) (a) to (c) the Government 
does not hdve nny Information about In 
volvement of the Pakistan lSI In the> rerpnt 
bomb blasts In the LInk Express 

{Trans/atron} 

LPG Connections 

491 SHRI GOVINDA CHA'JDRA 
MUNDA Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state 

(a) whether the Ind'an Oil Corporation 
Lmntcd has suspended the Issuance of all 
thE: LPG connections which were sanr 
'Icned In 1989 90 on Priority baSIS by hiS 
Mlllistry 

(b) If so the reasons therefor 

(c) whether the Government propose to 
Withdraw the suspension and prOVide LPG 
connections to the consumers, 

(d) If so, the details thereof and 

(e) If not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
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SHARMA): (a) No, Sir. 

(b) to (e). Do not arise 

[English] 

Chinese Technology for Under-
ground Mj,.ing 

')2 SHRI RAM KAPSE Will the Min-
Ister ,f COAL be pleased to State' 

(a) whether the Coal India Ltd (Cll) has 
!>ought Chmese technology for underground 
mining as a part of Its programme of produc-
tiVity maXimisation, 

(b) the report submitted by the Chmese 
team which surveyed the major underground 
mmes m October, 1993, and 

IC) the areas Identlfted for this pur-
pose? 

(a) whether the Unton Government are 
aware of the effect of rising siitage on Calcutta 
port and Increasing dearth of Irrigation water 
In the lower West Bengal dlstncts, 

(b) If so, the details thereof; 

(c) whether the Unton Government have 
made any arrangement for fair allocation of 
water among the Ganceatlc states. and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K. 
THUNGON) (a) and (b) Dunngyearswhen 
lean season flows are lower than that m an 
average year, there IS reduced withdrawal 
through feeder canal from Farakka barrage 
to West Bengal and Calcutta port 

(c) and (d) there IS no such arrange-
THE MINISTER OF STATE OF THE ment 

MINISTRY OF COAL (SHRI AJIT PANJA) 
'a) Yes Sir 

(b) and (C) In October, 1993, the Chi-
nese Coal delegation VISited Churcha west 
and Behraband Underground mines of South 
Eastern coalfields Ltd the Chinese side 
;jfter VISit to the above mines expressed that 
tlard roof at Churcha west and Behrabandh 
~ )uld be effectively managed for caving and 
Ihat cuttmg of hard coal at Pathakhera could 
dlso be managed Regarding Tand51 Project 
further development work I~ reqUired to or 
completed before any further action IS 'ilk, 11 

Allocation of Water 

493 SHRI HARADHAN ROY Will the 
MinIster of WATER RESOURCES be 
:)Icased to stale 

lSI Activities 

494 SHRI DATTATRAYA BANDARU 
Will the Minister of HOME AFFAIRS be 
pleased to slate 

(a) whether lSI of Pakistan has been 
recrUiting youths from the tWin-Cities of 
Hyderabad and Secundcrabad m Andhra 
Pradesh and sending them to Pakistan for 
terronst training, 

(b) whether the hand of lSI IS suspected 
In the spate of bomb blasts In these Cities 
Includtng the InCident In the A P Express on 
December 6, 1993, 

Ie) I' so, the details thereof, 
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(d) the stringent measures taken in this in Health" from World Bank has been 

regard; and received. The recommendations contained 

(e) whether a red-alert has been 
sounded across the Andhra Pradesh coast 
to intercept a shipment of RDX explosives 
stated to be heading towards Vizag from a 
foreign port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PilOT): (a) Yes, Sir. 

(b) Yes Sir. 

(c) to (e). Government is fully alive to 
the situation and is taking necessary steps 
in this regard. From time to time, State 
Government and different enforcement 
agencies were alerted on basis of reports on 
suspected shipments of arms/explosives 
from further details in this regard. 

Investment in Heafth 

495. PROF. MALIN I BHATTACHARYA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the world bank report 
'Investment in Health' has received 
Government's endorsement; 

(b) if so, whether in conformity with the 
recommendations of the Report, the pri-
mary health Centres would henceforth be 
asked to confine their activities only to the 
prevention of communicable diseases and 
family welfare; and 

(c) if so, the details thereof? 

THE MINISTER OS HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) to (c). The world 
Development Report 1993 titled "investing 

in the Report will be considered keeping in 
view the appropriate policies and strategies 
suitable for the health sector in the country. 

[Translation] 

Ayurvedic Medicines 

496. DR. MAHADEEPAK SINGH 
SHAKY A: will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether manufacturers of Ayurvedic 
medicines get basic ingredients used in 
medicines with great difficulty; and 

(b) if so, the measures being taken by 
the Government to ensure their easy avail-
ability? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Most of the 
ingredients of Ayurvedic drugs are easily 
available plant materials handled by the 
private trade. 

However few items of medicinal plants 
which generally grow in the wild have been 
identified for protection and development. 

[Eng/ish] 

International Year of Family 

497. SHRI ANANTRAO 
DESHMUKH: Will the Minister of WELFARE 
be pleased t.::. state: 

(a) the steps taken/proposed to be 
taken by the government to observe the 
international Year of family to generate 
awareness amongst the masses; 

(b) whether the United Nation 
Organisation has come out with schemes 
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for implementation of family welfare a biological units whose members are liked
programmes in India; and together by blood ties; this relationship is

often institutionalized through marriage of
sanctioned by an equivalent relationship
and describes the kinship between moth-
ers, fathers and their children. Secondly, a
family can be seen as a social units consist-
ing of a number of people, who usually live
together in the same household and share
different developmental tasks and social
functions. Thirdly, a family can be seen as a
• psychological conception of families, chil-
dren who have moved out or even dead
parents, may still be considered part of the
family.

(c) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESARI): (a) The Government
have drawn up a detailed National Action
Programme to observe the International
Year of Family, to generate awareness
among the masses. The programme in-
cludes the following components:

1. Increasing awareness of family is-
sues.

2. Organising National Seminar.

3. Studies on the various aspects of the
Indian families.

4. Sponsoring a study on 'Challenges
of Families with working Parents.'

5. Issue of a commemorating postage
stampon the International Day of the Family
(15th May, 1994) etc.

(b) and (c). United Nations Organisation
has issued certain guidelines for obser-
vance of International Year of the Family. A
copy is enclosed as statement.

Guide for a national programme on the
Internation Year of the Family

Introduction

Strengthening Families as Basic Units of
Society

Far from being static, families are dy-
namic units engaged in an intertwined pro-
cess of individual and group development.
They can be viewed from three different
perspectives. First, a family can be seen as

In many parts of the world, owing to
various social political and economic
changes families are undergoing tremen-
dous stresses that taken their ability to care
for their members. There is a global recog-
nition of need for societies to support fami-
lies in their important functions. The interna-
tional Convent on Economic, Social and
Cultural Rights (General Assembly resolu-
tion 2200 A (XXI) annex) in article 10 pro-
vides that" the widest possible protection
and assistance should be accorded to the
family, which is the natural and fundamen-
tal group unit of society, particularly for its
establishment and while it is responsible for
the care and education of dependent chil-
dren"

Families require a comprehensive and,
the same time, synthesizing social policy
approach, as they provide the fullest reflec-
tion at the grass-roots level of the strengths
and weakenesses of a country's social wel-
fare environment.

Objectives of the International Year of the
Family

The General assembly in its resolution
44/82, proclaimed 1994 as the International
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Year of the FamIly (IYF) The objectIves of 
IYF are to strmulate local, national and 
International actions as the startmg-po'nt of 
a sustained long-form effort 

(a) To Increase awareness of family 
Issues among Governments as well as In 

the private sector, 

(b) To strengthen national Institutions 
to formulate, Implement and monitor poh-
cles In respect of famlhes, 

(c) To stimulate efforts to respond to 
problems affecting and affected by the Situ-
ation of famlhes, 

(d) To enhance the effectiveness of 
local, national and regional efforts to carry 
out speCifiC programmes concerning faml-
he" 

Psychological UOit defined around Ihe 
personal feelings and emotional bonds of Its 
members In a 

(e) To Improve the collaboration be-
tween national and International orgamza-
tions In support of mullisectoral activities, 

(f) To build upon the results of interna-
tional activities concerning women children 
Youth the aged and the clsabled as well as 
of other malor events of concern to the 
family of ItS mdlvldual members 

InformatIOn Matenal 

In addition to a quarterly bulletlng (The 
Family) and an Occasslonal Papers Senes 
on family Issues(currently available only In 

English), the IYF secreta nat has published 
a brochure In Enghsh, French and Spanish 
and posters In the SIX offiCial languages of 
the United Nalions GUidelines on the use of 
the Iyf logo are also available In the SIX 

ofhclallanguages 

Fund for the InternatIonal Year of 
Valuntary the Family 

Limited ftnanclal support for IYF and Its 
family-specific actIVIties IS available from 
the Voluntary Fund for IYF, The fund Will 
support operational elements of the 
programme for IYF, The fund Will support 
operational elements of the programme for 
IYF, partlcule"y In the developmg countries, 
and promotes research studies and the 
exchanges of information on family Issues, 
Project proposals elaboratmg the obJec-
tives aclivllies, mtended benefiCiaries bud 
get and amount of support requested may 
be submitted to the IYF secretariat Pledges 
of contnbutlons to the funds as well as 
requests for funding for IYF-speclflcprolects 
can be sent to the Coordinator for IYF 

Contnbutlons 10 the Fund With an mdl-
cation that they are for the Voluntary Fund 
for IYF, can be deposited In 

Umted NatIOns General Trust Funds 
Account(No 015-004473) at the Chemical 
Bank, New York 10017, UOiled States of 
Amenca, or 

Umted Nations Contnbutlons and Rev-
enue-Producing I ncome(Dollar) 
Account(No 0112-75005/00) at the 
Credltanstaltbankvenn, Schottengasse 6, 
A-1010 Vienna, Austria 

NatIonal Focal Pomts for the InternatIOnal 
Years of the FamIly 

Governments have been asked to Iden-
Ilfy an agency and contact person 10 serVf 
as a foeal pOint to halse With the IYF secr€ 
lanaI In prepanng for IYF With Ihe assl: 
tance of the focal pOlnl Informallon from th 
IYF secreta nat can be dlstnbuled 10 all thl 
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governmental and non-governmental orga- bers with diverse influence and resources. 
nizations and other groups involved within In this kind of coordinating committee, the 
each country. In some cases, countries may coordinating and advisory functions are 
wish to appoint a focal point before a formal emphasized. It is also advisable to appoint 
national coordinating committee is estab- a small working subcommittee, from among 
lished to ensure a regular communication the members of the coordinating body to 
flow. It is important that the focal point ensure the efficiency of the preparatory 
subsequently joins the formal national coor- work. Another approach is to limit the mem-
dlnating committee to ensure continuity, bershlp 01 the coordinating committees for 
although this is not always the case. specific purposes. 

NatIOnal Coordinating Committees 

Governments are invited to establish a 
national coordinating mechanism of per-
sons with an interest in the family, such as 
a national coordinating committee for IYF, 
the plan stimulate and coordinate activities 
by governmental and non-governmental 
agencies. Governments are requested to 
Inform the IYF secretariat of the steps 
being taken to establish these coordinating 
committees and of any plans to maintain or 
disband the national focal point. 

In establishing a coordinating mecha-
nism, Governments may draw on their ex-
perience in the coordination of other inter-
national years. Such as the International 
Women's Year(1975), the International Year 
of the Child(1979), the International Year of 
the Disabled Persons(1981) orthe Interna-
tional Youth Year: Participation, Develop-
ment, Pease(1985). 

In order to accomplish its objectives, a 
national coordinating mechanism for IYF 
should have adequate political influence 
anc high public visibility some governments 
have nominated the President of the Re-
public, the First Lady, or same other eminet 
person as the chairperson are the honerary 
president of the national coordinating com-
mittee. 

Many Governments find it useful to 
nominate a large coordinating body of mem-

Functions of National Coordinating 
Committee 

Some of the functions of a national 
coordinating committee are described be-
low. 

Coordination of Local and National 
Activities 

In order to use its resources effectively, 
the committee should act as a coordinating 
body for all governmental and non-
governmentalactivities related to IYF. It is 
should also serve as an information source 
for all activities at the local and national 
levels. An attempt should be made to 
coordinate, or facilitate the coordination of, 
activities of all other groups at local level 
who are working on IYF 

The relationship with local coordinating 
bodies should include a strong two-way 
commUnication flow to boost the informa-
tion proviSion and reporting function 01 the 
national coordinating committees. National 
Coordinating Committees should also pro-
mote the exchange 01 information between 
local organizers and groups to avoild dupli-
cation 01 effect and to enrich the everall field 
of activity. 

Promotion of IYF 

The committee should provide or effec-
tive channel for the promotion of IYF at the 
local and national levels, involving both gov-
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ern mental and non-governmental preparations for IYF, 1994, but it should be 
organisations. It should generate and sup- begun as part of the effort to develop long-
port activities for IYF and sensitize public range plans to strengthen and support tami-
opinion on family-related issues and prob- lies. This process is elaborated in more 
lems which will necessitate a strong part- deta" in the sections below. 
nership between the national coordinating 
committee and the national media. 

Elaboration of National Programme 

The committee should elaborate and 
implement a national programme for the 
preparations for and observance of IYF, 
including suggestions for the improvement 
of the situation of families. and setting of 
priorities, as well as an agenda for action. 

Review of the Sffuation of Families and 
Family Policy 

On the national clnd local levels , where 
is a need to review and assess the situation 
of families, identifying specific issues and 
problems. Also family policies should be 
monitored and evaluated including various 
governmental and non-governmental 
programmes of direct and indirect concern 
to families. 

Research on the Family 

The committee should promote, coor-
dinate and, if possible undertake research 
on the family. It woukl be beneficial if the 
committee or another suitable body could 
serve as a depository for national informa-
tion and date relating to the famHy. 

Incorporation of programme for the family 
into national development strategies 

For a long-lasting effect, it is critical to 
develop strategies to incorporate new or 
existing famity programmes in to national 
development plans. This process may re-
quire more time than is available for the 

Coordination of national and local activi-
ties involving all interested parties 

To ensure the widest possJ.ble partici-
pation and impact it would be advisable to 
invite all interested parties to be involved in 
the preparations for and observance of IYF, 
According to regional and national circum-
stances, these might include; 

(a) Governmental bodies dealing with 
social affairs health, education, housing, 
employment or other areas of concern for 
families; 

(b) Non- governmental organizations 
active in the fields of family, children, youth, 
women, men and elderty and the disabled 
as well as any other association interested 
in family affairs; 

(c) Private-sector groups with an inter-
est in supporting family ties or in providing 
services tor families as customers, clients or 
employees. 

Working groups may be established for 
specific purposes, such as preparing a pub-
lication or orgarnzing an event. These groups 
should report to the coordinating committee 
to ensure an efficient division of labour and 
flow of information. 

Facilitating the Exchange of 
Information 

The national coordinating committee 
has a pivotal function in ensuring a regular 
flow of information on IYF to from and 
between interested participants. 
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This process also encompasses pro- undertaken in phases. The first phase might 

viding regular reports on national activities be to alert the media of the proclamation of 
to the IYF secretariat and,- in tum, receiving cooperation. National, regional and local 
and disseminating information on activities media in the form of television, radio, news-
in other countries. papers of journals have a wide public expo-

National coordinating committees will 
generally require enough logistical and op-
erational support to collect , store and dis-
seminating information from and to the in-
ternational, national and local levels. 

Promotion of the International Year of the 
Family 

One of the primary tasks of the coordi-
nating committee is to plan the phases and 
ways in which the public should be informed 
of IYF and sensitized to family questions . 
The experiences derived from eanier inter-
national years might prove helpful. A high 
level of visibility is needed to attain the goals 
of IYF and a substantial preparatory pro-
cess is needed to publicize the activities 
planned during IYF. 

In addition, the committee should be 
prepared to devote time to planning promo-
tional and awareness-raising campaigns_ 
Seperate approaches may be required for 
example, to raise awareness of unique 
family issues at the national level or of the 
importance of families to the national soci-
ety as distinct from the objective of raising 
awareness of IYF as an international event. 
Special efforts may be required to ensure 
that information on IYF is accessible to all 
groups in the national society, which may 
mean, for example, making material avail-
able in the language of minority populations. 
in Braille or as cassettes. 

It may also be important to assess the 
current state of public information and opin-
ion on families, including the identifICation of 
popular misconceptions and streotypes. 

Sensitizing public opinion might ber 

sure and provide useful channels for infor-
mation dissemination. 

The second phase might be to seek the 
cooperatiof' of different organisation, asso-
ciation, schools, libraries and other interest 
groups in distributing information as well as 
in collecting it, for example in the form of 
questionnaires. 

The third phase might be the imple-
mentation phase in which forums for public 
discussion might be established and infor-
mation disseminated_ Information on family 
policies problems concerning families. IYF 
events and other materials should be dis-
tributed widely_ A most important target 
croup would be decision makes, both at the 
local and national levels. 

Elabortion of a National Programme 

For effective planning, at is advisable to 
make a step-by-step agenda with a time-
table and clearly state the organs and per-
sons responsible for each item. The items 
could be divided, for example, into their 
categories (a) existing programmes; (b) 
special events of short-term projects: (c) 
new initiatives. 

In clabor"lting a national programme, it 
is also advisable to distinguish between 
short-term goals (increasing awareness of 
family issues by organising events, dissemi-
nating information ) and long-term goats 
(reviewing, restructuring or enhancing ex-
isting programmes and initiating new ones) 
to formulate and implement policies in re-
spect of families. Both tasks are demanding 
and necessitate planning and the setting of 
priorities. Ensuring complementarity and 
continuity in drawing up the short. Medium-
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and long-term agenda is an important as-
pect of such planning. 

Local and National Target Areas 

In addition to the global objectives of 
IYF set out in the introduction above, na-
tional goals that are specifiC to local cultures 
and concerns are envisaged for each coun-
try and each region. The concept of the 
family differs in each culture and the needs 
and problems of famihes may vary substan-
tially even within the same country. 

In order top select target areas, it may 
be important to identify; 

(a) Different types of family found in 
society; 

(b) Sources of information on families; 

(c) Sufficiency of information on fami-
lies; 

(d)Type of misinformation or assump-
tion existing regarding families; 

(e) Forms of support thatfamilies need; 

(f) Whether laws conceming families 
are consistent with the International 
Convenants on Human Rights the conven-
tion the Elimination of All Forms of Discrimi-
nation against women (General Assembly 
resolution 231180, annex of the Convention 
on of the Rights of the Child (General As-
sembly resolution 44/25); 

(g) Availablity of appropriate subsidies 
or reductions in favour of families; 

(h) Sufficiency and appropriateness of 
non-financial programmes to support fami-
Ires; 

(i) Whether existing programmes and 
services are complementary harmonized 

and coordinared; 

(j) Appropriate ml J services; 

(k) Problems in the delivery and admin-
istration of existing services; 

(I) Kind of services or training needed to 
strengthen and support the functions of 
families; 

(m) Most urgent needs to be met; 

(n) Major obstacles (economic. legal, 
social historical, institutional, psychological) 
against progress; 

(o) Changes that have been introduced, 
and whether similar services could be de-
veloped or more innovative and appropriate 
ways of proceedings. 

(p) Best mechanisms for designing and 
testing new approaches: 

(q) Persons, groups and organisations 
needed for cooperation; 

(r) Most effective combination of exist-
ing resources/and long term In order to 
accomplish the national objectives, both 
short- term! actions are likely to be needed. 
All the activities or IYF should be comple-
mentary and contribute to attaining the se-
lected goals. 

Setting Priorities for Short-term Goals 

The most important short-term would 
be to create and increase awareness of the 
importance of families to social progress 
and development. The situations and needs 
of families should be widely discussed and 
information on family issues should be gath-
ered and dissemineted be widely. Besides 
substantive, promotional active should be 
considered; Iv. example, organizing special 
in various contests and innovative (selling 
posters, badges, easy- to- read matenals 
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etc); and encouraging municipal and village 
authorities to organize special events. 

Depending on local needs pf traditions, 
activities to meet short-term goals might 
include some of those listed below Arrang-
ing events 

Organizing congresses, seminars, 
meetings and discussions on 
family issues. 

Organizing 
days"(when 
might visit 

special "family 
family members 
the workplace, 

participate in festivities and have 
free access to amusement parks 
etc) of family reunion days (when 
families are encourages to get 
together 

Oroanizing demonstrations in 
behalf of families, or whatever 
seems innovative and suitable to 
create a positive atmosphere 
towards families. 

Disseminating information 

Issuing booklets, brochures, 
articles, posters, postcards, 
badges etc. 

Cooperating with the mass media 
on issues concerning families and 
family policies. 

Holding meetings with parents 
and "open house" in differer social 
services centres and offices 
dealing with family affairs. 

Involving employers in the pub-
licizing of family services or 
policies if benefit on employees. 

Activating discussion 

Arranging public polls, inquiries, 
votes in different family subjects 
such as the poles of spouses, 
parents, siblings and children, and 
the relationships between in-law. 

Organizing children's competitions 
in drawing essay-writing etc. 

Holding debates and public dis-
cussions. 

Producing a television series on 
family matters. 

The priority of activities as well as their 
timing needs careful consideration. If the 
coordinating committee is able to set up 
working oroups or cooperate with special 
interest groups considerably more could be 
accomplished then if the committee aline 
were responsible. There are usually numer-
ous professional associations and groups 
that might be interested and to which some 
of the tasks could be delegated. Similarly. it 
is important to identify resources that exist 
to support activities of all types and at all 
levels, and to canvass these resources . 
One way of given the wid possible visibility 
to IYF is to incorporate a family theme in the 
existing programmes and future activities of 
all interested organisations. 

Setting Priorities for Long-term Goals 

Beyond the activities prior to and dur-
ing 1994 , the ultimate objective for IYF is to 
improve the situation of families perma-
nently and to strengthen their ability to fulfil 
their functions, which requires careful and 
long-term planning, One of the most impor-
tant prerequisites for effective long-term 
planning would be a report on the current 
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status of family. This state of the family fatherhood and "Home economics"; develop 
report could be a prepared by holding a a curriculum and centres devoted to the 
series of expert group meetings culminating prevention of family violence; introduce cur-
in a national conference at which recom- ricula on "Preparation for family life"). 
mendations and distributed to legislators 
policy makers, practitioners and researcher 
to be used as a basis for long-term planning. 
A longer term approach a might involve 
establishing a national research programme 
on family issues. 

It is proposed that the goals and target 
areas should proposed on supporting fami-
lies and their proper functioning rather than 
on examining symptoms of malfunctioning; 
for instance, programmes should be ori-
ented towards enriching spousal relation-
ships rather than towards diminishing the 
amount of divorces. Goals should also be 
concrete enough to allow for an evaluation 
to determine if they were reached or not. 
(Examples; update the Marriage Act to pro-
vide for more equality between spouses; 
lengthen parental leave and make it appli-
cable and feasible for rather ad well; estab-
lish day" care centres for the children of shift 
workers; provide courses on Responsible 

(1 ) 

(2) 

Total No. 
of mines 

Manpower 
employed (No) 

Eastern 
Coaffields 

Limited 

108 

1.34.038 

{Translation} 

Coal Mines in West Bengal 

498. SHRI BIR SINGH MAHATO: Will 
the Minister of COAL be pleasde to state: 

(a) the details of the coal mines in West 
Bengal and the number of workers en-
gaged therein; 

(b) the total quantity of coal produced 
by these mines during 1992-93 and 1993-
94 so far; and 

(c) the profit earned from these mines 
during 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) The required details in respect of coal 
mines situated in West Bengal are as un-
der:-

Bharat 
Coking Coal 

Limited 

3 

3.268 

Total 

111 

1.37.306 

(b) The quantity of coal produced from these mines during 1992-93 and 1993-94 (uptc 
Oec .. 1993) are as under:-

1992-93 

17.805 

1993-94 
upto Oec ... 1993) 

(Million Tonnes) 

11.170 (Provisional) 
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(c) The estimated losses incurred from (a) the number of cases of deaths due 

these mines during 1992-93 were Rs. 256.30 to family planning operations reported dur-
crore approximately. ing 1991, 1992 and 1993, State/U,T.wise; 

Women Employees in Delhi· Police 

499. SHRI SOMJIBHAI DAMOR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of women employees 
working on different posts in Delhi Police as 
on June 30,1993; 

(b) whether any special training is being 
given to them; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
P.M.SAYEED): (a) The number of women 
employees (rend-wise) working in Delhi 
police as on 30.6.93 is as under:-

Inspector 35 

Sub-Inspector 74 

Asstt.Sub-lnspector 252 

Head Constable 422 

Constabale 622 

(b) and (c). They are given training on 
the basis of their rank and cadre. 

[English] 

Deaths During Family Planning 
Operations 

500. SHRI CHHITUBHAI GAM IT: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(b) the rp.asons therefor; and 

(c) the steps taken to arrest this trend? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKAT ANAND): (a) Information is being 
collected from States/u.Ts. 

(b) The main reasons for death during 
sterilisation operations are septicaemia, 
cardio respiratory arrest, pulmonary embo-
lism, shock, thromboses, intestinal perfora-
tion, tetanus, brain haemorrhage meningitis 
, peritonitis etc. 

(c) Steps are taken to improve the 
quality of services through continuous train-
ing of Medical officers. Instructions ate is-
sued for strict adherance to the norms re-
garding selection of cases, standards of 
operative prO\.edures, etc. Training to PHCs 
Medical officers and para medicals while no 
the job has also been initiates through Hu-
man Reproduction Research Centers lo-
cated in Medical colleges. 

[Translation] 

Terrorists Arrested on Borders 

501. SHRI RAM BADAN: Will the Min-
ister of HOME AFFAIRS be pleased to 
state: 

(a) the number of terrorists arrested on 
borders during the last two months; 

(b) the number of terrorists, out of 
them, who belong to foreign countriesl 
organisations; and 
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(c) the action taken against them? provisions of Entry- 56 of (Union List). 

Farakka Barrage project authority is for 
THE MINISTER OF STATE IN THE entrusted with the responsibility to control 

MINISTRY OF HOME AFFAIRS(SHRI P.M. 
SAYEED): (a) 24. 

(b) None. 

(c) Action according to due process of 
law is being taken. 

[English] 

Farakka Barrage 

502. SHRI HANNAN MOLLAH: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Union Government are 
aware that the Farakka Barrage is facing 
serious dancer due to continuous erosion of 
the Bank of Ganges; 

(b) whether the Governm:mt of West 
Bengal has sent any proposal in this regard; 

(c) if so , the details thereof; and 

(d) the steps taken or proposed to be 
taken by the Union Government i this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a). There is no danger to 
Farakka Barrgge due to erosion along river 
Ganga. 

(b) to (d). According to Entry-17 of the 
State List of Seventh schedule of the Con-
stitution of India, among other things, drain-
age and embankments come under the 
purview of the State-I Government subject 

the river behaviour for ensuring successful 
and safe operation of barrage and feeder 
canal. With this in view, as a long term 
measure it is envisaged to construct two 
spurs near Manikchak ghat based on re-
sults of model studies entrusted to Central 
Water and Power Research Station. In Tech-
nical Advisory Committee meeting of 
Farakka Barrage Project held in February, 
1994 State Government if West Bengal 
have highlighted the necessity of construct-
ing and strengthening the 10th retired em-
bankment with boulder apron and pitching 
on the left bank of the river Ganga. The 
proposal requires approval of Central Wa-
ter Commission and Ganga Flood Control 
Commission before it is implemented. 

Bursting of LPG Cylinders 

503. SHRI HARILALNANJI PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of incidents of bursting 
of gas cylinders reported in the country 
dunng 1993.94 so far, State - wise'; 

(b) the number of casualties in these 
incidents; 

(c) whether any compensation has been 
given to the victims; 

(d) if so, the details thereof, and 

(e) the satety measures taken by Gov· 
ernment to avoid reoccurrence of such In 

idents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) According to oil Companies. 
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there were two incidents, one each in Gujaral be used affectively for the treatment of 
and Kerala, involving bursting of LPG cylin- AIDS: 
ders at domestic consumers premises dur-
ing 1993-94 (b) if so, the details thereof; and 

(upto 31.1.94). 

(b) none, Sir. 

(c) and (d). Do not arise. 

(e) Each cylinder is required to be 
Inspected and certified by Bureau of Indian 
Standards at the time of its manufacture. 
The LPG marketing companies carry out 
elaborate quality control checks on each 
cylinder at bottling plants before the sarr.e is 
despatched to LPG distributors. Also the 
distributors of the oil marketing companies 
are under instruction to deliver only sound 
and correct weight cylinder and to carry oul 
pre/post delivery checks for each cylinder 
and equipment at the customer's premises. 
The LPG distributors also carry out periodiC 
Inspection of equipments installed at 
customer's premises by trained mechanics. 
LPG marketing companies conduct clinics! 
education programmes for LPG consumers 
highlighting safety aspects of handling LPG. 

Unani Cure for AIDS 

504. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state; 

(a) whether the central Research Insti-
tute for Unani Medicine Hyderabad has 
identified some medicinal herbs which can 

(i) 

Company 

M/s Ib Valley Power 
Pvt. Ud.{JoinUy 
owned by MIs AES 
Transpower,(USA) 
and OPGC 

(c) the steps the Government propose 
to take to exploit such medicines forthe cure 
of AIDS? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 
B.SHNKARANAND): (a) no, Sir. 

(b) and (c). Do not arise. 

Supply of Coal Foreign Companies 

505. SHRI GURUDAS KAMAT: Wililhe 
Minister of CS'AL be pleased to state: 

(a) whether the Government propose 
to supply coal to foreign companies for 
thermal projects; and 

(b) if so, Ihe details thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). Yes, Sir. In conformity with the 

. Government policy of opening up the power 
seclor to private developers, requests for 
establishment of coal linkage for new ther-
mal power plants have been received from 
some of the'foreign companies. 

Considering such request, long term 
coal linkage have been indicated for the 
following such power generating compa-
nies:-

Proposed Thermal Power Schemes 

Ib Valley TPS Units 3&4 
(2X210 MW) 
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(ii) 

(iii) 

Company 

MIs International 
Contracting and 
Marketing Corporation 
(USA) 

MIs Aranco Line 
Shipping Company Ltd. 
(Singapore) 

Interim coal linkage has also been 
agreed for the proposed Hospet TPS (1 X 
500 MW) to be set up by MIs Hellmuth 
Obata and Kassabaum P.C.(USA). This 
power generating company has been of-
fered a virgin block for development as a 
captive source of coal supply to the pro-
posed Hissar Thermal Power Station (2 X 
250 MW) which is likely to be implemented 
by Mis Cogentrix Inc. (USA) it has been 
suggested that long-term coal supplies can 
be agreed provided the power generating 
company provides additional funds to CIL 
for development of a dedicate mine. 

Anti-Cholera Vaccine 

506. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the total quantity of Anti-Cholera 
Vaccine indented by the Karnataka during 
1993; 

(b) the quantity of vaccine supplied; 
and 

(c) the steps taken to supply the above 
vaccine in tiPlle to Karnataka? 

THE MINISTER OF HEALTH AND 
FAMILY. WELFARE (SHRI B. 
SHANKARANAND): (a) C.R.I., Kasauli re-

Proposed Thermal Power Schemes 

Cuddalore IPS 
(2X525 MW) 

Khaperkheda IPS 
Units 5&6 

(2 X 210 MW) 

ceived indent of 20 lakhs doses from the 
Govt. of Kamataka in 1993. 

(b) 14 lakh doses were supplied. 

(c) The Director Health Services, Govt. 
of Kamataka was requested by CRI, Kasauli 
on 24.5.1993 to depute a courier to collect 
the balance quantity. 

National Leprosy Eradiction 
Programme 

507. Dr. AMRITLAL KALIDAS PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of men and women In 

ruraVurban areas of Gujrat affected by lep-
rosy; 

(b) the schemes implemented to prevant 
leprosy disease in the State under the Na-
tional Leprosy Eradiction Programme; 

(c) whether patients are given free 
medicine from leprosy cradication centres; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WERLFARE (SHRI B. 
SHANKRAN:'I."4D): (a) The total number of 
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registered leprosy cases in the State of (d) These steps include increasing the 
Gujrat are 17302 as on 31.12.93. number of workover rings and putting them 

(b)Under National Leprosy Eradication 
Programme, Multi Drug Treatment services 
are extend to leprosy cases for their effec-
tive and timely cure, which also prevents 
spread of the disease 

(c) Yes, Sir. 

(d) Does not arise. 

{English] 

New Oil Wells 

508. SHRI VIJAY NAVAL PATIL: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state; 

(a) the number of new oil wells drilled 
during 1992 in various pats of India; 

(b) the prospects of finding oil natural 
gas in these wells; 

(c) the number of oil wells lying idle and 
since when; and 

(d) the steps being taken by ONGC to 
keep the numbner of idle wells low? 

THE MINISTER OF STATE OF THE 
MINISTRY OIF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). During the year 
1992-93,469 exploratory and development 
wells were drilled, out of which 245 were 
completed as oillgas bearing and another 
28 are under testing, as on 1.4.93. 

(c) As on 1.1.94,396 oil wells were idle 
out of which 196 were idle for less than 6 
months and 200 for more than 6 months. 

6 months of round the clock operation; 
increased workover efficiency through lo-
gistic and other support; optimal deploy-
ment of workover rigs; increasing efforts on 
well stimulation, artificial lift; application of 
latest technology/tools for water/ gas shut 
off job and other workover operations; use 
of radial/drain hole drilling; etc. 

[English] 

Indo-Myanmar Agreement to Deal 
with Insurgency and Smuggling. 

509. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister and of HOME 
AFFAIRS be pleased to state; 

(a) whether India and Myanmar re-
cently signed and Agreement on coopera-
tion between the two countries in dealing 
with trans-border movement of insurgents, 
traffickers ad smugglers; 

(b) if so, the salient features thereof; 

(c) the steps being taken to implement 
the Agreement; and 

(d) when the orovision of the Agree-
ment would be effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). To maintain peace 
and tranquility along the Indo-Myanmar 
border, a Memorandum of 
Understanding(MOU} on Cooperation be-
tween Civilian Border Authorities of India 
and Myanmar was signed on 21 January 
1994. Towards the aforesaid objective, the 
two Govemments have agreed to take all 
necessary mearsuras to prevent inadvartent 
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violations of each others, terntory by their 
secunty forces They would also monitor 
and curb effectively all Illegal and negative 
activIties such as tran-border movement of 
Insurgents nareo-trafflcklng and others In-
volved 10 nefanous actIVIties 

(c) An Indian delegation led by Home 
Sectetary vIsited Myanmar from February 
2-4 1994 Ifor follow up action on the MOU 
The first senes of sectoral level metlngs 
Involving the Central, State and local ofhcals 
are proposed to be held In the near future 

(d) The MOU has come Into force from 
21 January 1994, the date of ItS signing 

[T rans/atlon ] 

Allotment of Poetrol and LPG 
Dealerships 

Plans and Included In curren! Marketing 
Plan are being done by the 011 Selectton 
Boards 

[Eng/Ish] 
Crude Production 

511 SHRI ANKUSHRAO RAOSAHEB 
TOPE Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state, 

(a) the lTIaln reasons for tardy progress 
on Inlttatlves taken by the Government dur-
109 last three years tro rescue India's sag-
ging petiormanced inC rude production 

(b) the nllmber of deCISions sthat have 
been delayed alongwlth the reasons there-
for and 

(c) the steps contemplated to step up 
the intensity of 011 exploration and produc-

510 SHRI GAYA PRASAD KORI Will tlon? 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased :0 state, 

(a) whether many cases for allotment 
of sub-dealership for petrol retail outlets and 
LPG agencies In Uttar Pradesh are poendlng 
With the Union Government, 

(b) If so the details thereof and the 
reasons therefor, and 

(C) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS( CAPT SATISH KUMAR 
SHARMA) (a) to (c) There IS no prOVISion 
In the eXisting policy for apporntmet of sub-
dealers for petro retail outlets and LPG 
aagencles However, selections for ap-
pOintment of Retail Outlet dealerS~lIIps and 
LPG distributorships pending marketing 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) to (c) Govt have Inttlated a 
number of measuress to enhance crude 
production The short-term measures Initi-
ated have already brought In a production 
gain of over one mllhon lonnes dunng the 
curent year The medium term measures 
such as the development of new fields are 
expected to add to the produclton from 
1994-95 onwards All these measures taken 
together are expected to put Indigenous 
production of crude all on an upward path 
from 1994-~;) reaching a level of about 
44 45 million tonnes by 1996-97 

In addition, Govt have also adopted 
followllng measures to enhance exploration 
activity 

(1) greater efforts by ONGC and OIL 
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to cary out intensive exploration 
work; 

(2) upgrade the quality of data in thye 
relatively under-explored blocks; 
and 

(3) inviting Indan and foreign compa-
nies to bid for exploration blocks. 

[English] 

Exploration of Oil in Bengal Basin. 

512. DR. ASIM BALA: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government are hav-
ing any plan to explore more area for crude 
oil in Bengal Basin; 

(b) if so, the details thereof; 

(c) whether the Oil and Natural Gas 
Commisssion propose to hand over I chapur-
1 & 2 rig in Bengal Basin to private compa-
nies; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) Exploration work in Bengal Basin by 
way of seismic surveya and exploratory 
drilling is continuing. During the VIII plan 
period (1992-97) ONGC Ltd. has planned to 
carry out 6590 SLK of seismic survey 
(20+30) and drill 5 exploratory wells. Some 
blockls have been offered for bidding in IV. V 
and VI rounds. Again 5 block in the Bengal 
basin (2 onshore and 3 offshore) have been 
offered in the VII round of bidding which 
closes on 30th June,1994. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Retail Outlets in Andhra Pradesh 

S13.DR. Y.S. RAJASEKHAR 
REDDY:Wili the Minisiter of PETROLEUM 
AN 0 NA TU RAL G FAS be pleased to state; 

(a) the total number of petro/diesel 
retail outlets functioning in Andhra Pradesh 
as on 31st December, 1995. 

(b) whether there is any proposal to 
open more outlets in the current year in 
Andhra pradesh; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINITRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) As on 1.10.1993, there were 
1196 retail outlet dealerships functioning in 
Andhra Pradesh. 

(b) to (d). 65 retail outlet dealer shIp 
locations have been included in the current 
Retail Outlet Marketing Plan for Andhra 
Pradesh. It take about 1-2 years for com-
missioning of retrail outlet dealership from 
the date of advertisement. Presently, selec-
tion of dealers are being made through the 
Oil Selection Board. 

[Translation] 
Accidents in Coal Mines 

514. DR. LAL BAHADUR RAWAL: Will 
the Minister of COAL be pleased to state: 

(a) the number of persons injured/killed 
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in the accidents occurred in coal mines THE MINSTER OF STATE OF THE 
located in Assam and Bihar during 1991-92 MINISTRY OF COAL (SHRI AJIT PANJA): 
and 1992-93; and (a) The number of persons injuredlkillled in 

the accidents in coal mines located in 
(b) the amount of compensation pro-

vided to the victims during this period? 

State No. of Persons 
seriously injoured 

Assam & Bihar during 1991-92 and 1992-93 
is as under: 

No. of persons 
killed 

1991-92 1992-93 1991-92 1992-93 

Bihar 178 189 57 72 

Assam Nil Nil 

(b) The amount of compensation paid is as under:-

1991-92 

Bihar 32,88,757 

Assam 17,629 

(English] 

HIV Cases 

515. SHRI PROBIN DEKA: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether about one fifthe of total HIV 
positive cases in the country are being 
reported from North-Eastern States: 

(b) if so, the reasons therefor, 

(c) the number of Sexually Transmitted 
Diseases (STD) clinics st up in the sevan 
North-Eastern States; and 

(d) the steps taken so for to create 
awareness associated with AIDS? 

1992-93 

55,02,549 

76,856 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) and (b) out of the 
total number of HIV cases reported in the 
country about 14% are from the North-
Eastern St~tes. These are rnostly from 
intravenous drug users. 

(c) 27 STD Clinics have been set up in 
North-Eastern States. 

(d) An umbrella carnpaing has been 
initiated including use of electronic and print 
media: educational programme among youth 
in collaboration with Deptt. of youth affairs; 
development of education packages for 
commercial sex workers and intravenous 
drug users; and involvement of NG sand 
Nehru Yuva Kendra, particularly in North-
Eastern States. 
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RDX Explosives (e) whether the Govemment propose 

to ask some states of North-Eastem Region 
516. SHRI BIJOY KRISHNA to constitute simMar panel for creation of a 

HANDIQUE: Will the Minister of HOME new State in the region to solve ethnic 
AFFAIRS be pleased to state: problems there; and 

(a) whether the Govemment have iden-
tified the entry route of RDX sent by foreign 
agents for sabotage in our country; and 

(b) the number of cases detected so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) As per available infor-
mation, explosive substance including RDX 
were smuggled into the country mainly 
through the West Coast. 

(b) After the bomb blasts in Bombay on 
Marhc 12,1993, coastal surveillance by the 
Central and State agencies has been 
sgtengthended. No. landing has been re-
ported in the recent months. 

Panel on Uttarkhand 

517. PROF. M. KAMSON: Will the Min-
ister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment of Uttar 
Pradesh has decided to set up a Panel on 
Uttarkhand; 

(b) if so, the details thereof; 

(c) whether the Panel has been consti-
tuted with the approval of the Union govem-
ment; 

(d) if not. the action proposed to be 
taken in this regard; 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) No formal communication 
has been received from the Govemment of 
Uttar Pradesh in this regard. 

(b) to (d). Do not arise. 

(e) There is no proposal under consid-
eration of Govemment. 

(f) Does not arise. 

Inquiry Commissions 

518. SHRI SYED SHAHABUDDIN: Will 
the Minister of HOME AFFAIRS be pleased 
to refer to the reply given to Unstarred 
Question No. 4636 on August 26. 1993 
regarding Inquiry Commissions and 
state: 

(a) whether the requisite information 
has since been collected; 

(b) if so, the details thereof; and 

(c) if not. the reasons for delay in this 
regards? 

THE MINISTER OF STATE IN THE 
MINISTER OF HOMEAFF~IRS (SHRI P.M. 
SA YEED): (a) to (c). All the Ministries! De-
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partments of the Govemment of India had 
been requested to fum Ish the reqUisite In-
formation The information IS awaited from 
a few more MlnlstneslDepartments, who 
have been reminded to furntsh the same 
Immediately 

Bomb Blast in New Deihl 

519 SHRI SHRAVAN KUMAR PATEL 
Will the Mlntster of HOME AFFAIRS be 
pleased to state 

(a) whether an Incident of bomb blast 
occurred In a cinema hall In New Deihl In 
Janauary, 1994, 

(b) If so, the details thereof, 

(c) the number of persons killed and 
Injured In the Incident 

(d) the amount of compensation paid to 
the affected personslfamilles 

(e) the number of person arrested In 
thiS connection 

(f) whether any InqUiry has been con-
ducted In thiS regard 

(g) If so the outcome thereof and 

(h) the steps taken to Improve the secu-
nty system to check such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P M 
SA YEED) (a) and (b) Yes, S,r An explo-
sion occurred In the Odean CInema hall on 
the eventng of 30 January, 1994 

(c) 19 persons were Injured In the InCI-
dent No person was kIlled 

(d) No compensation has been paid ,n 

thiS case 

(e) to (9) A case u/ss 307/427/4361FC, 
3/4/5 T ADA and 3/4 of the ExplOSive Sub-
stance Act has been registered No person 
has been arrested so far In thiS case 

(h) Cinema Hall owners have been 
requested to regulate search of the viewers 
at the time of entry and not to permit carry-
Ing of the mos flasks, tiffin carners, and 
other such Items InSide the hall They have 
also been adVised to thoroughly screen 
hand-bags and to ensure a through check of 
the entire hall, ti,e public passages, the 
tOIlets at the beginning of every show dunng 
the Interval and at the close of the shows 

The steps taken to curb terrorist activI-
ties In the Capital Include formation of an 
Anti-Terrorist Cell In each Police DIStrtct, 
deployment of armed pickets at vulnerablel 
strategic POintS, intensive mobile patrolling, 
dlstnbutlon of educative literature amongst 
the people to make them more VigIlant, 
deployment of spotters dIsplay of photos of 
known terrortsts at public places, stationing 
of PCR veh,cles at strategic places, and co-
ordination meetings With the adjOIning States 

Naxalite Activities 

520 DR KRUPASINDHU SHOI 
Will the Mlntster of HOME AFFAIRS be 
pleased to state 

(a) whether the States affected by 
Naxahsm have asked for Central assistance 
to contain such actiVities In the recent past, 

(b) If so, the details thereof, and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HOME AFFAIRS (SHRI P.M. LPG Agencies in Kerala 
SAYEED): (a) to (c). following a meeting 
convened by the Home Minister in August 522. SHRI MULLAPPALL Y 
1991, the State Governments of Andhra RAMCHANDRAN: Will the Minister of PE-
Pradesh, Madhya Pradesh, Maharashtra, 
Bihar and Orissa prepared action plans for 
combatting the naxalite menace; The Gov-
ernment of India had taken up the matter 
with the Planning Commission who advised 
that since the subject matter related prima-
rily to the State Governments, they should 
include the action plans as part oftheir State 
Plans. ThE; State Government were advised 
to take action accordingly. 

Irrigation Projects In Rajasthan 

521. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Union Govemment pro-
pose to implement some new irrigation 
projects in Rajasthan with German assis-
tance; 

(b) if so, the names of the projects 
posed for German assistance; and 

(c) the amount of assistance expected 
to be obtained for the projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OFWATER RESOURCES (SHFlI P.K. 
THUNGON): (a) to (c). The Government of 
Rajasthan has sent two irrigation projects, 
namely, the Rajasthan Minor Irrigation 
Project Phase-II and the 'Modemisation of 
Gang canal' with estimated cost of Rs. 
577.39 crores and Rs. 147.20 crores re-
spectively, to government of India for ob-
taining German assistance. The same have 
been posed to the German side. 

TROLEUM AND NATURAL GAS be pleased 
to state: (a) the number of LPG agencies 
and petrol retail outlets allotted during 1992 
and 1993 in Kerala; 

(b) the details of location of such retail 
outlets agencies; 

(c) whether the Govemment have re-
ceived complaints about irregularities in 
granting such dealership; and 

(d) the details of cases pending in the 
courts against the allocation of such 
dealership during these two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). 26 retail outlets and 
11 LPG distributorship were allotted in Kerala 
during the years 1992 and 1993. 

(c) and (d). As per available information 
selections in respect of 8 RO dealerships 
and 3 LPG di::.lributorships have been chal-
lenged in the Courts. 

C.G.H.S. Dispensaries 

523. SHRI AMAR ROYPRADHAN: Will 
the Minister of HEALTH AND FAMILYWEL-
FARE be pleased to state the estimated 
expenditure involved in opening of a 
Allopathic, Homeopathic, Ayurvedic and 
Unani Dispensary Under CGHS? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI B. 
SHANKARANAND): The average expendi-
ture involved in opening of a CGHS Allopathic 
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dispensary with annual recurring cost is was under.-
about Rs. 25 lakhs. Similar expenditure for 
Homeopathy, Ayurvedic and Unani dispen-
saries is about Rs. 7.5Iakhs. 

011 Exploration in Andhra Pradesh 

524. SHRI R. SUR ENDER REDDY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has any new proposals for 
exploration and digging of new oil wells in 
Andhra Pradesh particularly in Godavari 
belt; 

(b) if so, the details thereof; 

(c) the amount earmarked for explora-
tion and digging of oilweHs in Andhra Pradesh 
during the Eighth Five Year Plan; and 

(d) the amount spent on exploration 
and digging of oil wells in Andhra Pradesh 
during the last two years and location of 
those sites? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA) (a) Yes, Sir. 

(b) During VIII plan (1992-97), ONGC 
Ltd. has planned to acquire 8300 SLK and 
GLK of 20 and 330 SSK of 3D seismic data 
and drill 103 exploratory wells. 

(c) The estimated expenditure in the 
Eighth Plan by ONGC in Andhra Pradesh 
(Krishna-Godavari onshore and offshore 
basins) is likely to be Rs. 1460 crores. 

(d) The expenditure made by ONGC 

(Rs. in crores) 

1991-92 1992-93 

1. Survey 22.16 13.28 

2. Drilling 188.42 205.84 

Total 210.58 219.12 

The locations include the areas of 
Razole-Narsapur, Island, Krishna and 
Mandepetta in the onshore and Rawa in the 
offshore. 

Declaration of Jamnagar as Border 
Area 

525. SHRI CHANDRESH PATEL: 
Will the Minister of HOMES AFFAIRS be 
pleased to state: 

(a) whether the Government have re-
ceived any representations regarding dec-
laration of Jamnagar district of Gujarat as a 
Border Area in the recent past; 

(b) if so, the details thereof; and 

(c) the reaction of the government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAtRS (SHRI 
RAJESH PILOT):(a) to (c). A letter has been 
recently received from the Mayor of 
Jamnagar for declaring Jarnnagar as a bor-
der area. This letter has been sent to State 
Government for their comments. 

[Iranslation] 

Water Resources: 

526. SHRt ANAND AHtRWAR: 
SHRI BARE LAL JATAV: 
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Will the Minister of WATER RE- Terrorist. Activities In J&K 

SOURCES be pleased to state; 

(a) whether the Union Government are 
aware that drinking water resources are 
diminishing ard the level of surface water is 

. also going down; and 

(b) if so, the steps taken or proposed to 
be taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). Water 
is a renewable resources and the total 
amount of available water (surface and 
ground water) remains more or less con-
stant. Hence, the question of level of sur-
face water going down does not arise. The 
demand for drinking water is about 5% of 
the total requirement of water and there-
fore, overall availability of drinking water will 
also not diminish in future. However, per 
capita availability of water is decreasing due 
to the growing population. 

The National water Policy has accorded 
highest priority for drinking water in the 
planning and operation of water resources 
projects. The Policy also states that drinking 
water needs of human beings should be the 
first charge irrigation and multi-purpose 
projects should invariably include a drinking 
wat~r component, wherever there is no 
alternative source of drinking water. 

In this regard guidelines on provision-
ing of drinking water supply system in irriga-
tion and multi-purpose projects have been 
issued to all stateslUTs and provision of 
drinking water component is ensured during 
T echna-economic appraisal of projects. 

527. SHRI DHARMANNA 
MONDAYV A SADUL: 

SHRI KRISHNA DUTT 
SULTANPURI: 

SHRI MULLAPPALL Y RAM 
CHANDRAN: 

SHRI B. DEVARAJAN: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of terrorists killed, ar-
rested and surrendered in Jammu and Kash-
mir during the last four months; 

(b) the number of terrorists identified as 
belonging to Pakistan or other countries; 

(c) the number of civilians and security 
personnel killed and injured during the above 
period; 

(d) the details of arms, ammunition and 
other materials seized by the security per-
sonnel; and 

(e) the measures taken by the Govern-
ment to curb terrorist activities in the state? 

THE MINISTER OF ST~TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) As per available infor-
mation, during the period trom October, 
1993 to January 1994, 522 terrorists were 
killed, 726 were arrested and 42 surren-
dered in Jammu & Kashmir. 

(b) Out of the above terrorists, who 
were killed the said period, 46 were identi-
fied as foreig,l mercenaries. 

(c) A total of 97 security forces oerson-
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nel were killed and 311 Injured, while 333 (a) whether the reSidential houses of 
cIvilians were killed and 604 Injured dunng Kashmlrl migrants are regularly torched by 
the said penod the terrorists In the valley, 

(d) The following amrs and ammunition 
were seized by the secunty forces dunng 
the said penod 

Rocket launchers 36 

Machine guns 48 

PK Gun 

Morters 4 

Grenade launchers 4 

Kalashntlrov nfles 886 

Pistols 351 

Guns 22 

Grenades 1089 

Bombs 160 

Mines 487 

Rockets 96 

WT Sets 85 

(e) Sustained pressure IS being main 
talned on the mllrtants within the state and 
surveillance has been further stepped up on 
the LOC and tre border to effectively check 
and prevent Infiltration of terronsts In to the 
state 

[English] 

Kashmiri Migrants 

528 SHRI MANORANJAN 
BHAKTA Will the Mlntster of HOME AF-
FAIRS be pleased to state 

(b) If so, the steps taken to remedy the 
situation, 

(c) whether the Government propose 
to pay the cost of the houses already 
torched of the prevalent market rates and 
pay the compensation for the damage and 
Inconvenience caused, and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) (a) As per available Infor-
mation, around 5500 residential Units in-
cluding those of Kashmir! migrants, were 
damaged In Jammu and Kashmir In terronst 
related violence since 1990 uptc. Decem-
ber 1993 

(b) To ensure the secunty of sensitive 
areas, secunty forces and the Intelligence 
machinery have been duly senSitised and 
surveillance stepped up 

(c) and (d) Under the eXisting policy of 
the state Government compensation to the 
rune of 50% of the extent of damages, 
subject to a ceiling of Rs 1 lakh IS being paid 
In case of damage to Immovable property 
including resldentral houses of Kashmir! 
migrants Besides, Insurance claims of the 
Insured houses are also being paid by the 
respective Insurance companies after com-
pleting necessary formalities 

Earthquake Affected Dams 

529 SHRIMATI SURYAKANTA 
PATIL Will the minister of WATER RE-
SOURCES be pleased to state 
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(a) whether the Government of SAYEED): (a) to (c). The State Government 
Maharashtra has sought any financial as- of Uttar Pradesh had requested for deploy-
sistance for the repair of earthquake af- men! of 30 additional companies of para-
feeted dams; military forces on a semi-regular basis. While 

it has not been possible to deploy thc 30 
(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) No, Sir. 

(b) and (c). Do not arise. 

(T rans/ation J 

530. 

Crimes in U.P. 

SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI CHINMAYANAND 
SWAMI: 

SHRI PRABHU DAYAL 
KATHERIA: 

DR. MAHADEEPAK SINGH 
SHAKYA: 

Will the minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government of Uttar 
Pradesh has recen!ly requested for Central 
assistance including deployment of para-
military forces to cheek crimes in the state; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 

additional companies as requested, five 
additional companies were sent (Q the State 
in the wake of the recent communal '1;0-

lence in Kanpur. At present 36 ccmpanif.;s oj 

CRPF and 12 companies of RAF 6r8 de-
ployed in Uttar Pradesh. 

531. 

Atrocities on SCs/STs 

SHRIMATI SARO~ DUBEY: 
SHRI SULTMJ 
SALAH'jODIN OWAiSI: 

SHRI ATAL BIHARI 
VAJPAYEE: 

DR. LAXMINARAYAN 
PANDEYA: 

SHRI BRAHMANAND 
MANDAL: 

SHRI PARAS RAM 
BHARDWAJ: 

SHRI RAM BADAN: 
DR. LAL BAHADUR RAWAL: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the number and details of the atrocI-
ties committed on SCS/STs during each of 
the last three years, state/UT -wise; 

(b) whether there is any increase in 
such cases in Uttar Pradesh during the last 
two months; 

(c) if so. the reasons therefor; and 

(d) the gUidelines issued and other 
steps taken to check the atrocities being 
committed on SCs/STs and other weakor 
sections of the SOCiety? 
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THE MINISTER OF WELFARE (SHRI registered in Uttar Pradesh during Oecem-

SITARAM KESRt): (a) The informc.tion is ber, 1993. January, 1994 as compared to 
given In the statement. December, 92 January, 93 and as received 

(b) and (e). The crime against SCS/S15 from the Statl} Government is as Under:-
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According to the state Government of 

Uttar Pradesh the reasons for incidence are 
awakening among the public, Scheduled 
CasteS/Scheduled Tribes have been regis-
tering the cases rearlessly and that now 
non-cognizable offences are being regis-
tered as cognizable. 

(d) All the State Government and U.T. 
Administrations except Arunachal Pradesh, 
Mizorarn and Nagaland have specified ex-
isting courts of Sessions as the Special 
Courts for the trial of offences under the 
Schaduled Castes and the Schaduled Tribes 
(Prevention of Atrocities) Act, 1989. 

The state Government ot Rajasthan 
and Andhra Pradesh have respectively set 
up ten and three exclusive Special Courts 
for trying such cases. 

The StatesfUTs are requested every 
year to send proposal for seeking central 
assistance at 50:50 basis for setting up 
Special Courts, During 1993-94, a provision 
of Rs. 650 lakhs has been made in the 
Budget for implementation of PCR Act, 1955 
and SCS/STs (Prevention of Atrocities) Act, 
1989. 

Under the SCs and STs (Prevention of 
Atrocities) Act, 1989, stringent punishment 
has been provided to those committing 
States and UTs suggesting various precau-
tionary, preventive, and rehabilitative mea-
sures to prevent crimes against Scheduled 
Castes and Scheduled Tribes. 

A Conference of chief Ministers under 
the Chairmanship of Prime Minister was 
held on 4-5th October, 1991 on prevention 
of atrocities on SCs and STs in this regard. 
The Conference made a number of recom-
mendations which were forwarded to all the 
States and UTs for necessary action. With 
a view to preventing the incidence of atroci-
ties against SCS/STs the Government of 
India consider that with gradual improve-
ment in their socio-economic life, atrocities 
will automatically recede. Government has 
therefore been implementing schemes for 
educational and economic development of 
SCfST. Special Central Assistance to Spe-
cial Component Plan of Rs. 273 crores has 
been provided in the Budget for allocation to 
various StatesfUTs for this purpose during 
1993-94. 
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[English] 

Strike By Nurses 

532. SHRI LOKANATH 
CHOUDHURY: 

SHRIMATI GEETA 
MUKHERJEE: 

Will the minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether the nurses in the All India 
Institute of Medical Science (AIIMS) re-
cently want on strike; 

(b) if so, the details of their demands; 
and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 
B.SHANKARANAND): (a) to (c). The All 
India Institute of Medical Sciences (AIIMS) 
Nurses Union had resorted to one day's 
Mass casual leave 00.12.1.1994 to highlight 

> their various demands which include provi-
sion of more nurses quarters. filling up of 
higher level posts. centralisation of recruit-
ment in the Institute etc. The Management 
of the Institute, which is an autonomous 
body has several rounds of meeting with the 
Nurses union to find amicable solution. 

Purchase Of Blood 

533. SHRIMATI GIRIJA DEVI: 
SHRI RAM VILAS PASWAN: 

Will the Minister of HEALTH AND FAM 
, IL Y WELFARE be pleased to state: 

(a) whether the attention of the Govern-

ment has been drawn to the news-item 
captioned Two Delhi hospitals risk AIDS 
with open tenders for blood, appearing in 
Times of India on December 11, 1993: 

(b) if so, the reaction of the government 
thereto and 

(c) the steps taken by the Governrnent 
to stop the practice of obtaining blood hav-
ing high risk of HIV infringe? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). from the 
Report on transfusing Services Plan for 
Delhi Submitted by Dr. J.G. Jolly, In Janu-
ary, 992 it came to the notice of the Govern-
ment the ESIC had inviting tenders for the 
supply of blood for transfusion purposes 
from rehesteres blood banks. The matter 
was taken upwith the ESIC who have since 
decided to have their own blood bank in their 
hospital at Basai-Darapur and a ~octor has 
already been sent for training in the AIIMS, 
New Delhi. 

(c) Testing of every unit of blood for HiV 
infection ba already been made mandatory, 
Steps have also been insisted to promote 
voluntary blood donation and phase out 
professional blood donors in the country. 

534. 

Irrigation Schemes 

SHRI R. ANBARASU: 
SHRI RAMASHRAY PRASAD 

SINGH: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the names of irrigation schemes 
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submitted by the Government of Biharto the 
union Government for clearance: 

(b) the steps taken for early clearance 
of these schemes, particularly the some 
canal modernisation and Auranga 
AeservOircum-Barrage schemes; 

(c) the estimated cost of these two 
schemes: 

(d) whether the Union Government pro-
pose to provide assistance for these two 
schemes in the current financial year; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTEA OF STATE IN THE MINIS-
TRY OFWATERAESOURCES(SHRIPK 
THUNGON): (a) A Statement IS attached. 

(b) and (c). The Sone canal 
Modernisation Phase-I project costing about 

Rs. 236 crores was considered and found 
acceptable by the adviSOry Committee in 
November, 1993 subject to state Govern-
ment obtaining environmental clearance 
from the Ministry of environment and For-
ests and concurrence of state finance de-
partment. 

The Auranga reservoir project was ap-
proved by the planning Commission in Sep-
tember, 1983 for about Rs. 125 crores. The 
revised estimated for about As. 298 crores 
was accepted by the AdviSOry Committee 
ion November, 1993 subject to state Gov-
ernment obt?ining environmental clearance 
from Ministry of environment and Forests 
and undertake review of hydrology. 

(d) and (e). The VIII plan and 1993-94 
allocation made by the planing commiSSion 
for Sone canal modernisation including 
zamama and Kadwan is about As. 345 
crores and As. 20 crores while Auranga 
Project it is As. 20 crores and As. 5 crores 
respectively. 
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LPG Connections 

535. DR. RAM KRISHNA 
KUSMARIA 

DR. LAXMINARAYAN 
PANDEYA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total number of LPG connec-
tions proposed to be issued in Madhya 
pradesh during the last two years, 

(b) the number of LPG connection 
proposed to be issued in the State during 
1994; and 

(c) The name of the State in which 
maxImum number of LPG ConnectIon have 
been Issued during 1993? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) The number of LPG connec-
tions provided in Madhya Pradesh during 
the last years was as under: 

1991-92 47,739 

1992-93 35,303 

(b) The number of LPG connection 
proposed to be issued in Madhya PRADESH 
DURING THE YEAR 1993-94 IS about 
38240. 

(c) The information is being collected 
and will be laid on the Table of the House. 

Illegal Arms Factories In Gujarat 

537. SHRI KASHIRAM RANA: 
DR. AMRITLAL KALIDAS 

PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of factories engaged in 
the manufacture of illegal arms in GUjarat 
unearthed during 1992, 1993 and 1994 so 
far; 

(b) the details of arms manufactured In 

such factoriles and the quantity and type of 
arms and other materials seized. 

(c) the number of persons arrested and 
the action taken against them; and 

(d) the steps taken to check such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (d):- Arms Act IS a 
Central enactment but it is required to be 
implemented by the State Governments. 
Necessary powers under the Arms Act/ 
Rules have been delegated to the State WIth 
their pnor consent under Clause (1) of Ar-
ticle 258 of the Constitution and sub-section 
(1) of Sectio'l 43 of the Arms Act, 1959. 
since any infringement of the provisions of 
the Arms Act/Rules has a direct beanng on 
the law & order which IS a State subJect, the 
State Government are required to take ef-
fective steps with regard to the implementa-
tion of the provisions of Arms Act/Rules. 
The Central Government do not maintain 
the day to day statistics of the action taken 
by the state Govel)1ment under the Arms 
Act/Rules. However, state Government of 
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Gujarat have intimated 'nil' information in 
reply to parts (a) to (d) of the question. 

Disposable Syringes 

538: SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether instances of re-use of sy-
ringes and other disposable items in Gov-
ernment hospitals in Delhi have come to 
light; 

(b) if so. the details thereof; 

(c) whether the Government have any 
mechanism to stop re-use of such items in 
private hospitals also; and 

(d) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (d). Do not arise. 

(c) The Government have also circu-
lated to all the State Governments a manual 
which, inter alia, indicates the steps which 
need to be taken to destroy disposable 
needless and syringes as also when reusing 
non-disposable syringes. 

Communal Harmony 

539. SHRI P.C. THOMAS: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether steps have been taken to 
avoid communal disharmony recently; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). Maintenance of pub-
lic order is a State Subject. However, the 
Central Government shares intelligence with 
the State Governments/Union territory ad-
ministrations on matters having a bearing 
on maintenance of communal harmony. 
Attention of the State Governments/Union 
Territory Administrations is drawn, from time 
to time, to the various provisions of law for 
taking action against persons spreading ill-
will. hatred or disharmony between mem-
bers of different communities. 

Coal Mininig Projects 

540. SHRI SOBHANSDREESWARA 
RAO VADDE: Will the Minister of COAL be 
pleased to State: 

(a) whether the Worlds Bank is contem-
plating stoppage of financial assistance for 
new coal mining projects due to the abnor-
mal delay in their implementation: 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be 
taken for speedy implementation of the 
projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) No, Sir. 

(b) and (c). Do not arise. 

{Translation] 

Health Workers 

541. SHRI KHELAN RAMJANGDE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 



261 Written Answers PHALGUNA 5,1915 (SAKA) Written Answers 262 
(a) whether the Government have for-

mulated any scheme to impart health train-
ing to the volunteers, para-medical staff and 
health workers in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 
The following scl:1emes for training of health 
workers are being provided by the Ministry 
of Health and Family Welfare; 

(i) Basic Training of Auxilliary Nurse 
Midwives and Health Workers 
(Male). 

(ii) Training of Dais. 

(iii) Continuing education of health 
supervisors and health workers of 
PHCs and sub-centres. 

(iv) In-service training of para-medial 
staff implementing the 
programmes for control of 
Malaria, Leprosy, Blindness etc. 

[English] 

542. SHRI RAM VILAS PASWAN: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether there was an agreement 
between the All India ONGC SC/ST Em-
ployees Welfare Asociation and the Man-
agement of ONGC on December 11, 1991; 

(b) if so, the main features thereof; 

(c) whether the agreement has been 
fulfilled by the Management: 

(d) if not, the reasons therefor; and 

(e) the steps taken to implement the 
same? 

THE MIt"iSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (e). No, Sir. However, a 
meeting was held on 11.12.1991 between 
the All India ONGC SC/ST Employees Wel-
fare Association and tHe Management. The 
more important points pertained to reserva-
tion for SC/ST employees in matters of 
recruitments, concessions to SC/ST Offi-
cials in service matters such as transfers 
and postings, establishment of properly 
staffed SC/ST cells, employment of depen-
dents of deceased employees and the ques-
tion of SC/ST reservation by contractors 
working for ONGC. The points raised in the 
meeting have been examined and the ma-
jority of the issues have been sorted out. 

[Translation] 

Water Share of Rajasthan 

543. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Rajasthan IS getting ItS 
share of water from Indira Gandhi canal and 
Bhakhra canal: 

(b) if so, the details thereof: 

(c) if not, the reasons therefor: and 

(d) the steps taken by the Union Gov-
ernment to provide full share of water to 
Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
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THUNGON): (a) to (c). Rajasthan is being 
supplied Sutlej waters in accordance with 
the Bhakra Nangal Agreement. 1959. Simi-
larly, the Ravi Beas waters are being sup-
plied in accordance with the inter-State 
Agreement of 31.12.B1. The shares of any 
State in the river waters, however, vary jl om 
year to ye~r depending upon the actual 
flows in different periods. According to the 
water accounts maintained by Bhakra Beas 
Management Board the actual share in and 
use of Sutlej and Ravi-Beas Waters by 

Rajasthan are given in attached statements 
I and II respectively. 

(d) Rajasthan gets its supplies of Ravi 
Beas waters through Indira Gandhi canal 
and Gang canal. Out of Sutlej waters 
Rajasthan receives its share partly via Punjab 
and partly via Haryana. Wherever short 
supplies are delivered to Rajasthan, Bhakra 
Beas Management board takes up the mat-
ter with the concerned state for delivering 
the correct supplies. 
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Petrol Retail Outlets and LPG Pak Aid to Terrorism in Inilia 

Agencies 

544. SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI N.J. RATHVA: 
SHRI KRISHNA DUTT 

SULT ANPURI: 
SHRI RAM BADAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of new petrol retail 
outlets and LPG agencies allotted during 
1993, State-wise; 

(b) the criteria adopted for allotment of 
petrol retail outlets and LPG Agencies; 

(c) the number out of them allotted to 
persons belonging to Scheduled caste and 
Scheduled Tribe; and 

(d) the target fixed for the allotment of 
petrol retail outlets during 1994? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). During January-De-
cember, 1993,513 Retail Outlet dealerships 
and 255 LPG distributorships were allotted 
as per approved Marketing plans through 
Oil Selection Boards and also trough discre-
tionary powers of the Government. Out of 
the above, 149 retail outlets and 31 LPG 
distributorships were allotted to SCsiSTs. 

(d) In addition to location pending from 
previous Marketing plans, 1519 locations 
have been included in the current Retail 
Outlet Marketing Plan 1988-93. It takes 
about 1-2 years for commissioning of 
dealerships/distributorships from the date 
of issue of advertisement. 

5.45. SHRI R. JEEVARATHINAM: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI BALRAJ PASS I: 
SHRI ANNA JOSHI: 
SHRI PARASRAM 

BHARDWAJ: 
SHIRIMATI VASUNDHARA 

RAJE: 
SHRI B. DEVARAJAN: 
SHRI SIMON MARANOI: 
DR. RAMESH CHAND 

TOMAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Pakistan is planning to 
intensify terrorist activities in Punjab and 
other parts of India and is seeking the 
support of anti-India organisations in other 
countries for this purpose; 

(b) if so, the details thereof; 

(c) whether lSI of Pakistan has sent in 
highly trained Pakistani and Arab terrorists 
into the Indian territory via Nepal to establish 
a country-wide network and support system 
of subversion and terrorism; 

(d) if so, the details thereof; 

(e) whether lSI has made bases at 
several places in India; 

(f) if so, the names of such places; and 

(g) the concrete measures taken to 
meet the challenges posed by Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT):(a) and (b). Pakistan's in-
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volvement in aiding and abetting terrorism THE MIWSTER OF STATE OF THE 
in India has been eStablished beyond any MINISTRY OF PETROLEUM AND NATU-
reasonable doubt. There have been reports 
to indicate that the Pak based sikh extremist 
leaders are planning to intensify terrorist 
activities in India under the guidance of the 
Pak lSI. The sikh extremist and Kashmir 
Kashmiri militant organisations abroad are 
regularly in tough with the Pakistani lSI to 
co-ordinate their activities in this regard. 

(c) to (f). The lSI has been sending 
highly trained Pakistani and other merce-
naries into the Indian territory to establish a 
countrywide network and support system of 
subversion and terrorism. 

(g) The measurt:s taken by the Govern-
ment include fencing and flood-lighting of 
vulnerable stretches of the Indo-Pak bor-
der, reducing the distance between BOPs, 
increasing the number of PatrolsiNakas, 
erection of OP towers intensification of bor-
der patrolling, supply of various equipments 
for effective observation during the day and 
night, gearing of intelligence machinery, 
strengthening of BSF etc. 

Import of Crude Oil 

546. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the details of oil companies which 
are importing crude oil; 

(b) whether ICC is importing crude oil 
from some countries of CIS (Commonwealth 
of Independent States); and 

(c) if so, the details including the rate 
thereof? 

RAl GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Indian Oil Corporation is the 
sole canalising agency for import of crude 
oil. 

(b) and (c). During April, 1993 to Janu-
ary, 1994 Indian Oil Corporation has im-
ported 260.05 TMT of crude form Natta, 
Moscow, at an average price of US $01.75 
per MT. 

LPG Demand 

547. SHRt K. PRADHANI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the demand of LPG in different 
States, State-wis9; 

(b) the year by which the country is 
likely to become self-sufficient in LPG; and 

(c) the steps taken to meet the growing 
demand of LPG? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) A statement showing con-
sumptionfsales of packed and bulk LPG 
during 1992-93 is attached. 

(b) As per the projections of indigenous 
production and the esttmated potential de-
mand till 2001 A.D., the availability of LPG 
will continue to remain in deficit. 

(c) Higher LPG availability is being 
planned by increasing the capacity of exist-
ing sources, setting up new plants and 
augmenting !"'e supplies through imports. 
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Residential Schools (b) whether the Government propose 

548. SHRI K.H. MUNIYAPPA: 
SHRI K.G. SHIVAPPA: 
SHRI V. KRISHNA RAO: 
SHRIMATI CHANDRA 

PRABHA URS: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the number of residential schools 
for SCs/STs and Other Backward Classes 
in the country, State/Union Territory-
wise; 

State 

1. Andhra Pradesh 

2. Gujarat 

3. Karnataka 

4. Kerala 

5. Maharashtra 

6. Orissa 

7. Sikkim 

8. Tamil Nadu 

9. Tripura 

10. Uttar Pradesh 

Total 

There is no similar scheme for Sched-
uled Castes and Other Backward Classes. 

(b) to (d) No, Sir. However, a new 

to open free residential schools on the hnes 
of Navodaya Schools at district level for 
SCS/STs and OBCs in the country; 

(c) of so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) A total of 168 resi-
dential (ashram) schools have been sanc-
tioned under Centrally Sponsored Scheme 
of Ashram School for Scheduled Tribes, as 
given below: 

No. of Ashram Schools 

11 

45 

2 

9 

59 

16 

3 

15 

6 

3 

168 

scheme of Educational Complex in low lit-
eracy packets tor ST girls has been intro-
duced recently. Asirnilar proposalfor Sched-
ule Castes is under consideration. 
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Narmada Project (d) whether there is any proposal to 

549. SHRI HARIN PATHAK: 
SHRI BHOGENDRA JHA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Union Government are 
aware that some foreign agencies are fi-
nancing the activists of Narmada Bachao 
Andolan: 

(b) of so, the details thereof; 

(c) the number of families affected by 
the Narmada Project and the number out of 
them have been rehabilitated in each af-
fected State so far; 

give some relief for rehabilitation of the 
outsees by the Union Government; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OFWATER RESOURCES (SHRI PK 
THUNGON): (a) and (b). The requisite infor-
mation is being collected and will be laid on 
the Table of the House. 

(c) Details of rehabilitation are given in 
the statement attached. 

(d) No, Sir. 

(e) Does not arise. 
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Utilisation of Water Resources Will the Ministerof HEALTH AND FAM-

ILY WELFARE be pleased to state:
550. SHRI SHANTARAM

POTDUKHE:Will the Minister of WATER
RESOURCESbe pleased to state:

(a) the steps taken by the Union Gov-
ernmentfor initiating/coordinating schemes
for control, conservation and utilisation of
waterresourses for flood management;

(b)whether any survey has been car-
riedout in this regard;

(c) if so, the outsome thereof; and

(d)the details of the policies and guide-
lineslaid down by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRYOF URBAN DEVELOPMENT
ANDMINISTEROF STATE IN THE MINIS-
TRYOFWATER RESOURCES (SHRI P.K.
THUNGON):(a) Union Government has
establishedGanga Flood Control Commis-
sion for Ganga Basin States and
BrahmaputraBoard for Brahmaputra/Barak
BasinStatesto ensure close cooperation of
theGovernmentof India in formulation and
implementationof the flood management
schemes.

(b) to (d). Rashtriya Barh Ayog set up
by Government of India in 1976 assessed
arealiable to floods as 400 lakh hectares
andgave 207 long term and short term
recommendationsfor flood management in
rts reportof 1980.

Aids Monitoring Centers

551. SHRI BARE LAL JATAV:
SHRI ANAND AHIRWAR:

(a) whether the Government proposed
to setup more AIDS monitoring centres in
various States;

(b) if so, the places identified so far; and

(c) the time by which these Centres are
likely to become functional?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No, Sir.

(b) and (c). Do not arise.

Pakistani Nationals

552. SHRI ARVIND TRIVEDI:
PROF. PREM DHUMAL:
SHRIMATI VASUNDHARA

RAJE:
SHRI JANARDAN MISRA:
SHRI CHETAN P.S.

CHAUHAN:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Pakistani nationals
who obtained visas and visited India during
1993 and 1994 so far;

(b) the number of Pakistani who re-
turned to Pakistan after the expiry of their
visas during the above period;

(c) the places where the Pakistanis are
staying at present;

(d) whether the Government have con-
ducted any study regarding the Pakistani
nationals residing illegally in India; and
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(e) if so, the outcome thereof? tance amounting to RS.7.18 crores for pur-

chase of vehicles, communication equip-
THE MINISTER OF STATE IN THE ment, etc. As there are several other States 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). According to 
available information, 52,898 Pakistani na-
tional visited India with visas and 57,352 
Pakistani nationals returned to Pakistan af-
ter expiry of their visas. The figures for 1994 
are not available. 

(c) Such Pakistani nationals are mostly 
residing in Rajasthan, Maharashtra 
(Bombay). Madhya Pradesh, Gujarat, Uttar 
Pradesh and Delhi. 

(d) No, Sir. 

(e) Does not arise. 

Central Assistance to Gujarart to 
Curb Militant Activities 

553. SHRI RATILAL VARMA: 
SHRI N.J. RATHVA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government of Gujarat 
has requested for Central assistance, finan-
cial or otherwise, to contain militant activi-
ties in the state during the last one year; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (c). Yes, Sir. The State 
Government of Gujarat has sought assis-

facing the problem of extremist activities, a 
comprehensive proposal for special assis-
tance to affected States will have to be 
formulated 

[Eng/ish] 

Unichef's Report of Infant Deaths 

554. SHRI D. VENKATESWARA 
RAO: Will the Minister at HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether the Government have ex-
amined the UNICEF'S State of the world's 
children's 1994 Report released in January, 
1994 under which it has been revealed that 
over 8 million children die every year for just 
five diseases; 

(b) if so, the details thereof; 

(c) whether UNICEF Director has de-
cided to launch a final offensive for eradica-
tion of these diseases by the end of the 
century; 

(d) if so, the details thereof; 

(e) whether India has been rated num-
ber one where the children die every year 
from these diseases; and 

(f) if so, the action taken or proposed to 
be taken by the Government to meet the 
Situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 
According to UNICEF estimates, 8 million 



289 Written Answers PHALGUNA 5,1915 (SAKA) Written Answers 290 
children all over the world die every year due 
to pneumonia, diarrhoea, measles, tetanus 
and whooping cough. 

(c) and (d). UNICEF inter-alia, has set 
the following goals for the end of the cen-
tury; 

(a) The eradication of Poliomyelitis 

(b) The elimination of neonatal teta-
nus (by 1995) 

(c) A 90% reduction in measles 
cases and a 95% reduction in 
measles deaths., compared to 
pre-immunisation levels. 

(d) Achievement and maintenance of 
atleast 90% immunisation cover-
age of one year old children and 
universal tetanus immunisation for 
women In the child bearing years. 

(e) A halving of child deaths caused 
by diarrhoea and a 25% reduc-
tion in the incidence of diaharrhoel 
diseases. 

(f) A one-third reduction in child 
deaths caused by acute respira-
tory infections. 

(e) and (f). No. Sir. However, steps are 
being taken to reduced CMR Universal 
Immunisation Programme is being imple-
mented against vaccine preventable dis-
eases. 

Oral rehydration therapy, prophylaxis 
of anaemia and Vitamin-A deficiency, treat-
ment of Pneumonia, promotion of breast 
feeding and birth spacing and strengthening 

of ante-natal, natal and post-natal care and 
emergency obstetric care are being pro-
moted under the Child survival and safe 
Motherhood Programme. 

Lottery Business 

555. SHRI SANAT KUMAR 
MANDAL: 

DR. K.D. JESWANI: 
SHRI SURYA NARAYAN 

YADAV: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the lottery business is spell-
ing doom for millions of families in the coun-
try; 

(b) If so, the reaction of the Govern-
ment thereto; 

(c) whether the Government propose 
to impose ban on lottery bsuisness; 

(d) whether any proposal have been 
submitted by some State Governments to 
the Union Government in this regard; 

(e) if so, the details thereof; and 

(I) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRI P.M. 
SAYEED): (a) and (b). Complaints about 
malpractices in running lotteries are re-
ceived from time to time and these are sent 
to the concerned State Governments, as it 
is within their purview to take action on 
malpractices and complaints relating to lot-
teries. Keeping in view the malpractices 
reported, the Central Government has, from 
time to time, issued guidelines to the States 
to curb them. 
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(c) to (d). Kerosene is a deficit product
and more than 40% of our requirement is
met by imports. It is not possible to meet the
full demand of States due to restricted avail-
ability of Kerosene in the country, foreign
exchange constraint and heavy subsidy in-
volved.
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(c) No, Sir.

(d) to (f). In October 1993 the State
Governments of Himachal Pradesh and Uttar
Pradesh had soucnt ban on all lotteries in
their respective States. Since the Assembly
elections had been announced in both the
States, the State Governments were ad-
vised to submit their proposals after the
elections were over. No new proposals have
since been received from the State Govern-
ments.

Allocation of Kerosene to Fisher-
men in Gujarat

556. SHRI SHANKERSINH
VAGHELA:

SHRI S.N. VEKARIA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthe Union Government have
received any request from the Government
of Gujarat for sufficient allocation of kero-
sene to the traditional fishermen;

(b) if so, the monthly requirement and
allocation by the Government;

(c) whetherthe Union Government have
decided to allocate kerosene as per the
demand; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
. SHARMA): (a) Yes, Sir.

(b) The allocation for fisheries sector of
Gujarat is 390 MT per month, which is
included in the overall monthly allocation of
Gujarat.

Kerosene, however, can now be im-
ported under the parallel marketing scheme
for sale at market prices.

[Translation]

Migration from Bangladesh and
Pakistan

557. SHRI DILEEP BHAI
SANGHANI: Will the Minister of HOME AF-
FAIRS be pleased to state:

~
(a) whether a large number of Hindus

have Migrated to India From Bangladesh
and Pakistan during 1993 and 1994 so far;

(b) if so, the details thereof and the
reasons therefor; and

(c) the places where they are residing
at present?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a) and (b). More than 2200
Hindu families had migrated to India from
the Southern district of Bholla in Bangladesh
following the Ayodhya incidents in Decem-
ber, 1992. The magnitude of migration of
Hindu population from Pakistan has, how-
ever, been comparatively much less. Ha-
rassment by Muslim fundamentalist forces,
ethnic violence in Sindh, and continuing fear
of persecution are the main reasons for
such migration.

(c) They are residing at present in West
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Bengal, Maharashtra and Rajasthan. Greater Bombay covering about 6.2 lakh
household, commercial and industrial units.

[English} For this purpose, the GAlL propose to es-
tablish a joint venture company.

AIDS Test

558. KUMARI FRIDA TOPNO:
SHRI ANAND AHIRWAR:
SHRI MRUTYUNJAYA

NAYAK:

Will the Ministerof HEALTH AND FAM-
ILYWELFARE be pleased to state:

(a) whether the Government have de- .
cidedto make AIDS test compulasoryforTB
patients; and

(b) if so, the details thereof;

THE MINISTER OF HEALTH AND
FAMilY WELFARE (SHRI B.
SHANKARANAND): (a) No, Sir.

(b) Does not arise.

Gas Through Pipeline for Domestic
Use

559. DR. VISWANATHAM
KANITHI:Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether there is any plan to supply
gas through pipeline for domestic use;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). The Gas Authority of
IndiaLimited (GAlL) have a proposal for the
distributionof natural gas through pipeline in

[Translation]

Allocation of Gas for Gas Based
Projects

560. SHRI N.J. RATHVA: Will the Min-
ister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether Union Government have
received any proposal from the Govern-
ment of Gujarat for allocation of gas for the
gas based projects in the State;

(b) if so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). A total of 21.21
MMSCMD of gas has been allocated to the
various projects in the State of Gujarat.

Terrorist Activities in Manipur

561. SHRI KRISHNA DUTT.
SUL TANPURI:

SHRI HANNAN MOLLAH:

Will the Minister of HOME AFFAIRS be
\

pleased to state:

(a) whether terrorist activities in Manipur
have increased recently;

(b) if so, the reasons therefor;

(c) the number of terrorist incidents



295 Written AnswelS FEBRUARY 24, 1994 Written AnsW8fS 296 
which occurred in the State during the last (h) the steps taken to remedy the situ-
one year; 

(d) the number of civilians and security 
personnel killed and injured and the loss of 
property as a result thereof; 

(e) the number of terrorists killed and 
arrested and the arms and ammunition 
seized during the above period; 

(I) whether terrorists in the State have 
:my foreign links; 

(g) if so, the details thereof; and 

ation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P.M. 
SAYEED): (a) As compared to 1992, there 
was on increase in violent incidents commit-
ted by insurgent groups in Manipur during 
1993. With the intensification of counter-
insurgency operations by the Security Forces 
and placing Manipur under President's Rule, 
there has been improvement in the law and 
order situation. 

(b) Besiaes the ricts in May 1993, the 
Kuki-Naga conflicts led to an increase in 
terrorist activities during 1993. 
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(f) to (h). There is information to the (b) if so, the steps taken or proposed to
effect that the insurgent groups in the North be taken to check this practice?
East are being provided support and assis-
tance from aganices in the neighbouting
countries. The latter have, however, denied
this.

[English]

Seminar on Custodial Deaths

562. SHRI BOLLA BULL!
RAMAIAH: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a Seminar on custodial
deaths was organised by the Delhi Regional
Branch of the Indian Institute of Public Ad-
ministration of New Delhi in December, 1993;

(b) if so, the main suggestions put
forward in the Seminar; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a) to (c). The Government has
no information about such a seminar or
about any recommendations made therein.

[Translation]

Fake Priority Vouchers for LPG
Connections

563. SHRI GOVIND CHANDRA
MUNDA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that the Indian Oil
Corporation has received complaints from
various States regarding verification of fake
priority vouchers for LPG connections dur-
ing the last two years; and

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
.SHARMA): (a) some cases of fake priority
vouchers for LPG connections have been
detected by the Indian Oil Corporation.

(b) Detailed guidelines have been given
to the distributors enabling them to detect
fake priority vouchers. Whereverfake vouch-
ers were detected, the deposit amount was
forfeited and supply of refills suspended. In
some cases equipments have been retrieved
and police case lodged.

[English]

Extraction of Methane Gas

564. SHRI RAM KAPSE: Will the
Minister of COAL be pleased to state:

(a) whether the Government have de-
cided to involve international petroleum ex-
ploration companies in extracting methane
gas from coal fields; and

, (b) if so, the details thereof stating the
companies which have shown interest?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) Yes, Sir.

(b) Coal India Limited has recently en-
tered into a Memorandum of Understanding
and Licence Agreement with Mls Modi
Mckenzie Methane Ltd., for exploitation of
Coal Bed Methane in a limited area of
Raniganj Coalfield of West Bengal.

Other companies who have shown in-
terest include M/s. Amoco India Petroleum
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Company, U.S.A., M/s. BHP Petroleum of under this scheme in Andhra Pradesh?
Australia. M/s Essar Oil Limited, India and
M/s. Reliance Industries Limited.

[English]

Selling of Natural Gas

565. SHRI CHITTA BASU: Will the
Minister of PETROLEUM AND NATURAL
GASbe pleased to state:

(a) whether the Government have re-
ceived three major proposals from multina-
tionals to sell natural gas in the country by
laying pipeline from West Asia; and

(b) if so, the details thereof and the
response of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Out of the various
proposalsreceived, a proposal forthe trans-
portation of natural gas by pipeline from
Omanto India has been made by the Oman
Oil Company (OOC). The proposal envis-
ages laying of a direct deep-sea pipeline to
India.

[English]

Funds from NBCFDC in A.P.

566. SHRI DATTATRAYA
BANDARU: Will the Minister of WELFARE
be pleased to state:

(a) the amount of funds disbursed by
the National Backward Classes Finance
and Development Corporation to the Gov-
ernment of Andhra Pradesh during the cur-
rent financial year; and

(b) the total number of beneficiaries

THE MINISTER OF WELFARE (SHRI
SITARAM K::SRI): (a) NBCFDC has re-
leased an amount of Rs. 13,07,94,500 (Ru-
pees Thirteen Crore Seven Lakh Ninety
Four Thousand Five Hundred only) to the
Andhra Pradesh Backward Classes Coop-
erative Finance Corporation Limited during
the current financial year upto 15.2.1994.

(b) Total number of beneficiaries in
Andhra Pradesh for whom the above amount
has been sanctioned by NBCFDC is 13,640.

[English]

Development Boards in
Maharashtra

567. SHRI RAM NAIK:
SHRI PRAKASH V. PATIL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government of
Maharashtra has recently discussed with
the Union Government regarding establish-
ment of Statutory Development Boards in
the State;

(b) if so, the outcome thereof;

(c) the action taken/proposed to be
taken by the Union Government; and

(d) the reasons for delay in establishing
the said Boards?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS(SHRI P.M.
SAYEED): (a) Yes Sir.

(b) to (d). The matter is under consider-
ation of the Government.
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AIDS Control 

568 DR ASIM BALA 
SHRI MANORANJAN 

BHAKTA 
SHRI RAMESH 

CHENNITHALA 
PROF M KAMSON 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state 

(a) whether there IS rapid Increase In 
the number of AIDS cases In the country 

(bl If so the number of AIDS cases 
reported from each State as on January 31 
1994 

IC) whether the Government have for-
mulated a National Strategy to combat AIDS 

(d) If so, the details thereof, and 

(e) the funds proposed to be earmarked 
for the strategy? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAD) (a) There IS an mcrease 
In number of AIDS cases In the country 

(b) A statement IS annexed 

(e) to (e) A Comprehensive Programme 
to prevent and control the transmission of 
HIV / AIDS IS currently under Implementation 
throughout the country The strategls to 
combat AIDS consist of generation of a'A iHe 
ness among rrsk-behavlOurgroupsand other 
people control of STD blood-safety and 
rational use of blood and better facilities for 
surveillance diagnOSIs and management of 
HIV'AIDS cases Thetotal cost of the Project 
IS estimated at Rs 222 6 crores 

STATEMENT 

NatIOnal AIDS Control Orgal1lslatlOfl 

AIDS Cases In India (Reported to NACO)as on 3Jst Jaunuaty 1994 

S No State AIDS Case, 

Andhra Pradesh 

2 Assam 

3 Deih, 46 

4 GUJarat 18 

5 Goa 8 

6 Haryana 

7 Himachal Pradesh 
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SNo State 
-----

8 Jammu & Kashmir 

9 Kerala 

10 Madhya Pradesh 

11 Maharashtra 

12 Manlpur 

13 Pondlchery 

14 Pun)ab/Chandlgarh 

15 Rajasthan 

16 Tamil Nadu 

17 Uttar Pradesh 

18 West Bengal 

19 Karnataka 

Total 

[English} 

011 Production In Godavan Area 

569 SHRIVIJAYNAVALPATIL Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state 

(a) whether ONGC has been making 
Indepth studies of the potential and eco-
nomically viability of 011 productIOn In 

Godavari area of Andhra Pradesh 

(b) If so, the details thereof, 

(c) whether the preliminary survey con-
ducted for the purpose has Indicated good 

AIDS Cases 

2 

76 

19 

231 

23 

6 

47 

185 

8 

18 

12 

707 

deposits In Godavari basin 

(d) If so the details thereof, and 

(e) the action taken by the Governmert 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY 01= PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) Yes, Sir 

(b) to (e) ONGC have discovered 5011 
and 20 gas-fields In the Knshna-Godavarl 
basin of Andhra Pradesh and established 
geological reserves of 55 20 MMT (011 ... Oil 
eqUivalent gas) At present 90 MT per day 
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of oil is being produced from the fields in this (c) and ~~). No, Sir.
basis. In addition, it is proposed to acquire
more data & dig further exploratory wells
during the VIII plan period.

{Translation]

Population Clock

570. SHRI BIR SINGH MAHATO: Will
the Ministerof HEALTH AND FAMILYWEL-
FARE be pleased to state:

(a) the locations where population clocks
have been installed so far in the country;

(b) the places where more population
clocks are likely to be installed;

(c) whether the Government propose
to set up such clocks in each and every
district of the country;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Population Clocks
have been installed at five places in the
country so far

Inter State Bus Terminus, Delhi

All India Institute of Medical Sciences,
New Delhi

Pragati Maidan, New Delhi

Nirman Bhavan, New Delhi

Tribune Office, Chandigarh

(b) Two more Population Clocks are to
be installed at Lucknow and Bangalore.

(e) No funds have been earmarked for
the purpose.

{English]

Import of Oil

571. SHRI SOMJIBHAI DAMOR:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have de-
cided to double the import of oil from the
United Arab Emirates (UAE) during 1993-
94 to meet demands of oil;

(b) if so, the estimated oil to be im-
ported;

(c) the quantity of oil imported during
1992-93;

(d) the estimated investment and ex-
penditure in view of purchases of oil from
UAE;

(e) whether for the first time India will
purchases oil from Oman and Yemen; and

(f) the measures taken to meet the oil
requirement indigenously?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). Indian Oil Corporation
have a term contract with UAE for import of
2.0 MMT of crude oil during April, 1993 to
March, 1994 as against 1.0 MMT durirrg
1992-93.

(d) No, investment is involved in pur-
chase of oil from UAE and the estimated
value of 2.0 MMT of crude to be imported
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from UAE is around US $ 213.07 million. 

(e) Indian Oil Corporation does not 
currently have any term contract with Oman 
for import of crude Oil. A contract with 
Yemen was signed for the first time for 
import of approximately 0.7 MMT of crude 
oil during September, 1993 to August, 
1994. 

(f) Government has worked out an at-
tractive package of terms and conditions for 
encouraging risk capital investment in ex-
ploration and subsequent production. Dis-
covered oil and gas fields have also been 
offered for development by private compa-
nies under joint venture arrangments for 
medium sized fields and under production 
sharing contract for small sized fields. 

New Kenda Colliery 

572. DR. SUDHIR RAY: Will the 
Minister of COAL be pleased to state: 

(a) whether the Eastern Coalfields Ltd. 
had taken permission from the Director 
General of Mines Safety for mining in the 
region of New Kenda Colliery; 

(b) if not, the reasons therefor; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) Yes, Sir. 

(b) and (c). Do not arise. 

Irrigation Facilities in Gujarat 

573. SHRI HARILALNANJI PATEL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government are aware 
that the Irrigation facilities are minimum in 
Gujarat in comparison to other States; 

(b) if so, the details thereof; 

(c) whether Government of Gujarat has 
requested World Bank assistance for Irriga-
tion projects; 

(d) if so, the details thereof; and 

(e) the steps taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRYOFWATER RESOURCES (SHRI P. K. 
THUNGON): (a) and (b). In 16 States the 
percentage of irrigation potential created to 
ultimate irrigation potential is less than that 
of Gujarat. 

(c) to (e) .. The Government of Gujarat 
have submitted the following schemes for 
World Bank assistance; 

1. Project having Culturable Command 
Area (CCA) more than 2000 ha. at an 
estimated cost of Rs. 609.53 crores having 
total CCA of 1,25, 157 ha. (21 schemes) 

2, Project proposal having CCA be-
tween 500 ha. and 2000 ha. for an esti-
mated cost of Rs. 195.56 crores (24 
schemes) 

3. Minor Irrigation schemes for an esti-
mated cost of Rs. 73.55 crores (76 schemes); 
and 

4. Project for augmenting surface wa-
ter recharge in over exploited aquifers of 
North Gujarat. 
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The State Govemment is required to 

comply with observation on the above 
schemes. 

Theft of Weapons 

574. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
10 state: 

(a) whether there has been an alarming 
frequency of theft of weapons from Manipur 
Rifles and Nagaland Armed Police; 

(b) if so, the reasons therefor; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P.M. 
SAYEED): (a) to (c). Some cases of looting 
of weapons from the state Police Forces of 
Nagaland and Manipur have come to notice 
during past lew months. According to re-
ports, insurgents were able to subvert loyalti 
01 some personnel in these incidents. The 
State Governments of Nagaland and 
Manipur have been advised to take strict 
action against the guilty personnel and to 
review the system of organisation of their 
state Police forces and upgrade training the 
leadership at all levels. 

Brain Fever 

575. SHRIMATI CHANDRA 
PRABHA URS: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether brain fever has occurred in 
Kamataka during 1993; 

(b) if so, the districts affected by it; 

(c) the number of children deaths re-
ported; 

(d) whether the State Government has 
sought Central assistance to stop spread-
ing of brain fever; 

(e) if so, the amount of assistance 
sought; 

(f) the amount released by the Union 
Govemment; and 

(g) the steps proposed to be taken to 
control the spreading of brain fever in 
Kamataka? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) to (c). Yes, Sir. 
Kolar, Bellary, Mandya and Raichur distncts 
were affected where 21 deaths of children 
below 15 years of age were reported. 

(d) and (e). No specific demand was 
received. 

(f) During 1993-94,202 MT DDT at cost 
of Rs. 91 . 53lakhs was supplied to Kamataka 
State which is used for Malana Control as 
well as Japanese Encephalitis. 

(g) The following steps have been sug-
gested: 

(i) Vector control by undertaking two 
rounds of insecticidal spraying in 
high risk areas. 

(ii) Vaccination of the highly prone 
non-immune population groups. 

(iii) Early detection and adequate 
treatment of cases. 
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(iv) Health Education. 

Mizoram-Assam Border 

576. SHRI ANKUSHRAO 
RAOSAHEB TOPE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that tension has 
been prevailing along Mizoram-Assam Bor-
der; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Union Government in this regard? 

in oil import during the current financial year; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The likely sa'llng In 

the imports of crude oil and petroleum prod-
ucts during the period April, 1993 to January 
1994 is approximately US $0.787 billion. 

Narmada Project 

578. SHRI GEORGE FERNANDES: 
THE MINISTER OF STATE IN THE SHRI BHOGENDRA JHA 

MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): (a) and (b). Tension had 
arisen as a result of a decision of the Gov-
ernment of Mizoram to construct a new road 
from Vairentage to Lailapur passing through 
the disputed territory between Assam and 
Mizoram. 

(c) The Chief Ministers of Assam and 
Mizoram have been exhorted to amicably 
resolve the problem pending which all on 
going action for construction of the road has 
been stopped. A team from the Survey of 
India has been deputed to assist the two 
States to establish the correct alignment of 
the boundary on the ground. The situation is 
now normal. 

Saving in Oil Import 

577. DR. ASIM BALA: Will the Min-
Ister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether India has made any saving 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the attention of the Union 
Government has been drawn to the news 
item captioned "PM kept in dark on Narmada 
issue, Medha", appeared in the 'Pioneer' 
dated January 15, 1994; 

(b) if so, the reaction of the Union 
Government thereto: 

(c) the factual posillon on the construc-
tion of the project; and 

(d) the height proposed for Narmada 
Dam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK. 
THUNGON): (a) Yes, Sir. 

(b) Discussions In the rneeting taken by 
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the Pnme MInister on 12 1.94 centered ProJect. Prime Minister was briefed accord-
around the release of 1500 hectares of Ingly. 
forest land for resettlement and rehabilita-
tion of Sardar Sarovar ProJect affected 
families In Mallarashtra and also for the 
continuance of the work of Sardar Sarovar 

(c) The progress made In the construc-
tion of the proJect as on 31.10.93 IS as 
under: 
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Eye Banks (d) As per the Awards given by the 

Narmada Water Disputes Tnbunal, the height 
of the Sardal Sarovar Dam has been fixed 
at 163 matres above the deepest founda-
tion level 11-16 5 metres above the mean 
sea level VI 126 5 metres above the mean 
river bed leval ) 

Para-Military Personnel 

'579 SHRI SYED SHAHABUDDIN 
Will the Minister of HOME AFFAIRS be 
pleased to ~tate 

(a) the number of personal of vanous 
Central para-military forces killed In antl-
surgency operations In Punjab and Jammu 
and Kashmir dUring each of the last three 
years 

(b) whether the next-at-kin of such per-
sonnel have received all their dues, Includ-
Ing ex-gratia payment, and 

(c) whether one eligible dependent of 
the personnel killed In action has been re-
cruited In the force concerned on compas-
sionate grounds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) (a) The number of such 
per~onnel has been 170, 148 and 127 In 
1991,1992 and 199:; respectively 

(b) The dues, Including ex-gratia, have 
been paid to the next of kin In almost all the 
cases 

(c) Since such recrUItments can be 
made only on specifiC applications In thiS 
regard, which are processed most expedi-
tiously and sympathetically with regard to 
the eligibility crltena, recruitment In all cases 
IS not pOSSible 

580 DR KRUPASINDHU BHOI 
Will the MInister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whether the eye banks set up In 
different States are being funded by the 
Union Government, 

(b) If so, the details thereof, 

(c) whether the eye bank set up In 

Cuttack III Onssa IS In a deTunct condition, 
and 

(d) If 50, the steps taken to make that 
eye bank effective? 

THE MINISTER OF HEALTH 
FAMIL Y WELFARE (SHRI 
SHANKARANAND) (a) Yes, Sir 

AND 
B 

(b) Under National programme for con-
trol of Blindness as per pattern of assIs-
tance, one time assistance of Rs 0 75 lakh 
for development of eye bank and recurrrng 
assistance of Rs 0 50 lakh for salanes of 
staff IS released to eye banks In Govern-
ment sector through concerned State Gov-
ernment For an eye bank In Voluntary 
sector, one time assistance of Rs 1 75 
lakhs for development of eye bank and 
recurnng assistance of Rs 0 25 lakh for 
preservatron media and contingency ex-
penditure IS prOVided 

(c) No, Sir 

(d) Does not anse 

LPG Marketing Plan For Andhra 
Pradesh 

581 SHRI R SURENDER REDDY 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state 
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(a) the places in Andhra Pradesh in- Will the Minister of HOME AFFAIRS be 

eluded in LPG marketing plan during the last pleased to state: 
two years; 

(b) whether the Government have any 
proposal to include some new locations in 
Andhra Pradesh under the LPG marketing 
plan during 1994-95; 

(c) if so, the details thereof; 

(d) whether any representations have 
been received for inclusion of some new 
locations in Warrangal district of Andhra 
Pradesh; and 

(e) if so, the action taken by the Gov-
ernment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) 40 locations have been in-
cluded in the current LPG Marketing plan for 
Andhra Pradesh. 

(b) and (c). LPG Marketing Plan 1994-
95 has not been finalised. 

(d) and (e). Requests are received from 
time to from various parts of the country 
including Warrangal District of Andhra 
Pradesh for opening of LPG distributorship. 
These are rederred to the Oil Industry for 
market servey. Locations found feasible are 
included in the Marketing plan for opening of 
LPG distributorships in a phased manner, 
keeping in view the product availability. 

Foreign Mercenaries in J & K 

582. SHRI MANORANJAN 
BHAKTA: 

SHRI MOHAN RAWLE: 
SHRI GURUDAS KAMAT: 
SHRIMATI SAROJ DUBEY: 

(a) whether the security agencies In 
Jammu and Kashmir are facing new chal-
lenges due to the presence of foreign 
marcenaries in the State; 

(b) if so, the steps being taken by the 
Government to meet these challenges; 

(c) the names of countries to which 
those mercenaries belong; 

(d) whether Pakistan IS prepanng more 
than ten thousand Afghan Mujahideens to 
push them into Kashmir to escalate mili-
tancy; 

(e) if so, the reaction of the Govern-
ment thereto; and 

(f) the precautionary measures taken 
to thwart the entry of these Mujahideens 
into Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). There are 
reports of intensification of efforts for enlist-
ing and infiltrating foreign elements/merce-
naries from across the border in Jammu & 
Kashmir in an effort to sustain and further 
upgrade violence in the State. However. the 
security forces are taking this challenge 
seriously and successfully. DUring the re-
cent months, steps to check infiltration! 
exfiltration of men and materials and to flush 
out militants 'Il the hinterland have been 
intensified further and action has also been 
taken to bring In greater co-ordination be-
tween the operations of the various forces In 
the State, including pooling of Intelligence 
for achieved in terms of recovery of weap-
ons and killing and apprehension of mili-
tants, including foreign nationals. 
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SHRI VILAS MUTTEMWAR 
SHRI SULTAN SALAHUDDIN 

OWAISI 

(c) while It IS difficult to conclusively 
establish the nationality of such elements, 
based on Investigations, these Included 
persons from Paklstan/POK, Lebanon, Af-
ghanistan Baharaln, Sudan etc 

(d) to (f) It IS an established fact that In 
order to give thrust to terrorism and funda-
mentalism In Jammu & Kashmir Pakistan IS 
sponsoring the misgUided youth, who are 
being given arms training In vanous training 
camps across the LOC Vanous attempts 
by Pakistan to push militants to thiS side of 
the LOC was fOiled by alert secunty forces 
on the border Patrolling on the border and 
Indepth areas have been intenSified, be-
sides curfew In 5 KM belt to check the 
infiltration and exflltralion of anti-national 
elements 

Trrbal Sub Plan to Maharashtra 

583 SHRIMATI SURYAKANTA 
PATIL Will the MInister of WELFARE be 
pleased to state 

(a) the amount spent on the Tribal Sub-
Plan In Maharashtra dUring each of the last 
two years and the current year, and 

(b) the details of provIsions likely to be 
made for the next year? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) and (b) The informa-
tion IS being collected from the State Gov-
ernment and the same Will be laId on the 
Table of the House on receIpt 

{Translation] 

AtrOCities on SC Woman 

584 SHRIMATI SAROJ DUBEY 
SHRI LOKANATH 

CHOUDHURY 

SHRI RAJNATH SONKAR 
SHASTRI 

SHRIMATI 
MUKHERJEE 

GEETA 

DR LAL BAHADUR RAWAL 

WIll the MInister of HOME AFFAI RS be 
pleased to state 

(a) whether It IS a fact that the NatIOnal 
Human RIghts Commission (NHRC) has 
ordered an Inquiry Into the alleged stnpplng 
and pa'ildlng of a Scheduled Caste woman 
In Allahabad dlstnct of Uttar Pradesh 

(b) If so, the details thereof and 

(c) the time by which the inqUiry IS likely 
to be completed? 

THE MI'HSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) (a) to (c) The NatIonal 
Human Rights CommIssion has taken suo-
motu cognizance of the Incident of a Hanlan 
woman paraded naked In Ghoorpur In the 
dlstnct of Allahabad on the baSIS of a news 
Item on January 24,1994 and has on the 
same day wntten to the Chief Secretary 
Government of Uttar Pradesh, Lucknow 
calling for a report from the Supenntendent 
of Police of the DiStrict, to reach the Com-
miSSion Within 2 weeks The report has not 
been received so far and the Chief Secre-
tary has been remInded In thiS behalf 

LPG Cylinders and Petrol 

585 DR RAMKRISHNA 
KUSMARIA 

SHRI BRIJBHUSHAN 
SHARAN SINGH 

~HRI SATYA DEO SINGH 
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SHRI RAJVEER SINGH: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
PROF. UMMAREDDY 

VENKATESWARLU: 
SHRI RAM KRIPAL YADAV: 
SHRI LAL BABU RAI: 
SHRI GOVINDA CHANDRA 

MUNDA: 
SHRI JANARDAN MISRA: 
SHRI GAYA PRASAD KORI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have re-
ceived complaints regarding supply of un-
der weight LPG cylinders, adulteration in 
petrol and over-measuring of petrol at petrol 
outlets in the country; 

(b) if so. the numberof such complaints 
received during each of last three years. 
State-wise; and 

(c) the acllon taken against the LPG 
agencies and petrol retail outlets found 
guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Oil Companies have received 
some complaints regarding. supply to un-
der-weight LPG cylinders. adulteration of 
petrol and its short supply. at the retail 
outlet. 

(b) Information is being collected and 
Will be laid on the Table of the House. 

(c) Procedure has been clearly laid 
down to ensure correctness of weight of 
LPG cylinders at the bottling plants. As and 
when specific complaints about the sale of 
underweight cylinders are received. appro-

priate action is taken by the oil marketing 
Companies against the erring LPG distribu-
tors under the marketing Discipline guide-
lines and also by the State Governments 
through their Weight & Measures Depart-
ments. Underweight cylinders are replaced 
by the distributors. To prevent adulteratIOn 
in petrol and :hort delivery. retail outlets are 
inspected frequently by the field officers of 
the oil companies, oil industry inspection 
teams. mobile labs and State Govt. Offi-
cials. Kerosene is doped with furfural to 
check adulteration of petrol with Kerosene. 
In case of short delivery. below tolerance 
limit sales and supplies are stopped until 
verification is carried out by the weights and 
Measures Deptt. Besides. if the complaints 
are established. action is taken as per the 
marketing DiSCipline guidelines. 

[Eng/ish] 

586. 

Price of LPG 

SHRI SOBHANADREESWARA 
RAO VADDE: 

SHRI VILASRAO 
NAGNATHRAO 
GUNDEWAR: 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

SHAI DATTA MEGHE: 
SHAI BAIJBHUSHAN 

SHAAAN SINGH: 
SHRI SATYA DEO SINGH: 
SHAI AAM NAIK: 
SHRI SUDAASAN 

RA YCHAUDHURI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the public sector oil compa-
nies have been benefited by crores In the 
wake of the Government's announcement 
raising the prise of domestic LPG cylinders; 
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(b)lfso, to what extentthlsdeclslon has MINISTRY OF HOME AFFAIRS (SHRI 

helped In reducing the oIl pool account RAJESH PILOT)' (a) Yes, SIr 
deficIt to the Government, 

(c) whether LPG cylinders by private 
companies are beIng sold at higher rate 
than public sector 

(d) If so, whether any price control for 
pnvate 011 firms has also been worked, and 

(e) If not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) No Sir 

(b) At the eXisting volume of consump-
tion the Increase In the pnce of LPG (do-
mestic) packed by Rs 10/-per cylinder Will 
reduce only the all pool account defiCit by 
Rs 188 crores on an annual baSIS provided 
the prices of crude and LPG In the interna-
tional market remain soft as at present, 

(C) to (e) Under the parallel marketing 
Scheme of LPG the pnvate companies are 
allowed to sell LPG through their own net-
work at market related pnces on a competi-
tive baSIS and no control on pnce charged by 
pnvate companies IS envisaged 

Militants ActiVIties in J & K 

587 SHRI SHRAVAN KUMAR 
PATEL Will the Minister of HOME AF-
FAIRS be pleased to state 

(a) whether militants attempted to dls-
ruptthe Republic day celebrations In Snnagar 
thiS year and 

(b) If so the details thereof? 

THE MINISTER OF STATE IN THE 

(b) The militants propelled a rocket 
towards the Bakshl Stadium In Snnagar on 
26th January, 1994, which hit the water tank 
outSide the stadium No loss of hfe or prop-
erty was caused due to thiS attack How-
ever, thiS did not disrupt the Republic day 
functions which passed off peacefully 

Promotional Policies in ONGC 

588 SI-lRI RAM VILAS PASWAN 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) the eXisting promottonal pohcles 
followed by the 011 and Natural Gas Com-
miSSion, 

(b) whether directives Issued by the 
Government With regard to the reservatton 
for SCs/STs have been Incorporated In these 
pohcles, and 

(c) If so, the number of SC/ST candi-
dates who have been promoted/appointed 
under these pohcles dunng the last three 
years, category-wise, 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS ~CAPT SATISH KUMAR 
SHARMA) (a) ONGC LimIted IS follOWing 
recrUitment and promotion policy as per the 
ONGC (RecrUitment and Promotion) Regu-
labons, 1980 

(b) Yes, Sir 

(c) The number of SC/ST candidates 
apPointed/promoted category-wise for the 
last 3 years IS mdlcated below 
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Bisalpur Project 

589 SHRI GIRDHARI LAL 
BHARGAVA Will the Minister of WATER 
RESOURCES be pleased to state 

(a) the initial and present capacity of 
Blsalpur proJect, 

(b) the areas In Rajasthan likely to get 
water from the project and when, and 

(c) the area of agricultural land likely to 
be Irrigated from the proJect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON) (a) Against the gross storage 
capacity of 703 Million Cubic Metres (MCM) 
as per project proposal of 1982, the gross 
storage capacity as per latest project pro-
posal of 1991 IS 1096 MCM 

(b) AJmerclty, Kekrl, Sarwar, Naslrabad 
and Beawar towns are scheduled to get 
drinking water dUring 1994-95 and 
Klshangarh dunng 1995-96 Jalpur City, 644 
villages of AJmer dlstnct, BIJalnagar and 
Gulabpura towns are also to receive drink-
Ing water from the proJect, but the time 
frame for delivery of the water to them has 
not been finalised 

(c) As per modified project proposal of 
1991, It IS envisaged to prOVIde Irrigation 
faCIlities to a culturable command area of 
about 69300 hectares 

LPG Connections on Out-ot-turn 
Basis 

590 SHRI RAMASHRA Y PRASAD 
SINGH Will the Mlntster of PETROLEUM 
AND NATURAL GAS be pleased to state 

(a) the number of LPG connections 
sanctioned by hiS Ministry on out-of-turn 
baSIS other than Members of Parliament 
dUring 1993, and 

(b) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) 24,741 LPG connections 
were sanctioned on out of turn PriOrtty dur-
Ing the year 1993 

(b) These connections have been sanc-
tioned at the discretion of the Government 

Cess and Royalty on Coal 

591 SHRI K PRADHANI Will the 
Minister of COAL be pleased to state 

(a) the amount of cess and royalty paid 
by different coal companies to the States 
dUring each of the last three years, com-
pany-wise, and 

(b) the number of people belonging to 
those States given employment by those 
coal compantes dUring the said penod? 

THE M'I\IISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
(a) and (b) The deSired information as 
furnished by coal India Ltd and Singarent 
Collieries Company Ltd IS given In the at-
tached statement 
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LPG Connections Agreement Between India and 

592. SHRI HARIN PATHAK: 
SHRI CHHITUBHAI GAM IT: 
SHRI S.N. VEKARIA: 

Will the Minister 01 PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the criteria for release of LPG con-
nections to the different states especially 
Gujara!; 

(b) whether the Government are aware 
that huge backlog waiting for allotment of 
LPG is pending in Gujarat; 

(c) if so, number thereof; and 

(d) the steps Govemment propose to 
take to clear the waiting list? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Allotment of new gas con-
nections is not made on state wise basis, 
New LPG connections are released to 
waitlisted applicants according to serial or-
der of registration, depending on new cus-
tomer enrolment allotted to a distributor, 
based on slack available with each distribu-
tor, waiting list and product availability. 

(b) and (c). As on 1.1.1994, there were 
7.98 lakh applicants on the waiting list in 
Gujarat. 

(d) Efforts are constantly on to release 
LPG connections to as many applicants and 
as early as possible. For thiS purpose higher 
LPG availability is being planned by increas-
ing the capacity of existing production 
sources, putting up new plants and also 
augmenting the supply through imports. 

Nepal 

593. SHRI SHANTARAM 
POTDUKHE: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether India and Nepal have signed 
any agreement on reaching early solutions 
to flood problems being faced every year by 
the rivers which have their origin in Nepal; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govem-
ment to overcome flood problems ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). No Sir. Specific 
agreement to avoid the fury of flood can be 
Signed after the two countries conclude the 
on going negotiations and reach settlement 
for individual projects. 

(c) The Ganga Flood Control Commis-
sion set up by Union Government in April, 
1972 has prepared sub-basin wise compre-
hensive plans for all the river systems of 
Ganga and sent to concerned State Gov-
emments for preparing detailed schemes. 

ADB Loan for ONGC 

594. SHRI D. VENKATESWARA 
RAO: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether second tranche of the two 
hundred fifty million dollar hydro carbon 
sector loan from the Asian Development 
Bank has been delayed further; 

(b) if so, the reasons therefor; 
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(c) the amount of loan received and experts from foreign countries is being sought 

utilised during the last three years; in this regard; and 

(d) how much is still due from ADB; and 

(e) the steps the Government are con-
sidering to take to obtain such loan for 
ONGC. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (e). The first tranche of US 
dollars 125 million has been drawn and 
utilised while the second tranche of US 
dollars 125 million is yet to be drawn. The 
drawal of the second tranche has been 
deferred pending the completion of action 
relating to conversion of ONGC into a public 
limited company and the dilution of its ex-
panded equity to the extent of 20 percent. 
The loan is to the Govemment of India and 
not to the ONGC. 

Exploration of Oil and Natural Gas in 
Gujarat 

595. SHRI SHANKERSINH VAGHELA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the amount spent on Oil and Natural 
Gas Exploration in on-shore and off-shore 
in Guiarat during 1992-93 and 1993-94 so 
far; 

(b) the conclusions of the laboratory 
tests regarding the quantity and productivity 
of crude oil found in the areas of the State; 

(c) the efforts being made to explore 
and utilise this oil; 

(d) whether any assistance of foreing 

(e) if so, the details with names of the 
foreign countries where assistance of for-
eign experts taken by the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS :CAPT. SATISH KUMAR 
SHARMA): (a) The total expenditure on 
surveys and exploratory drilling in Guiarat 
(both onshore and offshore) during the years 
1992-93 and 1993-94 (provisional uptoJanu-
ary, 1994) was Rs. 257.30 crores and Rs. 
126.61 crores respectively. 

(b) As on 1.4.93, total geological re-
serves of 838.74 MMT of oil have been 
established in Guiarat and Cambay Gulf. 

(c) Presently 40 rigs (20 exploratory + 
20 development) are engaged in carrying 
out the drilling operations In Cambay Basin. 

(d) and (e). Both ONGC and OIL utilised 
foreign experts. While ONGC have used the 
services of companies belonging to the USA 
& Canada, OIL have involved a UK based 
firm. 

[TranslatIon] 

Funds for Upliftment of SCsfSTs in 
Gujsrst 

596. SHRI DILEEP BHAI 
SANGHANI: Will the Minister of WELFARE 
be pleased to state: 

(a) the details of the funds allocated to 
the Govemment of GUlarat during 1990-91, 
1991-92 and 1992-93 for the upliftment of 
the Scheduled Castes! Scheduled Tribes; 
and 
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(b) the details of the Schemes pro- THE MINISTER OF WELFARE (SHRI 

posed bv the Government of Gujarat and 
approved by the Central Government in this 
regard during 1992-93? 

SITARAM KESRI): (a) and (b). Details have 
been given in the attached Statement I and 
II. 
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Jharkhand Issue [English] 

Allotment of Petrol! Diesel Outlets and 
LPG Agencies 

597 SHRICHANDRESHPATEL 
SHRI HARISINH CHAVDA 

Will the MInister of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) whether there are great demands 
from Members of Parliament, various 
Organisations and other to open more petrol 
retail outlets and LPG agencies In various 
olaces of Gu)arat as well as In Deihl, 

(b) whether any representations have 
been received In this connection dUring 
1993 and 1994 so far, 

(c) If so, the details thereof, 

(d) the action taken by the Government 
on the same, and 

(e) the details of such LPG agencies 
and petrol retail outlets opened dUring the 
above period? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) to (e) Representation are 
receIved from time to time from various 
parts of the country Including GUJarat and 
Deihl for setting up more retail outlet 
dealerships and LPG distributorships Ac-
cordingly, 65 RetaIl Outlets and 27 LPG 
dlstrlbutorstllp for Deihl and 53 Retail Out-
iets and 65 LPG distributorships for GUJarat 
have been Included In the current Retail 
Outlet and LPG Marketing Plans It takes 
about one to two years for commissIoning of 
dealershlpsl dlstnbutorshlps from the date 
of advertisement 

598 KUMARI FRIDA TOPNO Will 
the MinIster or HOME AFFAIRS be pleased 
to state 

(a) the steps taken by the Government 
dUring the last three months to resolve the 
Jharkhand Issue, 

(b) whether the attention of the Govern-
ment has been drawn to the news-Item 
captioned "Congmen to agitate for 
Jharkhand" appearing In the Times of India 
dated December 15, 1993, and 

(c) If so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) and (b) Consistent efforts 
were made Ly' the Central Government to 
Informally find an amIcable so!utlon to the 
Jharkhand Issue Not haVing succeeded In 

these to persuade the State Government to 
accept certain modificatIOns In the Bill, the 
Central Government IS now processing the 
Jharkhand Area Development Council Bill, 
1991, for formal Presidential Orders under 
article 201 of tne Constitution 

(b) Yes, Sir 

Medical Colleges 

599 DR VISWANATHAM 
'KANITHI Will the MInister of HEALTH AND 
FAMILY WELFARE be pleased to state 

(a) whether there IS any proposal under 
the consideration of Government to permit 
the NRls to establish Medical Colleges In 

the country for the outsiders, 

(b) If so, the details thereof, 
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(c) whether there is any proposal to set 

up a Medical College in Andaman & Nicobar 
Islands to train Medical graduates for S.E .. 
countries; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) to (d). According to 
the provisions of Indian Medical Council 
(Amendment) Act, 1993 an intending insti-
tution is required to submit an application for 
opening a medical college in the form of a 
prescribed scheme to the Central Govern-
ment. No such application from NRls has 
been received by the Government. 

[Translation] 

Exploration of Oil and Natural Gas 

600. SHRI KRISHNA DUTT 
SULTANPURI: 

PROF. RASA SINGH RAWAT: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of places surveyed for 
exploration of Oil and Natural Gas; 

(b) the names of States where the 
possibilities of Oil and Natural Gas has been 
found; 

(c) whether NRls have also offered to 
do the exploration work; and 

(d) if so, the names of places where 
NRls would be allowed exploration work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA.): (a) Surveys for hydrocarbon 

exploration have been conducted in the 
States of Gujarat, Rajasthan, Tamil Nadu, 
Orissa, Andhra Pradesh, West Bengal, 
Bihar, Assam, Arunachal Pradesh, J&K. 
Punjab, Haryana, Himachal Pradesh, Uttar 
Pradesh, Madhya Pradesh, Trlpura, 
Nagaland, Meghalaya, Andaman, 
Pondichery, Mizoram, and Western Off-
shore and Eastern Offshore Including North 
East coast, 

In addition, Surface geological sur-
veys have been conducted in the entire 
exposed areas of sedimentary basins by 
ONGC Ltd., OIL and GSI. 

(b) Hydrocarbon accumulation have 
been found in Andhra Pradesh, Assam, 
Arunachal Pradesh, Gujarat, Nagaland, 
Rajasthan, Tamil Nadu, Tripura in on land 
part. In addition, areas of Western and 
Eastern offshore contain aecumulatlon of 
hydrocarbons. Leads in terms of presence 
of hydrocarbon of exploratory drilling have 
been found in Himachal Pradesh, Madhya 
Pradesh and Bengal in the onland and N.E. 
Coast and Andaman offshore. 

(c) and (dl. NRls can also bid for any of 
the blocks put on offer by the Government 
of India In various States. 

[English] 

151 Plan 

601... SHRI BOLLA BULLI 
RAMAIAH: 

SHRI GEORGE 
FERNANDES: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have any 
information regarding the plan of 151 to send 
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in trained militants into India from coastal 
borders of Gujarat and Rajasthan and to 
make attacks in New Delhi and Bombay; 

(b) if so, the details thereof; and 

(c) the precautionary measures taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
RAJESH PILOT): (a) and (b). The reports 
available with the Govemment indicate plans 
of Pak lSI to send in trained militants into 
India form the Coastal areas of Gujarat and 
!and border of Rajasthan, particularly from 
the Barmer and Jaisalmer sectors, with the 
aim to carry out sabotage and subversive 
activities. Pak intelligence officers are regu-
larly visiting border villages opposite 
Jaisalmer, Barmer and Bhuj with the sole 
aim of motivating and engaging the border 
smugglers on either side of the border and 
elicit them help in infiltrating militants and 
smuggling of arms/ammunition into India. 

(c) The measures taken by the Govem-
ment include sensitisation of the concemed 
agencies, gearing up of intelligence ma-
chinery, fencing and flood lighting of the 
vulnerable stretches of Indo-Pak border, 
reducing the distance between BOPs, in-
creasing the number of Patrols! Nakas of 
erection of OP towers, intensification of 
border patrolling, supply of various equip-
ments for effective observation during day 
and night, strengthening of BSF etc. 

Gas Pipeline from Oman 

602. SHRI RAM KAPSE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether it is proposed to route the 
gas pipeline between Oman and India 

through the direct deep-sea route in prefer-
ence over the continental sheH route pass-
ing through the territorial waters of Paki-
stan; 

(b) whether the delegation from Oman 
which visited this country in September, 
1993 told the Union Government that laying 
of two pipelines could also be considered if 
the demand is deemed sufficient; and 

(c) if so, the response to this proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). The Oman oil com-
pany have proposed the laying of two pipe-
lines through a direct deep-sea route to 
transport 57 MMSCMD of gas. 

Bharat Coking Coal Limited. 

603. SHRI RAMESH 
CHENNITHALA: Will the Minister of COAL 
be pleased to state: 

(a) whether there is any proposal for 
improving the functioning of the Bharat Cok-
ing Coal Limited; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY Ci COAL (SHRI AJIT PANJA): 
(a) and (b). Several thrust areas have been 
identified for improving the functioning/op-
erational efficiency of Bharat Coking Coal 
Limited. These include the followings: 

(i) Improvement in underground pro-
duction and productivity through introduc-
tion of intermediate technology. Growth in 
underground production in the current fi-
nancial year till January has been 3%. 
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(ii) Availing direct supply of power form 

DVC to ensure stable powersupply. Already 
most of the mines have changed over to 
DVC and balance are in the process of 
changing over. 

(iii) Stepping up despatches of coal. As 
a result of the steps taken wagon loading 
and despatches till January this year have 
registered a growth of almost 10%. 

(iv) Improvement in quality of des-
patches. 

(v) Increasing utilisation of heavy Earth 
Moving Machinery in opencast mines 
through stepping up routine and preventice 
maintenance. 

(vi) Manpower rationalisation and cost 
control measure to improve the financial 
performance of the company. 

Action has been taken to implement 
these measures and they have already 
started yielding positive results. 

Medicinal Plants 

604. DR. SUDHIR RAY: Will the 
Minster of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Ayurvedic system of medi-
cine which is based mainly on indigenous 
medicinal plants and raw materials is likely 
to become extinct after the acceptance of 
the Dunkel proposals; 

(b) whether reports of possible patent-. 
ing of neem, turmeric, Babla, Tulsi, Asoka, 
Asarganda by American, British and Ger-
man firms are found correct; and 

(c) if so, whe'ther the Govemment pro-

pose to ban the export of such medicinal 
plants and creeps? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI. B. 
SHANKARANAND): (a) No, Sir. 

(b) These plants are not patentable 
under the Patent Act, 1970. Further under 
Article 27 of the TRIPS Agreement; it is 
open to a Member State to exclude plants 
from patent protection. 

(c) There is no such proposal. 

Tribal Deaths 

605. SHRI MULLAPPALL Y 
RAMCHANDRAN: Will the Minister of 
HEALTH Ai~i) FAMILY WELFARE be 
pleased to state: 

(a) whether the Government have re-
ceived reports of several deaths due to 
unknown disease among the Tribals of 
Wayanad area in Kerala; 

(b) if so, number of deaths reported; 

(c) whether the Government have initi-
ated any steps to study the problem and 
prevent further deaths; 

(d) if so, the steps taken in this regard; 
and 

(e) the financial assistance released so 
far? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(~) to (e). Do not arise. However finan-
cial assistance is provided for the preven-
tion and control of tuberculosis scabies, 
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visual impairementetc. affecting the Sched- RAL GAS (CAPT. SATISH KUMAR 
uled Tribes of the district. 

Jurisdiction of NOMe 

606. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government have any 
proposal for expanding the jurisdiction of 
NDMC; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): (a) No. Sir. 

(b) Does not arise. 

Exploration of Oil 

607. DR. ASIM BALA: Will the Min-
ister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the details of oil discovery in Rower 
field of the South West-Krishna Godavari 
offshore: 

(b) whether this oil-field had been aban-
doned by AMOCO-a well-known multina-
tional oil company; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

SHARMA): (a) Ravva field in the offshore 
area, K. G. Basin, was discovered in 1987 
with initial inplace hydrocarbons reserves of 
56.52 million connes (oil and OEG). More 
recently another prospect GS-15 to the 
South West of Rawa field has established 
the presence of hydrocarbons. 

(b) and (c). AMOCO, who were offered 
the KG-OS-V exploration block in 1986, 
relinquished the block after drilling two dry 
wells in the year 1991. 

Dividend by Public Sector Units 

608. DR. KARUPASINDHU BHOI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether some public sector units 
under his ministry have performed well dur-
ing this year: 

(b) whether his minister has received 
dividend received from those PSUs; and 

(c) if so, the details of the amoun~ of 
dividend received from those PSUs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The information is given in the state-
ment annexed. 

STATEMENT 

Name of public Sector Unit 

IBP Co. Ltd. 

Hindustan Petroleum Corpn Ltd. 

Dividend received by 
the Govt. for the year 1992-93 

1.19 

17.89 
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Name of public Sector Unit 

Madras Refineries Ltd. 

Engineers India Ltd. 

Indian Oil Corpn. Ltd. 

Oil & Natural Gas Commission 

Cochin Regineries Ltd. 

Bharat Petroleum Corpn. Ltd. 

Lubrizol India Ltd. 

Oil India Ltd. 

Bongaigaon Refinery 
and petrochemicals Ltd. 

Gas Authority of India Ltd. 

Total 

Centrally Sponsored Water 
Schemes in A. P. 

609. SHRI R. SUR ENDER REDDY: 
Will the Minister of WATER RESOURCES 

. be pleased to state: 

(a) whelherlhe union Government have 
made any review of the Centrally sponsored 
Water schemes in Andhra Pradesh; 

(b) if so, the details and outcome Ihereof; 
and 

(c) the follow-up action taken or pro-
posed 10 be taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE 

Dividend received by 
the Govt. for the year 1992-93 

19.32 

2.00 

49.25 

61.71 

9.11 

12.93 

2.65 

4.46 

7.45 

20.00 

207.98 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK. 
THUNGON): (a) Yes, Sir, 

(b) and (c). The following 3 projects 
have been reviewed during 1993-94 and 
Rs. 53.24 lakhs have been released as 
monthly instalments for the months April. 
1993 to September, 1993. 

(1) Nagarjuna Sagar Left Bank Canal. 

(2) Nagarjuna Sagar RighI Bank Canal. 

(3) Sriram Sagar. 
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[T rans/ation} 

Terrorists Arrested in Delhi 

610. SHR1MATI SAROJ DUBEY: 
SHRI BALRAJ PASSI: 
SHRI JANARDAN MISRA: 
SHRI RAM BADAN: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of terrorists arrested in 
Delhi during January and February, 1994, 
separately: 

(b) the quantity and type of arms, ex-
plosives and other materials seized from 
their possession; 

(c) the main intention of the arrested 
terrorists; 

(d) whether they have any connection 
with the Inter Services Intelligence (lSI) of 
Pakistan; 

(e) if so, the details thereof; and 

(f) the steps taken to check terrorist 
activities In Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) 11 terrorists(6 in January and 
5 in February, 1994 up to 15th Febuary, 
1994) were arrested in the capital. 

(b) The articles seized included ap-
proximately 166 kgs. of explosive, one AK-
56 rifle and a magazine loaded with 20 live 
rounds; one revolver, on pistol 7.65 bore 
alongwith 8 live cartridges, etc. 

(c) Their main intention was to commit 
some spectacular terrorist acts. 

(d) and (e). Information is available 
about links of some terrorists with the lSI of 
Pakistan. 

(f) The steps taken to curb terrorist 
activities in the Capital include formation of 
an Anti-Terrorist cell in each Police District; 
deployment of armed pickets at vulnarablel 
strategic points; intensive mobile patrolling; 
distribution of education leterature amongst 
the people to make them more vigilant; 
deployment of spotters, display of photos of 
known terrorists at public places; stationing 
of PCR vehicles at strategic places; and 
coordination meeting with the adjoining 
states. 

[Eng/ish] 

Utilisation of Water Resources 

6l1.SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether any guidelines have been 
issued by the Union Government to the 
State Governments to involve the farmers in 
regulation of irrigation water for the best 
utilisation of the water resources; 

(b) if so, the details thereof; and 

(c) the names of the states which have 
implemented the guidelines? 

THE MINISTER OF STATE IN THE 
MINISTRY 0;= URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTERY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) to (c). The 
Ministry of Water Resources circulated 
guidelines in 1987 to all States for involving 
farmers in Water Management. Some mea-
sures of success has been achieved in this 
direction in States like Gujarat, Madhaya 
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Pradesh, Andhra Pradesh, Maharashtra, of Gujarat has to recover from the other 
Tamilnadu and Haryana etc. Other States three States being their share for the 
are taking steps to encourage farmers par- Narmada project? 
ticipation in water Management and mainte-
nance of field channels. THE MINISTER OF STATE IN THE 

Narmada Project 

612. SHRI HARIN PATHAK: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the outcome of recent tripartite 
meeting convened by the Prime Minister 
with the Chief Ministers of three States i.e. 
Gujarat, Maharashtra and Madhya Pradesh 
on Narmada project; 

(b) whether the construction on the 
dam was stopped on the instruction of Irri-
gation Department; 

(c) if so, the reasons therefor; and 

(d) how much money the Government 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OFWATER RESOURCES (SHRI P.K. 
THUNGON): (a) It was felt in the meeting 
that the work on Sardar Sarovar Project 
should proceed and the related items of 
work would be carried out on priority in 
areas likely to be permanently submerged. 
It was also agreed to dereserve 1500 hect-
ares of additional forest land in Maharashtra 
for rehabilitation in the special circumstances 
of the case. 

(b) and (c). No, Sir. However, the proJect 
authorities were advised not to raise the 
spillway dam portion beyond the schedule 
up to 31 st De.:.ember, pending a decision on 
the closure of the construction sluices of the 
dam. 

(d) The details of the share due from 
Madhya Pradesh, Maharashtra and 
Rajasthan as on 31.10.93 are as under: 
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Medical Plants (f) Does not arise. 

613. SHRI SHANTARAM 
POTDUKHE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government propose 
to encourage cultivation of Medicinal plants 
in the country; 

(b) if so, the details thereof; 

(c) the funds allocated to each State 
during 1992-93: 

(d) the areas identified for the cultiva-
tion of medicinal plants in the country; 

(e) whether the Government have re-
ceived any proposal to set up such Herbal 
Garden In Vidarbha regIOn of Maharashtra; 
and 

(f) If so. the deciSion taken by the Union 
Government thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Ministry of 
Health and Family Welfare operates a 
scheme for cultivation of medicinal plants by 
Government semi-government 
organisations, required by Indian Systems 
of Medicine and Homoeopathy. 

(c) and (d). The scheme is neither 
. restncted to any area nor are the funds 
allocated State wise. They are released on 
the basis of assessment of the proposals 
received from eligible organisations; 

(e) No such proposal has been re-
ceived from organisations eligible for assis-
tance under the scheme. 

Health Summit on AIDS 

614. SHRI D. VENKATESWARA 
RAO: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a three-day health summit 
was held in February, 1994 in Chandigarh to 
discuss the AIDS issue; 

(b) if so, the recommendations made at 
the meeting; and 

(c) the steps taken to implement these 
recommendations? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) The recommendations made are: 

1. A countrywide campaign may be 
launched with an intensive drive to create 
mass aware:-:oss. 

2. Step up awareness at State level by 
making available information including au-
dio-visual material in the regional languages 
with more involvement of Ministry of Infor-
mation and Broadcasting, Human Resource 
Development etc. 

3. Promote voluntary blood donation 
and phase out professional blood donors in 
the country. 

4. Revamp the safe blood transfUSion 
services by ensuring availability of safe blood 
and creating specialities in the field of 
Transfusion Medition by introdUCing Post 
Graduate Traning to donors. 
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5 Start indIgenous productIon of eqUlp- MINISTRY OF PETROLEUM AND NATU-

ments/reagents and kIts to be made avall- RAL GAS(CAPT SATISH KUMAR 
able at economIc prices SHARMA)' (a) Yes, SIr 

6 Involvement of Non-Governmental 
organisatIons In various actIvItIes 

7 Promote the use of condoms to 
prevent AIDS 

(c) These poInts are Included tn our 
Strategic plan for the preventIon and control 
of AIDS In the Country 

Oil ExploratIon Block 

615 SHRI SYED SHAHABUDDIN 
Will the MIOIster of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) whether there have been seven 
rounds of offers to IndIan and foreIgn com-
pames to bid for all exploratIon blocks, off-
shore and on-shore 

(b) If so the total number of dIstinct 
blocks offered dunng the seventh round, 

(c) the number of blocks for whIch 
agreements have been sIgned, 

(dl the number of blocks for whICh 
negotiatIons WIth the short listed bidders are 
In progress, 

(e) the number of blocks for which the 
bIds are yet to be short listed, 

(f) the number of blocks for which no bId 
has been receIved and the reasons there-
for, and 

(g) whether the Govemment have for-
mulated a standard agreement for such 
exploratIon? 

THE MINISTER OF STATE OF THE 

(b) A total of 45 bloclo.s have been 
offered under the Seventh Round of Bid-
dIng Of these, 27 are on-shore, 17 off-
shore and one on-shore block extends Into 
the off-shore 

(c) The last date for receipt 01 bids IS 

30th June, 1994 

(d) to (f) Do not anse In view of (c) 
above 

(g) A model produchon shanng con-
tract has been prepared for the exploration 
rounds 

Welfare of Scavengers' Families 

616 DR VISWANATHAM 
KANITHI Will the MIOIster of WELFARE be 
pleased to state 

(a) the amount of grants-in-aid utIlised 
by voluntary orgamsatlons for the welfare of 
scavengers' families dUring each of the last 
three years State-WIse, 

(b) the details of actiVIties undertaken 
by the voluntary organisations for the wel-
fare of the scavengers dunng that penod, 
year-wise and State-Wise, and 

(c) the achievements made so far 10 

thIS regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) to (c) Under the 
scheme of Aid 10 Voluntary OrganISations, 
grant-in-aid IS gIVen to orgamsatlons for 
taking up actIVitIes for Ihe weHare of Sched-
uled Castes Includmg scavengers Among 
all the aided voluntary organisations, none 
IS working exclUSIVely for the scavengers 
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Gas from Oman regarding the availability of oil in Cochin 
offshore basin; and 

617. SHRI BOLLA BULLI RAMAIAH: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether his Ministry has· asked the 
Oman Oil Comoany (OOC) to offer a fresh 
price before it can make any commitment 
as the cost of natural gas offered by the 
OOC is too high to be acceptable to the 
Government; 

(b) whether in this connection an Inter-
departmental Committee was set up by the 
Government last year; 

(c) if so, the details thereof; 

(d) the main recommendations made 
by the Committee; and 

(e) the efforts being taken to imple-
ment them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (e). An Inter-departmen-
tal Committee has been constituted to look 
into the key' ingredients and parameters 
including price of gas that should constitute 
the framework of a Long Term Gas Supply 
Contract. The issues involved are still un-
der discussion with the Oman Oil Com-
pany. 

011 Exploration in Cochin 

618. SHRt RAMESH CHENNtTHALA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state; 

(a) whether the Oil and Natural Gas 
Commission has conducted any survey 

(b) if so, the action taken or proposed 
to be taken for its exploration? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATtSH KUMAR 
SHARMA): (a) and (b). Geophysical sur-
veys have been carried out in Cochin off-
shore. Based on these data, 3 prospects 
were identified for drilling and 3 wells were 
drilled which proved to be dry. The seismic 
surveys are being continued in Cochin Off-
shore and contiguous areas. 

[English] 

Terrorist Attack on Doordarshan 
Tower in Jammu 

619. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether terrorists attacked the 
Doordarshan Tower in Jammu region re-
cently; 

(b) if so, the details thereof; 

(c) the extent of damage caused; 

(d) whether it has affected the trans-
mission of Doordarshan Programmes; 

(e) if so, the time by which the damage 
is likely to be repaired; 

(f) the nu~ber of times militants at-
tacked Doordarshan in Jammu and Kash-
mir during the last one year; and 

(g) the steps taken to prevent such 
attacks in future ? 
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THE MINISTER OF STATE IN THE state: 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (g). MiHtants had 
attacked Doordarshan Tower in Doda 
(Jammu) on 2nd February, 1994 and in the 
incident, the Tower was destroyed in fire, 
affecting the transmission of the 
Doordarshan programmes temporarily. 

The security arrangements have been 
reviewed and strengthened. State Govem-
ment have stepped up the vigilance and 
deployed security forces in order to avert 
such incidents in future. 

Requirement of Coal 

620. DR. KRUPASINDHU BHOI: 
Will the Minister of COAL be pleased to 

Steel Plant 

1. Bhilai 

2. Rourkela 

3. Bokaro 

4. Durgapur 

5. liSCO 

Total SAIL 

Vishakhapatnam 

TiSeO 

All Total 

(c) and (d). Since the total indigenous 
availability of washed (including direct feed) 
coking coal is not adequate to meet the full 
requirement of steel plants, about seven 
million lonnes of low ash coking coal is 

(a) the tot?1 quantum of coal require-
ment of different Steel Plants; 

(b) the annual requirement of each 
steel plant, both in public and private sec-
tors; 

(c) whether each steel plant is getting 
its annual need of coal; and 

(d) if not, the present position thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRt AJIT PANJA): 
(a) and (b). Steel plant-wise requirement of 
washed coking coal (including direct feed 
coal) for the year 1994-95 is given below 

Requirement in million 
tonnes 

4.90 

2.10 

4.80 

2.20 

2.00 

16.00 

3.40 

2.80 

22.20 

being imported for blending purpose. With 
regard to supplies from indigenous sources 
for the current year 1993-94 the position is 
as follows: 
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(In mil/ion tonnes) 

(April 93 to December 93) 
(Source: Coal Controller's office) 

Programme 

SAil 8.65 

VSP 0.60 

Tiseo 1.59 

Total 10.84 

[English] 

Indo-Bangladesh Co-ordination 
Meeting 

621. SHRI D. VENKATESWARA 
RAO: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether India protested to 
Bengladesh against allowing the Pakistani 
Intelligence Agency Inter Services Intelli-
gence (lSI) to operate from its soil at the 
Indo-Bengladesh Co-ordination Meeting 
held on January 12,1994; 

(b) if so. the details thereof; and 

(c) the reaction of Bangladesh thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (c). The matter was 
forcefully taken up with Bangladesh during 
the talks between the Directors General of 
Border Security Force and Bangladesh 
Rifles held during 10-14 January, 1994. 
Deep concern was expressed over the 
involvement of Pakistani intelligence agents 
in Bangladesh. The presence of Pakistani 

Supply % age achievement 

7.58 87.63 

0.65 108.33 

1.56 98.11 

9.79 90.31 

Inter Services Intelligence in Bangladesh 
has been denied by the government of 
Bangladesh. 

{Englis] 

Bomb Blast in New Delhi 

622. SHRI RAMESH 
CHENNITHALA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the outcome of the investigation of 
the bomb blast Incident which took place at 
Raisina Road in New Delhi on September 
11,1993; 

(b) the number of accused arrested so 
far and the number of those who are still at 
large; 

(c) whether the report of chemical 
analysis of the blast site as to the nature of 
the explosive and the timing device used 
has been received; 

(d) if so, the findings thereof; and 

(e) the time by which the charge-sheet 
is likely to be presented in the court? 
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THE MINISTER OF STATE IN THE getary allocation and role of State Govern-

MINISTRY OF HOME AFFAIRS (SHRI P.M. ments. voluntary and non-govemmental 
SAYEED): (a) and (b). The investigation 
conducted so far has established the in-
volvement of Khalistan Liberation Force 
group of militants of Punjab. The car used 
in the blast has been identified. No person 
has been arrested in this case. One ac-
cused who was behind the blast. when 

. cornered by the police. committed suicide 
by consuming cynide. Five other persons 
have been identified to be involved in the 
incident. 

(c) No. Sir. 

(d) Does not arise. 

(e) No definite time-frame can be indi-
cated for presenting the case in the court. 

Incidence of leprosy 

623. SHAI R. SUAENDEA AEDDY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any assessment of the 
incidence of leprosy in the country has 
been made; 

(b) if so. the total number of leprosy 
patients in each state; 

(c) the details of the National Leprosy 
Eradication Programme indicating the bud-

organisations therein; 

(d) whether the World Bank propose to 
provide. a soft loan for National leprosy 
Eradication Programme; 

(e) if so. the details thereof; and 

(f) the amounts to be allocated to the 
State Govemments and voluntary and non-
governmental 'Organisations. state-wise? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 
State-Wise details of leprosy cases are 
given in the attached Statement. 

(c) National Leprosy Eradication 
Programme is a 100% centrally sponsored 
scheme with an aim to eliminate leprosy by 
2000 A.D. A budget provision of As. 60.70 
crores has been made during 93-94 tor 
NLEP activities .• about 285 Voluntary 
Organisations/NGOs are also involved in 
the programme. 

(d) to (f). World Bank has agreed to 
provide IDA support of about Rs. 302 crores 
for extension of MDT to all uncovered ar-
eas as also for management of ulcer defor-
mity care and rehabilitation services to 
leprosy patients. Funds would be released 
directly to the district societies and there is 
no separate allocation for the States. 
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Banned Organisations (5) United Liberation Front of Assam 

624. SHRI SYED SHAHABUDOIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the names of organisations which 
stand declared unlawful by the Union Gov-
ernment throughout the country as on 
31.12.1993; 

(b) whether it is a fact that some of 
these organisations continue to operate 
under assumed names, if so, the action 
taken to expose and eliminate such cam-
ouflage; 

(c) whether it is a fact that national 
office bearers of some of these 
organisations are not only free but active in 
the public arena under their original title; 

(d) whether the Government propose 
to prohibit such blatant defiance of law; and 

(e) the number of members of these 
organisations arrested since their being 
declared as unlawful and number out of 
those under detention as on 31.12.1993 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) The Associations. 
which stand declared Unlawful by the Cen-
tral Government under the Unlawful Activi-
ties (Prevention) Act, 1967, as on 
31.12.1993, are as under: 

(1) Jammat-e-Islami Hind; 

(2) Islamic Sewak Singh 

(3) Vishwa Hindu Parishad 

(4) Bodo Security Force 

(6) National Socialist Council of 
Nagaland 

(7) Meitei Extremist Organisations 

(8) Jammu and Kashmir Liberation 
Front 

(9) Liberation Tigers of Tamil Eelam. 

(b) to (e). The powers for taking action 
under the various provisions of the Unlaw-
ful Activities (prevention) Act, 1967 have 
already been delegated to the State Gov-
ernments. Maintenance of Public Order is 
a State subject and as such State Govern-
ments are competent to take action against 
the unlawful associations and their mem-
bers for their Objectionable activities. Fur-
ther action can also be taken by the State 
Governments under the Indian Penal Code 
and other similar enactments. 

Central Government does not have 
information about the number of persons of 
the above unlawful associations arrested 
by the State Government and the persons 
still under detention as on 31.12.1993. 

Amnesty International 

625. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether some members of the 
Amnesty International viSited Bombay dur-
ing 1994 to see the human rights situation; 

(b) if so, the detailS thereof; 

(c) whether the Government had ac-
corded permission for this purpose; 
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(d) If so, details thereof; 

(e) whether these members met any 
Government officials from Maharashtra or 
the Union Government; and 

(f) If so, the agenda thereof and out-
come of these discussions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (f). Pursuant to 
acceptance of a request made by Amnesty 
International for permission to visit Bomba y, 
a two member delegation ofthe organisation 
visited Bombay during the period 9.1.1994. 
During their visit to Bombay, the delegation 
met the State Government officials and 
had discussions with them about the exist-
ing legal frame work and procedures relat-
ing to various aspects of criminal adminis-
tration and how matters of alleged human 
rights violations by the law enforcement 
agencies are dealt with. Earlier the delega-
tion also had a brief stop-over at Delhi on 6-
7th January, 1994, where they met the 
Central Govt. Officials. There was no for-
mal or structured agenda for the discus-
sions, which covered various aspects of 
the human rights situation, and the obtain-
ing systems for their protection and promo-
tion. The Report of the visit of the delega-
tion is yet to be published. 

Mixing of Dust and Stones with Coal 

626. SHRI RAM KRIPAL YADAV: 
SHRI RAM TAHAL 

CHOUDHARY: 

Will the Minister of COAL by pleased to 
state: 

(a) whether some cases have come to 
the notice of the Government about mixing 
of stones and dust with coal In Badhorl 

Project of the Central Coalfields Limited, 
Ranchi; 

(b) if so, whether any surprise check 
has been made by the Government; 

(c) if so. the number of times such 
checks have been made during 1993; and 

(d) if not, the remedial steps taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) Coal India Limited (Cll) have informed 
that there is no project named Badhori in 
Central Coalfields Ltd. (CCL). Cil have 
also stated that no incident of mixing of 
stones and dust with coal in CCL has come 
their notice. 

(b) to (d). Do not arise. 

Maharashtra-Karnataka Boundary 
Dispute 

627. SHRI RAMCHANDRA 
VEE RAPPA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the progress made to resolve the 
Maharashtra-Karnataka Boundary dispute 
during the last one year; 

(b) whether the Government of 
Maharashtra has requested to hold opinion 
poll in the border area in this regard; and 

(c) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (c). In early 1989, the 
Govemmentof Maharashtra had suggested 
holding of an opinion poll to resolve the 
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dispute. The Government of India are of 
the view that this dispute can be resolved 
with the willing co-operation of the State 
Governments concerned. The Government 
of India will be glad to extend all possible 
assistance to them in this regard. 

Reserved Posts for SCslSTs 

629. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of vacancies exist in 
class IV and III reserved for scheduled 
Caste and scheduled Tribe in Unani Insti-
tute of Medicine of Bhadrak Orissa State; 
and 

(b) the act:on taken by Government to 
fill those vacancies? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) According to Cen-
tral Council for Research in Unani Medi-
cine, the number or Group-C & D reserved 
posts at Regional Research Institute, 
Bhadrak (Orissa) for SC & ST is as follows: 

SC ST 

Group C 3 5 

Group D 2 

(b) The process of filling up of these 
vacancies has been initiated. 

HeaHh Care Schemes 

630. SHRI HARISH NARAYAN 

PRABHU ZANTYE: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government have re-
viewed the performance of various Health 
Care Schemes implemented with Central 
assistance; 

(b) if so, the details of aChievements 
made under each scheme during the last 
there years in each State; 

(c) whether proposals of the State 
Governments seeking financial assistance 
from the Union Government are pending;· 

(d) if so, action taken for early clear-
ance;and 

(e) the provision of funds made for 
Goa under each Centrally sponsored 
scheme during Eighth Five Year plan? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) A statftment showing Stata-wise 
achievements for major health programme 
is attached. 

(c) The assistance is released accord-
ing to the schedule drawn up for each 
scheme. 

(d)·Does not arise. 

(e) The scheme wise allocations for 
major schemes are as under: 
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(1) National Malaria Eradication Programme 

(2) National Leprosy Eradication programme 

(3) National Programme for Control of 
Blindness 

(4) National T.B. Control Programme 

Written Answers 390 

VIII Plan (Rs. in Lakhs) 

99.66 

5.00 

50.00 

30.00 
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631. SHRI JEEWAN SHARMA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether militants opened fire on 
the helicopter carrying him to Doda re-
cently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
RAJESH PILOT): (a) and (b). No, Sir. Be-
fore the arrival of the Union Home Minister 
at Doda, some shots had been fired by 
suspected militants at a distance and ac-' 
cording to available information, this did not 
result in any loss of life or property. 

[Trans/ation] 

632. 

T.B. Control 

SHRI RAMPAL SINGH: 
SHRI N.K. BALlYAN: 
SHRIMATI OIL KUMARI 

BHANDARI: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

'(a) whethc~ T.B. is still rampant in the 
country; 

(b) if so, the number of cases regis-
tered in each State/Union Territory as on 
January 31, 1994; 

(c) whether the Government propose 
to take several measures for its eradication 
from the country; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Available data re-
veals that the prevalance of T.B. is esti-
mated about 1.5% of population out of 
which 1/4th or 0.4% are infectious T.B. 
cases spread uniformly throughout the 
country. 

(b) The State/UT wise number of New 
TB cases detected between Jan., 93 and 
Dec.93 is given in the attached Statement. 

(c) and (d). The Budgetary allocations 
for Tuberculosis Control programme has 
been enhanced substantially from a level of 
RS.15.25 crores in 1991-92 to RS.37.5 
crores in 1993-94. A proposal for World 
Bank assistance with emphasis on achiev-
ing high cure rate is under finalisation. 
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Maps of Sllnagar 

633. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI RAJENDRA 
AGNIHOTRI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether strategic maps of Srinagar 
are Reportedly missing from the records of 
the Srinagar Development Authority; 

(b) if so, the details thereof including 
the number of maps missing; 

(c) since when these are missing; 

(d) whether the maps are suspected to 
have landed into the hands of terrorists; 

(e) whether any inquiry has been con-
ducted in this regard; 

(f) if so, the outcome thereof; and 

(g) the steps taken to locate the maps? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (g). The informa-
tion is being collected and will be laid on the 
Table of the House. 

Human Rights Commission 

634. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the States which have formed Hu-
man Rights Commission; 

(b) .whether formation of such Com-
missions by the States alongwith a National 
Commission would lead to conflicts in juris-
diction and duplication of work; and 

(c) if so, the manner in which the 
Govemment propose to remove these dif-
ficulties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) As per available infor-
mation, no State Govemment have formed 
a State Human Rights Commission so far in 
terms of the protection of Human Rights 
Act, 1993. Earlier, a Human Rights Com-
mission had been established in the State 
of Madhya Pradesh by an official notifica-
tion. 

(b) No. 

(c) Does not arise. 

12.00 hrs. 

[English] 

MR. SPEAKER: I think, today, it has 
been decided to allow the Railway Minister 
to present the Railway Budget immediately 
after the Question Hour is over. 

May I bring it to your notice that the 
speech will be relayed to the entire country 
and people outside are waiting to know 
what is being presented to the House and 
to the people? I ,request you to please 
cooperate and allow him to present the 
Railway Budget? If you have any other 
question, you can raise it afterwards. 

( Interruptions) 

MR'. SPEAKER: Only the speech of 
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the Railway Minister wilt go no record and 
on T.V. 

( Interruptions) 

MR. SPEAKER: This is not going on 
record. 

(Interruptions)" 

MR. SPEAKER: Now, the Railway Min-
ister. 

12.02 hrs. 

RAILWAY BUDGET, 1994-95 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): MR. SPEAKER, 
Sir, I rise to present the Revised Estimates 
for 1993-94 and Budget Estimates for 1994-
95 for the Indian Railways. 

2.1 Sir, it is widely known and univer-
sally recognised that amongst the World 
Railways system, Indian Railways occupy 
a unique position. 

They serve not 9nly as a basic infra-
structure for the economic growth, but also 
as an instrument of fulfilling various social 
national objectives while, at the same time, 
being called upon to run as a business 
organisation. Performance of this role is, 
by no means, an easy task. Worldwide, the 
Railways are compensated for meeting 
social obligations, by the beneficiaries or by 
the Government. The Indian Railways, on 
contrary, have largely to meet such obliga-
tions through their own resources. Sir, the 
budgetary support to the Indian Railways 
has been substantially reduced in recent 
years, from 51 % in 1986-87 to about 18% 

• Not Recorded 

in 1994-95. The Railways are now moving 
towards self-reliance. All out efforts are 
being made to step up the internal resource 
generation through increased efficiency and 
productivity and take recourse to market 
borrowings, so that adequate funds are 
available to sustain the growth of this vital 
infrastructure. 

2.2 ~ am happy to state that despite the 
above constraint, Railways have taken up 
the challenge of change with commitment 
and dedication, with a fair degree of suc-
cess. This has been made possible by 
better management, higher productivity, 
better maintenance and greater reliability 
of assets~ technological upgradation and 
capacity generation, particularly through 
increased inputs in gauge conversion, to 
name but a few. The results achieved in 
effecting substantial all round economies in 
working expenses, cutting down cost of 
projects, energy conservation by using more 
fuel-efficient locomotives, and clearing the 
major part of the backlog of track renewals, 
are also worth taking note of. A programme 
for production of diesel multiple units, main 
line electrical multiple units and introduc-
tion of three- tier AC Sleeper coaches, inter 
alia, are testimony to the Railways' increas-
ing concern for improved quality of services 
and giving the customer, value for money. 
The new challenges faced by the Railways 
in the wake of the far-reaching changes 
that are taking place in the country's 
economy, by way of globalisation and open-
ing up of the economy, have already begun 
to place unprecedented demands on Rail-
ways' resources-technical, managerial as 
well as financial. A major achievement has 
been the Railways' capability for discharg-
ing full dividend liability to the General 
Exchequer and financing the bulk of the 
Plan Expenditure through self-generated 
resources. This is generally acknowledged 
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by World Railway systems as an unparal-
leled achievement In fact, In the recently 
concluded World Conference on Railway 
Management at New Deihl, the umque role 
being played by the Indtan Railways In the 
IndIan economy was WIdely acclaimed 

Traffic Performance, 1992-93 

3 SIr I shall now briefly revIew Ihe 
performance dUring 1992-93 The projected 
traffiC did not grow to the extent expected 
dUring the year,largely due to disturbances 
In some parts of the country As a result, 
our target of revenue earning freIght traffIC 
was scaled down at the Revised EstImate 
stage from 354 10 350 mIllion lonnes ThiS 
revIsed target whIch was 12 mIllion tonnes 
more than the traffiC carned In 1991-92 
was achIeved However passenger traffIC 
which was InItially expected to record a 
growth of 5% In 1992-93 turned out to be 
marginally less than the level In 1991-92 

Financial Result, 1992-93 

4 In the ReVIsed EstImates for 1992-
93, an 'excess' of Rs 757 cr was anticI-
pated after full payment of dIVidend to 
General Revenues The year, however, 
closed With thIS figure coming down to Rs 
441 cr, maInly because some of the major 
rail users, particularly the thermal power 
plants, defaulted In paYing dues to the 
Railways towards freIght on coal, a prob-
lem which IS stili continUIng unabated Nev-
ertheless the RaIlways succeeded In liqUI-
dating all their debts towards General Rev-
enues by payment of the entire amount of 
deferred diVidend and repayment of loans 
taken In the past for Development fund 
works 

Trefflc Prospects, 1993-94 

5 SIr i nad expected that the drop In 

traffIC last year would pass off as a tempo-
rary phenomenon We accordingly fIxed a 
target of 370 million tonnes of revenue 
earning freIght traffiC for the year 1993-94, 
keeping In view the target of 418 million 

'tonnes fixed by the planning Commission 
for the termInal year of the Eighth plan But 
the trend of traffIC growth continues to be 
belowexpectaltons Consequently, the tar-
get IS now placed at 362 mIllion tonnes 
SimIlarly, the growth In passenger traffiC as 
forecast In the Budget IS also not gOing to 
matenallse 

Financial Prospects, 1993-94 

6 1 As a rp<;ult of the shortfall In traffiC 
the goods earnings are being reVised down-
wards from Rs 13 173 cr to Rs 12,830 cr 
and passenger earnings are likely to come 
down from Rs 5,110 cr as per Budget 
EstImates, to Rs 4,865 cr WIth some 
marginal changes In other coaching and 
sundry other earnings, the total traffic earn-
Ings are expected to be Rs 18,505 cr that 
IS, less than the Budget Estimate 01 Rs 
19,086 cr by Rs 581 cr Gross TraffiC 
ReceIpts are being placed at Rs 18,585 
cr as against the budgeted fIgure of Rs 
19,021 cr 

6 2 While Railways are trying to bndge 
thiS gap by more Innovallve marketing 
they have responded qUIckly to the declrne 
In traffiC earnings, by successfully launch-
Ing well dIrected strategIes for effecting all 
round operatmg effICiency of the system 
and bnnglng aoout economies In working 
expenses As a result, a saving of approxI-
mately Rs 200 cr IS expected m the Ordi-
nary Working Expenses, even after ab-
sorbmg post-budgetary factors like mterlm 
rehef and electnclty tanff hikes, which IS no 
mean achievement Accordingly, the estI-
mate of OrdInary Working Expenses IS 
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being brought down from Rs. 11,955 cr to 
Rs. 11,755 cr. 

6.3 It was essential to cut down the 
Plan size from Rs. 6,500 cr to Rs. 6,200 cr, 
because ofthe shortfall in internal resource 
generation due to reduced offering of traf-
fic. 

6.4 As a direct consequence of this 
reduction, the appropriation to Deprecia-
tion Reserve Fund is being brought down 
from Rs. 2,400 cr to Rs. 2,100 cr. With 
some changes in Net Miscellaneous Re-
ceipts and in the amount of dividend to be 
paid to general Revenues, Railways would 
be able to retain the figure of Rs. 2,195 cr 
of 'excess' as projected in the original Bud-
get. This 'excess' will be utilised to meet 
part of the Capital requirements and to 
finance all Development Fund works. 

Capital Fund 

7. I had mentioned in my Budget 
Speech last year that a Memorandum was 
submitted to the Railway Convention Com-
mittee to approve setting up of a capital 
fund which is to be financed from out of the 
internally generated resources and is to be 
used to meet part of Capital requirements. 
I am glad to inform the House that Railway 
Convention committee have approved the 
setting up of this Fund and that in the 
current year, an amount of Rs. 1,975 cr is 
proposed to be credited to the Fund. 

Committees on Railway Working 

8.1 As the House is aware, an Expert 
Committee headed by Dr. D.M. 
Nanjundappa, a noted Economist, was 
constituted to examine the entire gamut of 
freight and fare structure, keeping in view 
the increase in cost of operations, quantum 
and pattern of traffic expected to be car-

ried, changes in technology and overall 
economic development of the country, and 
to give suitable recommendations. The re-
port of the Committee has been received 
recently and is being studied. 

8.2 Sir, I would like Indian Railways to 
be transparent. The people must know the 
strengths and weakneses of this life line of 
the nation. Only then valuable suggestions 
will be forthcoming to take the system to 
higher levels of growth and efficiency. It 
was with this in mind, that three sub-groups 
from amongst the members of the ConSUl-
tative Committee for the Ministry of Rail-
ways were constituted, as a first step, to 
make a comprehensive study of various 
important aspects of railway working. These 
sub groups have submitted their reports. I 
am indeed grateful to them for their valu-
able suggestio •• 3 on important matters like 
budgetary support, social burdens, pay-
ment of dividend and commercial utilisation 
of land and air space. 

Organisationnal Improvemnet 

9.1 Sir. Indian Railways are a vast and 
complex network, by any standard. Its effi-
cient management is a very demanding 
task. However. its organisation is presently 
structured on departmental lines-a syst~m 
which is largely a legacy of the erstwhile 
British Company Railways. A reorganisation 
and streamlining of this enterprise is con-
templated, wittr the ultimate objective of 
growth of this vital infrastructure, and cre-
ating an environment in which customer 
service and customer comfort take prece-
dence over the narrow, and at times con-
flicting. sectoral objectives. 

9.2 I had informed the House last year 
that an expert Committee was being set up 
to conduct a detailed study and give recom-
mendations on organisational and struc-
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tural changes This committee has started 
functioning 

Reorganisation 

10 Tne project 'Unlgauge' and the 
Konkdn Railway are expected to signifi-
cantly alter the volume and pattern oftrafhc 
flows There IS now a compelling need to 
receflne and relocate the geographical JU-
risdictions of ttle present lanes and diVI-
Sions taKing Into account the quantum of 
workload handled by eat::h zene/d,vlslon, 
traffic flows the geograDhlcal sprawls and 
easy accpssrbility of various activity cen-
tres to facilitate trequent field inspections 
The tJoderl,'mg aim IS to make an overall 
Improvement In the safety of operations 
effiCiency and prodUCtiVity of the system I 
am directing a detailed study to be con-
ductea with the object of rational ISing the 
geog!aphlcal dlstnbutlon of ex!stlng zones 
and dl\lslo!lS which may necessitate cre-
ation of a few more zones and diVIsions As 
soon as the study IS complete action Will be 
taken to caNe out new zones and diVIsions 

Passenger ServIces 

11 1 We recel~e many suggestions 
and demands for the introduction of trams 
S'nce my last Budget Spe?ch In which nine 
new Express tralnt' were mentioned. Rail-
ways have actually Introduced nearly 30 
pairs of Express seNlces by raltonahslng 
the available resources Some of the Im-
portant seNlces already commenced or te 
be commenced are 

P weekly Express train between 
Purr and Okha 

2 A dally train between Nagercoll 
and Guruvayur 

:3 A da"v Broad Gauge Express train 

between Madras and 
Kannlyakumari/Tutlcorin via 
Madura! 

4 InterCity Express between 
Manmad and Bombay 

5 A weekly Express train betrl\leen 
Palna and 
Pun C!-:d 

6 A Shatabdl Express between Ma-
dras and 
Mysore 

11 2 I am happy to Inform the 
House that the following new trams are 
proposed to be Introduced dUring 1994-95 

A weekly RaJdhanl Express 
between New Deihl and Guwahali 

2 A weekly RaJdhanl Express 
between New Deihl and 
Bhubaneswar 

3 A Shatabdl Express between 
Bombay Central and Ahmadabad 

4 A tn-weekly Express between 
Deihl and SLJltanpur 

5 A weekly Express between 
Tnvandrum and Bombay 

6 A dally Express between 
Saharanpur and Lucknow 

7 A dally Express between 
VIJayawada/Guntur and 
Hyderabad 

B A dally Express between Jalpur 
and Howrah 

9 A dally Express between DeIhl 



445 Railway Budget PHALGUNA 5, 1915 (SAKA) Railway Budget 446 

and Kathgodam 

10. A daily Express between Katihar 
and Sealdah 

11. A daily Express between Hazrat 
Nizamuddin and Shri Ganganagar 

12. A daily Express between Jodhpur 
and Lucknow via Jaipur. 

11.3 The runofthe foliowing trains 
is proposed to be extended: 

1. Hazrat Nizamuddin-Madras 
Rajdhani Express up to 
Trivandrum 

2. Bhubaneswar-Secunderabad 
Konark Express up to Bombay 

3. Puri-Hazrat Nizamuddin Kalingai . 
Utkal Express up to Amritsar 

4. Howrah-Gorakhpur Express up to 
Kathgodam 

5. Bombay-Jalna Express up to 
Secunderabad 

6. Indore-New Delhi Malwa Express 
up to Jammu 
Tawi 

7. Cochin-Ahmadabad Express up to 
Rajkot 

8. Tata-Muzaffarpur Express up to 
Gorakhpur 

9. Patna-Hatia Express up to 
Jharsuguda 

10. Jammu Tawi-Gorakhpur tli-weekly 
Express up to Barauni on one 
day. 

11.4 The frequency of the foilowing 
trains will be increased: 

1. Ahmadabad-Madras Navjeevan 
Express from four to six days a 
week 

2. Delhi-Jammu Tawi Express from 
tri-weekly to daily 

3. Bilaspur-Cochin Express from 
weekly to bi- weekly 

4. Gorakhpur-Cochin Express from 
bi-wec!~ly to four times a week 

5. Puri-New Delhi Purushottam Ex-
press from tri- weekly to five days 
a week 

6. . Sealdah-Haldibari/New Alipurduar 
Teesta Torsha Ilhpress from tri-
weekly to six days a week 

7. Gwalior-Howrah Chambal Ex-
press from bi- weekly to tri-weekly 

8. Indore-Howrah Shipra Express 
from bi-weekly to tri-weekly 

9. Hyderabad-Cochin Express from 
bi-weekly to tri-weekly. 

Better Quality of Service 

12.1 The year has seen a marked 
determination of the Railways to provide 
better quality of service to customers. The 
new AC three-tier coach, indigenously de-
Signed and manufactured at Rail Coach 
Factory, Kapurthala has been received well. 
This service has been introduced to pro-
vide comfortable travel at affordable cost. 
The production of these coaches IS beinG 
stepped up so as to extend their USE' r.· 

important long dl.:;tance trains. 
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12 2 To Improve the cleanliness of 
the coaches, travelling 'Safalwalas' have 
been provided on Important long distance 
trains 

12 3 Sir, very often the short dis-
tance passengers and commuters get Into 
the long distance passenger trains result-
Ing In overcrowding and inconvenience to 
long distance passengers ThiS stream of 
short distance passengers will now be seg-
regated from the long distance passenger 
traffiC, by Introducing diesel multiple Units 
In areas not served by electnfled lines, and 
new types of eleCtnc multiple Units on the 
electnfled main lines ThiS measure Will, I 
hope, provide considerable relief and com-
fort to the long distance passengers The 
prototype manufacture of Rail Buses IS 
also neanng completion These buses Will 
be Introduced on low-density branch lines 
to prOVide better services 

124 Sir, all new coaches Will be manu-
factured With air brakes Instead of vacuum 
brakes from 1994-95 ThiS Will ensure bet-
ter safety, higher speeds and Improved 
punctuality of passenger trains Efforts are 
also being made to redesign coach bogies 
for better travelling comfort 

12 5 Str catenng IS another area which 
attracts cntlclsm I assure the House that 
Indian Railways are making constant 
endeavours to ensure that the food served 
to the travelling publiC IS nutritiOUS and 
hygieniC The departmental catenng units 
are being reVitalised by inducting profes-
sIOnal cooks, and through crash training 
programmes Supply of pre-cooked food 
by reputed caterers IS being tned as a pilot 
project New pantry cars are being pro-
Vided selectively 

12 6 The setting up of a Railway Cater-
Ing Corporation IS also being conSidered 

With a view to professlonallse and upgrade 
the catering services 

Tourism 

13 I am glad to Inform the House that 
Railways have broken fresh ground by 
Introducing, for the first time In the country, 
the concept of weekend holidays, com-
mencing on Fnday evenings and terminat-
Ing on Monday mornings With hassle-free 
one-pOint booking of rail travel, accommo-
dation, Sightseeing and catering at nearby 
tOUrist destinations Indian Railways have 
also drawn up plans to Introduce 'Palace-
on-Wheels' type tounst trains on eight cir-
CUitS to attract a new class of rail enthUSI-
asts and high spender category of foreign 
tOUrists 

Safety 

14 1 While the safety performance 
measured In terms of train aCCidents or 
number of aCCidents per million train kilo-
meters has Improved, the safety of rail 
users continues to receive the highest pn-
orlty Sir, apart from the action to minimiSe 
the InCidence of human failure, Railways 
are making continuous efforts to Improve 
the communication system and complete 
safety works, such as track circuiting and 
second distant Signals on priority To that 
end, more funds are being prOVided 

14 2 Sir, I am also deeply concerned at 
the aCCidents which take place at unmanned 
level crossings maybe because of negli-
gence on the part of road vehicle drivers 
Recently, such an aCCident had resulted In 
loss of precIous lives of children We are 
determined to man as many level crossing 
as pOSSible, and as a first step towards that 
end, an amount of Rs 25 cr has been 
prOVided In the Budget for 1994-95 for 
manning about 500 level crossings My 
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efforts to Involve the State Governments to 
share the cost of manning will continue 

Scrap Disposal 

15 1 Indian Railways have, dUring the 
current year, given high priority to the dis-
posal of scrap matenal The target fixed for 
scrap sale dunng the current year IS Rs 
750 cr, which IS almost double the amount 
realised dunng the year 1990-91 We have 
already sold scrap valUing Rs 6B2 cr dur-
Ing the current financial year till the end of 
January, 1994 and hope to exceed the 
target 

15 2 With the advance of gauge con-
version metre gauge roiling stock Will have 
to be phased out In order to make the most 
of thiS Situation, Railways are consldenng 
the POSSibility of exporting them to other 
developing countnes There are encourag-
Ing enqUines In thiS regard, and I expect 
that Railways would be able to raise a fair 
amount of resources In thiS manner I may 
mention In thiS contextthat our metre gauge 
locomotives utilised by the Malays!_an Rail-
ways by means of a leasing arrangement 
With IRCON under their supervision are 
reported to be performing well 

Annual Plan, 1994-95 

16 1 Sir, In my several diSCUSSions 
With the Hon'ble Pnme Minister, he has 
emphaSised In no uncertain terms that 
Indian Railways, which playa cruCial role 
towards development of the economy, can-
not be allowed to stagnate, but have to 
grow to meet the needs of the economy 
and the aspirations of the people I have 
kept these words of adVice uppermost In 
my mmd I would also like to dssure the 
House at thiS Juncture that whatever re-
sources the Indian Railways mobilise, 
through self-generation or market borrow-

Ings, or receives as budgetary support Will 
be used In an optional manner and every 
rupee spent would be on need-based plan 
activity 

162 Sir, the Plan size and ItS vanous 
constituents, namely budgetary support 
market borrOWing and Internal resource 
generation, were discussed at length With 
the Finance Minister and the Deputy Chair-
man, Planning Commission I must place 
on record my deep gratitude to Shn 
Manmohan Singh and Shn Pranab 
Mukherjee for their valuable support The 
Annual Plan for 1994-95 has been fixed at 
Rs 6,515 cr The Plan size of Rs 6,515 cr 
Includes budgetary support of Rs 1,150 cr 
market borrOWing of Rs 1,050 cr and Inter-
nal resource generation of Rs 4,315 cr If 
one takes Into account the resources gen 
erated through released matenals, the gross 
size of the Plan which Indeed IS the Indlca-
tor of the real Plan actiVity, Will be Rs 7,015 
cr Sir, more than 66% of the Plan expen-
diture Will be financed from the self-gener-
ated resources of the Indian Railways, 16% 
through market borrOWings and the rest 
through budgetary support 

New Lines 

17 1 I am happy to Inform the House 
that 204 km of new line secllons and projects 
Will be completed by the end of March 
1994 These are 

Deeg-Alwar of Mathura-Alwar line 

2 Challakere-Rayadurg of 
Chltradurg-Rayadurg line, 

3 Rudrapur-Lalkuan-Kathgodam of 
Rampur-Kathgodam line, and 

4 Sambalpur-Maneswar 
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17 2 In the Budget for 1994-95 two 
new Imes, Khurda Road to Bolanglr and 
extension of Jammu-Udhampur line, now 
under construction, to Snnagar have been 
Included The construction of new lines 
Trom DalhraJhara to Jagdalpur, Dumka to 
Mandar HIli. and Kultlpuram to Guruvayur 
are also under consideration and I Will 
come up to the House on receipt of ap-
proval from the Planning Commission 

17 3 Sir Kashmir was. IS, and shall 
always remain an Integral part of India We 
have to develop a strong Infrastructural 
base In the valley, create more Job pros-
pects for tl)e people of Kashmir and give 
entrepreneurial help to Improve their qual-
Ity of life It IS With this m View, that It has 
been decided to earmark an amount of Rs 
50 cr In 1994-95 for Jammu-Udhampur 
line The fmallocatlon survey for extending 
this link to Srlnagar Will also commence 
Immediately It IS our resolve to complete 
the line up to Snnagar With the utmost 
speed and prOVide necessary infrastruc-
ture In the valley for speedy growth and 
development of that region I am sure this 
would remove to some extent the gnev-
ances and problems now being faced by 
the people of Kashmir 

Gauge Conversion 

18 1 Sir the project 'Unlgauge' has 
been Widely acclaimed and has received all 
round support and encouragement Last 
year the Railways surpassed the target of 
1,200 km by 151 km In the current year 
too, the Railways are well on their way to 
exceeding the target of 1.600 km. of which 
over 1.000 km have already been con-
verted The sections already completed 
dunng the current year, are 

Bolarum-Falaknuma 

2. Falaknuma-Mahbub Nagar 

3 Jalpur-Phulera 

4 Tumkur-Arslkere 

5 Phulera-Jodhpur 

6 Merta Road-Merta City 

7 Varanasl-Jhusl 

8 EMahmudabad-Sltapur 

9 Guwahatl-Lurndmg 

10 Kathgodam-Lalkuan 

11 Narasaraopet-Donakonda 

12 Hlssar-BhatlOda 

18 2 The sections planned to be com-
pleted before the close of the year are 

Daunci-Baramatl 

2 Jhusi-Allahabad 

3 Jalna-Parbham 

4 Gondla-Wadsa 

5 ChlkJaJur-Chaliakere 

6 Arslkere-ChlkjaJur 

18 3 A target of 1 ,600 km of gauge 
conversion has been fixed for 1994-95 
The gauge conversion of Rajkot-Veraval 
secllon 10 GUJarat has been Included In the 
Budget Besides, the guage conversion c' 
the followlOg sections IS under conSider-
ation 
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Arslkere-Hassan-Mangalore 5 MlraJ-Hubh Bangalore 

2 Chhmdwara-Parasla 

3 Mau-ShahganJ 

4 Rupsa-Bangnposl 

5 Yelahanka-Chlkballapur & 
Bangarapet to Kolar on 
Yelahanka-Bangarapet line 

The mailer Will be placed before the 
House on receipt of approval from the 
Planning Commission to these works 

184 Up to the end of current year, 
under the project 'Unlgauge' the following 
'~omplete routes would be converted to 
Oroad gauge 

Blkaner-Jodhpur 

2 Allahabad-Varanasl 

3 Sitapur-Burhwal 

4 Lucknow-Kanpur 

5 Manmad-Aurangabad Parbhanl-
Parll Valjnath 

6 Madras-Tutlconn via Erode-Karur-
Dlndlgul 

18 5 By the end of 1994-95 the follow-
Ing further routes Will be converted to broad 
gauge 

Bhatmda-Rewan-

2 Sawal Madhopur-Jalpur-

3 Bellary-Rayadurg-

4 Delhl-Jalpur-Ajmer Alwar-Mathura 

6 Hospet-Hubll-Londa Chlkl)a)ur 
Blrur-Shlmoga 

186 Sir, I am sure the House will 
appreciate the progress that the Indian 
Railways have made The new B G routes 
Will enable the Railways to move traffic 
more effiCiently and economically, and also 
accelerate Industnal development The 
services on the converted routes would be 
distinctly superior to what the users of 
these sections have been accustomed to 
Ourob)ectlve IS to Increase the throughput 
serve the people better, establish a new 
presence and "am larger revenue 

187 Sir, the resources were scarce 
and the task of gauge conversion was 
enormous The progress achieved would 
not have been possible but for our taking 
several measures to reduce the Unit cost of 
gauge conversion Measures such as 
strengthening the eXisting bndges Instead 
of re-bulldmg them modifYing the eXisting 
signalling Instead of installing new ones 
and eliminating construclion of new bUild 
Ings, godowns quarters etc has helped us 
reduce the cost of gauge conversion sub 
stanllally 

Doubling 

19 The target of 250 km of doubling 
fixed for the current year Will be exceeded 
A Similar target of 250 km has been fixed for 
the next year The follOWing new works of 
doubling have Oeen Included In the Budget 
for 1994-95 

Chandanpur-Shaktlgarh 3rd line 

2 Rajatgarh-Nergundl 

3 Akaltara-Champa 3rd line 
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4 Kuttlpuram-Cahcut, as Phase I of 
doubling up to Mangalore 

Surveys 

20. The following surveys for new 
lines are proposed to be undertaken In 
1994-95, 

Survey for a new line from Dhule 
to Nardana 

2 Survey for construction of a bye-
pass line at Blkaner 

3 Preliminary Englneerlng-cum-
Traffic Survey for a new 
line from Kolayat to Phalaudl 

4 Preliminary Englneerlng-cum-
TraffiC Survey for a new 
line from Bllara to Bar 

5 TraffiC Survey for a new line from 
Bhanupalll to Bllaspur via Ben 

6 Preliminary Englneerlng-cum-
Traffic Survey for a new 
line from Mettur to 
Chamarajanagar 

7 Survey for a new line from 
Chlkmaglur to Sakleshpur via 
,Belur 

8 Survey for a new line from 
Joglghopa to Sllchar 

9 Preliminary Englneerlng-cum-
TraffiC Survey from Kottayam to 
Ponalur via Erumall and Saban 

10 Updating of Traffic survey for a 
new line from Chamarajan~gar 
to Mettupalayam via 
Satyamangalaml COimbatore 

11 Survey for a new line from 
Guwahatl to Byrnhat 

20 2 A survey for gauge conversion of 
Mansl- Forbesganj line Will also be un-
dertaken 

Railway Electrification 

21 1 Electnftcatlon of 500 route km Will 
be completed In the current year A similar 
target of electrification of 500 route km has 
been fixed for 1994-95. Electrification of 
the Kharagpur-Bhubaneswar section IS 
being conSidered I shall come up to the 
House on receipt of Planning Commission's 
approval 

21 2 Sir, as In the case of gauge con-
verSion, all out efforts are being made to 
bnng down the_cost of emctnficatlon through 
technological innOvations, rationalisation of 
deSigns and Improved project manage-
ment 

21 3 The surveys for electnflcatlOn of 
Ernakulam to Tnvandrum and from 
Ludhlana to Jammu Tawl have been in-

cluded In the Budget 

Track Renewal 

22 Track renewal of 2.420 km Will be 
completed In the current year The target 
set for 1994-95 IS 2,400 km The arrears of 
track renewal, which stood at 19,500 km at 
the beginning of the seventh Plan, and 
9,600 km at the beginning of the Eighth 
Plan, Will be brought down to 3,640 km by 
the end of next year 

Production Units 

23 1 The performance of Railway 
Production Units dunng 1992-93 was ex-
cellent Most of them achieved the targets 
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fixed for them. Apart from the quantitative 
targets, the Production Units have made 
far-reaching contribution towards various 
developmental activities. Noteworthy 
among them are: 

(i) Series production of 5,000 hp 
electric locomotives by 
Chittaranjan Locomotive Works; 

(ii) Fuel-efficient diesel locomotives 
by Diesel Locomotive Works and 
upgrading of 2,600 hp 
locomotives to 3,100 hp through 
indigenous effort; 

(iii) Designing of a new standard 
coach, lighter in weight, more 
comfortable and capable of higher 
speed; 

(iv) Fitment of the more powerful 
airbrakes for greater safety and 
higher average speed; and 

(v) Aiming at ISO-9000 Certification; 
Rail Coach Factory, Kapurthala 
and Wheel & Axle Plant, 
Banglore having well advanced 
in that direction. 

23.2 Sir, Indian Railways are con-
scious of the need for full utilisation of the 
capacity of their coach manufacturing units, 
namely the Integral Coach Factory, 
Perambur and Rail Coach Factory, 
Kapurthala. In order that spare capacity is 
fullv utilised, the possibility of diversifica-
tion and taking up the manufacture of con-
tainers, bus bodies and other items is also 
being considered. 

Indian Railway Finance Corporation 

24.1 During 1992-93, Indian Railway 
Finance Corporation declared a divided of 

Rs 23.2 cr at 10% of the paid-up share 
capital, as compared to Rs 18.5 cr in 1991-
92. Sir, recently the Corporation had gone 
in for a public issue of Rs 250 cr of bonds, 
both taxable and tax-free. I am happy to 
inform the House that the issue has been 
over-subscribed. The confidence reposed 
by the investors is indicative of efficient 
operational performance, management 
strength and the financial health of the 
system. The situation now has distinctly 
improved, and we do not anticipate any 
difficulty for the Corporation to meet its 
target of Rs 900 cr in the current year. 

Konkan Railway Corporation 

24.2 Konkan Railway Project, though 
progressing well, is slightly behind sched-
ule, mainly on account of resource prob-
lems and the controversy over the align-
ment in Goa. I am happy to inform the 
House that the issue of alignment in Goa 
has now been resolved and the work re-
commenced. The Konkan Railway Corpo-
ration has recently mobilised Rs 230 cr 
through public issue of 10.5% tax-free 
bonds. It is pjanned to raise a further amount 
of Rs 450 cr in the coming year. The work 
is more than halfway through. and the 
project is now targeted for completion by 
March, 1995. 

Indian Railway Construction Company 
Limited 

24.3 In 1992-93, IRCON recorded its 
highest-ever turnover of Rs. 425 cr earning 
a profit of As 29 cr before tax and net 
foreign exchange of an equal amount. 

Rail India Technical and Economic 
Services Limited 

24.4 Rail India Technical and Eco-
nomic Services Limited achieved in 1992-
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93 a turnover of Rs 59 3 cr, profit before tax 
of Rs 10 9 cr and net foreign exchange 
earning of Rs 7 5 cr 

Container Corporation of India 

24 5 The Container Corporation has 
so far established 19 terminals all over 
India, including the modern Inland Con-
tainer Depots at Tughlakabad and 
Whitefield, commissioned last year 
CONCOR registered a growth of 44% In 

traffiC handled last year, increasing the 
turnover to Rs 81 cr from Rs 50 cr In the 
prevIous year CONCOR has extended Its 
services to selected domestic sectors also 
A significant step forward dunng the cur-
rent year IS the movement of refngerated 
cargo containers from Deihl to Bombay for 
export 

Strategies for Growth 

25 Sir, a major programme of eco-
nomic reforms and IIberalisation has been 
launched As the country attains higher 
levels of economic growth the pressure on 
transport IS bound to Increase Significantly 
The growth of rail Infrastructure has to be In 

step, In fact a little ahead of the demand 
The strategies which we have In mind to 
achieve thiS objective are 

Gauge Conversion to Increase 
throughput and proVide alternative 
routes, 

2 Railway ElectnflcatlOn of selected 
routes, 

3 Strengthening of track structure 
and mechamsmg maintenance, 

4 Introductions of higher capacity 
trams to push through more 
tonnage on the eXisting network, 

5 Introduction of higher horsepower 
locornntlves, both diesel and 
electnc, so as to prOVide for 
heaVier trailing loads and 
higher speeds 

6 RedUCing the speed differential 
between the fast passenger and 
freight trains to generate more 
line capacity, 

7 Development 01 terminals for both 
goods and parcel traffiC, 

B Introduction of more comfortable, 
IIght- welght,energy-efflclent and 
low-maintenance passenger 
coaches, 

9 ExtenSive use of Information 
Technology to optimise resource 
utilisation, 

10 Introouctlon of diesel multiple 
units, diesel and electriC 
train sets and rail buses for 
optimal resource utilisation, 
Improved customer service, and 
segregation of short distance 
passengers from the long 
distance passengers, 

11 IncreaSing manpower productiVity, 

12 Innovative marketing strategies, 
With fundamental changes In the 
outlook and methods of working, 

13 ExpanSion of multi-modal 
operation to give thrust to export 
promotion and to win back thE 
low-volume but high-value traffiC 

14 Development of real estate te 
supplement the resources of the 
Railways, and 
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15. Ensuring that future growth in 
manufacturing and offline 
activities is dealt with by the 
non-railway sector. (Interruption) 

MR. SPEAKER: Please take your 
seats. Well, it is possible to understand 
your feelings. But at the same time, let the 
budget be presented and if you have any-
thing to ask you can ask later on, but not in 
between .... (Interruptions) 

[Translation] 

KUMARI UMA BHARTI: (Khajuraho): 
Mr. Speaker, Sir, what is the fate of Lalitpur-
Singrauli railway line? (Interruptions) 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, for the last 3 years I am 
seeing that not a single new rail line has 
been proposed for Bihar. Except for Bihar, 
demands in respect of states have been 
accepted 

( Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, Bihar is being neglected. 

SHRI NITISH KUMAR: Bihar has been 
left out totally. (interruptions) 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker, Sir, what is 
the fate of Delhi Metro Railway which is 
pending for last 30 years? (Interruptions) 

SHRI RAM KRIPAL YADAV: (Patna): 
Mr. Speaker, Sir, injustice is being done to 
Bihar. It is being neglected. (interruptions) 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, both Bihar and Uttar 
Pradesh are being neglected. 

MR. SPEAKER: Look, the entire coun-
try is watching the proceedings. People 
want to know what is happening here. If 
there is any question it can be asked later 
on? Please take your seat .. 
(Interruptions) 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, we were anticipating some commit-
ments and assurances for Binar and Uttar 
Pradesh, but no such thing has come up. 
We stage a walk out in protest against the 
injustice being done to Bihar and Uttar 
Pradesh. 

12.42 hrs. 

At this stage, Shri Sharad Yadav and 
some other hon. Members left the 

House. 

(Interruptions) 

Commercial Exploitation of Railway 
Land 

SHRI CK JAFFER SHARIEF: 26. The 
Railway Ministry's proposal for generation 
of additional resources through property 
development, by utilising air space over 
railway land, was studied by a Sub-Group 
of the Consultative Committee of Members 
of Parliament. I am glad to state that the 
proposal has been appreciated and sup-
ported by the Sub Group and is now under 
consideration of the Government, Mean-
while, steps have been initiated to identify 
suitable sites and prepare conceptual de-
signs for development. I may add that In 
certain foreign countries, commercial de-
velopment of railway land and properties 
has greatly helped their growth and capac-
ity to provide facilities, and I hope that we 
would be able to profit from their experi-
ence. 
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Energy Conservation 

27 SIr, energy conservatIon IS a na-
tIonal concern and Indian RaIlways, as 
major consumer of energy, are fully alive to 
theIr responsIbIlity for making a positive 
contnbutlon In this area As It happens, 
their policy to phase out steam traction and 
progressively electrify high denSity routes 
are slgnrflCant from the standpoint of en-
ergy saving The pace of reducing steam 
tractIOn has been stepped up, with the 
withdrawal from service of 767 steam loco-
mOllves In 1992-93 and an expected 850 
this year Steam traction on broad gauge 
now remains only on two Zonal Railways 
On diesel locomotIves, fuel-effiCient kits 
have been Introduced, wIth excellent re-
sults ENERGY CONSERVATION 

Manpower Planning and Human 
Resource Development 

28 The modernisatIon of Indian RaIl-
ways has to be achIeved, not only through 
Improved technology for ItS assets, but With 
a corresponding upgradatlon of lis vast 
human resource base ThiS Implies effec-
trve tralnrng Railways are uSing sCientifi-
cally prepared lesson plans and prOViding 
appropnate tralnrng to the trainers for thiS 
purpose A scheme for re-tralnlng staff 
rendered surplus on account of change of 
techrrology has been drawn up to facIlitate 
their re-deployment Railways have also 
made arrangements With the Instrtute of 
Management, Ahmadabad to upgrade 
management training 

Workers' PartIcipation In Management 

29 SIr, the Pnme MInister, Shrl P V 
NaraSlmha Rao has often emphaSised the 
need for meaningful and effectIVe partICI-
pation of workers In the management pro-
cess There IS no doubt that active partlCl-

patlOn of workers will gIVe them a sense of 
Involvement and pride Towards thIS end, 
the Corporate Enterpnse Groups at the 
apex, zonal and dIVISional levels are being 
restructured a:-d renamed as Groups for 
ParticipatIOn of RaIlway Employees In Man-
agement (PREM) SpeCIal educational 
programmes are organrsed In the Railway 
Staff College to the labour leadership, and 
JOint Commrttees set up on each railway to 
Improve the quahty of service to the pas-
sengers and for diSCUSSing measures to 
Improve the safety of operations 

Sports 

30 Indian Railways have produced a 
galaxy of sportsmen of national and inter-
national repute, and are also known for 
recognrtlon of outstanding sportmg talent 
Sir, I take thiS opportunity to announce that 
we shall be IssUing a Complimentary AIr-
conditioned First class Pass for Kapil Dev 
alongwlth hiS Wife, for creating history by 
surpassing the world record of SIr Richard 
Hadlee by capturing the highest number of 
Wickets In Test Cricket 

Budget Estimates, 1994-95 

31 1 I shall now deal With the Budget 
Estimates for 1994-95 In 1994-95, the 
Railways are expected to carry 380 million 
tonnes of revenue earnmg orlgmatmg traf-
fic, 18 million tonnes more than the traffiC of 
362 million tonnes likely to be lifted In the 
current year As regards passenger traffiC, 
a growth rate of 2% over the traffiC likely to 
be carned thiS year IS antiCipated 

31 2 On the baSIS of these traffic 
proJections, the gross traffIC receipts at the 
current fares and freight rates are esti-
mated at Rs 19,397 cr, an Increase of As 
812 cr over the ReVised Estimates of the 
current year 
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31.3 The Ordinary Working Expenses 
1994-95 are estimated at Rs. 13,307 cr an 
increase of Rs. 1,552 cr over the Revised 
Estimates for the current year. This in-
crease will cover the cost of inputs for the 
incremental traffic, anticipated increase in 
prices, additional payment of dearness al-
lowance, full years impact of payment of 
interim relief, and higher payment of lease 
charges to Indian Railway Finance Corpo-
ration. 

31.4 The appropriation to Depreciation 
Reserve Fund is proposed at Rs 2,300 cr in 
1994-95, as against Rs 2,100 cr provided in 
the Revised Estimates of the currant year. 

31.5 The contribution to Pensions Fund 
is proposed to be increased from Rs 1,500 
cr in the current year to Rs 1,700 cr in 1994-
95. 

31.6 A Memorandum on the rate of 
dividend payable to General Revenues had 
been submitted to the Railway Convention 
Committee. Meanwhile, dividend for 1994-
95 has been provided at the same rate as 
adopted for 1993-94. On this basis, the 
diVidend liability for 1994-95 works out to 
Rs 1,372 cr. 

31.7 The Total Working Expenses 
comprising ordinary working expenses and 
contributions to Depreciation Reserve Fund 
and Pension Fund are estimated at Rs 
17,307 cr. Net Traffic Receipts, being the 
difference of Gross Traffic Receipts and 
Total Working Expenses, work out to Rs 
2,090 cr. Adding Net Miscellaneous Re-
ceipts of Rs 255 cr, Net Revenue will amount 
to Rs 2,345 cr. After payment of dividend of 
Rs. 1,372 cr. the Railway will be left with an 
'excess' of Rs 973 cr. As against this, the 
Railways require an amount of Rs 1,970 cr. 
comprising Rs 1.680 cr for works to be 
financed from Capital Fund and Rs 290 cr, 

forworks chargeable to Development Fund. 
This leaves a budgetary gap of Rs 997 cr. 
But for the economy measures I intend to 
implement, the gap would have been much 
higher. 

32.1 Sir, market borrowing, which has 
become quite expensive, can be resorted 
to only up to a point. Some increase in fares 
and freight rates has, therefore, become 
inevitable. 

32.2 My proposals to bridge the gap 
are as follows: 

Freight tariffs telescopic in nature, 
that is the freight rate per 
kilometer decreases as the 
distance increases. Keeping in 
view the rising cost of operation, 
it is proposed to modify the taper 
for freight tariff so that the 
decrease is more gradual than 
that at present. 

The existing classifications of the 
following commodities are 
proposed to be revised upwards, 
both for wagon loads and train 
loads (wherever applicable): 

(i) Coal- from class 130 D to class 
130 for train loads and form class 
135 D to class for wagon loads 

(ii) Iron ore. Limestone and Dolomite 
-by one step 

(iii) Cement, HSD oil, Oil cake, Stone 
NOC. 3ypsum. Other Ores (ex· 
cluding iron ore), Soda Ash, Man· 
ganese Ore, Molasses, Sugal 
mills (not khandsari molasses: 
and Sand - by two steps 

It is proposed to do away with the 
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eXisting sub-classIfications of Iron 
or Steel DIvIsions, A, B & C, all of 
which are now proposed to be 
charged at class 230 for tram 
loaas and class 250 for wagon 
loads 

It IS also proposed to step up the 
classification In regard to Grams 

and Pulses for other then Public 
Dlstnbutlon System from class 80 
to class 95 In tram loads and from 
class 85 to class 100 In wagon 
loads With a view to avoid undue 
burden on the common man, It IS 
not proposed to changer the clas-
sification for Grams and Pulses 
meant for Public Distribution Sys-
tem 

At present a rebate of 6% on 
freight IS allowed for Cement 
and Chemical manures loaded In 
open wagons I propose to en-
hance thiS rebate to 10% I do 
hope that the trade and Industry 
would appreciate thiS step 

It IS proposed to reduce the mini-
mum distance lor charge m re-
spect of freight traffiC from 100 
km to 75 km 

The distance blocks for charge 
beyond 2400 km are at present 
50 km It IS proposed to reduce the 
same to 25km 

The Railways have been exempt-
Ing certam essential commodities 
from freight Increases In the past 
I propose to continue the exemp-
tiOns given In the past In respect of 
these commodities, namely, 

Salt for human consumption 

Kerosene 

Livestock 

Ollseeds 

LiqUid petroleum gas 

Edible oils 

Fodder 

Gur, Shakkar and Jaggery 

FrUits and vegetables 

Tea 

Organic manures, and 

Chemical manures 

32 3 My proposals In regard to pas-
senger fares are as under 

Sir, I do not propose to enhance 
the Second Class Ordinary fares 
up to a distance of 100 km For 
distances beyond 100 km, 
marginal Increases, ranging from 
Re 1 at 101 km to Rs 5 at 601 
km and beyond 
proposed Thus, bulk 

are 
of the 

ordinary second class 
passengers, belongmg to the 
poorer se ctlons of the society, 
who travel up to 100 km, will 
not be affected 

Second Class MalVExpress fares 
lor distances 51 to 65 km, 101 
to 110 km 116 to 125 km and 1 51 
to 155 km are proposed to be 
marginally reduced, as a mea-
sure of ratIOnalisation A mod-
est Increase from a minimum of 
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Re 1 to a maximum of Rs 20 
has been proposed in the fares 
for various other distances. 

Sleeper CI~ss fares will continue 
to be 25 per cent higher than the 
Second Class fares. as at present. 

Fares for AC First Class. First 
Class, AC Sleeper and AC Chair 
Car are proposed to be raised by 
6 per cent. 

Fares for AC 3-tler will be charged 
at 25 percent higher than the fares 
of AC Chair Car. as at present. 

Fares for Rajdhani including Au-
gust Kranti Rajdhani and Shatabdi 
Express trains are also proposed 
to be suitably revised. 

32.4 Sir, as the House is aware. 
suburban travel is subsidised. Even then. I 
have proposed only marginal increases. 
The fares for Second Class Monthly Sea-
son Ticket up to a distances of 90 km are 
proposed to be increased by Re 1 to Rs 9 
only, depending upon the distance. Thus, 
about 90% of the Monthly Season Ticket 
holders. who travel up to 90 km. will have to 
pay extra up to a maximum of Rs 9 per 
month only. For distances beyond 90 km, 
the increase in the Monthly Season Ticket 
fares would range from Rs 11 to Rs 40 only. 

The Quarterly Season Tickets will 
continue to be charged at 2 
1/2 times the Monthly Season 
Ticket fares. 

First Class Season Tickets will 
continue to be charged at 
four times the Second Class 
Season Ticket fares. 

The fees now levied for compu-
terised reservations are proposed 
to be made applicable for manual 
reservation also. 

32.5 The above proposals will be 
made effective from 1-4-1994 and are ex-
pected to yield an additional revenue of Rs 
997 cr in the year 1994-95. 

Conclusion 

33.1 Transport. as is said, brings land 
to economic exploitation. motivates labour 
and capital to proliferate, leads industry 
and agriculture to develop. and trade and 
commerce to discover new frontiers. In our 
country. Indian Railways playa vital role in 
the national transportation system. The 
level of development of this economic 
Infrastructure is a crucial factor determin-
ing the pace and diversity of economic 
development. With a strategy for higher 
growth rate and emphasis on liberalisation 
and employment in the country. investment 
needs of Indian Railways would grow. Mas-
sive resources will be required to maintain 
and build up this infrastructure. Sir, Indian 
Railways are conscious of the fact the they 
have to move towards selfreliance and will 
have to generate themselves the resources 
needed for the qrowth of this infrastructure. 
Towards this end, concerted and well 
planned efforts will be made to cut out all 
wasteful expenditure, Increase efficiency 
and productivity of the system, adopt Inno-
vative marketing strategies and inntendify 
field inspection to prevent revenue-leak-
age. Spare capacity in production units and 
workshops will be identified and used for 
diversification into new products . .and there 
will be accent on exports. The internal 
resource generation effort will be further 
stepped up, through commercial use of 
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land and air space. Sir, the task does not 
end at generation of resources. Whatever 
resources afe generated have to be utilised 
optimally and it will be our endeavour to see 
that the expenditure is need-based, and 
the projects are completed quickly and 
economically. The railway users will also 
have a sense of participation as the fares 
and freight paid by them are used not only 
to meellhe cost of service but also towards 
further growth of the system. Sir, in all 
these endeavours I seek the support, en-
couragement and guidance of this august 
House. 

33.2 Sir, I am very grateful to the Prime 
Minister, Shn P.V. Narasimha Rao, for his 
unstinted support, guidance and 
encouragement in all our developmental 
efforts. 

33.3 I also with to place on record my 
deep appreciation of the spirit of dedication 
and devotion with which Railwaymen have 
carried out their assigned tasks. 

33.4 With these words, Sir, I commend 
the Railway Budget for 1994-95 to the 
House. 

12.53 hrs. 

PAPERS LAID ON THE TABLE 

ECf?nomic Survey, 1993-94 

[English] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to lay on the 
Table a copy of the 'Economic Survey, 
1993-94' (Hindi and English versions). 

[Placed in Library See No L T -5363/ 
94J 

Notification under Humam Rights Act. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I beg to lay on the 
Table a copy each of the following Notifica-
tions (Hindi and English versions) under 
Sub-section (3) of section 40 of the Protec-
tion of Human Right Act, 1993: 

(1) The National Human Rights 
Commission Chairperson and 
Members (Salaries, Allowances 
and other Conditions of Service) 
Rules, 1993 published in 
Notification NO. G.S.R.760(E) in 
Gazette of India dated the 23rd 
December, 1993 together with a 
corrigenda there to published in 
Notifi(;&tion No G.S.A. 92 (E) 
in Gazette of India dated the 11th 
February,1994. 

(2) The National Human Rights 
Commission Chairperson and 
Members (Salaries, Allowances 
and other Conditions of Service) 
Amendment Rules, 1994 
published in Notification No. 
G.S.A.8(E) in Gazette of India 
dated the 7th January, 1994. 
[Paced in Library See No L T 
5364/94J 

Review on the working of and Annual 
Report of the National Scheduled Castes 
and Scheduled Tribes Finance and Devel-
opment Corporation New Delhi for 1992-93 
and Statement for delay in laying these 
papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (SHRI K.V. 
THANGKA BALU) ON BEHALF OF SHRI 
SITARAM KESARI: I bag to lay on the 
Table: 
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year 1992-93. (1 ) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 619A of the 

Companies Act, 1956: 

(i) Review by the Government 
on theworking of the Na-
tional Scheduled Castes 
and Scheduled Tribes ·Fi-
nance and Development 
Corporation, New Delhi, for 
the year 1992-93. 

(ii) Annual Report of the Na-
tional Scheduled Castes and 
Schedules Tribes Finnance 
and Development Corpo-
ration, New Delhi, for the 
year 1992-93, alongwith 
Audited Accounts and 
comments of the Comptrol-
ler and Auditor General 
thereon. 

(2) Statement (Hindi and English 
versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. 
[Placed in Library See No. 
LT. ~365/94) 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute for 
the Visually Handicapped, 
Dehradun, for the year 1992-
93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the work-
ing of the National Institute 
for the Visually Handi-
capped, Dehra Dun, for the 

(5) 

(6) 

Statement (Hindi and English 
versions) showing rea-
sons for delay in laying the 
r~pers mentioned at (3) 
above. 
[Placed in Library See No 
L T-5366/94] 

A copy of the Annual Report 
(Hindi and English versions) 
on the Protection of Civil 
Rights Act., 1995 for the year 
1991, under sub-section (4) 
of section 15A of the Protec-
tion of Civil Right Act, 
1955. 

Statement (Hindi and English 
versions) showing reason for 
delay in laying the paper 
mentioned at (5) above. 
[Placed in Library See No L T 
-5367194) 

Review on the working of and Annual 
Report of the I,..;oal India limited, Calcutta 
for 1992-93 and reasons for delay in laying 
these papers etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
I beg to.lay on the Table: 

(1 ) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government 
on the working of the Coal 
India Limited, Calcutta, and 
its subsidiary companies, 
for the year 1 992-93 
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English verSions) showing 
reasons for delay in laying 
the papers mentioned at (1) 
above. 

(Volumes I and II). 

(ii) Annual Report of the Coal 
India Limited, Calcutta, aM 
its subsidiary companies, for 
the year 1992-93, (Volumes 
I and II) alongwith Audited 
Accounts and comments of 
the comptroller and Auditor 
General thereon. 
[Placed in library See No L T-
5368/94] 

(b) (i) Review by the Government 
on the working of the Neyveli 
Lignite Corporation Limited, 
Neyveli, for the year 1992-
93. 

(II) Annual Report of the Neyveli 
Lignite Corporation Limited, 
Neyveli, for the year 1992-
93, alongwith Audited Ac-
counts and comments of 
the Comptroller and Auditor 
General thereon. 

(2) Two statements (Hindi and 

[Place in Library See No L T 
-5369/94] 

Statements showing action taken by 
Government in varous assessments, prom-
Ises and undintaicings given by the Minis-
ters during various Session of Eighth, Ninth 
and Tenth Lok Sabha. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK): I beg to lay on the Table a copy 
each of the following statements (Hindi and 
English versions) showing action taken by 
the Government on various assurances, 
promises and undertakings given by the 
Ministers during various sessions of Eighth, 
Ninth and Tenth Lok Sabha:-
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Business of the House 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Minutes 

[English] 

SHRI S. MALLIKARJUNAIAH 
(TUMKUR): I beg to lay on the Table the 
Minutes (Hindi and English versions) of the 
Twenty-sixth sitting of the Committee on 
Private Members' Bills and Resolutions 
held during the last session. 

12.55 1/2 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): With your per-
mission, Sir, I rise to announce that Gov-
ernment Business during the week com-
mencing 28th February, 1994, will consist 
of:-

1. Consideration of any item of 
Government Business carried 
over from today's order paper. 

2. Discussion on the Resolution 
seeking extension of pre s i-
dent's Rule in the State of 
Jammu & Kaishmir for passing 
for the a further period of six 
months w.e. f. 3.3.1994. 

3. Discussion on the Resolution 
seeking extension of disapproval 
of the following ordinances and 
consideration and passing of the 
bills replacing these ordinances. 

(a) The Special Court (Trial of of-
fences relating to transactions in 
Securities) Amendment Ordi-
nance, 1994. 

(b) The Coffee (Amendment) Ordi-
nance, 1994. 

4. General discussion on the Rail-
way Budget for 1994-95. 

5. Submission to the vote of the 
House of the demands on Ac-
count in respect of Railways bud-
get for 1994-95. 

6. Discu::,sion and Voting on Supple-
mentary demands for Grants 
(Railways) for 1993-94. 

I may also inform the House that the 
General Budget for 1994-95 will be pre-
sented on the 28th February, 1994 at 5.00 
p.m. 

13.00 hrs. 

(Translation] 

SHRI VIJAY KUMAR YADAV 
(Nalanda): Mr. Speaker, Sir, the following 
item may be included in next weeks agenda 

1. Need to take steps to fix mini-
mum wages at rate the of 
Rs. 30 per thousand bidis for 
Bidi workers at All India level 
and to guarantee uniform wages 
for both men and women. 

2. Need to prepare estimates for 
the construction of pucca em-
bankments on both sides of 
Lokayan river Nalanda dis-
trict in Bihar, give clearance to 
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the project and provide assist-
ance for the completion of this 
project. 

[Eng/ish] 

SHRI BRAJA KISHORE TRIPATHY 
(Puri): The following item may be included 
in the next week's agenda: 

To discuss the necessity of 
enhancement of royalty on coal. 

2 To discuss the necessity of 
enhancement of Calamity Re-
lief Fund of Orissa from Rs. 47 
Crore 
annum. 

" 3!lSla'lOnj 

to Rs 100 crore per 

SHRI RAM PUJAN PATEL (Phulpur): 
\,. Speaker, Sir, the following item be 
Included in the next week's agenda: 

Need to make drastic amendments in 
the electoral process to eliminate corrup-
tion and to check increasing election ex-
penses so that people of good antecedents 
could also successfully contest the elec-
tion and work for the betterment of the 
country and the society. 

[English] 

SHRI B.N. REDDY (Miryalguda): I re-
quest that the following item may be in-
cluded in the next week's agenda: 

FCI mill of Miryalguda in Nalgonda 
District of Andhra Pradesh has been closed 
for more then one year: Hundreds of work-
ers are facing starvation. The Relay Strike 
In factories continues from B 1 days in front 
of FCI. 

There is an urgent need for re-opening 
of the FCI mill and solving the problems 
involved. 

SHRI BHOGENDRAJHA (Madhubani): 
I request that following items may be in-
cluded in the next week's agenda: 

1 . Need to enter into an agreement 
with the Government of Nepal 
for early construction of m u I t i-

. purpose dams over rivers Kosi, 
Kamla, Bagmati and Paneshwar 
for eradication of floods, 
drought and power crisis. 

2. Need to provide means and 
resources to all willing persons 
for self-employed productive 
venklres. 

[Translation] 

SHRI MOHAN SINGH (Deoria): The 
following items may be included in the next 
week's agenda: 

Need to consider the matter relating to 
signing of GATT after the Uruguay round of 
talks. 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): The following items may be in· 
cluded in the next week's agenda: 

1. Need to remove encroachments on 
hundreds of the land belonging to the 
Ministery of Defence in the vicinity of 
historical Fort in Jhansi in Uttar Pradesh 
and make arrangements for its proper 
management. 

2. Need to immediately remove er-
croachments on the land belonging to the 
Department of Archaeology of the Depart-
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ment of the Government of India in Jhansi SHRI NrTISH KUMAR: Mr. Speaker, 
in Uttar Pradesh and to start work under the 
announced policy. 

PROF. RASA SINGH RAWAT (Ajmerl: 
The following items, may be included in the 
next week's agenda: 

1 . Need to immediately install a high 
power T.V. transmitter at an 
appropriate place in Ajmer. 

2. Need to sanction more hand 
pumps in the severe drought 
prone areas of Ajmer to solve the 
acute drinking water problem. 

SHRI SANTOSH KUMAR GANGWAR 
(Bare illy): The following items may be in-
cluded in the next weeks agenda: 

1. Need for necessary changes in 
'Urban land Ceiling Act' in the 
interest of the farmers. 

2. Need to convert Coach Repair 
Workshop in Izzatnagar a f 
North-Eastern Railway as Coach 
Factoy. 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, I Would like to submit one 
thing ... 

MR. SPEAKER: I will allow you to put 
one or two questions. The matter is to be 
discussed extensively and at that time you 
may discuss your pOints in detail. If you 
start asking questions, other Members 
would also like to do the same. If I will not 
permit them they will be agitated. Thus the 
entire business will remain suspended. We 
all respect your feelings. Inspite of that, it 
would be better if you take up the matter 
properly. 

Sir, I seek your permission to express my 
concern in brief. The Railway Budget has 
been presented in the House for the last 
three consecutive years, and during the 
presentation as well as discussion on it the 
Members from Bihar have expressed their 
concern time and again. No matter whether 
the matter is concerned with the laying up 
of railway lines or doubling of the lines or 
guage conversion-Bihar is always being 
neglected in every respect. We have been 
raising the matter time and again. Last time 
an assurance was given to the effect that 
this type of regional imbalance would be 
removed and initiatives would be taken In 
th is regard. 

MR. SPEAKER: You may deliver a 
speech during discussion on the Railway 
Budget. 

SHRI NITISH KUMAR: The proposal 
accepted by the hon. Minister has also not 
been referred to in it. The Government has 
done nothing in regard to construction of 
proposed Budhist circuit by constructing 
Rajgir-Gaya line. There was a bridge on 
river Ganga near Patna. Nothing has been 
done in that regard. 

No action has been taken in regard to 
proposed doubling of Patna-Gaya railway 
line. Similarly no initiative have been taken 
regarding guage conversion of Samastipur-
Darbhanga railway line. These are the burn-
ing issues of Bihar and the Members from 
the State has raised their voice unani-
mously, but nothing has been done in thiS 
regard. Thus oue to politicat malice, the 
state is being neglected and we would like 
to charge the Government here that since 
the people in that State have rejected the 
Congress Party. They are punishing people 
through railways. Therefore, we staged a 
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walk out to express our displeasure. Entire MR. SPEAKER: I have regularly al-
North India, particularly Bihar has been lowed the Calling Attention motion moved 
ignored in the current Budget. by Shri Indrajit Gupta, Shri Venkateshware 

D. Rao, Shri Mohan Singh, Shri 
(Interruptions) 

MR. SPEAKER: Yesterday, the entire 
House was agitated on the issue that many 
people had died in a particular mine acci-
dent. I had given permission for a Calling 
Attention Motion in that regard. The hon. 
Minister has collected facts of that incident. 
If the matter was important yesterday it 
should be considered equally important 
toady also. Since it is in today's agenda. It 
can be considered to be more important. 
So, please let us take up the Calling Atten-
tion Motion. Thereafter as I had said yes-
terday - we would take up the Narmada 
issue. 

The hon, Minister will keep in view the 
feelings expressed by Shri Nitish Kumar 
and other hon. Members and give a reply 
accordingly. 

( Interruptions) 

[English] 

MR. SPEAKER: I am taking up the 
Calling Attention notice. You raise the mat-
ter pertaining to the Calling Attention. Only 
Shri Indrajit Gupta's, statement will go on 
record. 

(Interruptions)" 

MR. SPEAKER: Please take your 
seats. You do not have to discuss the 
letters written to me in the House. 

(Interruptions) 

"" Not Recorded 

SObhanadreeswara Rao Vadde and Shri 
Bhubaneshwar F'l-asad Metha. If it is im-
.PQrtant, you .should nave heen"present in 
the H~use. 

SHRIINDIiAJIT GUPTA (Midnapore): 
Sir, today, there is.a meeting of BAS at 3 
o'clock. : have I:)een req';l9sted. by these 
hon. Members a.nd~ number of other hon. 
Members that n Y9u are ,so pleased you 
may convert this into a discussion under 
Rule 193. It is a very important matter. 

MR. SPEAKER: Let us under~tand' 
that there is a proc.edure followed in the 
rule. Anything that we try to do according 
to the procedure is not appreciated. Yes-
terday, Members were very much agitated. 
They wanted a statement from the Minis-
ter. The Minister on his own had come to 
me and said that he would make a state-
ment. I thought that if he makes a suo motu 
statement, Members will not be allowed to 
ask the questions. So I turned it into a 
Calling Attention Motion so that at least 
there would be four Member who would be 
entitled to ask the questions. Now, that the 
matter is here, let him make the statement 
and after the statement is made, if you think 
that it has to be taken up, we will consider 
it later on. You have just to say that you are 
raising the Calling Attention motion. There 
is no objection. 

SHRIINDRAJIT GUPTA: As you sug-
gested, Sir, let him make the statement. 

[Translation] 

SHRI CHANDULAL CHANDRAKAR 
(Durgt: Mr. Speaker, Sir, I would like to 
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draw your attention to one point only .... I 
have also given notice to you yesterday. 

{English] 

SHRIINDRAJIT GUPTA: Sir, we very 
much appreciate what you have just now 
said. Let the hon. Minister make a state-
ment and after that if a number of hon. 
Members approach you for converting it 
into a discussion under Rule 193, so that 
many other hon. Members can also partici-
pate, you consider it. 

• MR SPEAKER: Please let us under-
stand that if you want to have a regular 
discussion, as to how a regular discussion 
can be had that can be decided. Yesterday, 
it was not a motion. I did not have the 
motions with me. But, I turned it into a 
motion. I gave an opportunity at least to 
four Members to ask the questions and 
after that if you are not satisfied we will 
apply our mind and in consultation with you 
and in the Business Advisory Committee, 
we will decide as to how we go about it. But, 
if you set aside anything which we try to do 
regularly and try to do in some other fash-
ion it becomes very difficult. May I request 
that you raise it; you hear the Minister and 
after that if you are not satisfied then we will 
take it up. 

13.14hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

RECENT MINE DISASTER AT THE 
NEW KENDA COLLIERY OF THE 

EASTERN COALFIELDS lTD. 
RESULTING IN DEATH OF MANY 

COAL MINERS. 

[English] 

SHRIINDRAJIT GUPTA (Midnapore): 
Sir, I call the"attention of the Minister of 
Coal the following matter of urgent public 

importance and request that he may make 
a statement thereon. 

"Situation arising out of the recent 
mine disaster at the New Kenda 
Colliery of the Eastern Coalfields 
Ltd., resulting in injuries and death 
of coal miners and steps taken by 
the Government in this regard." 

( ,'!terruptions) 

[Translation] 

SHRI CHANDULAL CHANDRAKAR 
(Durg): I would like to draw your attention 
only to ....... . 

MR. SPEAKER: I have always taken 
notice. But it every hon. Member want me 
to act according to him, how will this house 
function? 

{English] 

You will get the opportunity. Please 
understand the procedure at least. I feel 
very much unhappy. I have said that you 
will be allowed. 

13.14 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
Sir, a great tragedy has struck the coal 
family and taken the lives of 55 of its 
members at New Kenda Colliery of Eastern 
Coalfields Limited (ECl) on 25.1.94. The 
Colliery is at a distance of about 15km. from 
Raniganj town. It produces about 900 
tonnes of coal of high grade (Gr.B) per day. 
The Colliery has a total manpower of 2, 133. 
It has two seams, namely, Kenda and 
Dobrana. Both of them have been 
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categorised as Degree-II as per gassiness. 
While the present working in Dobrana seam 
consists of development (formation of pil-
lars), Kenda seam has both depillaring and 
development operations. 

2. On 25.1.94. a total of 237 workmen 
had reported for duty in the underground 
workings of Dobrana seam. Towards the 
end of the shift. a Mining Sirdar. who was 
coming outofthe mine. came across smoke 
in the main intake roadway and, immedi-
ately after reaching the surface, informed 
the Colliery Manager at about 4 p.m. A 
team consisting of Agent and Colliery Man-
ager immediately reached the mine and 
saw a blazing fire on the floor of the intake 
roadway about fifty meters away from the 
shaft. Information was sent to the rescue 
station at Sitarampur and also the Director-
ate General of Mines Safety (DGMS) at 
Sitarampur. Rescue teams, Senior Offic-
ers of a ECl and officials of the DGMS 
rushed to the site. By the time it was 
established the 55 workers had not come 
out of the mine and were trapped inside. 
Immediate combing operations were started 
by the rescue team for locating the trapped 
miners. The efforts of the rescue teams 
were hampered because of heat, thick 
smoke and roof falls. Till 14.2.94, the 
rescue teams had made 341 sorties and 
about 1,000 persons were working on these 
operations. Intensive fire fighting opera-
tions were taken for reaching the areas 
where survivors/dead bodies could be there. 
For this purpose, nitrogen gas was poured 
through pipe from 30.1.94. Liquid nitrogen 
was also poured from the same day through 
boreholes drilled from the surface. Up to 
14.2.94, a total of 292 kilo liters of nitrogen 
has been poured through boreholes. 

3. I moved to the control room of C IL at 
Calcutta at about 11.00 a.m. on 26.1.94 
and started monitoring the rescue and other 

operations personally. I reached Sanctoria, 
the headquarters of ECl, at about 11.00 
a. m. the next day. that is 27.1. 94 and held 
detailed discussions on the progress of the 
rescue operations at Kalla Hospital of ECl, 
wreaths were given as a mark of respect to 
the departed souls whom I considered to 
be martyrs in our struggle for achieving 
economic self-reliance. 

4. The site of the accident was visited 
on various dates. among others, by Secre-
tary. Additional Secretary, Ministry of Coal, 
Shri H.B. Ghose, Ex-Director General of 
Mines Safety and Director Coal Mines Re-
search Station, Dhanbad, Chairman, Coal 
India Limited camped at the site right from 
26th January 1994, alongwith CMDs of 
other subsidiary coal companies 

5. Two dead bodies were located on 
25.1.94. twenty-six on 26.1.94. five on 
27.1.94. one each on 30.1.94 and 11.2.94. 
and two on 16.2.94, making a total of thirty-
seven. After a detailed review of the situ-
ation, I issued imm~diate orders at the site 
to provide relief to the bereaved families in 
the following manner: 

(i) Immediate payment of Rs. 12.000 
towards the household and fu-
neral expenses to the widow or 
next of kin of the deceased. 

(ii) Besides paying all the entitle-
ments (Rs.one lakh approxi-
mately). an ex-gratia payment of 
Rs. 50,000 each to the widow or 
next of kin of the deceased. 

(iii) Employment for one of the 
dependents of the deceased. in 
Eastern Coalfields Ltd. 

(iv) In case the widow or next of kin is 
not in a position to take up em-
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ployment, optIon for takrng a pen-
sion of Rs 3,000 per month till the 
widow reached the age of sixty 

(v) Transport facility at the cost of the 
company for the widow or the 
next of kin for takmg the bodies to 
their place of chOice for last rites 

(VI) Orders have been Issued that 
dependent children of deceased 
employees be given free educa-
tion with boardmg and lodgmg upto 
the age of 18 years 10 any 
Ramakrishna MISSion or Mother 
Teressa Schools at the cost of 
ECl 

Accordingly, funeral expenses of Rs 
2,000 have been paid to nominees of all 
victims Ex-grartla of Rs 10,000 for house-
hold expenses has been paid to nominees 
of 55 victims Special ex-gratia of Rs 
50,000 has so far been received by the 
nomlnalion of 34 victims Cheque for pay-
ment of gratUity and life cover are being 
made over to the claimants Dues on ac-
count of wages have been paid to nomi-
nees of 36 victims All these payments In 

respect of remaining VictIms will be made 
as soon as the nominees return from their 
villages after completion of funeral cer-
emonies Amount of compensation admiS-
sible under the Workman's Compensation 
Act has been deposited In all the cases with 
the Compensation Commissioner Employ-
ment has been offered to the dependents 
of the available families 

In view of the difficulty In fully control-
ling the fire, It hz.s been deCided, In consul-
tation with the representatives of the trade 
L.nlons and the D G M S to seal off a 
portion of the mine, to prevent the spread-
Ing of the fire It IS expected that. after 
sealing off a part of the mine, the rest of the 

mine would be brought to normalcy The 
sealed off portIon of the mine can be 
searched only after the fire In thiS zone IS 
quenched and the area IS approachable 

As regards the remalnmg 18 persons 
whose bodies are stili to be located, though 
efforts of rescue teams are stili contmumg, 
It has been deCided In consultation with the 
representalives of trade unions that they 
may be declared as 'dead' for prOViding 
various benefits and rehef measures an-
nounced 

I have Issued orders for carrying out a 
special safety audit of all the coal mines 
under Coal India limited and Slngarenl 
Collieries Company limited on PriOrity ba-
SIS, covering the underground mines In the 
first Instance Action on the defiCienCies 
that are brought out by the audit Will be 
taken on a time-bound baSIS Instructions 
have also been Issued to review and 
upgrade the communication faCIlities both 
underground and on the surface I have 
also Issued orders to make It compulsory 
for all personnel gOing underground to carry 
With them the personal safety gear pro-
Vided to them and anybody Violating thiS 
shall be dealt With by exemplary punish-
ment 

Government have appomted a Court 
of InqUiry under Secllon 24 of the Mines 
Act, 1952, headed by a retired Judge of 
Calcutta High Court, Hon Juslice 
Shamsuddm Ahmed, to InqUire mto the 
causes of and the circumstances attend-
Ing the aCCident The Court of InqUiry has 
been asked to present ItS report Within 
three months 

The Company and rtssubsldlanes have 
been directed to reassure safety of men 
machines and mines With highest Priority In 
the working of the coal mines 
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MR. DEPUTY SPEAKER: We shall go 

to next item. As it is said, the zero hour will 
be. (Interruptions) 

SHRI INDRAJIT GUPTA: Sir, are you 
going to dispose of this Call Attention Mo-
tion and adjourn or are you holding it over? 
(Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir. you convert into a discussion under 
Rule 193 and then you call the Members 
whose names are there in the list. 

SHRI MOHAN SINGH (Deoria): Sir. 
Shri Indrajit Gupta is to speak. (Interrup-
tions) 

SHRI INDRAJIT GUPTA: Sir, what is 
this? It is our practice in this House that 
whenever there is a Call Attention Notice 
tabled., copies of the statement which the 
Minister is going to make on that are sup-
plied to us before we can ask questions. No 
such copies have been supplied to us. This 
is the first irregularity I want to point out. It 
is important. One has to study it. 

MR. DEPUTY SPEAKER: It is very 
relevant. 

SHRIINDRAJIT GUPTA: Why not you 
hold it over till after lunch or something? 
( Interruptions) 

SHRI AJIT PANJA: Sir, by way of 
clarification, I have supplied whatever cop-
ies are required for Parliament Section, so 
far as my Department is concerned. We 
have supplied copies. 

MR. DEPUTY SPEAKER: Let us see 
whather there is any lapse on the part of 
our offic~. (Interruption) 

SHRI BASUDEB ACHARIA: Sir, let 

this item be postponed and we can take it 
up after Lunch. (Interruption) 

SHRIINDRAJIT GUPTA: Sir, we have 
to go through the statement. Will we get 
copies of the statement? 

MR. DEPUTY SPEAKER: Copies of 
the statement will be supplied to you. Can 
we proceed with this item now? 

SHRIINDRAJITGUPTA: Sir, the state-
ment runs into four pages. You must give 
me a chance to go through the statement. 

MR. DEPUTY SPEAKER: Yes, this 
ifem will be taken up after Lunch. Now we 
shall take up Zero Hour and it should be 
completed within half-an hour. (Interrup-
tions) 

[ Translation] 

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Deputy Speaker, Sir, whenever the 
Government disagrees 10 the Narmada 
Scheme and the Ministers and the political 
leaders express different views, people of 
Gujarat become agitated I have conveyed 
the aspirations of the people of Gujarat in 
this House time and again and emphasised 
how important the Narmada Plan is for us. 

Jusllhree days ago,the Chief Minister 
of Madhya Pradesh had convened an all 
party meeting in which he submitted that he 
wanted to reduce the proposed height of 
Narmada dam from 455 feel 10 436 feel. 
The people of Gujarat were already agi-
tated over this matter. I would like to submit 
to the Government that when the tribunal 
has already fixed Ihe height at 455 feet why 
does t~ Government disagrees to the 
issue time and again. It really hurts the 
feelings of the people of Gujarat. Hopes, 
aspirations and feelings of lakhs of farmers 
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have been associated with the Narmada 
project. 

Through you, I would like to submit to 
the Government that Narmada project is a 
question of life and death for us. If the 
Government go back on its word and 
create hurdles in this regard, people of 
Gujarat would not tolerate it at any coat. I 
would also like to submit that the Govern-
ment should not backtrack with regard to 
their own decision and decision taken by 
the tribunal Implementation of Narmada 
Project is utmost neces~ary for us. On 
behalf of the people of Gujarat I would also 
like to submit to the Government that the 
personal statement of various Ministers 
like those of the Hon. Minister of Environ-
ment and Forests mislead the people and 
also create discontentment in Gujarat. 

I would like that Shri Vidyacharan 
Shukla should assure the people that the 
project would be implemented. The total 
estimated cost of the project was Rs. 600 
crores. We will have to mobilise all the 
resources for the project. The Government 
of Gujaraf has requested the Central Gov-
ernments to clear the Narmada project. 
The Government should not pay any heed 
to various observations and stick to the 
decision they have taken. The project must 
be implemented at any cost. The Central 
Government should make an announce-
ment to this effect and give an assurance to 
the people of Gujarat. 

[English] 

SHRI CHANDULAL CHANDRAKAR 
(Durg): I would like to raise of delay in 
giving accommodation from the Central 
Govemment Press Pool to the Press Infor-
mation Bureau accredited journalists. Sir, 
this matter has been hanging for the last 
one and a haH years and the question of 

accommodation to the accredited corre-
spondents of Delhi has I'IQt been settlled. 
The Press peolple have approach all the 
avenue at all levels but it has not been 
taken care of until now. 

I also want to draw your attention to the 
proposed strike by the Delhi Journalists on 
the day of presentation of the Union Bud-
get. to press for their demand for a fresh 
Wage Board. Journalists have given notice 
to the Speaker that while presenting the 
Budget, they will boycott the Budget pro-
ceedings because many times, promise 
has been made that there will be wage 
board for the journalists but it has been 
made postponed and postponed and it has 
been said that because of the pressure 
from the 'Press barons of India, this thing 
has been postponed regularly. 

I would request through you to see that 
their grievances are met by the Govern-
ment. 

SHRIMATI GEETA MUKHERJEE 
(Punskura): Being a member of the Press 
Council, I also wholeheartedly support what 
Mr. Chandrakar has said. It should be 
looked into. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): I have also given a notice on 
this. I may be allowed one minute. 

It is for the first time that the newspa-
per sta~ are going on strike on the day of 
the Budget. That means, the Budget pro-
ceeding will be boycotted by the Press. It 
is a serious matter. Their demand is for 
setting up of a wage Board, which can be 
expedited. The Government can discuss 
with the Press representatives so that the 
unpleasant situation would be averted. 
Naturally they have been waiting since long 
for this. Again today also, being the 24th, 
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when the Railway Budget was presented, 
they had a programme to come out with a 
procession before the Parllam'ent House 
As you know, media IS also a part of 

The Parliamentary system Naturally, 
attention should be paid and thiS Situation 
should be averted by holding discussion 
with them 

{Trans/atlon] 

SHRI MOHAN SINGH (Deona) Mr 
Deputy Speaker Sir, I fully support what 
has been raised by Shn Chandrakar I had 
also given a notice to speak on It I would 
request the press people that the day when 
the Annual Budget IS presented IS an occa-
sion That IS why they should not boycott It 
We are here In Parliament to fight their 
cause before such a situation anses the 
Central Government should honour their 
assurance and should soon constitute a 
wage board and Implement ItS recommen-
dations Immediately 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga) Mr Deputy Speaker, 
Sir, through you, I would like to draw the 
attention of the Government to an Impor-
tant Issue I have written a letter to the 
hon'ble Speaker also that the whereabout 
of our leader and former Pnme Minister, 
Shn Vlshwanath Pratap Singh, who has 
promised to come back to Deihl only when 
the recommendations of the Mandai Com-
miSSion are Implemented, should be traced 
HIS health IS detenoratlng day-by-day The 
people and we want to know as to where he 
IS Is he within the country or abroad Since 
he IS a former Pnme Minister, the members 
and the whole country should have knowl-
edge about him The time limit of 6 months 
of hiS self-exile IS also coming to an end 
So, all hiS followers and admirers In the 
whole country should be Informed hiS health 

I would request you that the House and the 
country should be Informed of It I have 
written a letter In thiS regard to the hon'ble 
Speaker also 

{Eng/Ish] 

MR DEPUTY SPEAKER Mr 
Mohammad All Ashraf Fatml, there are 
others also to speak You have availed of 
the chance 

SHRI MOHAMMAD ALI ASHRAF 
FATMI It IS a very Important Issue 

MR DEPUTY SPEAKER Who IS there 
to answer thiS? The Government Will not 
answer You have to bnng It to the notice 
of the Government 

{TranslatIOn] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI Not only myself but the people of 
the whole country want to know about him 
I would like to know you from whether I 
would get an Information as to hiS where-
abouts and hiS health Will we and the 
country be given information about It They 
should tell us 

{Eng/Ish] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
You know very well about It 

MR DEPUTY SPEAKER Complete 
your speech 

I cannot ask the Government to give a 
reply How can they give unless you give a 
notice? Co-op",ratlon of the han Ministers 
IS absolutely essential Each one can speak 
for one minute so that I can complete the 
list of Members to speak 
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SHRI SUDARSAN RAYCHAUDHURI export of our manne products After the 
(Serampore) I am to invite your attention GAD rule, heavily stringent sanitary and 
to the present sorry state of affairs of phyto-sanltary measures would be Imposed 
Export Inspection Agencies under the MIn- on Indian exports 
IStry of Commerce, Government of India 
Under the hberalisatlon system of quality Under the Circumstances, If EIA IS 
control and inSpection, work-load of these eroded of ItS responsibility, things would 
Export Inspection AgenCies has already 
been reduced Not only that In the last 27 
years, thiS Agency has acquired the exper-
tise, the skill and technology for quality 
control of Indian Products Sut thiS IS being 
unutilised to a great extent today and the 
workers and employees of these EIAs are 
faCing retrenchment Only two days back, 
In Deihl near Udyog Shavan, they held a 
dharna and the workmen of these agencies 
have come from all over India to ventilate 
their grievances 

I seek through you from the Govern-
ment a review of Notification Issued by the 
Ministry relaXing quality control measures 
because thiS Notification IS eroding the 
responsibility and the work load of the EIA 
and the Job secuntles of all the employee 
Grants-In-aid may be sanctioned to, meet 
the defiCit caused due to the hberallsed 
system of quahty control and there should 
be no retrenchment of the employees and 
payment of their salanes should not be 
stopped In any way 

MR DEPUTY SPEAKER Mr 
Sudarsan Raychaudhun, you should allow 
others also to participate In the debate 

SHRI SUDARSHAN 
RAYCHAUDHURI The Government can-
not remain Silent observer while an 
organisation statutorily bUild up IS being 
robbed of Its fu nctlons, which IS much to the 
detnment of the product quality of Indian 
goods 

You know France has already rejected 

become worse 

MR DEPUTY SPEAKER You cannot 
prolong your speech You must give an 
opportunity to other Members also to speak 

SHRI SUDARSAN RAYCHAUDHURI 
EIA should be given more powers It work-
load should not be reduced and the work-
men and the f)mployees should not be 
retrenched 

[Trans/atJon] 

SHRI SHYAM BIHARI MISRA (Bllhaur) 
Mr Deputy Speaker, Sir, I would like to 
draw the attention of the House and spe-
Cially that of the hon'ble Minister of Home 
Affairs to the fact that Shrl Kala Bachcha 
Sonkarbelonglng to Scheduled Castes was 
an elected member from a general seat 
belonging to scheduled casts He had con-
tested last Assembley elections from 
Sllhaur and was defeated by only 672 votes 
He was bombed to death openly on the 
road around 10 A M on 9th February. 
1994 HIS body was not handed over to hiS 
kith and kin HIS Wife and mother were lathl-
charged and tortured when they demanded 
the body HIS body was bUried at night 
under police supervision and there were 
no criminal charges levelled against him at 
that time 60 FIRs had been lodged against 
him dUring the riots last year and 56 out of 
those charges were later expunged by the 
police Even then, he IS being declared as 
a Crlmmal by the State Government al-
though he has been a very popular worker 
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Sir, my request to you and the hon'able 

Home Minister is to give him justice by 
getting the whole incident probed by the 
CBI. There have been many assaults on 
the people belonging to Scheduled Castes 
in Kanpur. The police tortured, beat up and 
looted the people belonging to Scheduled 
Caste in Khatikana. The whole incident 
should be probed by the CBI to ensure 
justice. He is being implicated in an enmity 
although it was a communal murder and 
there was no enmity. His cousin is being 
implicated in an enmity 
case ... (/nterr6ptions) .. my request to you is 
to get the whole case probed by the CBI to 
bring out the full facts and ensure justice. 

[English] 

SHRI SARAT PATTANAYAK 
(Bolangir): Hon. Deputy Speaker, Sir, there 
has been decline in the law and order 
situation in Orissa. Women are not feeling 
safe under the Janata Dal Government's 
rule. Rape, dowery death and eve-teasing 
have become acute and people are under 
threat. (Interruptions) 

MR. DEPUTY SPEAKER: Shri 
Pattanayak, please note the rules. Read-
ing is prohibited. 

(Interruptions) 

SHRI SRIBALLAV PANIGRAHI: This 
is very important. There is a great deal of 
resentment among the Congressmen par-
ticularly the youths and students. (Interrup-
tions) 

MR. DEPUTY SPEAKER: You have 
already spoken. Please sit down. 

(lnrerruptions)" 

• Not Recorded 

MR. DEPUTY SPEAKER: This will go 
on record. 

(Interruptions)" 

SHRI SARAT PATTANAYAK: The en-
forcement machinery's alleged complicity 
in crime has compounded the situation. 
Deliberate attempt to muzzle peaceful 
democratic protest in the State by restoring 
the large scale arrest of Youth Congress (I) 
workers, unprovocated firing on students 
indicate the collapse of the system. The 
State Government should be dismissed 
·Elfl.rly to retrieve the situation. 

[Translation] 

SHRI TEJ NARAYAN SINGH (Buxor): 
Mr. Deputy Speaker, Sir, the poor villagers 
at present do not have houses to live in. 
The funds provided by the Central Govern-
ment to Harijans-Adivasis to construct 
houses under Indira Housing Scheme a~e 
very meagre. 50 percent people still do not 
have houses to live in even after 46 years 
of independence. Half the population live in 
the open with their families and they are not 
satisfied with the amount given to them. 

That's why, Sir, I urge the Central 
Government that each Parliamentary con-
stituency should be given Rs. 500 crores 
for Harijan-Adivasis to ensure speedy con-
struction of their houses. This is my re-
quest to you. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, the 
first thing I would like to point out is that 
nowadays sixty thousand persons are 
being killed and about three lakh persons 
suffer injuries in road accidents every year. 
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But a very mild punishment is awarded to 
the persons responsible for these acci-
dents. If you look at the official figures of 
road accidents from 1961 to 1991, you will 
find that these have increased by 10 times. 
The rate of death in road accidents per 
thousand vehicles in India is 17 times more 
than that of Japan, 13 times more than that 
of U.S.A. and England. It is astonished that 
India has only one per cent of the world's 
vehicles whereas the rate of road causali-
ties is 17 times more than those in other 
countries. 

I therefore, demand that the Govern-
ment should make proper amendment in 
the penal code for punishment against rash 
driving by setting up of a special court so 
that the guilty persons could be awarded 
due punishment and casualities in these 
accidents could be reduced. 

PROF. RASA SINGH RAWAT (Ajmer): 
Due to famine this time also a terrible and 
awesome situation have arisen in Rajasthan 
22,986 villages of the State have been 
declared famine-hit. Out of them 14881 
villages have been affected by 75 to 100 
per cent drought 7705 villages have 
sufferred 50 to 75 per cent loss. Above two 
and a half erore people have been affected. 
The State Government is short of 
resources. 

The hon. Minister of Agriculture is sit-
ting here. I request the Central Govern-
ment 10 give special financial assistance to 
Rajasthan with a view to providing relief to 
the people of the State from the natural 
calamity funds and save the live stock. The 
problem of drinking water in rural areas has 
also become acute. there is excess of 
f10uride in water there. Therefore, more 
and more programmes to provide work to 
the people should be started under the 

Famine Relief Programme to save the 
people and livestock there. Taking the geo-
graphical condition of Rajasthan in vIew 
special aSSistance should be provided to 
the State. 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I also hail from Rajasthan. I would 
also like to point out two things in this 
regard. The State Government is facing 
short of funds. Therefore, the Central Gov-
ernment should grant aid to deal with the 
famine condition. The Hon. Minister of 
Agriculture is present here. He also hails 
from Rajasth:::n which is facing famine. 
Therefore, taking the interest of Rajasthan 
in view; he should rise and anounce assis-
tance for Rajasthan. We shall be very grate-
ful if he speaks something on this issue. 

SHRI SUBRATA MUKHERJEE 
(Raiganj): The Chilka lake in Orissa is very 
famous. If thIS lake is properly utilised and 
fishery is undertaken foreign exchange can 
be earned by exporting fish. I request the 
Union Government that if the State Gov-
ernment is not is a position to do so, the 
Centre should take over this work and 
develop the lake. 

[English] 

MR. DEPUTY SPEAKER: I think, many 
of the hon. Members participated in the 
Zero Hour today. 

The House now stands adjourned to 
meet again at 2.45 p.m. 

13.47 hrs. 

The Lok Sabha then adjoumed for 
Lunch·till Forty Five minutes past Four-

teen of the Clock. 
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14.52 hrs. 

The Lok Sabha re-assembled after Lunch 
at FIfty-two minute past Fourteen of the 

Clock 

(MR DEPUTY SPEAKER In the Chall') 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE- THE 
MINE DISASTER AT THE NEW KENDA 

COLLIERY OF THE EASTERN 
COALFIELDS LTD RESULTING IN 

DEATH OF MANY COAL-MINES 
CONTO 

{EnglIsh] 

SHRI INDRAJIT GUPTA (Mldnapore) 
Sir I have listened very carefully and also 
studied the statement made here by the 
hon MInister for Coal One thing I want to 
say at the outset IS thiS I would like to know 
from him whether he did not consider thiS 
aCCident, In which so many people died or 
Injured, serious enough to warrant a VISit by 
him personally to the site of the aCCident He 
never want there He has given a list of 
offiCials, officers and other people who VIS-
Ited the place He VISited other places He 
VISited the rescue stalion He VISited the 
hospital He VISited some other place But 
he never VISited the aCCident site I think that 
thiS IS a very big dereliction of duty of hiS 
part In any malar aCCident of thiS kmd 
where there are heavy casualties, thiS IS the 
least that can be expected He has paid a 
tnbute In hiS statement to the people who 
have died and said that they should be 
considered as martyrs to the cause of self-
reliance or something like that Very good 
noble words That IS one thtng 

The other pomt I Wish to raise IS that It 
IS true that an InqUiry IS now gOing on there, 
So, we cannot an1lClpate what the findings 
Will be But we are warned aboutthe fact that 

In thiS whole belt - Asansol- Ram Ganl - there 
are some 102 mmes most of which are old 
mines, more than 30-40 years old If neglect 
of safety rules or Violation of safety norms IS 
allowed here, then a worst disaster may 
take place that what happened at New 
Kenda Colhery There IS only one rescue 
station situated at Sitarampur as he has 
mentioned In hiS statement Although we 
have to await the final findings of the Com-
miSSion of InqUiry, some pnma faCIe eVI-
dence IS available from many people as to 
the probable cause of thiS disaster that took 
place In these mmes the Eastern Coal 
Fields Company has over the years been 
digging tunnels For miles and miles they dig 
tunnels and those tunnels are subsequently 
not properly filled up Often the ground on 
the surface 15 not safe, It caves In There are 
pockets of ftres In thiS case also we are told 
by some engtneers that there were some 
abandoned seams which were not worked 
any longer and the valve dlvldtng from the 
abandoned seams from the seams which 
are being worked, In that what IS called the 
stopping valve, some pockets of fire may 
remain which then Ignite when they come 
Into contact With methane gas or With some 
other combustible matenal 

The pOint IS, I am told that the Colliery 
Manager and the ASSistance Manager were 
not present on duty at the time of the 
disaster I do not know whether It IS a fact or 
not, It should be found out According to 
mlnmg regulations they should be on duty all 
the time It IS also a fact - I would like to know 
from him whether It IS true or not - that the 
construction works of bUilding these valves 
and digging of tunnels and all that inSide 
these mines and the security arrangements, 
safety arrangements, have over the years 
been handed over to private contractors 
They are the people who are entrusted With 
all these works. We all know how private 
contractors work, particularly In thiS remote 
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coal bearing areas They are often what IS society? Or are their lIVes supposed to be 
referred to as agents of mafIa people mak- cheaper? 
Ing money by all sorts of Illegal means 

Possibly, this thing could have been 
averted If It had been detected In time So 
the question of safety Inspection of the 
mines, all this has to be looked Into I would 
like to know why there should not be a full 
fledged ludlclal enquiry What IS gOing to 
take place IS not a f'JIl-fledged JudiCial en-
qUiry, though one retired ludge has been 
made the Chairman As far as the proce-
dures of enquirY are concerned, It would 
have been better In my opInion" there had 
been a full fledged JudiCial enqUiry 

He has mentioned the fact that they Will 
go In for a safety audit It IS a welcome Idea 
It IS long overdue I should say A safety audit 
would be some kind of a preventive step In 
the case of all these under ground mmes I 
would like to know from him If he L.an give us 
any more details as to how they proposed to 
conduct the safety audit, who Will do It, when 
It Will be done how long It Will take These are 
very Important things because there IS a 
feehng among the mmers In that area that 
these hazards of mining are present there 
and their lives are not safe, endangered In 
thiS way you cannot get good production 
and good work gOing on 

14.59 hrs. 

[SHRI PC CHAKO In the chalfj 

Finally I would say that nowadays In the 
case of railway accidents and aIr accidents 
then people are killed, the families of the 
VIctIms, the deceased, are given at least Rs 
1 lakh or Rs 2 lakh as special compensa-
lion In the case ofthese coal mines only Rs 
50,000 IS being sanctioned Is It because 
they are poor people, not very well educated 
and do not belong to the upper sections of 

15.00 hrs. 

So, I demand here that these miners' 
families should be gIVen Rs 1 lakh or Rs 2 
lakh per family as give!' In the case of victims 
of other fatal accIdents Finally, they have 
saId that some dependents of the dece-ased 
worker or the Widow Will be given some kind 
of a pension which Will continue for some 
time That IS good as far as It goes but I think 
If the deceased worker has a son or a 
younger brother or somebody, It Will be 
better If they are given a Job In the mmes so 
that they could be employed there gainfully 
and help the family Employment IS there In 
the package I hope all these thmgs Will be 
carned out properly Finally, It IS after a long 
time such a serious mining accident took 
place In that belt and naturally everybody IS 
very much anxIous and worned about It 
Therefore, all rt')sslble measures must be 
taken and from the Government Side ev-
erything should be done to give the mines 
and their families, a feeling of reassurance 
that as far as safety and secutlty IS con-
cerned no stone Will be lett unturned and all 
steps Will be taken and they Will Include I 
hope, the VISit of the han MInister to the spot 
when something like thiS happens In rail-
way accidents, we jmd that MInisters are 
most often flYing to the site of the accident 
It IS not that It solves any problem but It IS a 
sort of gesture whIch IS necessary and I 
think In thiS particular case also, It should 
have been done 

SHRI D VENKATESHWARA RAO Sir 
atter seeing the disaster that occurred In 

New Kenda Colliery of Asansol coalfields, It 
appears as If the authOrities did not take 
proper safety measures while operating 
these coalfields According to the statement 
given by the M,nister here, a MIning Slrdar 
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ISh D Venkateshwara Rao] 

who was coming out of the mines came 
across some smoke In the main Intake 
roadway and then, at 4 PM he reported to 
the authorities According to the information 
provided to us, It IS very much obvIous that 
a victim among these 55 people wrote a 
letter and kept rt In hiS watch saying that 
after ten minutes they are gOing to die or 
something like that It means there IS no 
proper communication network or system 
being established there as a results of which 
he could but communicate the senous Situ-
ation like what happened over there At the 
same time, It IS being said that there arli self-
rescuers being given Self-rescuers are 
supposed to stop the inhalation carbon 
monoxide gas and help the people for at 
least 20 minutes Without suffocation ThiS 
kind of self-rescuers were not supphed to 
them ThiS IS also one of the reasons for the 
grave situation as per the reports appearing 
here Finally what could be the cause for 
thiS kind of an explOSion? Is It because of the 
negligence of the authOrities or IS It because 
safety measures are not applied which ought 
to have beer'! applied? ThiS IS not the first 
lime that thiS kind of an aCCident occurred 
Previously, In 1973, It occurred In Chasnala 

Accidents also took place In Topa In 
1985 and In MahaVif In the year 1989 I 
would like to know as to what kind of enqUl-
nes had been conducted at that time I also 
want to know about the recommendations 
given and whether those recommendations 
were properly Implemented or not The han 
MInister may further state whether there IS 
any programme by the Government to go In 
for new safety measures that are being 
Implemented In cunous advanced countries 
to avert such disasters Finally, my senior 
colleague has raISed a pomt regarding the 
benefits that should be gIVen to the family 

members of the aCCident Vlcttms I reiterate 
that II should be Implemented Immedtately 

[T rans/atlon] 

SHRI MOHAN SINGH (Deona) Mr 
Chairman, Sir, such terrulC and Inhuman 
aCCidents mines take place In every 3-4 
years We Simply term them as martryrs 
InSide and outside thiS august House and 
pay homage to them Since they are poor 
people and belong to lower class, even after 
setting up so many committees or commis-
sions for their safety the recommendations 
made by them are not Implemented In the 
coal mines It IS a hard fact There IS a 
separate department called Jhe Director 
General of Mlnrng Safety But I regret to 
submit that reqUIsite precautionary steps 
are not also be 109 taken by them The han 
MInister has termed the deceased In the 
aCCident as martyrs' I agree wrth him But I 
would like to know as to what action has 
since been taken against the people re-
sponsible for th,b aCCident One or two days 
after the aCCident some labourorganrsatlons 
collectively held certain officers responSible 
for thiS aCCident and filled an FIR against 
them I would like to know from the hon 
MInister as to what acilon has been taken 
against them and what IS the progress In thiS 
regard 

Last year also 164 laborers were killed 
In Similar aCCidents Thereafter, these In-
structions were Issued -

{English] 

·Coal mines regulatIOns require that 
a competent person shall, at least. 
once In every seven days, Inspect 
all the stopping valves, ascertain 
general conditions, check leakage, 
presence of gas and ascertain tem-
perature and humidity of the atmo-
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sphere outside the stoppages.. 

[Translation] 

I would like to know from the hon. 
Minister in view of these instructions how 
many days before the accident the Mining 
Safety Inspector and other Officials had 
inspected the accident-site? What report 
they had submitted regarding the safety and 
the condition of the mine site and what 
precautionary measures were taken by the 
managers of these mines? 

After the accident. some rescue mate-
rial were brought from Calcutta. It took 
many hours, days to reach them. Again the 
disaster took place on the 28th instant. The 
rescue work was hampered. Following the 
fire in the tunnel, it caved in. The hon. 
Minister would like to say as to what precau-
tionary measures had been taken to pre-
vent the fire from spreading to neighboring 
big mining are as from Asansol to Jharia and 
Dhanbad. 

As per the reports appearing in news-
papers the hon. Minister had visited there 
on the 27th and 28th. He must have men-
tioned it in his statement that he had visited 
the spot. As our leader Mr. Indrajit has 
rightly said that the compensation amount 
announced by him is very meagre as com-
pared to the compensation that is paid in 
case of air and rail accidents. The poor 
people belonging to eastern U.P. and North 
Bihar work in these mines in a large num-
bers. Till date, no accurate information is 
available with him whether the number of 
deceased is 55 or more. Various rumours 
are spreading in our area. The family mem-
bers of the workers are coming to us to 
enquire whether number on deceased per-
sons is 55 or more and whether their men 
are also among them? rumor are spreading 

fast. To check such rumours the hon. Min-
ister should try to inform the country regard-
ing the exact number of workers died. Com-
pensation amount should also be enhanced. 
If any accident occurs in mines, information 
should immediately be sent outside that 
area through wireless. What action is being 
taken by the Government to expedite this 
system? Because, as per information with 
us, delay was caused in conveying the 
information properly in regard to accident to 
the management. On the other hand, much 
delay was caused on the part of manage-
ment in launching rescue operations. 

Sir, I would like to know from the hon. 
Minister how long it took the management 
and the rescue team to reach the site where 
the incident had taken place. Had the res-
cue operations have launched earlier, the 
number of deceased would have been less 
and more persons would have been saved. 
With these words I conclude. 

{English] 

MR. CHAIRMAN: Before I call upon the 
next Member, I would like to tell the House 
that the hon. Minister wants to reply to the 
classificatory questions which are being 
raised here. I think important questions 
have already been raised. I request the 
Member's to kindly confine themselves to 
specific questions. 

(Interruptions) 

[Translation] 

PRO. RASA SINGH RAWAT (Ajmer): 
Will it be discussed in future in detail? 

(Interruptions) It would be beiter if a 
discussion is held under Rule 193. 
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[English] not, because when a pnvate person Invests 

SHRISOBHANARADREEWSRARAO 
VADDE (VIJayawada) Sir, In the Statement 
which has been made by the han MInister, 
It IS stated that the Mining Sirdar Informed 
the Manager about the incident at 4 00 pm, 
whereas, my Information IS that one person 
by the name Ganesh Lala, who was the last 
person to come out of the burning Pit, in-
formed the Manager at about 3 00 P m 
about the fire that broke inside the mine If 
that InformalloJl was taken note of properly 
and had necessary steps been taken at that 
time the casualties would have been much 
less I would like to know from the han 
MInister whether thiS information IS correct, 
If so, why no action was taken by the Man-
ager Immediately Another Important pOint 
IS, why thiS aCCident took place at all Ac-
cording to me there are two reasons for It 
One IS accumulation of gases and other IS 
that substandard cables were used In these 
mines The substandard insulation of con-
dUits resulted In short CirCUit which ultimately 
led to fire Earlier also, some organisation 
had objected to the purchased of substan-
dard matenal to be utilized In the mines but 
the same adVice was not properly adhered 
to I would like the Mmlster to look mto all 
these things and throw light on them 

I welcome the han Minister In asking 
for the safety audit I congratulate him for 
that Our revered colleague, Shn IndraJlt 
Gupta also referred to It I would like to know 
whether the Government IS Implementing 
the recommendation made by the earlier 
Committee, regarding safety measures, or 
not Contrary to the new Industnal Policy, 
which was placed before the House In July 

money In It he tnes to get maximum benefit 
out of It So, he may feel that since the safety 
measures Will not add to his Income, he may 
not take a senous note of It That p!1rtlcular 
aspect must be taken care of and the Gov-
ernment must prescnbe policy measures 
very stubbornly so that they are Imple-
mented properly and no such unfortunate 
InCident reoccur In the near future. Unfortu-
nately, thiS IS one of the very gruesome 
InCidents that had taken place In recent 
times 

I JOIn my colleague In asking the MiniS-
ter to enhance exgratla payment from Rs 
50,000 to at least Rs 1,00,000 

[Translation] 

SHRI BHUBANESHWAR PRASAD 
MEHT A (Hazanbagh) Mr Chairman, Sir, 
the mine, where the fire broker out, was 
declared unsafe by the D G M S much 
earlier But Insplte of that the offiCials de-
Cided to carry on mlnll;g In thiS mine Safety 
measures as directed by the D G M S were 
not followed and as a result thereof 55 
people were killed In thiS aCCident 

Mr Chairman, Sir, there are also mines 
In my conslltuency I do know that the 
Manager, Deputy Manager or Project Man-
ager are supposed to VISit two-three times In 
a week to these mines, but they fall to do so 
ThiS entire Job IS entrusted to the Mining 
Sardar or Foreman I would like to know to 
as to when the inspection of the mine, which 
caught fire, was made by the Manager, 
Deputy Manager or project Officer and 
whether these Officer had paid a VISit on the 

1991 the Government now wants open "day when the aCCident took place or not and 
mining sector to pnvate sector and allow up at what time the G M had VISited the mine 
to 50 per cent eqUity I would like to know Mr Chairman, Sir, according to mine work-
whether the Government IS taking senous 
note of the safely measures In the mines or 

ers the inspection IS made by the Manager 
generally once In a week but he does not 
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VISrt undrgrouund mining and does not try 
even to know as to what difficulties are being 
faced by the workers while mining The 
Project Manager does not Inspect there 
even for months together 

It was also Informed by the workers that 
the pltlhead of the mme, m which fire broke 
out was sealed But gas was leaking from 
somewhere else OWing to It, the fire could 
reach here, as thiS aspect could not be 
taken care of Had we taken care of It, thiS 
tragedy would have been averted In the 
same manager, substandard matenal IS 
used In underground mines and large amount 
of commiSSion IS taken on thiS matenal 
OWing to It, such type of aCCidents take 
pi ace The safety measures which are asked 
for are not followed the officers try to get 
maximum production from January to March 
and resort to deputing mine workers In 
underground mine forCibly without safety 
measures despite their resistance I would 
like to ask the Han MinIster that full guaran-
tee should be given to check such type of 
aCCidents First grade mmatenal should be 
supplied to underground mines and entire 
arrangement should be made for safety 
The contractors who supply substandard 
matenal can be checked The mine workers 
have been opposing to work In underground 
coillenes but they are forCibly sent to work In 

these mines despite their resistance Other 
hon Members have also asked to pay Rs 
50,000/-as an exgralla amount to the next of 
their klns and prOVide employment of them 
55 people have lost their lives Therefore, at 
least Rs 2 lakhs should be prOVided to the 
dependants of each decease and the Gov-
ernment should ensure that such type of 
aCCident do not recur In future It has not 
been mentioned In the report as to when the 
Chairman and the Manager of Coal India 
Ltd had VISited there since they were present 
In Calcutta It takes 1 1/2 to 2 hours to reach 
there from Calcutta But they had VISrted the 
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other day The hon MInister had vIsited 
there on 27th and his statement was pub-
lished In newspapers It has not been men-
tioned In the report as to when the rescue 
operation was started there and when they 
had received '"formation It IS a serious 
matter Therefore, the Government should 
take action so that such type of aCCident do 
not recur In future 

[English] 

MR CHAIRMAN Now, the han MInis-
ter Will reply 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
Sir, so far as Mr Gupta's pOint IS concerned, 
I must make It clear that I did VISit the site 
but, I did not find It necessary to mention my 
VISit to that place In my Report It was 
because, I am not a technical expert I did go 
to the site also I do not want to cite any 
Witness, because our hon, Member, Shn 
Haradhan Ray was present there and met 
me at the site 

Sir, Mr Gupta also InSisted In his speech 
that the MInister should have vIsited I also 
feel the same thing But, the situation there 
was that 55 miners were to be rescued 
When I moved to the Coal India Control 
Room at Calcutta on the 26th, alongwlth 
senior officer and mOnitored the entire op-
erallon There was a lot of commdtlon Then, 
I asked the Chairman of Cil and the authOri-
ties about the sltuallon They said that the 
rescue operation cannot continue unless 
and until the commotion IS controlled So, 
the experts were there It was also neces-
sary for the MInister to go there but not 
certainly In such a manner so as to affect the 
rescue operation In any manner 

SHRI INDRAJIT GUPTA What was 
the commotion there? 
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SHRI AJIT PANJA Nobody, first of all 
knew what had happened there, So, every-
body went there Everybody started running 
about here and there Fortunately, our hon 
Member of that particular constituency, Shn 
Haradhan Roy himself was present there 
and other union leaders Immediately went 
there With the resultthe situation was brought 
under control They were present there 
throughout 

As I mentioned earher, I first went to the 
Control Room There was also a comment 
as to why the Chairman did not go the same 
mght was that of both us were finding out the 
matenals required from vanous places NI-
trogen IS a thing which cannot be stored by 
the Side of the mme, Because, It IS a highly 
dangerous thing You must have seen, while 
gOing on the road, liqUid nitrogen being 
carned It IS a dangerous thing Therefore, It 
IS to be manufactured and stored In a proper 
place like Calcutta Jamshedpur and other 
areas We were monrtonng as to what would 
be our reqUirement, what IS the nature of the 
rescue operation and whether any other 
thing IS required even from outSide India 
Chairman went to the site on 26th So I was 
monltonng that from our Control Room m 
Calcutta Next day on 27th, I went there at 
11 0 clock After gOing there, Immediately I 
had a meeting With the Chairman, Dlstnct 
Magistrate, the I G Without disturbing any 
one engaged In the rescue operation, I only 
said that the Chairman should remain there 
and nobody else should come to the meet-
Ing 

That was the fIrst thmg I thought In my 
good Judgment at that time that the rescue 
operations should go on I am not a techni-
cal person nor am I a technical expert to go 
there and assist them In any manner 

Then one after another dead bodies 
started coming VarIOus rumours were there 

on what had happened Therefore, It IS not 
correct that I did not .90 to the site, I did go 
there, but. of course, I did not go on the 
same day, and I think, the MInister, unless 
he IS an expen should restrain hlmseH and 
allow the rescue operations to go on, and 
that was the feehng there of all persons 
present there, It would have been very mce 
If It was done on the same day But could I 
help them In any manner? Could any Min-
Ister help them In any manner? If he could 
certainly he should rush to the site In any 
way, I went to the hospital and found that 
postmortem examination on the dead bod-
Ies was being done qUickly Some of the 
unfortunate Widows and next of kin were 
there who were weeping I tned to console 
them as best as pOSSible and handed over 
to them money wherever It was poSSible 

So far as the probable cause, as men-
tioned by Mr IndraJrt Gupta, I think I should 
not comment, because II IS under a Court of 
EnqUiry Mr IndraJII Gupta commented why 
It IS under a Court of EnqUiry and not ,udlclal 
enquiry ThiS Parhament has made a law In 
which thiS Parliament thought rt necessary 
that In such cases of aCCidents, there should 
be a court of enqUiry, and that IS envisaged 
under Section 24 of Mines Act 1 952 ThiS IS 
a special type of statute apphcable for colliery 
aCCidents and aCCidents In coal fields area 
Therefore, the principle IS that general stat-
ute IS not given effect to but the special 
statute IS to be given effect to, that IS the pith 
and substance of the Parliament's Intention 

The ParlIament, In Its Wisdom thought 
that 200 years old coal mines coming from 
Bntlshers, thiS IS a special statute made for 
them m 1952 Immediately after the constltu-
bon In 1950 so that protection IS prOVided for 
coal workers of enquiry under Section 24 
was prOVided subject to correction. I could 
not find any other enquiry headed by a 
Judge, I thought It should be by a judge 
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Therefore, I immediately requested the 
Labour Minister to hold an independent 
enquiry. Mr. Indrajit Gupta must have know 
it and hon. Member also know that it is an 
independent inquiry by the Labour Depart-
ment; it has nothing or do with the Depart-
ment of Coal. It has to done by the labour 
Department by one Chairman who need not 
be a judge. But I requested him to pleased 
get it done by a judge so that people can see 
that justice is being done, which is an essen-
tial thing. Such enquiry is done with two 
Assessors, one is an expert, the other one 
is from the trade union. That is the sanctity 
of this procedure so that nothing could 
happen without the workers having confi-
del}ce in such system. Therefore, three 
persons under the statute - one is the Chair-
man (a judge or a higher officer) and the 
other is an Assessor, who is an expert-and 
another from trade union should hold this 
enquiry. Prof. A.K. Ghosh has been ap-
pointed from the Indian School of Dhanbad. 
Therefore, under Section 24, an enquiry 
was declared. Mr. P.A. Sangma immedi-
ately reacted to it and within two days an 
enquiry has set up and a notification has 
been issued. 

So far as the construction work of the 
stoppings is concerned'- whether it is private 
or public. This is a mine which is not within 
the list of dangerous mines. There is a list of 
dangerous mines where fire takes place, 
accident take place. I checked up its history 
and found that seldom accident takes place 
there. Only Rs. 10,000 maximum was paid 
before as compensation. But I found that 
they had an excellent track record of 15-20 
years of service of underground mining; and 
they were as good CiS any Supervisior even 
and technical expert; and that is why, imme-
diately, on the same day, conSidering their 
entire biD-data from the ECl Chairman who 
was present there, I thought it necessary to 
give Rs. 50,000 forthwith as special exgratia. 

I gave that within my own power. Oth-
erwise, they would have got small amounts 
under the Workmen's Compensation Act. 
After consuhing Sec. and Chairman, I did it 
on my own. The money which is to be given 
them under the Workmen's Compensation 
Act is so little and I thought that it is not 
possible for them to get much relief out of 
that. 

MR. CHAIRMAN: Mr Minister, how 
much more time do you require? We have to 
take up Private Members' Business at 3.30 
p.m. 

SHRI AJIT PANJA: I will take only five 
more minutes. 

MR. CHAIRMAN: Okay. 

SHRI AJIT PANJA: Besides the reliefs 
provided under the Workmen's Compensa-
tion Act generally Rs. 500 for funeral ex-
penses; ex-gratia amount Rs. 10,000; and 
amount under life cover scheme were usu-
ally paid before. Even though these are 
envisaged in the Statute and in the rules, I 
thought it necessary that an amount of Rs. 
50,000 should be given. Kindly calculate the 
entire amount. The total amount which 
comes to their hand, if it is calculated ac-
cording to their service, is about Rs. 1,75,000. 
If the widow chooses not to do the work, 
then up to the age of 60 years, if calculated 
properly, because I found the average age 
was 45 to 50, then as per the calculation she 
will be able to get about Rs. 8 to 10 lakhs 
until the age of ~I) years. This is without any 
condition, I made it clear, as is in the Army. 
Even though they work elsewhere, even 
though there is remarriage, I made it certain 
that they get the pension. Why? It was 
because that they were widows of such 
workers. working for long 15 to 20 years, 
having an excellent record. That is why, this 
special provision has been made. 
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[Sh Alit Panla] out the truth 

Now I come to the pOint relating to 
safety audit It IS a relevant POint, which has 
been made hy Shn IndraJlt Gupta, The han 
Member asked, what does safety audit 
mean? Safety audit IS done In a very special 
case In financial audit, every penny IS ex-
amined Here, every Item of safety of a 
particular mine, as recommended through-
out by the vanous Commissions and also by 
the rules and regulations, IS examined me-
ticulously and with sanctity The Items that 
are examined are like roof management, 
ground management, danger of Inundation, 
danger of outbreak of fire, transport system, 
underground commUnication faCIlities, in-
spectIOn of mine by officials at various lev-
els, and quality of matenals as mentioned 
These are the safety audits specifically done 
And I am happy to say that by this time, In 

most of the underground mines, safety au-
dit has been completed-reports have been 
prepared-except some who had asked for 
some time to go ahead with the audit due to 
certain other difficulties 

I also saw the news about a dead 
worker alleged to be found with a Wrist 
watch and letter attached when I was there 
actually at the spot Immediately a search 
was ordered thoroughly and the Chairman 
himself had gone there But no such dead 
body With a Wrist watch and letter was found 
I do not want to make any comment be-
cause thiS IS subject to InqUiry Whoever has 
given thiS information must be appearing 
before the Court of InqUiry But the experts 
told me that If such a gas of carbon monox-
Ide IS Inhaled by anyone, then he Will not be 
able write anything and he will die Instantly 
I do not want to comment about thIS And 
being a MInister, I should not when thiS IS 
pending inqUire Let It be inqUired Let the 
witnesses be allowed to appear before the 
Court of InqUiry Let the Court of InqUiry fmd 

Sir, one other Important POint has been 
made It has been said that FIR was lodged 
The hon Members wanted to know aa to 
what action was taken on that Action has to 
be taken by the State Government, that IS, 
the Government of West Bengal I under-
stood that the Manager, ASSistant Manager 
and Agent went tothe High Court at Calcutta 
and obtained an antiCipatory ball But that 
does not mean that you cannot proceed 
But thiS IS for the State Government to do 
ThiS IS a law and order problem We cannot 
take charge of the FI R But certainly, we are 
pursUing thiS matter 

I must put on record that our MP, Shn 
Haradhan Roy, and other Union Leaders 
and the District Magistrate Shrl Burman and 
Admlnlstrallon of the Burdwan District gave 
me full support But, unfortunately, I must 
also say that tt':: CITU Union on 31 January 
called a stnke which caused temble suffer-
Ing I tned to contract Shn Roy In Burdwan 
to request him that the movement of rescue 
team and nitrogen be allowed Fortuni'tely 
the Dlstnct Magistrate was able to cc'ntact 
Shn ROY, who Immediately carne and saw 
that there was no hindrance whatsoever 
But, there was delay because It was not 
Within hiS Junsdlctlon It was qUite outSide 
the dlstnct of Burdwan 

As far as other arrangements are con-
cerned, so far as I know, In the whole of the 
world there IS no underground Wireless ar-
rangement In a coal mme because It IS so 
much sensitive to any type of gas that It 
might cause fire The battery inSide the 
Wireless might cause fire But, I do not know 
about It m detail I have asked the offICers to 
fmd out whether such Wireless arrange-
ments are In Chma or In United Kingdom or 
In Australia and could ~e made available In 
India 
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It IS stated that the name of the person pUnished severely (InterruptIons) 
who came out first IS Ganesh lala The 
record whIch has been gIven to me by the 
Company IS that around 4 00 P M Ganesh 
lala came and reported this matter He was 
also on duty At 4 00 P M the shift was over 
I do not want to comment as to whether he 
came and reported the matter at 3 00 P M 
because of the pending enquiry If that IS so, 
the enquiry would be held and the hon 
Judge will find out as to what has actually 
happened 

As far as safety In prIVate mines IS 
concerned this IS a speCifiC thing which I 
have taken care of because pnvatlsatlon In 
some way IS coming like the captive mining 
which IS being given for power houses 
SpeCIfic order has been Issued by the Coal 
Ministry that each one taking such prIVate 
mines, that IS, mines for power or forwashery 
or for other purpose, has to abide by all the 
safety norms With Inspection by the Director 
of Safety and also the Controller of Mines 

SHRI HARI KISHORE SINGH 
(Sheohar) What about the safety mea-
sures In the BCCl mines Itself? Are you 
satisfied With It? 

SHRI AJIT PANJA These are the few 
POints I wanted to say In reply to questions 
I am grateful to the hon Members who have 
raised these questions I Will be very happy 
to receive suggestions from all the hon 
Members, so that In the meantime until the 
report of the InqUiry Committee comes out, 
I can proceed With vanous safety meaures 
I assure this House that after the InqUire 
Report IS published, we will take SUitable 
action We cannot be on which hunting, we 
cannot go on suspending people and taking 
anybody and everybody to task But, after 
the report IS out, we will see that each Item 
of this Report IS Implemented Including the 
gUilty, whoever might be found, If found, IS 

SHRI ROOPCHAND PAL (Hooghly) 
Sir there IS a rally against the pnce nse 
before the Parliament House organtsed by 
the left Parties The police attacked brutally 
and lathlcharged Eleven persons have been 
Injured and th.,y are In the hospital and 
thousands are In the police station We 
demand that the hon Home MinISter should 
make a statement (Interruptions) 

MR CHAIRMAN Please SIt down 

(Interruptions) 

MR CHAIRMAN ThiS can not be al-
lowed 

(Interruptions) 

MR CHAIRMAN It cannot go like thIS 
Mr Achana please Sit down Please under-
stand that thiS IS a motion under Rule 197 

SHRI BASUDEB ACHARIA (Bankura) 
I Will request you to understand the gravrty 
of the SItuation 

MR CHAIRMAN Mr Achana, you are 
encroaching upon the time of the Private 
Members Please Sit down Already eight 
minutes of the Private Members' time has 
been encroached upon 

SHAI BASUDEB ACHARIA Sir, In the 
capital of Deihl, the peaceful demonstrators 
were lathlcharged and beaten up by the 
pollee A number of persons have been 
hospitalised They were protesting against 
the pnce nse I deemed that the hon Home 
MInister should enqUire Into the inCident and 
make a statement In the House 

MR CHAIRMAN 0 K , you have made 
your pOint Now you can Sit down 
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SHRI BASUDEB ACHARIA: Our de-
mand is that the Home Minister should 
enquire into this matter and make a state-
ment on the floor of the House. 

.MR. CHAIRMAN: You have made your 
point. Please sit down Please understand 
that we were discussing a matter under rule 
197. You know the limitations also. All the 
points were made and the Minister has 
given a positive reply. You should please 
understand that.,( Interruptions). 

{Translation] 

SHRI SANTOSH KUMAR 
GANGWAR (Bareilly): Thousands of Bank 
Employees are sitting on dharana before 
Banking Offices to press the demand for 
establishing National Rural Bank. I would 
like to submit that the Government should 
pay attention to it. 

(English] 

MR. CHAIRMAN: Hon. Members, we 
have already encroached upon the Private 
Members' time. We have already taken 
eight minutes from the time allocated for the 
Private Members' business. According to 
the schedule of business. we were to take 
up a very important Bill for introduction. So, 
I request the hon. Members that if you 
permit, this very important Bill may be al-
lowed to be introduced. I hope the Minister 
will take only two minutes and immediately 
after that, we shall take up the Private 
Members' Business .. (Interruptions). 

SHRI RAM NAIK (Bombay North): 
Which is that Bill. Sir? We object to that. 

SHRI BASUDEB ACHARIA: This is 
Private Members' time. This time should not 
be encroached upon. We have allowed the 

Minister to conclude his reply. Why was this 
Bill not introduced ear1ier? (Interruptions). 

MR. CHAIRMAN: Mr. Acharia. please 
allow others at least to understand you. 
Nobody is able to understand you if you are • 
going to shout like this. Please sit down 
now ... (Interruptions) 

SHRI RAM NAIK: Sir, I am on a pOint of 
order. 

MR CHAIRMAN: let us hear his point 
of order. 

SHRI RAM NAIK: Sir, my point of order 
is that we do not know which Bill the hon. 
Minister· wants to introduce. If we have to 
take any objection about the constitutional-
ity of that Bill, we must get an opportunity. 
Even if it is passed in Rajya Sabha, we have 
every right to do it here. So, suddenly a 
Minister cannot come and introduce a Bill. 
We shall request that let it be introduced on 
Monday. What is the hurry about it? 

MR. CHAIRMAN: Hon. Members, 
please understand that Ihis is not a new 
item. This is already listed. You can please 
verify it from the List of Business. 

SHRI RAM NAIK: But the time is ours 
now. 

MR. CHAIRMAN: Please listen to me. I 
am requesting for the permission of. the hon. 
Members. 

SHRI RAM NAIK: The time for 
Government's business is already over. 

MR. CHAIRMAN: If there is any objec-
tion to the list of Business, you should have 
raised it in the morning itself... 

(Interruptions) 
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MR. CHAIRMAN: Please listen to me. I DR. LAXMINARAYAN PANDEYA: No, 
do not want to enter into any argument with 
any hon. Member. You have raised your 
point. Please sit down now. The point is that 
this item is there in the List of Business, If 
any hon. Member had any objection to this 
item in the list of Business. whether it is 
unconstitutional or whether it is not right. 
then you should have raised this issue at 10 
o'clock in the morning today ... 

(Interruptions) 

MR. CHAIRMAN: Chitta Basu Ji, you 
are a senior Member. Please allow me to 
complete. The point is that item No.11 we 
were supposed to take up at 3.30 p.m. You 
know the reason why the time for the Calling 
Attention was extended. The will of the 
House was that the Minister should com-
plete his reply. So, we have taken more than 
ten minutes of the Private Members' time. 
Now the Chair is requesting the hon. Mem-
bers that the Minister may be allowed to 
introduce the Bill, which is a very important 
legislation and which is listed as item No.11 
in the List of Business. 

SHRI RUPCHAND PAL: What will hap-
pen to item NO.12? Items 11 and 12 and 
related. 

MR. CHAIRMAN: You have very rightly 
said that...(/nterruptions) 

DR. LAXMINARAYAN PANDEYA 
(Mundsaur): Kindly see Part II of the List of 
Business. Here it is mentioned from 3.30 
P.M.to 6 P.M. So, it is our time now. 

MR. CHAIRMAN: That is true and that 
is why I sought for your permission and you 
have agreed also ... 

(Interruptions) 

we have not agreed ... (Interruptions) 

MR. CHIAHMAN: You please listen to 
me. Exactly at 3.30, I sought the permission 
of the House. Then Shri Mohan Singh sug-
gested. and everybody agreed by silence, 
that the Minister may complete his reply. 
That is now he have taken eight more 
minutes. because it was an important sub-
ject. The Minister wanted to reply and we 
wanted to listen to his reply. So, it is with the 
explicit consent of this House that the Min-
ister completed his reply. 

So, eight minutes' more time was taken. 
Otherwise at 3.30 p.m. only all of us would 
have permitted the introduction of this Bill. 
Now I request that two minutes be given for 
this. We can make it up later. 

(Interruptions) 

SEVERAL HON. MEMBERS: No, we 
do not agree. 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): Sir, we had agreed only to the 
completion of the Calling Attention. (Inter-
ruptions) 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir. these are two different 
matters. (Interruptions) 

MR. CHAIRMAN: Let one Member 
speak at a time. Let us hear Shri 
Shahabuddin. 

SHRI SYED SHAHABUDDIN: Mr. 
Chairman. I beg to submit to you that to 
allow a Minister, who is already on his legs, 
to complete a statement is one type of 
matter. The other is pending business. Now, 
if in your judgment, these Bills are so urgent 
and emergent, that they have to be intro-
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[Sh. Syed Shahabuddinl MR. CHAIRMAN: The question is: 

duced today, then surely, the House may 
concede your request. But, surely there is 
no such emergency. The Bills can as well as 
be introduced on Monday. Therefore, they 
cannot be compared to the hon. Minister 
completing a statement when he is on legs. 

MR. CHAIRMAN: I am not comparing 
introduction of this Bill to the completion of 
the Minister's speech. I fully agree with the 
hon. Members. Still, I request your permis-
sion that within two minutes - if you all agree 
- and with your permission only, this could 
be done. 

SEVERAL HON. MEMBERS: No. 

SHRI RUPCHAND PAL: We have not 
agreed. 

MR. CHAIRMAN: All right. We will take 
up Private Members' Business. 

15_47 hrs 

{English] 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twenty-Seventh Report 

DR. VISHWANATHAM KANITHI 
(Srikakulam): Sir, I beg to move: 

"That this House do agree with the 
Twenty-Seventh Report of the 
Committee on Private Members' 
Bills and Revolutions presented to 
the House on the 22nd February, 
1994." 

"That this House do agree with the 
Twenty-Seventh Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 22nd February, 
1994". 

The motion was adopted. 

15.48 hrs_ 

BILLS INTRODUCED 

CONSTITUTION (AMENDMENT)BILL 

(Amendment of Articles 29, etc_) 

{English] 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (Jalna): Sir, I beg to move for leave to 
introduce a Bill further to amend the Consti-
tution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Costitution of India". 

The motion was adopted. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE: Sir, I introduce the Bill. 
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15.48112 hrs The motion was adopted. 

CONSTITUTION (AMENDMENT) BILL 

(Amendment of Articles 15 and 16) 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for leave to 
introduce a Bill further to amend the Con-
stitution of Inaia. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHRI SYED SHAHABUDDIN: Sir. I in-
troduce the Bill. 

15.49 hrs. 

CHILD LABOUR (ABOLITION) BILl' 

[English] 

SHRI CHITTA BASU (Barasat): Sir, I 
beg to move for leave to introduce a Bill to 
provide for the abolition of child labour and 
for matters connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the aboli-
tion of child labour and for matters 
connected therewith." 

SHRI CHITTA BASU: Sir, I introduce 
the Bill. 

15.49 112 hrs. 

CONSTITUTION (AMENDMENT) BILL 

(Substitution of new Article for .Article 
285) 

[English] 

SHRI rllTTA BASU (Barsat): Sir. I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India" 

MR. CHAIRMAN: The question is: 

"The question is that leave be 
granted to introduce a Bill further 
to amend the Constitution of India" 

The motion was adopted. 

SHRI CHITTA BASU: Sir. I introduce 
the Bill.' 

15.50 hrs 

CONSTITUTION (AMENDMENT) BILL' 

(Amendment of Seventh Schedule). 

[English] 

SHRI CHITTA BASU (Basarat): Sir. I 
beg to move for leave to introduce a Bill 
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further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India" 

The motion was adopted. 

SHRI CHITTA BASU: Sir, I introduce 
the Bill. 

15.50 112 hrs 

CONSTITUTION (AMENDMENT) BILL' 
(Amendment of Article 310 etc.) 

[English] 

SHRI CHITTA BASU (Barasat): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.' 

The Motion was adopted. 

SHRI CHITTA BASU: Sir, I introduce 
the Bill. 

15.51 hrs. 

Scheduled Castes and Scheduled 
Tribes orders (Amendment)BiII* 

[English] 

SHRI RAM NAIK (Bombay North): Sir, 
I beg to move for leave to introduce a Bill to 
alter the names of certain castes and tribes 
in the lists of Scheduled Castes and Sched-
uled Tribes and for matters connected there-
with. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a BiH to alter the names of 

certain castes and tribes in the lists 
of Scheduled Castes and Sched-

uled Tribes and for matters con-
nected therewith." 

The motion was adopted 

SHRI RAM NAIK: Sir, I introduce the 
Bill. 

15.51 1l2hrs. 

CONSTITUTION (AMENDMENT) BILL 
(Amenment of Article 324) 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for leave to 
introduce a Bill further to amend the Consti-
tution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted 

SHRI SYED SHAHABUDDIN: Sir, in-
troduce the Bill. 

15.52 hrs 

BAN ON COW SLAUGHTER BILL' 

SHRI KASHIRAM RANA(Surat): Sir, I 
beg to move ior leave to introduce a bill to 
prohibit the slaughter of cow and its prog-
eny. 

MR.CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill to prohibit the slaughter 
of cow and its progency." 

The motion was adopted 
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SHRI KASHIRAM RANA: Sir, I intro- "That leave be grated to introduce 
duce the Bill. a Bill furhter to amend the Consti-

tution of India." 

15.52 112hrs. 

LAND ACQUISITION (AMENDMENT)BILL* 

(Amendment of sections 11 and 23). 

[English] 

SHAI KASHIAAM AANA (Surat): Sir, I 
beg to move for leave to introduce a Bill 
furhter to amend the Land Acquisition Act, 
1894. 

MR. CHAIRMAN: The question is; 

"That leave be granted to intro-
duce a Bill further to amend the 
Land AcquiSition Act,1894. 

The motion was adopted 

SHRI KASHIAAM RANA: Sir, I intro-
duce the Bill. 

15.53 hrs. 

CONSTITUTION (AMENDMENT) BILL 

(Amendment of Articles 15 and 16) 

[English] 

SHRI MOHAN SINGH (Deoria): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

The motion was adopted. 

SHRI MOHAN SINGH: Sir, I introduce 
the Bill. 

15.54 hrs. 

CONSTITUTION (AMENNDMENT) BILL 

(Amendment of Article 324) 

[English] 

SHRI MOHAN SINGH (Deoria): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill furhter to amend the 
Constitution of India." 

The motion was adopted. 

SHRI MOHAN SINGH: Sir I introduce 
the Bill 

15.55 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL * 

(Amendment of section 30). 

[English] 

SHRI MOHAN SINGH (Deoria): Sir,1 
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beg to move for leave to introduce a Bill 
. Nrther to amend Representation of the 

People Ac1.1951. 

MR.CHAIRMAN: The question is: 

"That leave be grated to introduce 
a Bill further to amend the Repre-
sentation of the People Act, 1951." 

The motion WqS adopted. 

SHRI MOHAN SINGH: Sir, I introduce 
the Bil. 

15.56 hrs. 

PATNA UNIVERSITY BILL 

[English] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Sir. I beg to move for leave to 
introduce a Bill to eatablish and incorporate 
a teaching and residential University in the 
State of Bihar and to provide for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill to eatablish and in-
corporate a teaching and res i -
dential University in the State of 
Bihar and to provide for matters 
connected thereWith or incidental 
thereto." 

The motion was adopted. 

SHRI RAMASHRAY PRASAD SINGH: 
Sir. I Introduce the Bill. 

15.57 hrs . Fixation Authority Bill 

GOVERNMENT OF UNION TERRITORY 
OF ANDAMAN AND NICOBAR ISLANDS 

BILL' 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
I beg to move for leave to introduce a Bill to 
provide for the creation of Legislative As-
sembly for the Union territory of Andaman 
and Nicobar Islands and for matters con-
nected therew;!:' or incidental thereto. 

I will also like to inform the House that 
Clause 19 of the Bill which was to be printed 
in thich type has not been so printed. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introdice 
a BHI to provide for the creation of 
a Legislative Assembly for the 
Union territory of Andaman and 
Nicobar Islands and for matters 
connected therewith or incidental 
thereto." 

The motion was adopted. 

SHRI BASUDEB ACHARIA: Sir, I intro-
duce the Bill. 

15.58 hrs. 

AGRICULTURAL PRODUCE PRICES 
FIXATION AUTHORITY BILL' 

By Shri Bhagwan Shankar Rawat 
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[English] able to attain a sufficient industrial growth, 
nor have we been able to increase our 

Mr. Chairman: Now we shall take up 
discussion on item number 1 B. The time 
allotted for this discussion is two hours. 

Shri Bhagawan Shankar Rawa! to 
speak. 

[Translation] 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move that: 

"The Bill to provide for the estab-
lishment 01 an authority lor the 
fixation of minimum remunerative 
prices of all the agriculture-pro-

duce and for matters connected 
therewith, be taken into consider-
ation." 

Sir, the agricultural produce prices fixa-
tion authority Bill has been moved in the 
House for the establishment of an authority 
lor providing remunerative prices and mak-
ing pr0vision on the matters connected there-
with. 

As per the existing practice 01 industrial 
products are fixed by industrialists them-
selves. They do it arbitararily. Prices of 
cement, steel and other such consumer 
items have increased 5 to 6 times during the 
last one decade whereas the prices of agri-
culture-produces have increased only by 
two times. 

Now, when a consideration on Dunkel 
proposals was going on and when a review 
of industrial production was undertaken 
during the last session, it was found that 
even after a huge investment 01 lakhs and 
crores of rupees, our country has not been 

exports properly. After 45 years of indepen-
dence the Government have realised to 
read here to the policy of increasing agricul-
tural produces. They arrived at the conclu-
sion that our export can be increased only 
by increasing agricultural-produces and that 
is the only way to improve our economy. A 
lot is said about green-revolution. Farmers 
of the country tool a vow that would not let 
any child sleep hungry whatever be their 
number and whatever be the increase in 
population, even if the Government failed to 
control the population-growth despite in-
vesting millions of rupees for this purpose. 

16.00 hrs. 

[PROF. RITA VERMA in the Chaitj 

Farmers resolved that they would pro-
vide food to the growing population and that 
nobody will die of hunger. When the political 
initiative faild to have a check on population-
growth farmers of the country accepted this 
challenge and subsequently the result of 
green revolution has not only made India 
setfsuificient food-grains but also our coun-
try is in a pOSition to export foods grains to 
some extent. However, we have to be care-
ful of the lact that stagnation starts beyond 
a particular limit and that is exactly the 
situation now prevails in the country in 
foodgrain production. I would like to present 
some data which forms the part of an an-
swer given in Rajya Sabha by the han. 
Minister in response to unstarred question 
No. 1079. He has accepted that the produc-
tion of foodgrain during 1990-91 was 
1,76,390 tonnes. The production fell to 
1,68,373 million tonnes during 1991-92. The 
production of foodgrains during 1992-93 
was one lakh eight thousand million tonnes . 
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[Sh Bhagwan Shankar Rawatl 

It IS matter of great sorrow that the produc-
tion of foodgralns IS further failing down 
dunng 1993-94 According to an estimate of 
the Government, the production of 
foodgralns will be around 179 million tonnes 

ThiS IS much less than the target of 188 
million tonnes set for the Five Year pian for 
1993-94 ThiS IS starting particularly be-
cause the economy of the country depends 
on how the nse In production of foodgralns 
and subsequently ItS export commensurate 
with the growth In population of the country 
The present figure In thiS regard IS starting 
Production of foodgralns IS associated with 
the dignity of the country as also With the 
Issue of achieving selfsufflclency The Gov-
ernment of Japan provides three times more 
pnce for paddy to their farmers than the 
pnce prevalent In the International market 
ThiS IS because, the people of Japan know 
that If their country IS not self suffiCient In 
foodgralns then any advanced Country may 
usurp their sovereignty The Government of 
India IS, however, not at all conscIous In thiS 
regard 

Sir, I would like to remind that my hon 
fnend from the Congress party, the former 
Pnme MInister, Shn Rallv Gandhi used to 
say even our present colleagues says that 
they are more concerned about the prob-
lems of the new century that IS to come after 
thiS 20th century IS over, when we will enter 
the new centrury, our country Will reqUired 
228 million tonnes of foodgralns The Gov-
ernment has not chalked any positive plan 
to fulfil that reqUirment No plan of the 
Govenment Will help Increase the produc-
tion of foodgralns If our farmers do not get 
remuneratIVe pnces Speeches delivered 
by leaders Will not help In increasing the 
productIOn of foodgralns, It will Increase only 

when farmers are provided with support 
pnce Moreover, production of foodgralns 
cannot be raised by holding seminars by 
experts, It can be done only through Impart-
Ing nght kind of technique for farmers and by 
providing them help They should be gUided 
properly and provided agncultural faCIlities 
Our Government has already accepted the 
Dunkel draft Our hon MIOIster Will be sign-
Ing the draft In the month of Apnl 

Sir, I have read the Interview of the hon 
MIOIster In "Jagran" where In he has said 
that the Government was helpless and we 
have to sign the agreement So, In view of all 
thiS, It IS necessary that farmers should get 
fair pnce for their produce only then they can 
be encouraged to Increase the foodgralns 
production That IS why there was a need to 
bnng such a Bill so that farmers could get 
fair pnce of their produces 

Mr Chairman, Sir, agncultural Price 
Policy was deCided In long term prospectus 
Had the hon MInister of Agnculture been 
present here I would have said to him that 
there has been no changes In the policy 
which reqUired a major changes The same 
old procedure, the same bureaucratic ap-
proach IS In vogue which IS causing harm to 
farmers Thereafter, the Commission for 
Agnculture costs and pnces submitted a 
report which revealed that pnces of agncul-
tural produces are fixed on the baSIS of last 
four years data (Interruptions) 

A Committee was formed under the 
Chairmanship of Prof S S John Later on 
With the changes of Government there was 
also a change In the chairmanship of that 
Committee At present the Committee IS 
functlomng under the Chairmanship of Shn 
D S Tyagl The Committee presented ItS 
recommendations on 28 9 93 J would like 
to submit as ~o what the Committee feft 
about It 
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[English] commodities distributed through Public Dis-

tribution System have also been increased 
• A high powered Committee con-
sisting of representatives of the 
Planning Commission, Ministry of 
Finance, Department of Food, De-
partment of Civil Supplies and 
Department of Agriculture, in co-
operation, be constituted to exam-
ine the recommendations made 
by the Agriculture Commission in 
its report on prices policy submit-
ted to the Government during the 
last three years as summarised 
below." 

I would like to say again that this Gov-
ernment is perplexed on the Dunkel draft. 
Indian Government is bent ruining the farm-
ers. The Committee further recommends 
that: 

{English] 

"Government should reduce its 
commitment of foodgrains distri-
bution in a systematic manner and 
after three years or so only a lim-
ited proportion 01 the population 
which is really poor should remain 
covered by the public distribution 

system." 

{Translation] 

The Prime Minister and the sopkesman 
of the Government of India say that they do 
not propose to destroy or change the Public 
Distribution System but through the recom-
mendations of the Committee such situa-
tion is being created indirectly. It is Con-
spiracy on the part of the Government to 
follow the instructions Dunkel through the 
Commitee Report. Thus poor people will be 
made to suffer. In this context I would also 
like to say that the administered prices of 

under this conspiracy and thus the poor 
people are suffering. Further the Commit-
tee recommends: 

[English] 

"Distribution through Public Distri-
bution System in anti-poverty 
progrdmmes and other 
programmes where the grains are 
more likely to gravitate in favour of 
poor be systematically analysed," 

[Translation] 

When people revolts the Government 
bows down before them. But Government 
will never bow down before the poor. Fur-
ther the Committee recommends -

[English] 

"The rate of subsidy should be 
brought down drastically, but not 
in a single go and the reduction be 
spread over a period of three to 
four years." 

{Trans/ation] 

In other words, subsidy should not be 
removed drastically but gradually. It has 
recommended to do away with subsidy within 
a period 01 3-4 years. 

{English] 

"There is a need to recognise the 
symbolic relationship between the 
procurement and distribution of 
foodgrains under which open mar-
ket sales of foodgrains should be 
made integral part of the food 
policy." 
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iSh Bhagwan Shankar Rawat] ment should nominate Its four representa-
tives and four Members from the Lok Sabha 

[Translation] 

He has rightly said that coordination 
should be maintained between the procure-
ment and selhng prices According to statis-
tiCS made available by the Government 
procurement price for the year 1992-93 was 
Rs 330 On 1 2 94 the selhng pnce In pubhc 
distribution system was Rs 402 and later It 
was raised It was a huge difference It IS 
really Improper because after procunng the 
foodgralns from farmers, rt dlstnbuted to 
consumers through PDS, In these way the 
Government says that It works for the wel-
fare of poor Consumer fight vlgourously In 
the open market The Government of India 
has constituted C A C P and It IS of the view 
that there IS a need to monitor as well as to 
inqUire Into the pnces recommended by 
A P C I agree on thiS pOint that the need of 
lhls Bill was on thiS ground But I am against 
constituting a high powered Committee con-
sisting of bureaucrates only Instead a com-
mission consisting of the representatives of 
all the seclion of society Including people 
who have knowledge In the field of agncul-
ture, who could take comprehenSive views 
of all the sections should be apPOinted The 
apPointments In thiS proposed commiSSion 
on should be made by the Central Govern-
ment It should consist of one person form 
the field of agriculture and one representa-
tive trom each State Government and Union 
territory, one representative from Chemical 
and Fertilizer Mlrllstry and four representa-
tives from the Indian CounCil of Agricultural 
Research We all talk about the welfare of 
agncultural labourers, but do not seek their 
participation The Railway Mlrllster was talk-
Ing about the mterest of employees, so, I 
would like the MInister of Agnculture also to 
take care of the Interest of labourers for 
whICh thiS Bill has been Introduced In the 
said commiSSion on the Central Govern-

and two Members from the RalYa Sabha, 
who could raise the vOice of people These 
M Ps should be elected by Members of 
Parliament Itself According to the latest 
report of the Government the cntena on 
which the prICes of agricultural commodilles 
are regulansed IS defective They consider 
the marketability, ItS economic Impact on 
the market and several other things But 
these have no direct link With the farmers 
Before announcing the remunerative pnces 
for agricultural commodities the proposed 
authonty would keep In mind the average 
capital Investment by farmers, average ex-
penditure on ';jbour, expendrture on crop 
Insurance, the Interest pcad on loans taken 
for agricultural purposes, expenditure on 
maintenance of farms, rebate of subSidy 
given by Government on agncultural pro-
duces, current pnces of agricultural crops In 

the open market, cllmat l.. ~ondltlons, natu-
ral calamilles like flood, drought, allstorm 
unllmely rain etc, average monthly domes-
!lc expenditure of framers which Includes 
expenditure on education health and hous-
Ing, all these factors should be considered 
before announcing or fiXing the remunera-
tive prices of agricultural produces Remu-
nerative prices should be announced before 
the sowing season so that the farmer could 
make up hiS mind and plan for sowing crops 
AlongWith that the release pnce of foodgralns 
to be sold In retail should also be fixed by thiS 
authority every year Apart from thiS, au-
thonty Will work In cooperatIOn With the 
central agefICles and other inStitutionS work-
Ing for procurefllent, supply and dlstnbullon 
of agricultural crops In thiS manner the 
farmer would get remunerative price for hiS 
produces The Government also Wishes to 
constitute a high power Committee against 
thiS commiSSion but It should be a compre-
henSive Commrttee consisting of not only 
offICers 
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The current procurement pnce of the 
Government IS 60 per cent of the Interna-
tIOnal market prICe Under the concept of 
globaltzatlon we determine the prices of 
Industrtal productIOn by consldertng and 
coordmatmg theIr prtces In the International 
market which IS agatnst the Interests of 
consumers Now the protection for indus-
tries IS also betng done away wIth You do 
not want to protect the industries then why 
the pnces of agncultural produce IS 60 per-
cent as compared to the prtces of the Inter-
national market What IS the fault of the 
farmer? Why should not he prosper ,-,nd'Y 
the policy of thiS globalisatlon There IS 110 

open tnternatlOnal market for export of agrt-
cultural produces especially foodgralns I 
have no heSitation to say and statistics also 
prove that India has to pay more on Import 
of foodgralns while It gets less on export of 
foodgralns The development of agricultural 
production IS linked with ItS prices and I 
would also like to enlighten the points as to 
how It can be developed Wrth the help of 
State Governments a Uniform agrICultural 
policy should be formulated for the whole 
country, so that an IdentICal Situation could 
be created ThiS Uniform policy WIll help the 
proposed authority In determtntng the prices 
of agricultural produces for all the farmers 

The matter of consolidatIon of holdtngs 
IS also linked with It Some State Govern-
ments have undertaken consolidatIon of 
holdtngs but others have not And where It 
had been Implemented a lot of bungling In 
land consolidation has taken place There 
should be a uniform policy IrngatlOn ar-
rangements should be as per the announced 
schedule All faCIlitIes like quality of soli, 
Improved seeds, rural link roads, services of 
experts tn agricultural field, availability of 
loans from Governmental Institutions should 
be ensured After creattng such an identical 
SItuatIOn, the proposed authority WIll be able 
to determine the uniform prices of agrlCul-

tural produces 

The Government treats all equally 
Farms havtng Irrigated land or unlrngated 
land for Improved quality of seeds or tradi-
tIOnal seeds, farms haVing approach roads 
or not havtng so are treated equally The 
farms, where these facllttles are not avail-
able the farmers will have to work hard and 
where these faCilities are available farmers 
have to work less It should be taken Into 
conSIderation 

It IS necessary for the Government to 
formulate untform agncultural policy for the 
development of thIS sector By a compre-
henSive policy, proper marketing of agricul-
tural produces can be done But till thiS 
system IS not Implemented the prices of 
agncultural produces should be determined 
as per the zonal arrangement In accordance 
wrth the available facllrtles 

I would alc;o like to pOint out that the 
Government spends very lIttle money on 
agncultural research Dr Manmohan Singh's 
poliCies may be correct but these are being 
proved dIsastrous for the farmers Research 
In determlntng the pnces of agricultural pro-
duces has been stopped under the pressure 
from IMF and World Bank The Government 
grants very little amount for It I would Itke to 
say that unless proper arrangements for R 
and D and proper allocation of funds are 
made The agriculture sector cannot prod-
ucts and alongwlth thai It IS necessary to 
tncrease the research Nork 

The fIgures gIven for tnstrtutlonal loan 
are startling DUring 1989-90, loan amount-
tng to Rs 2576 crore was taken and In 1990-
91 only Rs 230 crore was granted to farm-
ers as loan. It proves that Government IS 
IgnorIng the agrICulture sector which IS very 
distreSSing 
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ers, insecticides, seeds and land should be 
kept In mmd properly and all these thmgs 
should adequately be analysed You will be 
surpnsed to know that In 1989-90, when the 
procurement pnce was fixed at Rs 185/-
per qUintal The consumers had to pay As 
42/- more In January and February, Simi-
larly, In 1990-91, when the pnce was fixed at 
Rs 215/- the consumers had to pay As 120/ 

I would also like to say somethIng from 
the consumers viewpoint There are 20 to 
25 per cent big farmers In the country who 
are able to produce more than their reqUlre-
ment and go In surplus Thus there are 14 
crore families In the state country which 
have surplus production, whereas 78 crore 
people have to purchase foodgralns for their 
requirement In addition to It small and 
marginal farmers, rural labourers and agri-
cultural labourers are not able to have ad-
equate foodgralns as perthelr needs These 
people have to purchase food grains from 
outSide for 9 months In a year, It IS, there-
fore, essential to define the procurement 
pnce and the support price, so that we may 
be able to prOVide adequate rehef to the 
small farmers and Improve the country's 
economy As a result of It, the prrces would 
be remunerative and the farmers would 
deflnrtely be encouraged to apply their full 
strength In the held of agnculture 

I would like to mention something about 
CAPC It had fixed the procurement price @ 

Rs 250 per qumtal but the State Govern-
ments urged that the farmers of their States 
are agltatlOg over thiS pnce so It should be 
raised I would like to say that the Govern-
ment fixes the prices while sitting In Air 
conditioned rooms because the figures pro-
vlded by the Government are afarmlng ThiS 
IS an exercise only on papers, because the 
prices fixed are not actually remunerative, 
so the commiSSion Increased the prices by 
Rs 301-per qUintal to console the farmers 
After that In 1992-93, the procurement price 
was suggested for As 285/-per qUintal But 
when the attention of A P C was drawn to 
the fact that the Government had Withdrawn 
the subSidy being given to the farmers, the 
A P C refixed the price at As 305/-per qUln-
tal and rt was done under pressure I would 
like to pOint out In thiS regard that while fiXing 

- more In the open market Similar was the 
case In 1991-92 The rate was fixed at As 
225/- per qUintal but the consumers had to 
pay As 203/- more In the market, I would, 
therefor, like to stress that the authorities 
working In thiS field, must keep the Interest 
of the consumers In mind apart from the 
producers That IS why It IS necessary to 
keep a proper coordination among all these 
factors and for making a coordination among 
all the things, It IS not proper to create an 
atmosphere of suspIcion and fear about the 
Dunkel proposal I would like to urge the 
Government to make proper arrangements 
to ensure remunerative pnces to the farm-
ers for their produces and the subSidy which 
IS being withdrawn should be restored so 
that the farmers Interest are not overlooked 
and the economy of the country does not 
collapse In order to achieve all these tar-
gets the Government should constitute a 
Commission which should look after the 
Interests of the farmers as well as the con-
sumers If there IS any need to give subSidy 
to the farmers It should be gIVen A research 
should be conducted In hiS agnculturalland 
so that Improved seeds could be sown In It 
BeSides, there should be a coordination 
between the International market pnces and 
the local prices In Indian market so that the 
Indian farmers could prosper It will Improve 
Indian economy As has been said that 
there Will be no effect of Dunkel proposal on 
subSIdy and rt will be continued at the rate of 
10% so rt should be contInued and should 
not be totally withdrawn Alongwlth the sub-
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sidy. The loan system also may be made made through RDX. 
effective so that the farmers could to get 
loans as per their requirement. As I have 
stated about the alarming figures, we should 
not fly in the air because we would need 228 
million tonne of foodgrains by the year 2000 
and the same target is not being achieved 
by us. Centrally, the Minister and the 
bureaucrates make misleading statements 
in the newspapers and these statements 
are very unrealistic. That is why, we have to 
take this factor into account. In the 
President's Address and also in the resolu-
tion adopted yesterday itself in the Parlia-
ment, we have expressed our will power 
that at any cost we will have to face any sort 
of disturbances created by Pakistan, but 
unless we are able to achieve self suffi-
ciency in foodgrains, we would not be in a 
position to face a war with any other country. 
If we want to protect the unity and integrity 
of our country, we will have to give a serious 
thought to this problem. In this connecllon, 
I would like to congratulate the people of 
Punjab that while facing the problems of 
terrorism, they did not allow the production 
of foodgrains to fall and continued to main-
tain the same rate of production every year. 
They did not lose this battle too. Despite all 
this, the Government of India has totally 
failed on this front because the figures for 
the last three years are revealing the facts. 
I would like to state that when such a huge 
conspiracy IS being hatched to dismantle in 
kashmir, not only Pakistan but other coun-
tries also, are involved in this conspiracy in 
North Eastern States, also, the scessionist 
forces are posing a threat to our existence 
and integrity. We should be more carefull in 
meeting such problems. In Bombay, geno-
cide was caused and bomb explosions car-
ried and to destroy our economy. Bomb 
explosions were made in Calcutta too. An 
attempt was made to terrorise the workers 
by throwing bombs at them in Madras and 
some where such type of attempts were 

Terrorist forces want to enslave this 
country again. This is only their ultimate aim. 
India cannot make the required progress in 
the field of Industrial production. These forces 
are now after our agricultural production 
which is the only point of our aspirations. 
These forces will definitely ill advice the 
Government of India to damage the agricul-
tural production of our country and that is 
also being done through the Dunkel propos-
als so that our agricultural production does 
no increase. But I would like to say again 
that the Govern, nent of India must review all 
its policies and ponder over this fact that 
whatever money we had incurred for the 
industrial development of our country; alas 
if we would have incurred a half of this 
amount on agricultural development, on 
making irrigation system effective in this 
country, it would have been much fruitful for 
the country. If we would have accepted the 
suggestions made by Dr K.L Rao, the then 
Irrigation Minister that a girdle (Kardhaui) 
Canal should be constructed by linking 
Ganga and Kaveri if we would have con-
structed that Canal, that would have acted 
as an anicilliary in providing happiness to 
the country and it would have proved really 
a girdle on the waiste of 'Bharat Mata'. The 
Canal would have brought such a green 
revolution in the country as the whole India 
from Kashmir to Kanya Kumari and from 
Atuck to cuttack and Assam would have 
turned into a granary and we would have 
been able not only to fulfil our requirements 
of foodgrains but also of the entire world. 

I, therefore, would like to say that this 
factor is linked with the economy of the 
country. So there is a need to set up such a 
SCientific system for fixing the procurement 
price of agricultural produces as may be 
able to safeguard the interest of the farmers 
as well as consumers and may also be 
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helpful In Improving the country's economy 
and India may turn Into granary Remunera 
tlve prices can be fixed only when there IS 
adequate production of foodgralns In the 
country for thiS purpose, we Will have to set 
up a rural economic system and frame such 
an Agrlcultura' PoliCY which SUIt to our coun-
try With these words, I move thiS Bill In the 
House for adoption 

{English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) I thank Shrl Bhagwan Shankar 
Rawat tor havmg brought thiS Bill before the 
house, which prOVides an opportumty tv 
discuss an Important subject like the Agri-
cultural pnces In his speech he has dealt at 
length With the entire gamut of his party's 
manifesto I entirely agree With the conclu-
sion arnved at by him, for example there 
should be a sCientific basIs for flxat'on of 
prices of agricultural produce As you know 
agriculture IS the mamstay of our economy 
We are predommantly an agricultural coun-
try Farmers are the backbone of our 
economy we are mdebted to the farmmg 
community for having made Green Revolu-
lion a success 

In 1951, India entered the age of Five 
Year Plan What was our production when 
the first Five Year Plan was launched? It 
was about 5" million tonnes and now It IS 
300 per cent more If Wp say that we have 
not achieved any thing or we see the ghost 
of Dunkel In every thing, It IS not useful 

We have a Commission on Agricultural 
Cost and Prices Rawat)l has proposed that 
It should be replaced by an authority 

Remunerative prices should be ensured 
to our farmers Sir, the support price IS fixed 

not say that there should not be any trans-
action In the market at the prices higher than 
that But there cannot be any transactIOn In 
the market at the prices less than that If 
somebody does that, he will be pUnished 
So, It should be made clear Despite thiS, we 
come across distress sale of our agrICultural 
produce In the interIOr areas That has got to 
be arrested 

Madam, tor the first time since Inde-
pendence, there has been an enhancement 
In support prices of agricultural produce 
dunng the last two years In the last two 
years, the Increase was about 50 percent 
Dr Jakhar did not agree The Government 
rejected the recommendations of the Agri-
cultural Prices Commission They pay over 
and above whatever IS recommended That 
IS why, there was also criticism from some 
quarters There were editOrials In prominent 
newspapers that the Government IS trying 
to woo the farming commumty Without 
trymg to bit ,n anyone's favour, the Govern 
ment IS trymg to balance the producers and 
the consumers which IS a rather delicate 
exercise We have producers as also poor 
consumers So, I would also say that the 
Commission should be more broad-based 
Some representatives should be Included In 

the Commission I do not know how the 
measures suggested by Mr Rawat Will 1m 
prove all these things He suggested that 
there should be a council like authOrity 
wherem representatives form all the States 
and UnIOn Terrltones should be Included It 
should also Include other representatives 
VIZ the Members of Parliament and other 
ofltcers If It IS accepted, It will be like a small 
Assembly of the North-Eastern Stales Then, 
again, you will have to go m for small com-
mittees My suggestion IS why not thiS Com-
mission be stn>ngthened If necessary they 
can move around ask some knowledge-
able people to give thelT eVidence before the 
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Committee Let them give their suggestions 
as to whether It IS a practlcacle proposItIOn 
or not You see Section 11 of Mr Rawat's 
Bill Of course, there should be a declaratton 
In the begtnnmg of the sowing season I 
agree with the policy of the Government, 
Sometimes, there may be delays People 
should know before the sowing season about 
the pnces of agncultural commodities which 
they are gOing to produce Naturally, If some-
body IS aggneved, he Will come before the 
Government of India and appeal 

I agree with the SPirit of this Bill that 
there should not be any exploitation There 
should be remunerative pnces for all these 
thmgs Anyway, we have a machinery which 
should be strengthened 

Even I tned to persuade myself but I 
cannot agree to the contents of this Bill 
Imagme the position At the same time, I 
would say thai even If some good farmers, 
rich farmers are not Inclined, and not in-
clined, are not Interested to go In for agricul-
ture, they even try for a Class III Job If you 
ask them about II Ihey say, there IS no 
senses of dignity to do agriculture It IS a 
question which all of us should address 
ourselves It IS a question of dignity 

While fiXing up the pnces on a SCientific 
baSIS we should anticipate the standards of 
an agricultural family, that should also be 
borne In mind Even a Class IV employee of 
the Government of India or for that matter of 
the State Government IS draWing about Rs 
2000 per month Rs 24000 per annum He 
does not spend anything out of rt, But how 
many agncultural families In our country are 
getttng a net Income of that level, of that 
order from agnculture? The percentage will 
be 3 or 4 or 5 ThiS IS after meeting aU the 
expenditure on agricultural operations ThiS 
IS the net Income that he gets How many 
agricultural families are getttrg about Rs 

20,000 per annum? ThiS IS how have also 
to make thiS companson 

The population IS Increasing at the rate 
of 2 2 per cent every year ThiS IS a challeng-
109 sltualton created for us we have to feed 
so many mouths, a big number IS added 
every year, but the land remamlng IS the 
same The answer to the question IS to raise 
the productivity of the land and to arrest the 
growth of population How can we mcrease 
the land productivity? The land reforms are 
there, they mean consolidation, etc At the 
same time, we have to populanse the high 
Yielding vanety There has to be Irrigation on 
a prlonty baSIS Every Inch of land should be 
Irrigates, should be capabh of producing 
more than two crops Then there IS a ques-
tion of fertilizer, etc There are so many 
ttl'ngs associated with thiS Then there IS a 
question of crop tnsurance scheme With 
these prOVIsions also, there IS an element of 
risk In agrlcuture, the element of risk IS very 
much there In thiS profession The crop 
Insurance scheme IS being Implemented on 
the modest scale Whatever pitfalls are 
there, loopholes are they, they have got to 
be plugged, and we have to ensure the 
successsful Implementation of the crop in-
surance scherP'" Regarding procurement, 
whenever there was a question of Issue 
proce If the other pnce went up the procure-
ment pnce also went up, the support pnce 
also went up, It has resultse In Increase of 
Issue proce Then the defiCit balance gets 
very much tilted, to a certain extent the 
subSidy support can be given, It IS betng 
given 

Due to expansion and extension of the 
PDS, even If there IS an Increase, the total 
amount payable by the Government by way 
of the subSidy IS Increasmg So, you cannot 
question the motive of the Government 
they are alway!. out to help you, they are 
sincere to help the poor peasants 
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That way again loan and other facilities 
are there, So when we advance loan to a 
cultivator that should be on liberal terms and 
conditions 

There are loan waiver schemes but I do 
not want to enter Into that dispute It has 
complicated the matter Many farmers, I 
know, were ready to pay but they were told 
by their bankers not to pay at that time 
because of change In policy So they are 
neJIher here nor there They could not get 
the beneht agam The Interest rate has also 
gone up for on fault of theirs At least the 
Interest portion should be waived There 
should be a prOVIsion for repayment of such 
loan by easy Instalments Like that we have 
to revolutiOnise our agnculture ProductiVity 
of land has got to be Increased The pnces 
have to be remunerative By remunerative 
price I mean to say should be something In 

surplus with the farmers The farmer, be-
Sides meetmg the expenditure of hiS family, 
has to Invest for the Improvement of hiS 
land etc also Every year some amount IS 
reqUIred for that purpose 

In our country the system IS such that If 
anybody who gets a Job of even a peon gets 
so many other benefits like leave, medical 
facllllles, eduction for hiS children In central 
schools, etc But what happens to the farm-
Ing community? They should also get reim-
bursement of medical expenditure of free 
medical faCIlities, education for thelT chil-
dren, etc 

We have to create a sltuallon m out 
society so that the farmers should not feel 
neglected that because they are, not Gov-
ernment employees so they should be de-
prives of the baSIC facilities 

I do not like to speak more but we have 

country Unless we Improve agnculture and 
fulfil the task that IS ahead of US, I e check-
Ing the Increasmg population and corre-
spondingly mcreasmg the productivity also 
If there IS no growth m production then the 
type of situation that will be ahead of as or 
that we will be facing will be very senous 
This IS clear to all of us That IS to be done 
fully by a resolution 

I again say that I agree With the conclu-
sion of the speech made by the hon Mem-
ber, But what he has said In between and 
the provIsions of a council that he has made 
IS not gOing to serve any purpose We can 
Improve the conditions a bit With the help of 
thiS Commission but there should be some 
Improvement and that should be strength-
ened At the same time the procedure, that 
we have, should be Improve upon sCientifi-
cally so that there IS no explOitation of 
farmers, and remunerative and prices are 
declare well In time Again more Important 
than that IS to ensure payment of prices to 
farmers all over the country In the last I 
would say that we should aim at creating 
such a situation In the country Thank you 

[Trans/atlon] 

SHRI MOHAN SINGH (Deona) Mr 
Chairman, SIT, I rise to support the Motion 
moved by Shn Bhagwan Shanker Rawat 
My hon fnend Shrl Pamgrahl feels that the 
Motion seeks to bypass the Agricultural 
Prices Commission and set up an autono-
mous body which Will not accept the recom-
mendations of the APC However, the Mo-
tion seeks settl, ,g up of a separate commis-
sion and It should be welcomed by all The 
present Agncultural P'Ices CommISSion fixes 
the remunerative prices support pnces and 
poliCies on the baSIS of the figures of Input 
costs plus margin We have experienced 
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that the prices fixed by the commission are 
further deteriorating the condition of the 
farmers. Until the agriculture produce is 
made remunerative and the people en-
gaged in agriculture are employed on full 
time basis the situation is not going to 
improve. 

Unfortunately at present MPs are farm-
ers too. Teachers, traders, businessmen 
and people engaged in other professions 
are also engaged in agriculture. They pur-
chase farms to improve their social and 
economic status. These are not the full time 
farmers. It is only a trend of fashion, a side 
job for them. It is mainly because agriculture 
is made a full time occupation, the country 
cannot develop. Agriculture can become a 
full-time occupallon only if it is made profit-
able. 

I agree with Shri Panigarhi's views that 
during the last one to two years the Govern-
ment of India has drastically revised the 
prices of the agricultural produces. How-
ever, he highlighted only one view point and 
forgot to comment on the increase in invest-
ment. Last year, I made a submission that 
fertiliser input costs constitute 30 per cent of 
the total investment in agriculture and dur-
ing the last two to three years the Govern-
ment of India has increased the fertiliser 
prices by 55 to 65 per cent. As a fallout of this 
increase in fertiliser prices, last year the 
consumption of phosphatic fertilisers was 
reduced by 40 per cent. Figures of the 
current year are not yet available. 

Since the announcement of the indus-
trial policy, between 1991 and 1992 and 
subsequent increase in fertiliser prices the 
consumption of DAP and MOP has come 
down by 40 to 45 per cent. The main reason 
for it was that the farmers could not afford to 
buy fertilisers at such high prices. Wages 
increased and the prices of the pesticides 

have also increased by 200 per cent during 
the last two years. I would like to submit that 
during the last two years the prices of insec-
ticides increased by more than 200 per cent. 
The Government of India is not in a position 
to do anything in this regard. The Hon. 
Prime Minister yesterday agreed in the 
House that DAP and MOP will have to be 
imported because basic raw materials for 
these are not available in the country. Fur-
ther, the Hon. Prime Minister stated that as 
far as cases of other fertilisers like Urea are 
concerned, 'more or less' the country has 
become or is soon going to become self-
sufficient in this field. At that time I did not 
consider it appropriate to challenge his as-
sertions but now I would like to contradict 
the statements made by the Hon. Prime 
Minister. For the last two to three years at 
least 12 urea manufacturing units of Fel are 
lying closed in the country. Now you will 
have to import urea. Gradually, as per the 
projections of Government of India, im-
ported fertilizers will be cheaper than the 
indigenous chemical fertilizers. For the sake 
of it this argument id being given that im-
ported fertilisers will be made available at 
cheaper rates. This is being said because 
indigenous fertilizers are costing more and 
the country is in a position to impart fertilisers. 

What will happen in future? The man-
ner in which a" "'"miers have been removed 
under GAIT, a time will come when foreign 
companies will keep the prices of urea fixed 
and under control resulting in closing down 
of all fertiliser units in India when there will be 
no production, foreign companies will have 
their monopoly and they will arbitrarily fix the 
prices of fertilisers... (Interruptions) Last 
year while delivering his speech on the 
Motion of Thanks on the President's Ad-
dress he had accepted in that at present 
India has become the largest sugar pro-
ducer in the world. Sugar production was 
1.30 crore lakh tonnes in the country. But 
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what happened this year, sugar production 
dechned by 20 lakh tonnes due to chaotic 
situation last year and non timely payment 
to the sugarcane growers Sugarcane grow-
ers have to struggle and finng was opened 
to them when they carned on huge aglta-
lions As a result of It sugarcane growers did 
not Invest In production of sugarcane and Its 
production declined ThiS year situatIOn has 
come to such a pass that If Government will 
not Import sugar to the extent of 20 lakh 
tonnes or more It IS not pOSSible to meet the 
demand of people within the stock available 
In the country 

Sir, with In a year the pnces of omon 
have Increased by 124 per cent and gram 
pnces by 65 per cent Similarly, potato 
pnces also Increased by 54 to 55 per cent 
Whenever pnces shoot up and farmers get 
remunerative pnces then next year the farm-
ers dIVert totally IS towards these Items and 
there IS glut In the market As a result of It the 
farmers Will have to resort to distress sale of 
their produce 

As a resultthere IS no conceptof planned 
agrICulture In thiS country In the absence of 
a coordinated support pnce agnculture IS 
not being done In a planned manner Be-
cause of It, If one year there IS good pnce for 
sugarcane he produces It more In the next 
year, but you do not pay attention towards 
thiS fact The next year wheat crop IS af-
fected and you have to Import wheat In 
order to remove all these anomalies, It IS 
reqUired to set up a permanent high power 
CommISSion, which should Include, repre-
sentatIVes of consumers and fiX the pnce 
consldenng the capacity of the consumers 
The representatives of farmers should also 
be Included In It and while fiXing the pnce It 
should take Into account the money re-
qUired for hIS dally reQUirement to maintaIn 

hiS Simple hVlng standard while flxmg the 
price, apart from the cost It should also take 
Into conslderatron the reqUirement of farm-
ers Therefore, representatIve of farmers 
should also be Included In thiS set up Be-
Sides agricultUrists speCIalists should also 
be there to prepare data regarding mvest-
ment In agriculture who can also prepare 
concrete practical and sCientific baSIS of the 
cost With that representative of the Union 
Government should also be there ThiS way 
these four types of representatIVes collec-
tively will be able to fix a nght pnce 

From thiS pOint of View, the suggestion 
mode by Shn Rawat IS very appropnate and 
I full~1 support It 

[English] 

SHRI UDDHAB BARMAN (Barpeta) 
Madam, Chairperson I thank Shn Rawat for 
glvmg us an opportUnity to diSCUSS a very 
Important subjbvt affecting not only the ag-
ncultural population but also the entire 
economy of the country 

The peasantry of our country IS produc-
ing But, even then our country IS not self-
suffiCient In foodgralns Why? 

17,00 hrs. 

There are dIfferent sections of our rural 
populatton There are agnculturallabourers 
who are very poor They are devoting their 
productive energy as agricultural labourers, 
dOing work for others There are peasants 
who are very poor The agnculturallaboures 
and poor peasants constitute about seventy 
percent of the entire rural population Though 
they partICipate In the production, they have 
very little surplus to sell In the market, 
except their labour power Then, there are 
some rICh and middle-class peasants who 
constitute about twenty percent of our rural 
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population and who have something to sell 
in the market. There are also big land hold-
ers. Though they do not physically partici-
pate in the production but they have a large 
amount of surplus to sell in the market. So, 
the rich peasants, the middle-class peas-
ants the agriculturallabolirers and the poor 
peasants contribute a lot in agricultural pro-
duction. But what we fins is that there is a 
great difference between the prices of agri-
cultural products and the industrial prod-
ucts. The peasants produces and sell their 
products in the market at a very low price, a 
distress sale also whereas the industrial 
goods made from that stuff are sold to the 
peasants at a very high price. Naturally, this 
has to be balanced. 

I completely agree with my collp."Igue 
Shri Mohan Singh that the prices of agricul-
tural inputs are increasing every day. The 
prices of fertilisers are increasing. the elec-
tricity charges are increasing, the prices of 
pesticides are increasing, the charges for 
irrigation water and everything else are also 
increasing, So while determining the price of 
agricultural products, all these factors should 
be taken into account so that the actual 
price of these agricultural inputs is to the 
presents, The peasants are devoting their 
energy to the production of different kinds of 
agricultural products. Some are engaged in 
the production of sugarcane, some are pro-
ducing tobacco, some are producing cotton, 
some are producing vegetables. But there is 
no control on the prices of these commodi-
ties. Sometimes the prices crash crash and 
the suffer I.ike anything. 

They had lose everything, There is 
even news that in certain places, when the 
prices of the production crash, the peasants 
had no other way to repay the loans taken 
from the banks and Mahajans and had to 
commit suicide, These things have been 
going on, Our peasantry is not getting the 

fair price of their produce. I can cite many 
examples, In our North East of India, in 
West Bengal, in Orissa and in Assam, jute is 
being produced. The producer or the farmer 
producing jute is not getting the actual price, 
There is, the Government agency, the Jute 
corporation of India. The production is ex-
ceedingly high, But when they go to the 
market. There is no agency to procure their 
produce and they have to sell the material 
like anything at throwaway price and by this 
the peasants suffer. To necessarily safe-
guard the interests of the peasantry, the 
agency of the Government should be very 
much active so that the peasantry is not 
discouraged. 

Again, all sorts of restrictions are thee. 
I feel that to boost the agriculture in our 
country, the Government should come with 
a definite policy. It is said that the green 
revolution created a lot of things, But what is 
the present position? Now it is said that the 
growth rate in the particular areas where 
green revolution was stated, these is a 
decline. It is there in the Government's 
reports. 

In some places, where land distribution 
is being done, the growth rate is increaSing. 
Particularly it is so in West Bengal com-
pared to other States. So what I think is that 
along with certain measures to give remu-
nerative prices to the agriculturists and farm-
ers, there should also be steps taken so the 
the land distribution throughout the country 
is done properly because for the develop-
ment of our industry. Our culture, the 
upliftment of our rural population-particu-
larly peasantry it is very important. 

By giving remunerative prices to the 
peasantry, alof'::Jwith measures to have land 
distribution throughout the country and 
alongwith safeguarding the Interests of the 
agricultural labour, a certain situation can 
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be created which will help only improved 
production of agricultural produce but also 
development of our society. 

With these few words thank you for 
allowing me to participate in the discussion. 

SHRI CHITTA BASU (Barasat): 
Madam, I am quite thankful to my esteemed 
friend, Shri Bhagwan Shankar Rawat for the 
initiative he has taken for bringing forward 
this Bill. 

Without going into the details, I want to 
put across the view that the purpose of the 
Bill enjoys support from all sections of the 
House. 

17.09 hrs. 

[MR. DEPUTY SPEAKER in the Chairj 

I have with the report presented by Shri 
J. Chokka Rao. I am very glad that Shri 
Chokka Rao has submitted to this House 
this report which has amply substantiated 
the basic idea underlying this Bill. 

Sir, the peasantry of our country is 
subjected to various vagaries. 

Apart from the vagaries of the nature, I 
would mention one more vagary, particu-
larly the fluctuation in the prices of com-
modities. This Committee has given enough 
statistics to say that there are wide fluctua-
tions varying from 0.1 to 13.8 during a year 
and in the manufactured products it varies 
from 8.7 to 11.1 and for all the commodities 
it varies from 7.3 to 13. In the case of 
primary articles, it is all the more disquieting 
and all the more disappointing. It varies from 
2.1 to 16.6 and the primary articles are 

generally produced by the peasants of our 
country. Therefore, this wide fluctuation of 
the prices of agricultural produce constitute 
one of the very important vagaries of the 
peasanl$' miseries. 

Sir, I Quote from this report. It says: 

"The high prices of major inputs 
have been the source of special 
concern. The decontrol of the fer-
tilizer has caused a hike in the 
wholesale price index of fertilizers 
by 34 per cent. The tariff rates 
for electricity used for irrigation 
have gone up by 22 per cent. 
The prices of high speed diesel 
oil have also moved up by 21 per 
cent and that of light diesel oil by 
27 per cent. Also witnessed is a 
steep hike in the prices of lubri-
cants which have gone up by 25 
per c"nt. Likewise, the prices of 
other manufactured articles like 

food products, tobacco and to-
bacco products, textiles, rubber 
and plastic products, tractors, bi-
cycles, etc., have also exhibited 
uptrends." 

Now, the misery of the peasants is 
mainly due to this increase in the prices of 
agricultural inputs and there is no commen-
surate increase in the prices of the agricul-
tural produce. In this connection, I would like 
to refer to "Term of Trade". A Task Force 
has been constituted with Mr. Kahlon as the 
Chairman who was a former Chairman of 
the C.A.C.P. and I do not know whether 
there has been any report submitted by him 
on this "Term of Trade", as yet. So far as my 
knowledge goes, there has been no depend 
figure on the "Term of Trade" between agri-
culture and industry. Right from the middle 
of 1970s, upto 1990s, the "Term of Trade" 
has been unfavourable for agriculture. I 
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think we all understand this and because of 
this and, the farming has not been become 
a profitable profession for the majority of the 
people of our country. The "Term of Trade" 
only means, the ratio between the price 
received and the price paid by the peasants. 
It represents overall rate of exchange be-
tween agriculture and non-agricultural 
sectro. It generally reflects the trends in 
income and the relatives purchasing power 
of the farming sector. This enables us to 
ascertain the economic health of agriculture 
and for assessing the demand potentialities 
of our farmers. 

Unless there is true index of the TOT, 
we cannot really prescribe for the prosper-
ous health of agriculture of our country. 
Through'this discussion, I want the Govern-
ment should undertake the responsibility of 
bringing up the actual TOT, term of trade, 
between industry and agriculture. That will 
be very much helpful for us to understand at 
what position the agriculture of the country 
is at present. 

I am glad that the report has been made 
ample contribution for substantiating the 
urgency and the continued necessity of 
subsidy in agriculture whereas the Govern-
ment is determined to reduce subsidy and 
ultimately remove subsidy. A study by Gulati, 
in Economic and Political Weekly, made in 
1989 reveals that these subsidies from about 
15% of the value of the agriculture produce 
in our country. It might have been further 
reduced because of the reduction of subsi-
dies during the last three or four years. The 
net result measured through producers 
Subsidy Equivalent (PSE) is that the Indian 
farmers are taxed to the tune of 2.33% 
rather than subsidised. As a matter of fact, 
agriculture is not being subsidised but agri-
culture is being taxed. In contrast, the farm-
ers are highly subsidised in developed coun-
tries by as much as 72.5% in Japan, 37% in 

European Community countries. 26.2% in 
U.S.A., 33.5% in Canada and 10.3% in 
Australia. These details of the agriculture 
subsidies in developed countries are pro-
vided in the report. Our subsidy quanllty 
does not exceed 15% As matter of fact, it is 
further reduced to 10% when other coun-
tries subsidise up to the extent of 72.5%, we 
are going to reduce it. I think, we cannot 
bring any improvement in agriculture, if the 
Government policy regarding subsidy is not 
reversed. 

I strongly make a plea that the subsidy 
question should be discussed in details and 
see agriculture is properly subsidised, not to 
raise the question of reducing it, not to raise 
the question of removing it, not to raise the 
question of eliminating it. 

In 1990, U.S. farmers got 47 million 
dollars as GOvernment subsidy and addi-
tional benefit of 28 million dollars by way of 
consumers having to pay higher prices, by 
signing the GATT, by signing the Dunkel 
proposal, we have agreed to reduce our 
subsidy. You have agreed to eliminate sub-
sidy after 10 years. Naturally, this Will bnng 
about ruin of the agriculture of our country In 
the direction of reviewing agncultural policy 
of the country, the fixation of remunerative 
price for the agriculture produces must oc-
cupy the centre of stage. If that is not done. 
the poverty of the peasants of this country 
will continue to increase. If agriculture is 
destroyed, industry also cannot survive. 
One point, I want about import and export 
policy. 

Under the Dukel proposal, we will be 
forced to import between three to four per 
cent of foodgrains from outSide even if we 
are surplus in our food production. On an 
average, Indian food production is about 
one million lonnes. 
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[Sh Chitta Basu] As you are well aware, thiS IS such an 

Three per cent of It means 30 lakh or 40 
lakh tonnes Why we should be required to 
Import food If we have got enough for our 
own country? If we are forced to Import food 
from outSide, how the pnce can be stabllshed 
and how the remunerative pnce to farmer 
can be secured? 

Therefore. I appeal to the Government 
to make a reappraisal of the policy and take 
certain steps which really provide for the 
remunerative price of the agncultural pro-
duce of our country CACP as It prevalent 
todayy does not meet the reqUirement and 
10 order to substitute the CACP, a sugges-
tion has come which IS a very good sugges-
tion, according to me, to have another Au-
thonty to fiX the remunerative pnce for the 
agncultural commodities In our country bear-
Ing In mind the vagaries the economic 
factors and other political factors because 
of the GATT proposal because olthe Dunkel 
proposal and fiX up the pnce of the agncul-
tural commod,lles to make our country self-
sufficient, prosperous and to make our 
country's Independence further stable and 
further strengthened 

MR SPEAKER Mr 
Sobhanadreeswara Rao, you she'Jld con-
fine to timing because there are others to 
participate 

SHRI SOBHANADREESWARA RAO 
VADDE (Vljayawada) Thank you for giVing 
me the OpportUOIty First of all, I congratu-
late the mover of thiS Resolution Shn 
Bhagwan Shankar Rawat, a good fnend of 
mine for moving thiS Bill In thiS House By 
movmg thiS agriculture Produce Prices Fixa-
tion Authonty Bill, he had given an opportu-
nity to thiS House to diSCUSS a very Impor-
tant Issue 

Important Issue with which nearly 70 per 
cent of the population IS directly connected 
and even the rest of the 30 per cent IS also 
Indirectly connected as consumers 

The fact of matter IS the farmer are 
havmg a different perception As you and 
my friend Shn Chauhan are aware, every 
one knows that the farmers are not satis-
fied The tarmers feel that the mlOimum 
support pnces announced by the Govern-
ment are not remunerative and the Govern-
ment says, "No We are taking care of every-
thing We are calculating very sCientifically 
and we are announcing the prices depend-
Ing upon the recommendations 01 the CACP 
Many a time, whenever prices are raised, 
the press which IS 10 the hands of the 
capitalists, In order to see that the farmer IS 
done, though not full, but to some extent, 
some Justice, makes all harsh comments, 
saYing" Ohl The Government IS simply want-
Ing to have the sympathy of tarmers for the 
sake of votes only 

They do not agree that farmers are 
bemg subjected to injustice Surpnslngly, 
the consumer feels that he IS over-bur-
dened And many a time, you may be aware, 
consumers 10 thiS capital city are very fortu-
nate as compared to the poor people In 

Bihar, Rajasthan or several other States 
where they are not gelllOg even 700 grams 
per capita whereas 10 thiS capital City, most 
of them are getting ten kilograms ThiS IS a 
very Important matter which IS giVing scope 
to different people to thmk differently was 
the Agncultural Pnces Commission which 
has been re-named Into Commission for 
Agncultural Cc:;ts and Pnces It IS there 
What necessitated my fnend Shn Rawat to 
bnng forward thiS Private Members' Bill IS 
the most Important pOint which I want to 
highlight In thiS CACP. the Government 
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says in the Agricultural Price Policy - A long 
Term Perspective', published by the Gov-
ernment of India, Ministry of Agriculture, as 
follows: 

''The Commission takes into ac-
count not only a comprehensive 
overview of the entire structure of 
the economy of a particular com-
modity but also a number of im-
portant factors as indicated here-
under: 

Cost of production, changes in in-
put prices; input output price par-
ity; trends in market prices; de-
mand and supply; inter crop 
pnce parity; effect on industrial 
cost structure; effect on general 
price level; effect on cost of living; 
international market price situa-
tion and parity between prices paid 
and prices received." 

I would like to say that this is only an eye 
wash. It is there only on paper. But it is never 
being implemented in leiter and spirit. Many 
of these items which I have read out, are 
contradictory in respect of several other 
Industrial products which have got a lot of 
bearing on population. So many factors are 
never taken into consideration it is the manu-
facturer, it is the producer who determines 
the price of his product whereas in the cases 
of farmers, it is the Government that fixed 
the prices. I would like to say that in this the 
cost of production varies from region to 
region; varies from farmer to farmer; varies 
from irrigated area to non-irrigated area; 
varies from area to area. It is not uniform. 

Regarding element of risk. II is not at all 
taken into consideration we know. many a 
time, espeCially the people of Andhra 
Pradesh, Tamil Nadu. Orissa, West Bengal 
and coastal areas, we are frequently subject 

to cyclone tidal waves and several other 
States are subjected to drought. This ele-
ment is not being taken into consideration. 
Many a time the figures upon which this 
CACP recommends to the Government are 
the figures which have been arrived at on 
the basis of two year old, three year old and 
sometimes four year old figures. On that 
they work out some percentage and recom-
mend to the Government about the compu-
tation of cost. 

Regarding the fertilizer support, they 
take the average of prices used by the 
farmers. Some where a progressive farmer 
who is having irrigation facilities, he uses 
maximum fetili7p.rs and in the case of dry 
land farmer. he uses less fertilizer. But they 
tak<J the average. My suggestion is this 
CACP ought to have taken into conSider-
ation an optimum does of fertilizers, the 
NPK that have been recommended by the 
Government, by our ICAR. What should be 
the maximum optimum quantity of fertiliser 
which gives the maximum yield and which 
ultimately will lead to the maximum produc-
tion ? That is never taken care of. 

In regard to irrigation cost also, through 
the canal irrigallon, we pay hardly Rs. 40 per 
crop, like paddy in Andhra Pradesh. it is 
Rs.40 to Rs.50 whereas through the 
tubewells, he has to spend nearly Rs.500 to 
Rs.1000 because the tariff of agricultural 
electricity varies from State to State. My 
humble submission is, all these are not 
scientifically taken into consideration 

Long long time back, if I remember 
aright, the CACP recommended RS.2 as 
transport charges per quintal for sugar-
cane. That has not been implemented ever 
after seven or eight years. leave alone the 
escalation in the transport cost. Only sugar-
cane growers of Maharashtra are fortunate 
enough because there the Sligar coopera-
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placed before the Committee Be-
Sides the Information which you 
have supplied, the CommIttee 
wished to know whether the mar-
gin of profrt over the cost of CUlti-
vation IS a fixed percentage It yes, 
what IS the percentage, If not. why 
not? How does the CACP slmulta-

tlVes are being handled by the farmer's 
representatIves and the farmers' famIlies 
are bearing the transport cost and harvest 
cost whereas farmers 10 other areas are not 
so lucky 

Regarding profit margm, I would like to 
say one thmg As you are aware. these 
fertilizer manufacturers are given post-tax 
of 12 per cent on net profrt and to fulfil that 
condition, to fulfill that obligation, the Gov-
ernment IS giving fertilizer subsidy 

And now. the Government IS about to 
agree on ENRON proposal with the 
Maharashtra State Electnclty Board, where 
a post-tax profit of 16 per cent IS being 
assured to those foreign Investors The 
Government IS gOing to allow 16 per cent net 
return on the capital Investment as well as 
on the working capital They have already 
enhanced the capital costs, they are gOing 
to get a lot of money but that IS a different 
matter 

What I mean to say IS that when they 
are assunng so much of return to the Indian 
fertiliser manufacturer and to the foreign 
Investor, does thiS CACP not have any Idea 
or commrtment to gIVe, at least, one per cent 
profit to the farmers ? 

I was a Member of Bhanu Pratap Singh 
Committee on Agricultural Pohcles and 
Programmes At one pomt of time, thiS 
Commrttee had wntten to the CACP and It 
wanted to know whether CACP was allow-
Ing certam percentage or margin of profit to 
the farmers The CACP had rephed to that 
I will lust read out the contents for your kind 
mformatlon 

"Thank you tor your DO letter dated 
30th March. 1990, which was 

neouEly take Into conSideration 
the different panty concepts, mtra 

commodity pnces panty, mtra-
sectoral pnces panty, Input-output 
prices panty and parity between 
pnces received and prices paid by 
the farmers? Have these been 
syntheSized Into a composite par-
Ity Index? If yes. how?" 

The Committee had asked such ques-
tions In reply to that. It was said 

"Please refer to your letter dated so 
and so The margin of profit over 
the cost of cultivation IS not 
a fixed percentage 

There IS no fixed mathematical 
model on the baSIS of which the 
CommiSSion arrives at the level of 
pnces" 

It has categorically dented that the 
CACP has got any formula or any commit-
ment to allow some percentage or margm of 
profit to the farmers ThiS IS what I want to 
bnng to your kind notice and fortunately, Sir, 
some slight Improvement has taken place 
when Shn Hanumantha Rao Commrttee 
was asked to examine some aspects and 
there upon the recommendations were sent 
to the Standing AdVISOry Committee headed 
by Shn Sharad JOShi, In which. fortunately 
I was also a Member On two pOints the 
Commrttee made some recommendations 

They are giving to the Industry some 
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managerial cost. So why not to the farmer? 
Therefore, it was suggested that they should 
allow some managerial cost, that is, 10 per 
cent of total paid out costs. That was ac-
cepted by the Government. Another sug-
gestion was made regarding the statutory 
minimum wages tothe agricullurallabourers. 
They suggested that either statutory mIni-
mum wages orthe actual wages paid, which-
ever is higher, should be taken into consid-
eration and a maximum pressure should be 
put on the State Government to implement 
the statutory minimum wages to the agricul-
tural labourers. 

Sir, I would like to humbly submit to you 
that in respect of these two conditions, the 
terms 01 trade were deliberately kept against 
the farmer. The Government's intention was 
always to see that the agriculture sector is 
not so profitable is not so remunerative and 
whatever the farmer gets, it should be sent 
to the industrial sector in the form 01 shares 
or some other investment. And the Govern-
ment has never bothered about the capital 
formation in the agricultural, sector. 

I would like to tell you about the answer 
given in this House on the investment made 
in the agricultural sector. The investment, in 
the year 1988-89, from the private sector 
was of the order of As. 2,985 crore and from 
the public sector. it was of the order 01 As. 
1,680 crore. The total investment, in the 
year 1988-89. comes to As. 4,665 crore. In 
the year 1991-92, the private investments 
slightly improved; they were of the order of 
As.3,500 crore, whereas the public invest-
ment, that is, the Investment made by the 
Government in the Agricultural sector creat-
Ing the infrastructuralfacilities had decreased 
to As. 1,360 crore. this is how the Govern-
ment is neglecting the agricultural sector 
and In that. II you remember, Sir, the inter-
national price situation also must be taken 
into consideration. 

Shri A.V. Ganesan, the former Com-
merce Secretary, recently, wrote a few ar-
ticles in The Hindu paper. Of course his view 
point is that we should accept the Dunkel 
Draft. That is a different matter. This is not 
an occasion to discuss it in detail. Earlier we 
have done it and we are going to do it again. 
But what I want to bring to your kind notice 
is that Mr. Ganeshan has accepted in his 
article that on '-Paddy and wheat, on two 
crops alone, the Indian farmer has been 
deprived of nearly As. 16000 crore, which 
otherwise he would have got if international 
prices are taken into consideration. That is, 
the farmers were not given subsidy. They 
were deprived of their advantage. They 
were deprived of the benefit of As. 16000 
crore only two crops. This is how things are 
going on in this country. That is why my 
friend has brought this Bill. 

Similarly regarding credit facility while 
the target lor credit to agricultural sector 
was As. 16,500 crore for the year 1991-92, 
do you know how much amount was dis-
bursed? It was hardly As. 11,200 crore. If 
this is the way in which things are gOing on, 
how will farmillg improve, how will we have 
enough to meet our growing population 
needs and also the export obligations? If we 
export, we will get the maximum advantage. 
As I told you, In international market the 
prices are quite attractive. We can, provided 
we have surplus. This Government must 
give a go by to the wrong policies that have 
been pursued all these years where the 
farmer is deprived of a fair and reasonable 
price on his hard produce, which he got 
risking the nature, the calamities and every-
thing. Many a time he is pledging his wife's 
gold ornaments in the banks. But he is not 
given remunerative price. If this basic policy 
is changed realistically with forward looking 
approach, our country will become number 
one agro power in the entire world because 
we have such resources. We have land, we 
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have hard working people, we have enough 
quantity of irrigation, water and precipitation 
is there. If climate permits, we can grow at 
least two cops in a year. 

I congratulate Shri Rawat for bringing 
forward this Private Member's Bill to give an 
opportunity for this House to discuss a very 
important issue. I hope the hon. Minister will 
take care of all these views expressed in this 
House and he will bring forward suitable 
changes in the agricultural price fixation 
policy which is the main objective of my 
friend. 

I thank you for giving me this opportu-
nity. 

MR. DEPUTY SPEAKER: The next 
speaker is Prof. K.V. Thomas. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): That means I am not getting 
a chance to speak today. 

MR. DEPUTY SPEAKER: Actually Shri 
Uddhab Barman's name is there. Instead of 
him, you can speak. 

SHRI SYED MASUDAL HOSSAIN: That 
is not the point. This is the Private Members' 
Bill. 

MR. DEPUTY SPEAKER: While pre-
paring the list, some mistake must have 
been crept in. 

SHRI SYED MASUDAL HOSSAIN: I 
gave my name when the mover was moving 
the Bill. I have no right to challenge your 
discretionary power. I am not speaking. 

MR. DEPUTY SPEAKER: I came to 
know that some mistake has crept in. It is an 

excusable misidke. 

SHRt SYED MASUDAL HOSSAIN: But 
the schedule time is only two hours. That 
means I am not getting the chance. 

MR. DEPUTY SPEAKER: Immediately 
after Prof. Thomas, you will have a chance. 

(Interruptions) 

PROF. K. V. THOMAS (Ernakulam): 
Mr. Deputy Speaker Sir, I support the spirit 
in this Bill to give a remunerative price to the 
agricultural produce in our country. The 
CACP decides the floor price or the remu-
nerative price of the agricultural products. 
But there are some defects in the function-
ing of the CACP. One is only a few crops like 
wheat and rice. come under the purview of 
the CACP. The second defect is that CACP 
decisions are not time-bound. As a result. 
our farmers are not getting justice from 
CACP. This Bill has seen brought at a time 
when the agricultural policy of this Govern-
ment is under discussion in the Parliamen-
tary Committee on Agriculture. I am sure 
that deliberations in this House will definitely 
be brought before the Parliamentary Com-
mittee on Agriculture. So. my first sugges-
tion is that all the agricultural products. 
including cash crops, should be brought 
under CACP. Secondly, a time-bound deci-
sions has to come from CACP. 

In Kerala, our major cash crop is coco-
nut. Every year, we come to Central Gov-
ernment to fix the remunerative price. This 
year, the price of coconut has crashed 
down. For the last six months, both the 
Government of Kerala and the MPs from 
Kerala are knocking at every gate of the 
Krishi Bhavan to fix a remunerative price 
and declare it. !:!ut unfortunately till date, the 
Government of India has completely failed 
to declare the floor price for coconut. This is 
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a heavy blow to the farmers of Kerala. That
is why I suggest that the CACP should have
enough powers so that remunerative price
is declared at a suitable time which is advan-
tageous to the farmers.

In the case of rubber also, only re-
cently, the Commerce Ministry has declared
the floor price of natural rubber. This results
in import of a large quantity of natural rubber
which causes a downwards trend in the
market. I am not arguing that our farmers
should be helped only by giving subsidies
subsidised electricity, subsidised fertilisers
and subsidised irrigation projects.

Instead of subsidy, if a reasonable price
is fixed for agricultural products, we will
definitelly have a new thrust in our agricul-
tural field. Fortunately, our agricultural sec-
tor has grown two or three folds during the
lasttwo years. Foodgrain production in 1993-
94 is about 11 millions higher than that of
1992-93. We have started exporting agri-
cuttui al products. So, when this healthy
condition is existing in our. agricultural sec-
tor, my request to the Government is firstly
to strengthen the CACP so that all agricul-
tural products are brought under CACP and
secondly, to give enough teeth to CACP so
that at an appropriate time, advantageous
prices are fixed for the farmers.

With these words, I support the spirit of
the Bill and the discussions taking place in
this House will definitely help the formula-
tion of the new agricultural policy resolution.

[Translation]

SHRI SYED MASUDAL HUSSAIN
(Murshidabad): Mr. Deputy Speaker, Sir, I
support the Bill. That has been presented in
the House today. But I disagree with the last
word he used, while moving the Bill. Some
days back a resolution on Pakistan was

presented in the House. While mentioning it
he said that if farmers are hungry and
penniless then it will be difficult for them to
fight the. enemy. I disagree with it because
when Shri Lal Bahadur was our Prime Min-
ister, at that time the farmers were in a
pitiable condition but they understood the
situation. The farmers will not go back in the
matter of support to the nation. But as
regards and others who keep their money in
toreign banks the farmers are not with them.
The farmers are closely associated with this
land and in any condition they will not give
ground. Any how, it is something which is
not related with this matter.

Sir, now I come to the real issue. To my
mind, discribing farmer's condition is merely
a waste of time as everybody knows about
it. Last time you abolished subsidy on fertil-
izers and allowed to import it at cheaper
rates. The fertilizer factories are going to
close down. Now, we will have to think about
their fate. If you do not think about it, it is
certainly going to adversely affect the farm-
ers. We'all take about remunerative prices
to farmers. There is no representative of
farmers in the CACP, that is why we are
unable to fix right prices. The traders out-
side are looting. (interruptions)

Iwould say that the biggest trader is the
Union Government itself. Yesterday, when
it was being discussed in the House, the
hon. Minister told that the price rise is due to
an increase in support price being paid to
the farmers.

May I know as to the price at which you
are selling these stuff and when had you
purchased them? What were the procure-
ment and support prices at that time? You
make procurement more than your capac-
ity, off course, some of which are being
supplied for public distribution and you dis-
pose of the excess in the open market. Do
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ISh Syed Masudal Hussain] 

the Government also share this profit with 
the farmers Shn Kamaluddln IS here I want 
to know from him as to the pnce which he IS 
seiling nce which he had procured four to 
five years ago and stored the same In FCI 
warehouses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUllON AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) It had become 
rotten 

SHRISYEDMASUDALHUSSAIN Rice 
never gets rotten, It IS sold after re-screen-
Ing 

Do the Government also share this 
profit With the farmers? This way olJr Gov-
.ernment seems to be the biggest trader 

Apart from thiS, Without consldenng our 
requirement, the Government Imports 
foodgralns When a question In this regard 
IS raised In the House, It IS said that this was 
the deCISion of the prevIous Government 
What I Intend to say IS that why you do not 
pay the same pnce to our farmers at which 
you Import foodgralns? This way, a deCISion 
to go for Import IS taken In a haphazard 
manner At least 2 5 lakhs metnc tonne of 
onions were exported whereas we had to 
buy It at Rs 14-15 a kilogram But was thiS 
profit passed on to the farmers? 

BeSides, when an announcement re-
garding remunerative price IS made and 
when procurement IS made? I belong to 
West Bengal When the procurement Price 
for Jute IS announced and J C I procures It 
at a time when distress sale IS over The 
same Situation prevails In case of cotton 

corporation It IS almost same In regard to 
apples In Himachal Pradesh and Kashmir 
Nobody IS ready to purchase them at the 
rate of Rs 1 50 - Rs 2 00 per kilogram Last 
year, I had been to Aizol With Dr 
Laxmlnarayan Pandeya, ginger was seiling 
at Rs 1 50 per kilogram and what IS the rate 
here? 

Its benefit does not reach the farmer 
Instead bUSinessman get the benefit You 
do not have an effective concrete policy In 
thiS regard There are laws and you also talk 
of old laws In thiS regard I want to tell you 
about CWC It does not mean Congress 
Working Committee 

Central WarehOUSing Corporatton was 
started to store the crops of the farmers but 
Instead bUSinessmen are talking benefit of 
It You had evolved a good system that a 
farmer If he keeps hiS crop In CWC, he Will 
get a loan on It Have you ever paid any 
attention In thiS regard? You also talk about 
subSidy, but the Government has never 
paid any attention In thiS regard Have you 
ever paid attention to sanction loans to 
farmers? There IS no use of mentioning 
Dunkel at thiS moment If our agreement Will 
be Signed, at what pnce the farmer Will have 
tp purchase the seeds? Nobody IS paying 
attention towards thiS pOint that the Govern-
ment should prOVide seeds to farmers free 
of COS, Do you know the market situatIOn? 
Potatoes are purchased at the rate of Re 1 
or Rs 2 per kllc;;ram Then Alloo BhaJe and 
potato and potato chips are sold at Rs 8 per 
50 grams Through media and T V It IS 
being advertised and people have devel-
oped a taste for these chips and Maggi The 
bUSinessmen, Industnallsts and NRls are 
taking benefit of It I support thiS Bill and 
request the treasury benches to support thiS 
Bill because thiS Bill Will be Withdrawn but 
the Government must commit first as to 
when a new Bill Will be brought In thiS regard 
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[English] other Member Mr. Batiyan. So, it is a wrong 

impression that I have given a third chance 
MR. DEPUTY SPEAKER: The time al- to one political party. You will be given the 

lotted for this subject was two hours. Is it the first chance on the 11 th March. 
desire of the House to extend the time by 
one hour? 

[Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, I 
request you to extend the time by one hour. 

[English] 

MR DEPUTY SPEAKER: The Private 
Members' Bill started 15 minutes late and 
the allotted time comes to an end by 6.16 
hours. If the House desires, we may sit up to 
that time. 

(InterruptIOns) 

18.00 hrs. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): I protest. I have been waiting for 
quite some time, but I have not given the 
chance. I have waited for three or four 
rounds. I thought that after other Members 
finish their speeches, you will call me, but 
you are not calling me. I want to exercise my 
right of speaking. It is a sheer injustice. 

MR. DEPUTY-SPEAKER: According to 
the information which I have received, no 
political party has been given a third chance. 
Mr. Yaima Singh the mover of this Bill Mr. 
Rawat has spoken. Now I have called an-

SHRI YAIMA SINGH YUMNAM: Are 
you giving me a chance today or next time? 

MR. DEPUTY-SPEAKER: I have no 
objection if the hon. Members are interested 
to sit for some more time. But, it appears, 
they are exhausted. Next time, you will be 
given the first chance to speak. 

SHRI YAIMA SINGH YUMNAM: Sir, it 
is unfair. 

[Translation] 

SHRI NARESH KUMAR BALlYAN 
(Muzaffarnagar): Mr. Deputy Speaker, Sir, 
I request you to say the 70 per cent of tt.le 
population is in the field of agriculture. 

[English] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Let him be on his legs. You can 
adjourn the House now. 

MR. DEPUTY SPEAKER: All right. The 
House stands adjourn to meet on Monday, 
the 28th February, 1994 at 11.00 a. m. 

18.03 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, February 

28, 1994IPhalguna 9, 1915 (Saka). 
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